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Tuesday, March 28, 1989/ Chaitra 7,
1911 (Saka)

———————

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
(Interruptions)

At this stage, Shri P.R. Kumaramangalam
and some other Hon. Members came and
stcod on the Floor near the Table
(Interruptions)

[Translation)

MR. SPEAKER: Whatever all of you
are doing....

[English]
Is it in order? Tell me is it in order?
(Interruptions)
MR. SPEAKER: Tell me is there any
order?
(Interruptions)

MR. SPEAKER: How can | do it when
you are misusing this House?

(Interruptions)
MR. SPEAKER: Tell us some rule

under which you can do something?
(Interruptions)

MR. SPEAKER: | have not allowed
anybody.

(Interruptions)

At this stage, Shn P.R. Kumaramangalam
and some other hon. members went back
to their seats

MR. SPEAKER: Tell me some rule
under which | can do it.

(Interruptions)

KUMARI MAMATA BANERJEE
(Jadavpur): | lady member was assaulted
in the Tamil Nadu Assembly.

SHRI N.V. N. SOMU (Madras North):
The Chief Minister was deliberately attacked
in the Assembly, Sir. (Interruptions)

MR. SPEAKER: | can listen to only
one man. [f | have to listen, | can listen to
only one man.

[ Translation]

(Interruptions)

MR. SPEAKER: Why are you making
noise?

(Interruptions)
[English)

MR. SPEAKER: Go outside and fight.

(Interruptions)



MR. SPEAKER: | have not allowed
anybody.

(Interruptions)

MR. SPEAKER: Tell me any rule
under which | can do .

(Interruptions)

MR. SPEAKER: If you do not want the
House to run, | will adjourn 1t, no problem.
| can go to my chamber.

(Interruptions)

MR. SPEAKER: If you can give me
one rule under which | have to allow this, |
will do it.

(Interruptions)

MR. SPEAKER' Tell me one rule
under which | can allow it.

(Interruptions)

SHRI S JAIPAL REDDY (Mahbub-
nagar). On a point of order. Did they give a
notice for suspension of the  Question
Hour?

MR. SPEAKER: Nobody has given
me any notice. That 1s why, | am saying, *
Show me the rule”.

(Interruptions)

KUMARIMAMATA BANERJEE: A lady
member was assaulted in the Tamil Nadu
Assembly. | sit according to the
rules?(Interruptions)

MR SPEAKER: If they do not believe
In rules, why should | follow them? Is there
any rule that | should follow them?

(Interruptions)
MR. SPEAKER: If you want that the

Question Hour should be suspended give
me some notice.
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SHRI N.V. N. SOMU: | have already
given a notice.

MR. SPEAKER: | will put it to the
House. | have got no objection. “Is it the
pleasure of the House that the Question
Hour should be suspended for today?”

SEVERAL HON MEMBERS: No.

MR. SPEAKER: It 1s negatived. What
can | do?

THE MINISTER OF ENERGY(SHRI
VASANT SATHE): Are you suggesting
that the Question Hour should be sus-
pended? | oppose it.

SHRI KADAMBUR JANARTHANAN
(Twrunelvell): We are not raising it tor Mr.
Sathe Wa are raising it for the Tamil Nadu
people. (Interruptions)

KUMARI MAMATA BANNERJEE: We
do not want that the Question Hour should
be suspended We want this House to
condemn the attitude of the Tamil Nadu
Government (Interruptions)

MR SPEAKER | have not got any
authonity or any rule which authornises me
to do this.

(Interruptions)
MR. SPEAKER: | feel helpless.
(Interruptions)
SHRI P.R. KUMARAMANGALAM
(Salem): My | request the Speaker to take

up this matter at least after the Question
Hour? .....(Interruptions)

MR. SPEAKER: | cannot do anything
| am helpless.

(Interruptions)

MR. SPEAKER: | have not allowed
anybody.
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(Interruptions)

MR. SPEAKER: Shri K.
Pradhani...Absent Shri E. Ayyapu Reddy.

ORAL ANSWERS TO QUESTIONS
[English]
Production of Bus and Truck Tyres

*371. SHRI E. AYYAPU REDDY: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether there has been a steep rise
in the production of bus and truck tyres in
1988 as compared to 1987; and

(b) whether due to the increase in pro-
duction the availability of tyres has become
easy and cheap?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). There has been a significant increase in
production of bus and truck tyres from 39.8
lakhs in 1987 to 48.7 lakhs in 1988. The
availability of tyres is adequate to meet
domestic demand and export commitments.
however, the prices of tyres have shown an
increase primarily dueto the increases inthe
cost of raw materials and inputs.

SHRI E. AYYAPU REDDY: Mr.
Speaker Sir, the increase In the prices of
tyres of trucks and buses has a cascading
effect onthe consumer. Everyday the cost of
transport is going up. In some cases, the
price of the goods is less than the cost of
transport. And in no case the cost of trans-
port is less than twenty five per cent of the
price of the goods. This has got an effect on
the consumer. The transport operators are
complaining that the prices of tyres have
gone up very steeply and without any rea-
son. This matter has been agitating the
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consumers and it was assured that the Cost
Index Price will be fixed. But so far no prices
have been fixed. Will the Government think
of fixing price under the Essential Commodi-
ties Act so that the prices are regulated and
the prices of these tyres are within the rea-
sonable limits?

SHRI M. ARUNACHALAM: Sir, the
Government is not in favour of introduction of
any statutory control over prices and distri-
bution of tyres. But we have allowed the
import of tyres under OGL. We have permit-
ted some associations to import tyres. We
hope that the prices will stabilise and come
down.

SHRIE. AYYAPU REDDY: Sir, I do not
think he has properly answered. Has any
exercise been done in trying to ascertain the
reasonable prices. which these tyre manu-
factures cancharge? Has any exercise been
done at the Secretariat level?

SHRI M. ARUNACHALAM: Yes Sir;
BICP has gone into it. They have submitted
that the input cost has gone up. Therefors,
the price has gone up.

SHRI E. AYYAPU REDDY: Sir, it is not
correctto say thatthe input prices have gone
up. As a matter of fact, the producers of
rubber have been complaining that they are
not getting reasonable prices. As a matter of
fact, the MODVAT has been made appli-
cable and the excise duty on the input has
been cut down. The manutacturers have got
the benefit of the MODVAT. Therefors, there
1s no substance in the claim that the input
prices have gone up. The increase in the
prices of inputs has no relationship whatso-
ever with the final price of the tyres of trucks
and buses. Has this been examined?

My next supplementary is, how much of
these goods are being exported and why is
it that you are allowing export while the
prices of tyres are not within the reasonable
limit in the domestic market.

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): Sir, our production has
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gone up this year upto 48.7 lakhs, from 39
lakhs to 48.7 lakhs. Since we are having
extra production, we are encouraging ex-
ports. Last year, the export was wroth Rs. 70
crores. But according to the hon. Member,
the rates are very high. That is why, we
alliowed the import of these items to road
transport corporations and some other or-
ganisations under OGL in order to control
the domestic prices. We are not going to
impose any restrictions. We are lifting all
production controls on tyre industry. They
can manufacture any number of tyres. Actu-
ally only two houses ie. Modis and
Goenkas, are controlling 50 to 60 per cent of
the domestic production of tyres. That is
why, we gave letters of intent to nearly 13 to
14 new companies. When the production in
these companies starts, the prices of tyres
will come down. In the meanwhile, we have
allowed imports under OGL.

DR. DATTA SAMANT: Tyre is not a
luxury item but it is a consumer items which
is needed by buses and taxis used by the
average people of this country. | am dealing
with some of these big houses as a union.
These big companies—Modis, Goenkas,
MRF—are controlling about 75 per cent of
the production of tyres in the country. | know
that they are manipulating prices by keeping
one of the factories closed on one pretext or
the other. This is discussed in this House
many times. What the hon. Minister has said
is not correct because the input cost has not
or ne up that much as the cost of tyres. It is
1 duty of the Government to give detailsto
s House. We do not want theoretical
znswers that this has gone up or that has
gone up. Government had appointed one
Pradhan Committee to fix prices and give
suggestions to thie Government. One of the
important suggestions given to the Govern-
ment is that like DTC and Delhi Administra-
tion they must have their own tyre factories
intheir units because theirdemand is fantas-
tic. 7 or 8 suggestior:: have been given by
this Committee to tha Government. Have
those suggestions been accepted by the
Government? If so, are they going to act
accordingly or not?
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SHRI M. ARUNACHALAM: The prices
of nylon tyre cord, carbon black and rubber
have gone up both internationally as well as
domestically. If you want the prices of these
items, | will place a statement on the Table of
the House.

DR. DATTA SAMANT: What about
Committee’s report?

Meeting of State Electricity Boards in
Delhl

*372. SHRI RAM PYARE PANIKA: Will
«he Minister of ENERGY be pleased to state:

(a) whether the State Electricity Boards
held a meeting in Delhi recently;

(b) it so, whether the problem of power
shortage in the country was considered at
the meeting and any suggestions for improv-
ing the power position and devising steps to
economise the consumption of energy were
made; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(a) to (c). a statement is given below.

STATEMENT

(a) The National Council of Power Utili-
ties, a Society of State Electricity Boards,
had organised a Seminar on the 22nd De-
cember, 1988, at New Delhi, on the Power
Development in the Eight Plan-Strategies,
tssues and Options.

(b) and (c). Some of the important sug-
gestions relating to improvement of power
position and management of demand, made
in the Seminar were:—

(1) Reversal of the preset trend of
according higher priority to thermal
power development at the cost of
hydel power.



9 Oral Answers

(b) Need for strong inter-regional
transmission lines and effective
load management measures for
optimal utilisation of available gen-
eration.

(38) Need for effective load manage-
ment measures for optimum utili-
sation of available generation.

(4) Provision of adequate load des-
patching and communication facili-
ties.

(5) Provision of adequate funds for
cost effective schemes like reno-
vation and modernisation of ther-
mal units, uprating of hydel units
and transmission and distribution
loss reduction.

[ Translation)
/

SHRI RAM PYARE PANIKA: Mr.
Speaker, Sir, National Council of Power
Utilities, a society of State Electricity Boards,
had organised a seminar on the 22nd De-
cember, 1988. Our Cabinet Minister, Shri
Sathe and the Minister of State participated
inthat. The seminar was organisedto decide
the policy to be adopted, mobilisation of
resources and how the targets fixed for the
Eighth Five Year Plan can be achieved. |
would like to know the suggestions made at
the seminar and the reactions of the Govern-
ment thereto.

SHRI KALPNATH RAI: It was decided
in the seminar organised by the National
Council of Power Utilities on 22nd Decem-
ber, 1988 in New Delhithat the 40-60 ratio of
Hydro-Thermal mix should be achieved,
hydro-electric production should be given
preference, regional transmission centre
should be strengthened and efforts should
be made to reduce the transmission and
distribution losses. It was also suggested
that rural electrification should be given pri-
ority. Besides this, it was also decided that
Establishment of Computerised Load
Centre should be run in efficient and effec-
tive manner. A suggastion to this effect that
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the Central Government shauld provide
adequate funds to Electricity Boards for
modernisation and renovation of the plants
was also made.

SHRI RAM PYARE PANIKA: Mr.
Speaker, Sir, | want to know the reactions of
the Government on the recommendations
received. | will ask my second supplemen-
tary after | get reply to this question.

SHRI KALPNATH RAI: The hon.
Member has asked ...(Interruptions)

[English]

SHRI S. JAIPAL REDDY: What all the
Minister has said forms part of the written
answer, Sir....(Interruptions) Mr. Kalpnath
Rai, Please learn to give answers.

SHRI KALPNATH RAI: Pieass listen to
me..(Interruptions) He has asked the ques-
tion as to what were the suggestions. Did he
ask this question or not? When he has asked
a question, it is my duty to reply to that
question ....(Interruptions)....

MR. SPEAKER: Mr. Kalpnath Rai, you
are supposed to answer to him only.

SHRIKALPNATH RAI: Sir, the Govern-
ment is actively considering the suggestion
and we will try to implement it.

[ Translation)

SHRI RAM PYARE PANIKA: Mr.
Speaker, Sir, as far as | understand a target
of 38,000 MW electricity producticn has
been fixed for the Eighth Five Year Plan but
the resources available with us are not suf-
ficient. Despite the best efforts made by the
Central Government, there is nc sign of
improvement in the conditions of the Elec-
tricity Boards. We will require about Rs. 1
lakh crores to achieve the target of 38,000
MW electricity production in the country.
Keeping allthese things in view, May | know
from the hon. Minister as to how is he going
to mobilise the required resources to
achieve this ambitious -target during the
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eighth five year plan?

SHRI KALPNATH RAI: lt is correct that
we have fixed a target of production of
38,000 MW electricity during the eighth five
year plan. We had a targst of 4.5 thousand
MW of the hydro-power generations during
seventh five year plans which we have been
able to achieve. The present target of hydro-
slectric power generation is 9500 MW. We
shall try to make plans to mest the expendi-
ture from our internal resources to achieve
this target. We have made bi-lateral agree-
ments with certain countries and we are
going to have some more bi-lateral agree-
ments for which negotiations are on. There-
after, contracts will be given on turn-key
basis and thus we will thrive to achieve our
target. We had a target of 22,000 MW elec-
tric power generations during seventh five
year plans which we have been able to
achieve and we will make all efforts to
achieve a target of 38,000 MW electric
generation fixed for the eighth five year plan.

SHR! KRISHNA PRATAP SINGH: Mr.
Speaker, Sir, the hon. Minister gave a cur-
sory reply to the supplementary question
asked by Shri Panika regarding the reaction
ofthe Government on the recommendations
made at Seminar organised by the National
Council. Now, apart from the recommenda-
tions made at the Seminar | would like to
know the reaction of the Government on the
implementation of Rural Electrification Pro-
gramme. We found the progress of the pro-
gramme very slow and its over all condition
very pitiable. The poles have been erected in
thevillages butthere are no electric wires, no
connections. The Government had a plan to
provide at least one buib, free of chargs, in
Harijan settlements of the villages. A provi-
sion to this effect was made in last year's
budget but | understand that the Govern-
ment has taken no steps in this direction so
far. May | know whether the Government
proposes to take action to provide electricity
in the Harijan settlement of the villages dur-
ing this year.

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): Mr. Speaker, so far as
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the rural electrification work is concerned, if
falls in the purview of the State Governmant
but we have provided sufficient funds to the
State Governments through R.E.C. You can
not find a single State Government who has
not been given adequate funds. What actu-
ally happened is that some of the states did
not utilise fully the money provided to them
through R.E.C. This is the factual position.
Therefore, there had been no delay on the
part of the Central Government. One more
thing regarding ‘Kutir Jyoti'. | would like to
inform the Hon. Member in this regard that
the money is given by the Central Govern-
ment on the basis of one bulb one cottage in
Harijan and tribal settlements.

[English]

SHRI M. RAGHUMA REDDY: Sir, the
transmission loss in India is much more
compared to other developing countries. |
would like to know from the hon. Minister
what is the percentage of transmission loss
in India as compared to the developing
countries. May | know further from the hon.
Minister whether it is a fact that from the coal
available in Singrauli, Andhra Pradesh, only
6% has been given to Andhra Pradesh?
Further, recently, in one of the meetings with
the hon. Prime Minister, it was stated that the
State Electricity Board of Andhra Pradesh
would given Rs. 50 crores to N.T.P.C. |
would like to know whether it is also a fact
and want a categorical reply from the hon.
Minister.

SHRI VASANT SATHE: Sir, | need a
special notice for this. | will supply all the
information that you want.

SHRI M. RAGHUMA REDDY: What
about my first part of question, that is, trans-
mission loss?

SHRI VASANT SATHE: The transmis-
sion losses in the country are about 21%
when compared to other countries where
they are approximately 8% to 10%.

SHRI A. CHARLES: Sir, | am very
happy to know that some of the recommen-
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dations of this Seminar are very useful and
after their implementation, it will help the
States which are facing acute power short-
age. Sir, Kerala is one State which is facing
acute power shortage. But we are sorry to
note that 60% of the hydel power generation
capacity of Kerala State has not been util-
ised where a number of hydel projects are
pending for sanction, especially the Silent
Valley and a few other projects which are not
sanctioned for ecological reasons. There
has been a news item recently that some of
the exclusive species of the Silent Valley
have been burnt because of the wild fire
caused in the forest. So the ecological factor
and other requirements are also not there. lf
the scheme for the Silent Valley is approved,
it will go a log way in saving Kerala from
acute power shortage. The thermal plant
power production is costly and in a State
where the density of population is very high,
in Kerala, it will create environmental prob-
lem also. The only possibility is to help the
State by sanctioning hydel power project.
May | know from the hon. Minister that onthe
basis of the recommendations, the project
proposals submitted by the Kerala Govern-
ment will be considered favourably.

SHRI VASANT SATHE: As far as Ker-
ala is concerned, it is true that hydel energy
is very important and that has been their
main source of energy. But I think the House
will also appreciate that we will have to take
care of the environmental impact particularly
of the forests like the Silent Valley because,
otherwise, you can have a tremendous
environmental damage. So, all these angles
will have to be considered while accepting
the projects in Kerala, for that matter in any
part of the country. Our effort is to see that
thera is a proper balance, that we have hydel
projects, smaller run of the river projects
without adversely affecting the environment
and also making power available. That is
why we have granted two thermal plants for
Kerala and they wil! be coming up. We will
take all precautions to see that adequate
power supply is made available by all
sources of power including nuclear power.
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New Car Manufacturing Projects

*373. SHRI SHANTILAL
PURSHOTTAMBHAI
PATEL:

SHRIMATI BASAVARAJES-
WARI:

Will the Minister of INDUSTRY be
pleased to state:

(a) the number of applications submit-
ted to Union Government for manufacturing
new cars;

(b) the decision taken by Government
thereon;

(c) the details of new car manufacturing
projects sanctioned during 1988-89; and

(d) if no project has been sanctioned,
the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (d).
A statement is given below.

STATEMENT

(a) Since 1985, Government have re-
ceived 21 applications for industrial licence/
foreign collaboration for manufacture of new
care.

(b) No final decision has been taken on
these proposals.

(c) Maruti Udyog Ltd. has been permit-
ted to take up a project for the manufacture
of a 3-box car with 1000 cc engine. The
project envisages an investment of Rs.
97.90 crores and production of 30,000 cars
per annum.

(d) Does not arise in view of (c) above.
[ Translation]

SHRI SHANTILAL PURSHOT-
TAMBHAI PATEL: Hon. Minister has stated
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that he has received 21 applications. | want
to know the time by which a decision will be
taken about them? He has also stated that
manufacture of 3C,000 cars has been envis-
aged may | know as to by what time this
production is likely to start?

[English}

SHRI M. ARUNACHALAM: Sir, Maruti
Udyog Ltd., will be coming into production of
newcars by the end of October 1990. We will
a start booking for these cars by October
1989. Inregard to the applications submitted
to the Government, first we have to decide
about the policy and then only we will be
taking into considerations of ther things.

SHRIMATI BASAVARAJESWARI: Sir,
may | know from the hon. Minister the total
number of cars which have been produced
as on today by the three Companies? Will
the hon. Minister let me know whether the
present demand is being met by these
Companies, and whather it has come to the
notice of the Government that as on today
the cars are being sold at a higher rate? The
object of giving licence to the Maruti Udyog
is to manufacture the car at acheaper rate so
that the common man can purchase it in the
market. | would like to know whether this
object has been achieved. It not why should
not the Government liberalise the automo-
bile policy and see that more licences are
givento foreigners who have applied, so that
they are assured that they are going to
manufacture cars at a cheaper rate?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): Sir, in 1988-89 the total
number of cars produced will be around
1,62,000. Out of these, the share of Maruti
Udyog is expected to be one lakh. The other
number of 62,000 is the share of Hindustan
Motors and Premier. The target for the next
year is 1,80,000.

The hon. Member mentioned about the
price rise of Maruti Udyog car. This pertains
to the excise duty levied by the Finance
Ministry in the Budget. What can | do?
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SHRIMATI BASAVARAJESWARI:
What about the licences, Sir? What is the
policy of the Government ? What happendto
the automobile policy? | asked the Minister
to reply categorically. There is goingtobe a
policy. What abut the applications which are
pending?

SHRIJ. VENGAL RAQ: Sir, as ontoday
we are not going to allow any new collabora-
tion, we are not going to allow any foreign
exchange and there is no question of allow-
ing any new cars being manutactured in this
country for the present.

SHR! CHANDRA PRATAP NARAIN
SINGH: Sir...(Interruptions)

PROF. MADHU DANDAVATE: What is
your point of order?

SHRI CHANDRA PRATAP NARAIN
SINGH: It is a question—a corollary to what
you tried to mislead the House, on which |
would like to clarify.

Sir, in the early Seventies there was a
demand for small cars. The then policy was
to manufacture a small car, and thanks to
Maruti Udyog and thanks to Sanjay Gandhi,
a lot of people now have cars. But unfortu-
nately, what is now happening is that Maruti
Udyog which is a Government of India public
sector project is being stalled from manufac-
turing more cars. So, that Company should
be given the licence to manufacture more
cars and also of 1000 cc type instead of
private companies being allowed to expand
their capacity. Is the Government thinking of
that? (Interruptions)

MR. SPEAKER: Order, Please.

(Interruptions)

SHRI CHANDRA PRATAP NARAIN
SINGH: Are you against public sector enter-
prises?

(Interruptions)*

*Not recorded.
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MR. SPEAKER: Why are you denigrat-
ing a person who has nothing against you?
This is too bad. Nothing goes no record.

(Interruptions)*

MR. SPEAKER: There is no debate
here. | do not know why the hon. Members
are unnecessarily wasting the time of the
House.

(Interruptions)*

SHRI PRATAP BHANU SHARMA:
Respected Sir, there is no doubt that Maruti
Udyog is a prestigious public sector of the
country now, and everybody is using this car
very successfully. They are also exporting
and they are earning foreign exchange.
Including Mr. Jaipal Reddy, everybody is
using it and he is not accepting it.

Mr. Speaker, In afast developing coun-
try like India, automobile industry plays a
very vital role in the growth of the economy
as well as in generating employment poten-
tial.

| would like to know from the hon. Min-
ister why is granting new licence to expand
the manufacturing capacity of passenger
cars being delayed. Is the delay due to delay
in deciding the automobile policy of the
country or there are other reasons for that?

SHRI J. VENGAL RAO: As already
stated, due to the constraint of foreign ex-
change, we are not going to allow any new
collaboration, any new manufacturer. We
allowed the Maruti Udyog to manutacture
1,000 c.c. cars.
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increase Iin Bulk Drug Prices

*374. SHRI Y.S. MAHAJAN: Will the
Minister of INDUSTRY be pleased to state:

(a) whether Government have recenily
decided to increase the prices of certain bulk

drugs;

(b) if so, the details thereof and the
reasons therefor; and

(c) how Govemment would ensure that
the essential drugs are made available to the
general public at reasonable prices?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) to (c). Statement is
given below.

STATEMENT

(a) The prices of Scheduled bulk drugs
are revised under the provisions of DPCO,
1987 from time to time.

(b) The details of buix drugs and its
derivatives for which prices have been re-
vised so far under the provisions ol Drugs
(Prices Control) Order, 1987 are given in the
Annexure below. The prices of bulk drugs
had been revised due to variation in cost of
raw-materials, utilities and cost of produc-
tion etc.

(c) The DPCO, 1987 envisages that the
scheduled bulk drugs are available to the
general public at the prices fixed by the
Government.

*Not recorded.
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SHRI Y.S. MAHAJAN: The prices of
about 20% of the bulk drugs and 30% of the
formulations have been revised under the
Drug Prices Control Order. The Government
has also notified the revised norms for
computing various charges-such as conver-
sion cost, packaging cost and process loss
of materials. These charges will certainly
give incentives to those who want to follow
good manufacturing practices. Butthe drugs
cannot be made available at reasonable
prices unless productivity is increased.

| want to know from the hon. Minister
what steps are being taken to increase pro-
ductivity in the drug industry?

SHRIJ. VENGAL RAO: When we think
of increase of production and price of drugs,
we must take care of the consumers also.
That is why, we allowed increase of 14%
post tax return on net worth of 22% return on
capital employed.

The present position is that in respect of
57 bulk drugs, prices have not been fixed
either under DPCO, 1979 or under DPCO,
1987. In respect of 31 drugs, the prices fixed
under DPCQ, 1979 continue to operate and
the same have not yet been updated under
DPCO, 1987. | gave a detailed list of 69
drugs where the prices of some drugs have
increased and some have decreased.

Then , we have reduced the prices of
those 5 important drugs which are useful to
the poor people. Those drugs are very es-
sential fortreating ' prosy, T B. That is why,
we have reduced these prices.

SHRI'Y.S. MAHAJAN: The hon. Minis-
ter has not explained clearly what steps
have been taken to increase productivity.
However, | would proceed to my next sup-

plementary.

Even now after many years, doctors
and consumers are going for drugs manu-
tactured by foreign international companies.
It is believed, they are of better quality and
therefore, in spite of higher prices, people
are going for those drugs. What steps have
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been taken by the Government to see that
the quality of drugs produced by our compa-
nies is improved? What arrangements are
made for testing the quality?

SHRI J. VENGAL RAO: About the
quality of drugs, as compared to others, our
quality is one of the best. We are exporting
our drugs to U.S.A. and other countries. We
are not importing drugs. We are self-suffi-
cient.

DR. CHANDRA SHEKHAR TRIPATHI:
Most of the drugs, as | understand, are
produced and manufactured by the multi-
nationals. It seems that they are going to get
undue favour. May | know from the hon.
Minister how many Indian companies are
manufacturing bulk drugs and in what ca-
pacity. The IDPL was set up in the country
with a huge investment of Rs. 216 crores.

The intention was to manufacture bulk
drugs so that the country should remain or
should attain self-sufficiency in this field but
contrary to this, they are only importing
drugs at cheaper cost and selling in the
Indian market at a very high cost. lf thisis the
trend of our own companies, may | know
what steps the hon. Minister is going to take
to give incentive to our Indian theraputic
industries to manufacture bulk drugs in lot?

SHRI J. VENGAL RAO: Our public
sector undaertakings are now in a good posi-
tion. From the last two years, they have
utilised their capacity up to 75%. We are
exporting to other private companies also.

Demand and Production of Petroleum
Products

*375. SHRI SANAT KUMAR MANDAL:
Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(a) the estimated gap between the
demand and production of petroleum prod-
ucts in the country by the turn of the century;

(b) whether the demand for petroleum
products is in excess of production and the
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rise in production is failing to keep pace with
the increase in consumption; and

(c) the steps being taken to curb the
increasing consumption of petroleum prod-
ucts?

THE MINISTRY OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The
gap between the demand and the produc-
tion of petroleum products in the country by
1999-2000 is likely to be 36.5 million tonnes.

(b) Yes, Sir.
(c) A statement is given below.
STATEMENT

Besides the fiscal measures, the other
measures identified Aaken to curb the
consumption of petroleum products
include:

(1) Upgradation of technology to
manufacture fuel efficient vehicles
and revision of fuel efficient norms;

(2) Standardisation of bus chassis and
design of bus bodies;

(3) Replacement of inefficient oil fired
boilers with efficient ones:

(4) Fueloil utilisation studies in indus-
trial units and in the State Trans-
port Organisations for adopting
more efficient practices;

(5) Implementation of integrated en-
ergy audit in major consuming in-
dustries;

(6) Development of fuel/energy effi-
cient lubricants;

(7) Development of fuel efficient
equipment and devices viz. kero-
sene/LPG stoves etc.

(8) Rectification of diesel operated
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pump sets;

(9) Incentive by financial institutions to
encourage conservation of petro-
leum products.

SHRISANAT KUMAR MANDAL.: | want
to know from the hon. Minister what are the
substitutes inthe market under public sector
for petrol and petroleum products. How far
those are in use and whether they can have
any appreciable impact on the demand of
petroleum products and, if not, whether the
Government has undertaken any research
in this regard?

SHRI BRAHMA DUTT: | request the
hon. Member in what particular sphere he
wants to the information.

SHRI SANAT KUMAR MANDAL: Sub-
stitutes.

SHRIBRAHMA DUTT: The best way of
substituting the liquid petroleum products is
replacing the liquid petroleum products by
the components of naturalgas. We are trying
that. Natural gas can replace furnace oil and
natural gas can replace feed stock for fertil-
iser plants and natural gas can replace feed-
ing stock for petrochemical plants. This is a
major exercise and it will help us because in
our country the new finds are equally bal-
anced. We are finding more and more natu-
ral gas. Therefore, the optimum utilisation of
the natural gas willbe the best remedy for us.

SHRI SANAT KUMAR MANDAL: |
would like to know whethar exploration of oil
has been extensively undertaken. In this
connection, | would also like to know what
are the prospects of finding oil in the Sundar-
ban region and in the Bay of Bengal, and
whether they have taken any steps to control
the movement of Government and public
vehicles to save fuel consumption.

SHRIBRAHMA DUTT: We are toid that
Bengal is floating on oil and we have asked
the Soviet friends to explore oil intensively in
the Sunderbans area. But at this time there
is no indication in the off-shore also and we
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have put up one rig. We are trying. We hope
to find oil over there but up to this time, there
is no indication of oil or gas. Butthey are very
confidant. | had a talk with Soviet and our
experts also. We are intensifying our efforts
to find oil.

SHRIMATI GEETA MUKHERJEE: |
would like to know if the hon. Minister can tell
me that in the district of Midnapore in Sa-
bangps, an area has been particularly ear-
marked and certain infrastructure is being
built. It is rumoured that oil is being found
there. Can you enlighten me about the situ-
ation exactly? | want this information as this
area falls within my Constituency and the
people in my Constituency want to know this
information.

SHRIBRAHMA DUTT: At present, | am
not in a position to inform the hon. Member
about the particular site. But, as | said, we
are told that Bengal is floating on oil and,
therefore, we are identifying new locations
and we are intensifying drilling operations
and seismic survey also. It is a highly pro-
spective area. But up this time, we have not
been able to establish the presence of oil or
gas from commercial point of view.

SHRIMAT!I GEETA MUKHERJEE: Will
the hon. Minister let me know concretely?

MR. SPEAKER: When he will find, he
will intimate you.

SHRI BRAHMA DUTT: | will give the
information.

[Translation)

MR. SPEAKER: he will take you for
inauguration. -

(Interruptions)

[English]

PROF. MADHU DANDAVATE: She
wants to know whether it is mustard oill
(Interruptions)
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SHRI VEERENDRA PATIL: Sir, the
demand and consumption of petroleum
products is going up almost every year. But
| am sorry to say that so far as the refining
capacity of the country is concerned, it is
very much limited because, according to my
information, no single refinery has been
added since ghe Sixth Five Year Plan. The
only Mathura refinery which was under
construction was completed and afterwards
during my time when | was there briefly we
thought of one retinery at Karnal with a
capacity of six million tonnes and another
refinery at Mangalore-coast based refin-
ery—with a capacity of 6 million tonnes,
which will add another 6 million tennes. But
| am very sorry to say that since 1980 we are
now in the year 1989-only procedural delays
are happening and nothing concrete is hap-
pening. We are getting the routine answer
saying that detailed project reports are being
prepared. When are these two refineries
going to be set yp? What is the time that is
takenin orderto see thatthese refineries are
commissioned? Nothing has been done so
far. Only the land has been acquired. After-
wards, it appears that the whole Ministry has
forgotten about these two projects. There-
fore lwantto know as to what concrete steps
the Ministry is taking in order to fulfil the
refining capacity of the refineries.

SHRI BRAHMA DUTT: First, | will reply
to the first part of the hon Members ques-
tion. | am trying to complete the job left
incomplete by the then Petroleum Minister.
We aretrying to set up three refineries—one
is in the State of the hon. Minister 1.e. Karna-
taka. | am happy to inform that the detailed
project report has been received yesterday.
We are going to take final decision within a
month or two. But in the meantime also, we
are preparing the infrastructure. We have
acquired the land. We are grading it. We are
rehabilitating the people who are to be
ousted. Water supply arrangements and
power supply arrangements are being
made by the Karnataka Government. About
the Karnal refinery, we have acquired the
land. We have entered into an agreement in
principle with the Soviets to establish a refin-
ery and we are trying to absorbthe maximum
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cradit and aid from the Soviet Union. Our
team will be visiting to seek certain technical
clarification very soon within this week. We
are happy that the work will start within a few
months.

About the Assam refinery, the third re-
finery also, we have taken a dectsion. It was
made under the Assam Accord. That will be
In private sector. But later on we have
revised it because nobody was coming for-
ward. A solution has now been found out.
So, three million tonnes in Karnataka, two
million tonnes in Assam and six million ton-
nes in Karnal—in toto 11 million tonnes-will
be added within the next five years.
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Hydro-Electric Plant in Andhra Pradesh

*377. SHRI P. PENCHALLIAH: Will the
Minister of ENERGY be pleased to state:

(a) whether Government propose to
install any new hydro-electric plant n
Andhra Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY: (a) and (b). A statement
IS given below.

STATEMENT

(a) and (b). Names of Hydro Electric Projects presently under construction in Andhra
Pradesh, their installed capacity and likely dates of commissioning are as under.—

Si. No. Project Installed Likely date of
Capacity (MW) commissioning

1. A P. Power House at Balimela 2x30 1991-92

2 Upper Sleru St. I 2x60 1991-92

3 Srnsailam LBPH 9x110 1994-95(33MW)
Beyond 8th plan

(660 MW)

4. Penna Ahobilam 2x10 1990-91

5. Nagarjunasagar RBC 2x30 1990-91

6. Nagarjunasagar RBC Extn. 1x30 1989-90

In addition, the following two projects
have been accorded techno-economic
clearance by Central Electricity Authority
and are awaiting approval by the Planning
Commission —

1 Jalaput Dam Power House* (3x6

MW)
2 Guntur Branch Canal (2x2MW)

3  *Cost and benefit of this project

are 1o be shared by Andhra
Pradesh and Ornissa.

SHRI P. PENCHALLIAH. Mr. Speaker,
Sir, Andhra Pradesh has been tacing acute
power shortage inthe recent years There s
an inordinate delay in the completion of
important projects like Srisailam due to in-
adequate allocation of funds keeping this in
view, | want to know from the hon. Minister
whether he is taking any special steps to
Increase the allocation of funds so thatthese
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projects are completed soon and the power
shortage is wiped out in the State.

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): Sir, the projects like Sri-
sailam are the State projects. And if the
States do not find adequate funds, we really
cannot help them. There are nearly six proj-
ects which are under commission, like, A. P.
Power House at Balimela with the installed
capacity of 2x30 megawatt; Upper Sileru,
Stage-ll; Srisailam; Penna Ahobilam;
Nagarjunasagar and Nagarjunsagar
Extension. All these projects which are the
State projects have been cleared as far as
we are concerned. They must find the
money and they must do the project. They
are sleeping on these projects because they
do not have the resources. They are delay-
ing it. What can we do for that?

SHRI P. PENCHALLIAH: Sir, Nellore
District in Andhra Pradesh is an important
developing industrial centre. But due to
power shortage, many small and medium
scale industries are being closed down and
shifted to other parts of the State. Hence, in
view of this, whether the Government would
try to see to it that the Penna Ahobilam
Project is completed as early as possible in
order to rescue Nellore District from acute
power shortage.

SHRIVASANT SATHE: My sympathies
are with the people of that district. | wish
them luck.

SHRI V. SOBHANADREESWARA
RAO: | would like to know from the hon.
Minister the present stage of Potavaram
Multipurpose Project and Pulichintala Proj-
ect. Aprat from irrigation components, there
are hydro-power components also. They are
very important projects. | would like to know
whether the Government is going to clear
these two projects—Potavaram Project and
Pulichintala Project-for the bensfit of pro-
duction of hydro—electric power in Andhra
Pradesh.

SHRI VASANT SATHE: We have not
got any proposal with our Department for
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Potavaram and Pulichintala projects. When
we recaive that, we will definitely examine
that.

SHRI V. SOBHANADREESWARA
RAO: They are pending before the Central
Water Commission.

SHRI S. JAIPAL REDDY: Earlier in the
day, in an answer to another question, the
Minister of Power stated that in the Eighth
Five Year Plan, higher emphasis would be
laid on hydro power. And the Minister agreed
that the States were finding it difficult to
finance these projects and Andhra Pradesh
was not the only one State. Therefore, will
the Minister consider taking over a few hy-
dro-electric projects under Central Sector
and finance them?

SHRIVASANT SATHE: Definitely. That
is the desire. We know that these projects
now cost a lot. Therefore, it will not be within
the scope and possibility of any State to have
such major projects and we intend to take
these up as Central Projects. Even if we
have to find money through bilateral
sources, we will try to do that and see that
maximum hydel projects are inducted.

PROF. MADHU DANDAVATE: Is the
answaer definite-time bound?

MR. SPEAKER: Prof. Ramakrishna
More—absent;

Shri Banwari Lal Purohit.

SHRIBANWARILAL PUROHIT: Q. No.
378.

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
A statement is laid on the Table of the House.

SHRI VASANT SATHE: No, no. (Inter-

ruptions)

SHRI S. JAIPAL REDDY: Sir, Mr.
Kalpnath and confusion go well? together.
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Thermal Power Generation Projects by
NRI in Maharashtra

*378. SHRI BANWARI LAL PURO-
HITt:
PROF.  RAMAKRISHNA
MORE:

Will the Minister of ENERGY be
pleased to state:

(a) whether Maharashtra Government
proposes to entrust three thermal power
generation projects to the Non-Resident
Indians; and

(b) if so, whether Union Government
have since approved the proposal of Mahar-
ashtra Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(a) No proposal has been received from the
Government of Maharashtra to entrust any
of their thermal power projects to the Non-
Resident Indians.

(b) Does not arise.

[ Translation)

SHRI BANWARI LAL PUROHIT: Mr.
¢ caker, Sir, the position in Maharashtra is
e’ unknown to Shri Sathej. If nothing is
done in Maharashtra, situation on electricity
sront will deteriorate beyond control during
Eighth Five Year Plan. There will be a great
shortage of electricity. Gas is also not avail-
able there. Some proposals for gas are also
pending and no commitment is being made
about gas. All the proposals made by the
Maharashtra are pending with the centre for
financial clearance. Maharashtra Chief Min-
ister recently visted U.S.A. he met non-
residents Indians there and ne received 3-4
proposals fromthem. | would like to know the
role of the Centrai Government in this re-
gard?
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THE MINISTER OF ENERGY (SHRI
VASANT SATHE): No final decision has
been taken regarding allowing N.R.I's in the
private sector and the extent to which the
powaer sector should be allowsd andon what
conditions. As soon as we take a decision,
we shall conisider all the proposals received
from N.R.Ls.

SHRIBANWARI LAL PUROHIT: So far
as the question of availability of the finance
during Eight Five Year Plans is concerned,
may | know whether the proposals submitted
by Maharashtra, which have not been
cleared due to financial constraints, shall be
cleared in view of the expected acute short-
age of power during Eighth Five Year Plan
which Government is also well aware of. |
would like to know the action being taken by
the Government in this regard.

SHRI VASANT SATHE: Mr. Speaker,
Sir, there is only one way, we will utilise all
the resources available with us. We will take
steps to mobilize additional resources for the
remaining gap, since it is expected that it will
increase with the increasing demand for
electricity.

DR. DIGVIJAY SINH: Itis afactthatone
of the reasons why the private sector NRls
are not making investments is that they fear
loss in the distribution.? A reply was given
today that the pilferage losses are around
21%. I belive it is upto 39% in some States—
it is from 39% to 21% and minimum is 21%.
Therefore, is there any way whereby we can
involve the NRI investment not only in the
production of electricity but inthe distribution
of electricity also because we feel that when
the private sector comes in probably there
will be less losses thanthere are in the State
Electricity Boards ?

SHRI VASANT SATHE: There are two
different angles and issues. As far as NRlIs
are concerned, they will be inducted and
allowed only for generation. Generation will
have to be done through a common grid. We
cannot conceive of an idea where some
private sector is allowed to distribute power
separately. Because then separate trans-
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mission system will have to be there. That
will not be possible; but | agree with the Hon.
Member that we will have to curtail the trans-
mission and distribution losses, much of
which is due to pilferage.

Production of Oil and Gas Godavari
Cauvery Basins

*383. SHR! P. KOLANDAIVELU: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether the Oil and Natural Gas
Commission (ONGC) has explored oil and
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gas inthe Godavari and Cauvery basins and
started production; and

(b) if so, how much of oil and gas are
being produced every day in both those
basins?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes,
Sir.

(b) Present average daily rate of oil
production and gas sales is as under.—

Sl. No.  Basin Average oil Production Average gas sales
(tonnes/day) (cubic mts./ day)
1 2 3 4
1. Krishna Godavari 6 45,000
2. Cauvery 137 12,700

SHR! P. KOLANDAIVELU: In Cauvery
and Godavaribasins actually afterthe explo-
ration by the ONGC they are able to find out
more oil and gas. It has also been reported
in the Press if we explore further the entire
Cauvery basin we can have more gas and oil
so much needed for this nation. | want to
know from the hon. Minister whether the
ONGC in consultation with the Government
of India are making the exploration or they
are independently acting?

SHRI BRAHMA DUTTA: They always
take up into confidence. In the Cauvery
basin we are taking the help of the Soviet
Union also. We are intensifying both off-

shore and on-shore exploration. In Krishna-
Godavari basin the hon. Member may be
aware that we have entered into an agree-
ment with certain foreign oil companies for
exploration of oil on sharing basis and we
ourselves have done it in Vietnam. These
two areas are very prospective areas and we
hope within three or four years the produc-
tion is likely to go up an we are starting
utilisation of natural gas also simultane-
ously.

ME. SPEAKER: The question Hour is
over.
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WRITTEN ANSWERS TO QUESTIONS
Impact of Rise in Coai Prices

*370. SHRI K. PRADHANI: Will the
Minister of ENERGY be pleased to state:

(a) the estimated financial impact of the
rise in the administered price of coal on the
State Electricity Boards during the period
1985 to 1989, yearwise;

(o) whather there is any proposal to
compensate the State Electricity Boards to
the extent of their additional expenditure in
this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE ): (a) The year-wise addi-
tional financial burden on the State Electric-
ity Boards including power houses of the
National Thermal Power Corporation, due to
revision in the coal prices during the year
1985-89 is estimated to be to the order of:—

Year (Rupees in crores)
1985-86 35
1986-87 145
1987-88 230
1988-89 450

(Provisional)

(b) and (c). There is no proposal at
presentto specifically compensate the State
Electricity Boards for the additional expendi-
ture on account of increase in coal prices.
The Electricity Boards are autonomous or-
ganisations and are expected to provide for
the increased cost of coal through the
operation of fuel adjustment charges and
through the formulation of appropriate tariff
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structure.

Postal and Telephone Services in Rural
Areas

*376. SHRI R.M. BHOYE: Wil the
Minister of COMMUNICATIONS be pleased
to state:

(a) the present position of the postal
and telephone services throughout the
country and particularly in the rural areas;

(b) whether Government propose to
constitute acommittee to suggest measures
for improvement in the postal and telephone
services; and

(c) it so, when this committee is likely to
be constituted?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): (a)
to (c). The information will be laid on the
Table of the House.

Introduction of Foolproof STD Lock
System In Digital Electronic Exchanges

*379. SHRI V. SREENIVASA
PRASAD:
SHRI VAKKOM PU-
RUSHOTHAMAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is proposed to introduce
a fonlnronf STD lock <vstem in all digital

alectronic exchanges to stop the misuse of
STD and ISD facilities on the subscribers’
phones;

(b) if so, the details thereof and the
additional expenditure to be incurred by the
subscribers for availing the system;

(c) whether this system can be intro-
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duced in other types of exchanges also; and=

(d) if so, when and if not, the reasons
therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): (a)
Experiments are being conducted on a sys-
tem called “"Subscriber Controlled STD" on
E-10B type digital Electronic exchanges.

(b) Under the system, STD/ISD
calls facility can be activated/deactivated by
subscriber himself by dialling acode chosen
and known to him only. This introduction will
depend upon the success of the experiment
and the charges will be prescribed when it is
decided to introduce it.

(c) and (d). No, Sir. At present this is
technically feasible only in E-10B ex-
changes.

High-Tech Ventures by Khadi and
Village Industries Commission

*380. SHRIV. KRISHNA RAO: Willthe
Minister of INDUSTRY be pleased to state:

(a) whether the Khadi and Village In-
dustries Commission proposes to add high-
tech ventures including electronics to the list
of industries being promoted by it

(b) if so, the details thereof; and

(c) how farthese ventures would helpin
promoting rural employment?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAQ): (a) and (b). KVIC has
identified 34 new village industries to be
taken up for development during 1988-89.
These include:—

1. Solar and wind energy imple-
ments.
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2. Radios

3. Cassette players

4. Cassette recorders

5. Voltage stabilizers

6. Electronic watches.

(¢) Inclusion of such items under the
purview of KVIC will open up new spheres of
employment for rural population and create
additional jobs in rural areas.

Demonstration before Bangalore
Doordarshan

*381. SHRI M.V. CHAN-
DRASEKHARA MURTHY: Will the Minister
of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether several artistes’ and guilds
demonstrated at the Bangalore Doord-
arshan Kendra during February 1989 to
press for their demands;

(b) if so, the details of their demands;

(c) whether Government have consid-
ered their demands; and

(d) if so, the outcome thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
ISUND LK. BHAGAT): (a) About 300
persons demonstrated on 19th February,
1989, in front of Doordarshan Kendra, Ban-
galore.

(b) The demands related to increase in
Kannada programmes, telecast of Kannada
feature films on Sunday, replacement of
Hindi News Bulletin by a news bulletin in
Kannada, from Doordarshan Kendra, Ban-
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galore, and appointment of only Kannadigas
in Doordarshan in the State.

(c) and (d). Thereis no proposal under
consideration in regard to telecast of Kan-
nada feature films on Sunday and the re-
placement of the Hindi news bulletin by a
news bulletin in Kannada. However, almost
ninety percent of the programmes telecast
from Doordarshan Kendra, Bangalore, are
in Kannada language and a 15 minutes
news bulletin in Kannada is telecast daily.

The appointment to various grades in
Doordarshan are made as per the provisions
of recrutment ruies which do not provide for
recruitment on regional lines.

Transfer of Salal Hydel Power Station
(Stage-l) to NHPC

*382. SHRI T.V. CHAN-
DRASHEKHARAPPA: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have decided
to transfer the 345 MW Salal Hydel Power
Station (Stage-I) in Jammu and Kashmir to
the National Hydro-electric Power Corpora-
tion;

(b) if so, the reasons therefor;

(c) what is the latest position in this
regard; and

(d) the time by which it is likely to be
transferred?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a)to(d). The National Hydro-electric Power
Corporation, a public sector undertaking,
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was set up in 1975 for efficient and economi-
cal execution of Hydro-electric projects in
the Central Sector. While the other hydro-
electric projects, which were being executed
in the Central Sector, were transferred to
NHPC on an ownership basis, the Salal HE
Project (Stage-I) could not be so transferred
to NHPC in view of certain legal constraints.
Consequently, the project was initially trans-
ferred to NHPC in May, 1978 on an agency
basis. The legal impediments having since
been resolved with the State Government, it
has now been decided to transfer the project
to the NHPC on ownership basis with effect
from 1.11.1987. This will enable NHPC to
enter into necessary agreements with the
beneficiaries for sale of power from the proj-
ect, to fix the tariff for sale of energy and
collect revenues. The transfer would be-
come effective on execution of legal docu-
ments in this regard.

Installation of Electronic Telephone
Exchanges in Madhya Pradesh Towns

*384. SHRI PRATAP BHANU
SHARMA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government have decided
to install electronic telephone exchanges in
Ganj Basoda, Raisen, Mandideep and
Vidisha towns of Madhya Pradesh; ana

(b) if so, the details thereot and when
these new electronic exchanges are likely to
start functioning?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): (a)
Yes, Sir

(o) Details of electronic exchanges as
desired are furnished below:

1. GanjBasoda

2. Raisen

400 line electronic exchange

200 line electronic exchange

90-91

89-90
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3. Mandideep 400 line electronic exchange 90-91
4. Vidisha 1800 line electronic exchange 8th Plan.
[ Translation] (a) whether alarge number of teachers

Air Station at Faizabad, Uttar Pradesh

*385. SHRI NIRMAL KHATTRI: Will
the Minister of INFORMATION AND
BROADCASTIN™ be pleased to state:

(a) whether the land for setting up the
AIR station sanctioned for Faizabad (Uttar
Pradesh) has been acquired;

(b) if so, whetherthe construction work
has started and if not, the reasons for delay;

(c) the arsa to be covered by this
station; and

(d) the time by which the work will be
completed and the station will start function-
ing?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) Yes, Sir.

(b) The construction work has already
commenced.

(c) The proposed radio station at Faiza-
bad would provide radic coverage to an area
of 12470 Sq. Kms approximately, within a
radius of 63 kms around it.

(d) The proposed radio station at Faiza-
bad is envisaged to be ready for commis-
sioning by the middle of the year 1990.

[English]
Salary to Teachers of BCCL and ECL

*386. SHRIBASUDEB ACHARIA: Will
the Minister of ENERGY be pleased to state:

in the Bharat Coking Coal Limited and the
Eastern Coalfields Limited are getting their
salary regularly after naticnalisation of the
coal industry, and

(b) if not, the reasons therefor?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a; and (b). The Bharat
Coking Coal Limited and the Eastern Co-
alfields Limited, baing coal producing under-
takings, do not run schools themselves.
These are run oy the concerned State Gov-
ernment or privately owried management
committees. The coal companies do not,
therefore, keep any statistics of such
schools nor they are responsible for monitor-
ing or ensuring regular payment of salaries
to teachers employed by such schools. The
coal companies, however, as a measure to
encourage spread of educational facilities in
their areas, do provide grants-in-aid and
other assistance to the privately managed
schools to the extent their budgets permit
them to do so.

[ Translation]
Incentives to Village Industries

*387. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Khadi and Village In-
dustries Commission has been giving more
incentives to village industries as compared
to production of Khadi for the last few years;

(b) if so, the details of these incentives
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and the outcome thereof;

(c) whether new cottage industries
were encouraged during these years on the
basis of latest technology adopted in rural
industries; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) and (b). As com-
pared to village industries, Khadi continues
to receive more incentives. The incentives to
khadi include interest-free loans, exemption
from sales-tax and custom duty, standing
rebate throughout the year and special re-
bate for 90/120 days on sale of all varieties
ot khadi. Production ofkhadi, bothinterms of
quantity and value, has been increasing
over the years.

Village industries also are being en-
couraged with incentives and financial allo-
cations. However, fiscal concessions such
as exemption from excise duty are given to
them only on a selective basis.

(c) and (d). Withthe latest amendment
of the KVIC Act, the scope of village indus-
tries has been widened. In pursuance of the
amended Act, KVIC has identified 34 new
Village Industries (besides the 26 existing
village industries) to be taken upfordevelop-
ment from 1988-89 onwards. The new in-
dustries include items such as solar & wind
energy implements, radios, cassette play-
ers, cassette recorder, voltage stabilisers
and electronic watches.

[English]
Closure of Steel Tube Factorles

*388. SHRI V. TULSIRAM:
SHRI BALASAHEB VIKHE
PATIL:
Will the Minister of INDUSTRY be
pleased to state:
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(a) the number of steel tube factories in
the organised sector and number out ot them
which have been closed since October,
1988;

(b) the details of the units closed includ-
ing their location and the reasons therefor;
and

(c) the steps being contemplated by
Government to remedy the situation?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) There are 97 units
in the organised sector engaged in the
manufacture of steel pipes and tubes includ-
ing stairless steel pipes. Government have
not received any report of closure from any
of these units since October, 1988.

(b) and (c¢). Do not arise.

Use of Particulate fail out from Electro-
Static Precipitators of Thermal Power
Stations

*389. DR. DIGVIJAY SINH: Will the
Minister of ENERGY be pleased to state:

(a) the total quantity of particulate fall
out deposited around electro-stati precipita-
torsinthermal power stations throughout the
country;

(b) whether most of the accumuiated
dust finds its way into rivers and lakes
thereby causing environmental hazards;

(c) how much this material is used for
making bricks;

(d) whether private enterprises are fully
using this material for making bricks; if not,
the reasons therefor; and

(e) the steps proposed to be taken to
fully utilised this material?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAlI):
(a)to (e). Thetotalquantity of ashgenerated
from the thermal power stations in the coun-
try is estimated to be in the range of 35-40
million fonnes per annum about 80% of
which is collected by the electro-statis pre-
cipitators as fly ash and the balance 20% as
bottom ash. Areas for dumping ash are
normally provided for the coal-based ther-
mal stations where ash settles down and
decanted water flows out.

Private parties ara not, at present, utiliz-
ing this material for making bricks in a signifi-
cant way. The lack of dry collection facilities,
the limitations of distance over which the ash
can be commercially transported and the
heterogeneity of the ash available, have
contributed to restricting its economic utiliza-
tion. Etforts are being made by the National
Thermal Power Corporation (NTPC) to en-
courage entrepreneurs to use ash in brick-
making and an award has been placed on M/
s. Hindustan Pre-fab Ltd., New Delhi, to
manufacture two million bricks by utilizing
ash from the Badarpur Thermal Power Sta-
tion on a trial basis.

With a view to encouraging the use of fly
ashin the construction industry, the National
Buildings Organisation (N.B.O.) have ar-
ranged field demonstrations and have spon-
sored a project to the Neyveli Lignite Corpo-
ration. The bricks produced with fly ash and
lime have been utilized in the construction of
experimental houses in the Neyveli town-
ship. The N.B.O. were also associated with
the setting up of a cellular concrete plant at
Ennore in Tamil Nadu. Cellular concrete
blocks and roofing panels have been
extensively used in the housing projects
undertaken by the Tamil Nadu Housing
Board.
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Performance of State Electricity Boards

*390. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of ENERGY be
pleased 1o state:

(a) whether the performance of State
Electricity Boards has improved during the
current year and if so, the details thereof;

(b) whether any further steps are pro-
posed for necessary improvement in tha
performance of the State Electricity Boards;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAl):
(@) The power generation by the State
Electricity Boards during the period April,
198810 February, 1989 hasbeenreported to
be 124,818 MU as against 119,244 MU
during the corresponding period last year.
The financial performance has, however,
not improved with respect to last year.

(b) and (c). In order to improve the
performance of the SEBs, a number of
measures have been taken which, inter alia,
include:

(a) Implementation of Centrally
sponsored renovation and mod-
ernisation scheme covering 33
thermal stations, with Central
loan assistance totalling Rs. 500
crores.

(b) Introduction of Incentives
Schemes for improved perform-
ance of the thermal power sta-
tions;

(c) Introduction of Incentive
schemes for reduction of Trans-
mission & Distribution losses.
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(d) Amendment of Indian Electricity
Act-1910 to make theft of elec-
tricity a cognizable offence.

(¢) Training of engineers and
operation and maintenance per-
sonnel.

(fy Section 59 of the Electricity
(Supply) Act has since been
amended. According to this
every SEB has to camry on its
operation and adjust its tariff in
such a way as to earn a net
surplus of not less than 3%.

(g) State Governments have been
requested to compensate the
Boards forthe loss in Rural Elec-
trification.

(h) Introduction of equity participa-
tion and capitalisation of interest
during construction (IDC) as
provided in the Electricity (Sup-
ply) Annual Accounts Rules,
1985,

Bhopal Gas Victims
3497. SHRI MOHANBHAI PATEL:
SHRI PRAKASH CHANDRA::
SHRI DHARAM PAL SINGH
MALIK:

Will the Minister of INDUSTRY be
pleased to state:

(a) the number of persons so far died in
Bhopal gas tragedy;

(b) whether a large number of persons
are still lying in hospitals;

(c) whether any compensation has
been paid to the affected families so far; and

(d) if not, the steps being taken by
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Govemment to provide compensation to the
sufferers?

" THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) and (b). The Gov-
ernment of Madhya Pradesh has reported
that as on 31.1.1989 the total number of
confirmed deaths was 3403. The Govern-
ment of Madhya Pradhes also informed that
for the month of January, 1989 the average
number of in-door patients treated in the
special medical institutions, created for the
gas victims, were about 600 persons during
the month.

(c)and (d). The protracted and complex
litigation in connection with the Bhopal Gas
Leak Disaster has concluded with the orders
of the Supreme Court directing Union Car-
bide Corporation and Union Carbide India
Limited to pay a total sum of US § 470 million
in full settlement of all claims. This amount
has since been deposited with the Supreme
Court. The case has been posted for report-
ing compliance on the 4th April, 1989.

Shifting of LOC Petrol Depot from
Raiganj in West Bengal

3498. DR. GOLAM YAZDANI: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Petrol depot of the Indian
Oil Corporation at Raiganj in West Dinazpur
district of West Bengal has been shifted to
Malda;

(b) if so, when it was shifted and the
reasons therefor;

(c) how many persons have been re-
trenched as a result thereof;

(d) whether the office of the Petrol
depot has also been closed down; and

() if not, for what purpose it is being
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used?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a)
No,Sir.

(b) and (c). Do not arise in view of reply
to part (a) above.

(d). No, Sir.

(e) The depot is being used for meeting
the local demand of kerosene and lubricat-
ing oils.

Contract for Dulhasti Hydel Project

3499. SHRIATISH CHANDRA SINHA:
Will the Minister of ENERGY be pleased to
refer to the reply given on 6 December, 1988
to Unstarred Question No. 3441 regarding
the contract for Dulhasti Hydel Project and
state:

(a) whether the party with whom nego-
tiations had been finalised for turn-key exe-
cution of the project had deserted without
advancing any reasons;

(b) whether negotiations have been
started with the French Consortium afresh;

(c) whether the Steering Committee
had also discussed the issue with their for-
eign collaborators;

(d) if so, the details thereof including the
names and details of bidders along with their
job values; and

(e) the progress made in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAl):
(a)to (e). During discussions for finalisation
of the contract with the French Consortium
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led by M/s. CGEE Alsthom, to whom a Telex
of Intent was issued for execution of Dulhasti
HE Project in December, 1986, the Consor-
tium raised several new issues and re-
opened many settled issues. As such, the
contract could not be finalised with the
Consortium. Consequently, negotiations
were simultaneously re-opened with the
other consortium, namely, the Indo-Austro-
German Consortium who had earlier submit-
ted their offer along with the French Consor-
tium. Both the Consortia gave their revised
price offers in October-November, 1988.
The Steering and Negotiating Committes,
which was set up to hold negotiations with
the two consortia andto evaluate their offers,
submitted their report, after evaluation, in
November, 1988. A final decision in the
matter has not been taken by the Govern-
ment.

Power Generation In Farakka Super
Thermal Power Station

3500. SHRI DINESH GOSWAMI: Will
the Minister of ENERGY be pleased to state:

(a) whetherthe various units of Farakka
Super Thermal Powsr Station are not gener-
ating power to their installed capacities;

(b) if so, the quantum of power gener-
ated by each unit during the last three years,
year-wise and their installed capacities;

(c) whether some units of this project
are not yet generating power on a commer-
cial scale;

(d) if so, the facts in this regard; and

(e) the time by which these units are
expected to generate power to their full
capacities?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NATH
RAI): (a) and (b). As per the grid require-



63 Whitten Answers

ments in the Eastern Region, the units atthe
Farakka Super Thermal Power Station are
required to generate upto 60% of their in-
stalled capacity during the off-peak hours
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(i.e. about 20 hours in a day). The unit-wise
generation during the last three years has
been as under:—

(Generation in Million units)

Unit/Installed Date of 1986-87 1987-88 1988-89
capacity commercial (Till Feb.
operation. 1989)
1 2 4 5
| 200 MW 1.11.1986 553.0 625.4 609
I 200 MW 1.10.1987 596.2 391
il 200 MW 1.09.1988 0.1 533
(c) No, Sir. other city of the Eastern Zone; and

(d) Does not arise.

(e) The units can generate power to
their full capacities if the demand pattern and
the grid condition in the Eastern Region so
permit.

Introduction of Opticai Fibre System

3501. SHRI ZAINAL ABEDIN: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(@) whether Government have under-
taken a scheme to introduce the Optical
Fibre System to develop the Telecommuni-
cation System;

(b) i so, the names of the cities likely to
be connected by this system;

(c) the amount of foraign exchange to
be spent to implement the scheme;

(d) whether there is any proposal to
introduce such system in Calcutta or any

(e) it not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGOQ): (a) Yes, Sir.

(b) New Delhi, Jaipur, Ajmer, Bhilwara,
Chittorgarh, Udaipur, Ahmedabad, Baroda,
Surat, Bombay, Poona, Thane, Nasik, Male-
gaon, Dhulia, Indore, Bhopal, Gaziabad,
Aligarh, Hathras, Agra, Ferozabad, Etawah,
Kanpur, Lucknow, Faizabad, Sultanpur,
Varanasi, Gazipur, Patna, Bihar, Shariff,
Girdhi, Dumka, Suri, Behrampur, Krishnan-
agar, Calcutta, Roorkee, Hardwar,
Rishikesh, Madurai, Puddukotai, Trichy,
Palghat, Trichur, Irinjalakuda, Alwaye, Er-
nakulam, Kottayam, Chengenacherry, Thi-
ruvalla, Quilon and Trivandrum.

(c) The amount of foreign exchange
spent was: World Bank loan of Rs. 375
Millions and OECF Loan of Rs. 204 Millions.

(d) Yes, Sir.
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(@) Does not arise.

Setting up of Micro-Wave Stations in
Woest Bengal

3502. SHRISANAT KUMAR MANDAL:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there was a proposal to set
up micro-wave stations in the backward
areas of West Bengal like Sunde:bans, to
improve telecommunications;

(b) if so, the broad features thereof;

(c) the progress made so far and likely
to be made during 1989-90; and

(d) the funds earmarked therefor during
1989-907

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) One 34 MB/s Digital M/W system
(430 channel) capacity between Calcutta &
Canning has been proposed in this plan for
Sunderbans area by the West Bengal Tele-
com circle.
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(c) The proposal is under examination.

(d) Suitable funds will be allocated after
final examination of the proposal.

Offices in Rental Building In Trichur
District

3503. SHRIP.A. ANTHONY: Will the
Minister of COMMUNICATIONS be pleased
to siate:

(a) the number of post and telegraph
offices in Trichur District of Kerala function-
ing in rental buildings;

(b) whether there is any proposal to
construct department’s own buildings in this
district; and

(c) if so, the details thereof and the
estimated cost?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Eighty nine
Post and Telegraph offices in Trichur District
of Kerala are functioning in rental buildings.

(b) and (c). Yes, Sir. The details of the
proposals to construct departmental build-
ings in Trichur District are furnished in the
statement given below.

STATEMENT
Name of the office Estimated Cost
(Rupees in lakhs)
1. Office of the Senior Superintendent of post offices, 5.50
Irinjalkuda
2.  Head Post Office, Kunnamkulam 25.00
3.  Head Post office, Trichur 30.00
4,  Head Post Office, Chalakudy 20.00
5.  Central Telegraph Office, Trichur 37.00
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The construction of the above-mentioned five buildings will be taken up subject to

availability of funds.

The construction of buildings for the two offices given below is in progress.

Name of the office Estimated Cost
(Rupees in lakhs)
1. Postal Stores Depot, Trichur 26.68
2. Sub Post Office, Punnayurkulam 6.25

Modernisation of Berhampore Tele-
phone Exchange in West Bengal.

3504. SHRI ZAINAL ABEDIN: Wilithe
Minister of COMMUNICATIONS be pleased
to state:

(@) whether there is any proposal for
modernisation of the Telephone Exchange
at Berhampore in West Bengal;

(b) if so, the details thereof along with
the time limit by which such modernisation
improvement work is expected 0 be com-
pleted;

(c) whether this Telephone Exchange
is proposed to be provided with STD facili-
ties; and

(d) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO}: (a) Yes, Sir.

" (b) The existing manual exchange is
likely to be replaced by 2000 L auto ex-
change during 1990-91.

(c) Yes, Sir.

(d) Does not arise.

Opening of Branch Post Office In
Bahadurpur G.P., West Bengal

3505. SHRI ZAINAL ABEDIN: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether there is no branch post
office in and around Bahadurpur Gram
Panachayat under Farakka Block in Murshi-
dabad District, West Bengal;

(b) whether Government propose to
open a new BPO in Bahadurpur G.P.;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) and (c). Yes, Sir. A branch post
office has been sanctioned for Bagdabra
village in Bahadurpur gram panchayat, re-
cently.

(d) Does not arise.

Thermal Power Station at Sagardighl,
Waest Bengal

3506. SHRIZAINAL ABEDIN: Willthe
Minister of ENERGY be pleased to state:
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(a) whether West Bengal Government
has submitted a revised/modified scheme
for the construction of a Thermal Power
Station at Sagardighi (Manigram) in Murshi-
dabad District, West Bengal;

(b) i so, the details of the Scheme
alongwith the estimated cost thereof; and

(c) the action taken by Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAl):
(a) to (c). The project report in respect of a
thermal power station at Sagardighi in the
Murshidabad district (envisaging the instal-
lation of five units of 210 MW each and two
units of 500 MW each at an estimated cost of
Rs. 2078 crores) was received in the Central
Electricity Authority who could techno-eco-
nomically appraise the proposal after essen-
tial inputs, such as the availability of coal and
cooling water, etc., are tied up and neces-
sary clearances including from the environ-
mental and civil aviation angles have be-
come available. The State authorities have
been informed accordingly.
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Opening of Post Office in Rural Areas

3507. SHRIH.B. PATIL: Will the Min-
ister of COMMUNICATIONS be pleased to
state:

(a) the number of branch and sub-post
offices proposed to be opened in the rural
areas of different States in 1989-90;

(b) the district-wise number of rural post
offices proposed to be opened in Karnataka
during 1989-90; and

(c) whether the villages of Bagalkot
district have also been identified for this

purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The informa-
tion is furnished in the statement below.

(b) This has not yet been finalised.
(c) Yes, Sir. A Post Office is proposed

to be opened in Gorabal Mandal Panchayat
in Bagalkot Division of Bijapur District.

STATEMENT

Annual Plan 1989-90

Statewise Targets for opening of New Post Offices

State/Union Territories

Number of new post office proposed to be opened

Rural branch post offices Department sub offices

in project areas/develop-
ing areas.
1 2 3
1. Andhra Pradesh 80 6
2.  Assam 140 5
3.  Bihar 175 6
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1 2 3

4.  Gujarat 70 9
5. Haryana 20 4
8.  Himachal Pradesh 70 4
7. Jammu & Kashmir 50 2
8.  Karnataka 80 6
9. Kerala 70 5
10.  Madhya Pradesh 175 6
11.  Maharashtra 150 : 7
12. Manipur 20 2
13.  Meghalaya 20 2
14. Nagaland 15 2
15.  Orissa 120 7
16. Punjab 30 3
17.  Rajasthan 120 6
18.  Sikkim 15 2
19. Tamil Nadu 80 6
20.  Tripura 20 3
21.  Uttar Pradesh 275 5
22.  'Nest Bengal 140 6
23.  Andaman Nicobar Islands 6 2
24. Arunachal Pradesh 15 2
25. Chandigarh — 2
26.  Dadra Nagar Haveli 5 1
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1 2 3
27.  Delhi 5 4
28. Goa 20 3
29.  Mizoram 10 1
30. Pondicherry 4 1
Total 2000 120

Note:

The targets indicated above are liable to be revised taking into account shortfalls, if

any, in the current years’ targets and other factors.

Setting up of Electronic Telephone
Exchange in Hoshiarpur (Punjab)

3508. SHRI KAMAL CHAUDHARY:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to set
up an electronic telephone exchange in
Hoshiarpur (Punjab); and

(b) if so, when it will be set up there?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir. At
present there is no proposal to setup elec-
tronic exchange at Hoshiarpur.

(b) Does not arise.

Manufacture of High Technology bulk
Drugs

3509. SHRIJAGANNATH PATTNAIK:
Willthe Minister of INDUSTRY be pleased to
state:

(a) the names of the bulk drugs which
have been treated as involving high technol-
ogy and for which foreign companies have
applied for industrial licences during the last
three years;

(b) the nature of technology involved in
the production of these bulk drugs;

(c) whether such technology can be
developed in the country;

(d) if so, the efforts made in this regard;
and

(e) if not the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) and (b). There aie «
number of drugs involving high technolegy.
However, only 66 items are open to FERA
companies as contained in the “Measures
for Rationalisation, Quality Control and
Growth of Drugs and Pharmaceutical Indus-
try in India”. FERA companies had applied
for manufacture of the following drugs during
the last three years:—

1. Vitamin B6

2. Theophylline

3. Aminophylline

4, Hydroxyethyl Theophylline
5. Oxyclozanide

6. Tinidazole
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7. Ethambutol
8. Thioridazine
9. Pindolol
10. Atenolol

(c) to (e). Most of these drugs are
produced with indigenous technology.

New Low Power Transmission Centres
in Maharashtra

3510. SHRI MURLIDHAR MANE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state the
details of new Low Power transmission
centres to be set up in Maharashtrain 1989?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): Besides the low
power TV transmitter at Osmanabad already
commissioned, a low power transmitter at
Ichhalkaranji in Maharashtra is expected to
be commissioned during 1989, under the
approved VIl Plan.

Modernisation of Indian Telephone
industries Ltd.

SHRI MULLAPPALLY RAMA-
CHANDRAN:
SHRI SHANTI DHARIWAL:

3511.

Wili the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the turnover ¢f each unit of the
Indian Telephone Industries Ltd. during
1988;

(b) whether there are any schemes for
modemisation and expansion of the Indian
Telephone Industries (IT); and

MARCH 28, 1989

Written Answers 76

(c) if so,the details thereof and when
these will be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The unit-wise
turnover of the Indian Telephone Industries
Ltd. during 1987-88 is as under:-—

(Rupees in crores)
Bangalore — 209.08
Naini — 70.86
Rae Bareli — 82.25
Paighat — 27.32
Mankapur - 110.06
Srinagar — 8.91
508.48
(b) Yes, Sir.

(c) The requisite information is given in
the statement below.

STATEMENT
(1) Switching Lines

(i) [Tlis planning to set up process
orianted Assembly Lines at
Bangalore and Rae Bareli from
1989-90 onwards to manufac-
ture Electronic Switching Ex-
change equipment.

(i) The existing production capacity
of Digital Trunk Automatic Ex-
change equipment at Palghat is
planned to be increased to
manufacture equipment of up-
dated version of technology dur-
ing 8th Five Year Plan.
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(2) Telephone instruments

() [Tlis setting up Electronic Push
Button telephones manufacture
at Bangalore and Naini. The
production is expected to start
from 1989-90.

(i) Srinagar unit is being expanded
to take up manufacture of Elec-
tronic Digital telephones. The
production is expected to com-
mence from 1989-90.

(3) Transmission Equipment

The following expansion
schemes have been planned:—

(i) Frequency Division Multiplex
System at Naini. The production
is expected to commence during
1989-90.

(i) Optical Fibre Project at Naini-
The production is expected to
commence during 1983-89.

(i) Stored Programme Control
Telex at Bangalore—The pro-
duction has started during 1988-
89.

(iv) Digital Microwave System at
Bangalore—The production is
expected to commence during
1989-90.

(v) Digital Coaxial System at Ban-
galore-The production is ex-
pected to commence during
1989-90.
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Diesel/Petrol Retail Outlet in Bastar
District M.P.

3512. SHRI MANKURAM SODI: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether there was a proposal to
allot a diesel and petrol retail outlet at Bijapur
in Bastar district of Madhya Pradesh;

(b) whether the survey report in this
regard has been received; and

(c) i so, the time likely to be taken for
allotment of the retail outlet there?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) and
(b). Yes, Sir;

(c) Letter of Intent for the retail outlet at
Bijapur in Bastar District was issued on
November 28, 1987; The dealer-select is in
the prucess of procuring a suitable site for
the Retail Outlet.

Extra departmental Employees under
put-off Duty

3513. DR. A.K. PATIL: Willthe Minister
of COMMUNICATIONS be pleased to state:

(a) the number of extra departmental
employeas under put off duty of more than
four months as on 31 December 1988;

(b) the number of Extra Departmental
employees under put-off duty of less than
four months as on 31 December, 1988;

(c) the number of extra departmental
employees re-instated after review by the
Heads of circles;
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(d) whether full wages will be paid to
those extra departmental employees found
not guilty and are fully exonerated after re-
view/appeal;

(e) whether all the extra departmental
employees under put-off duty of more than
four months, where the reasons could not be
attributed to them will also be reinstated;

(f) i not, the reasons therefor; and

(g) whether Government will consider
minor punishment to extra departmental
employees for minor oftences as recom-
mended by Savoor Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

(d) No, Sir. Extra-Departmental em-
ployees being part-time employees, having
other avocations of life are not entitled to any
allowances for the period they do not actu-
ally perform duty as during the put off duty
period they are supported by their main
source of income.

(e) and (f). No, Sir. The ED can be put
off duty where an enquiry into any complaint
or allegation of misconduct is pending.
There is no provision for reinstatement of
EDAs put off duty of more than four months
under the rules. However, periodic review of
the ‘put off duty’ cases is done with a view to
reduce the period of ‘put off duty’ and expe-
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dite the disposal of such casds.

(g) the recommendation of the Savoor
Committee regarding incorporation of minor
penalties in Rule 7 of the Posts & Telegraphs
Extra Departmental Agents (Conduct &
Service) Rule, 1964 was considered by the
Postal Services Board. It was decided that
no further penalties should be added and the
present set of penalties as contained in Rule
7 ibid should continue.

Adulteration in Petrol and Diesel

3514. SHRI CHINTAMANI JENA: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether Government have received
any complaints in regard to adulteration in
diesel and petrol in certain parts of the coun-

try;

(b) it so, the number of complaints
received during 1988, State-wise; and

(c) the details of action, it any, taken
against the persons responsible for adul-
teration?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). The oil marketing companies had re-
ceived some complaints alleging adultera-
tion of diesel and petrol by the retail outlet
dealers in 1988; the State-wise number of
these complaints is as under:

SNo. State Number of complaints
1 2 3
1. Andhra Pradesh 4

2. Bihar

3. Delhi
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1 2 3
4. Guijarat 6
5. Haryana 3
6. Karnataka 2
7. Madhya Pradesh 10
8. Maharashtra 6
9. Punjab 5
10. Rajasthan 5
1. Tamil Nadu 7
12. Uttar Pradesh 21
13. Waest Bengal 2
Total 73

(c) All these complaints have been
investigated but the allegation of adultera-
tion has not yet been proved against any
dealer. Action under the Marketing Disci-

pline Guidelines has been taken where
adulteration had been suspected, as indi-
cated below:

Number of cases in which the
supplies suspended for 15 days
etc. and resumed afterwards as
allegation of adulteration could
not be sustained. (warning/
caution also issued)

Number of suspected cases
of adulteration in which suppl- where adulteration

ies continue to be suspended could not be proved
pending further investigation

Number of cases

but warning/caution
issued.

15

10 3

Shortage of LPG In Gujarat, West
Bengal and Madhya Pradesh

3515. SHRI VIWJAY N. PATIL:
DR. PHULRENU GUHA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the reasons for the shonage of LPG
in many parts of the country, especially in
Gujarat, West Bengal and Madhya Pradesh;

and

(b) how Government propose to tackle
the shortage of LPG in these States?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). A backlog in supply of LPG refills had
developed temporarily in several parts of the
country, including in Gujarat, West Bengal
and Madhya Pradesh, recently on account
of shortfall in the bulk availability of LPG,
apart from movement, industrial relations
and other operational constraints. With the
measures already initiated, the situation has
since considerably improved. Efforts are
being made to maximise indigenous LPG
production and also augment supplies
through imports to the extent feasible. The
situation is being closely monitored by the oil
industry with a view to ensuring regular
supplies to the consumers.

[Translation]

Exploration for Oil by Foreign Coun-
tries

3516. SHRIKAMLAPRASAD RAWAT:
Will the Minister of PETROLEUM & NATU-
RAL GAS be pleased to state:

(a) whether some countries have of-
fered to assist India in the field of oil explora-
tion;

(b) if so, the names of such countries;
and

(c) the names of countries with which
India have decided to collaborate?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM & NATURAL
GAS (SHRI BRAHMA DUTT): (a) to (c). In
the field of oil exploration India has received
assistance from and has collaborated with
different countries including USSR, USA,
France, West Germmany, UK., Norway,
Canada. This has been in the form of grants,
loans, technical, deputation of experts etc.
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No recent additional offers have been re-
ceived.

[English]

Tenders for Bakreshwar Power Project,
West Bengal

3517. DR. V. VENKATESH: Will the
Minister of ENERGY be plased to state:

{a) whethar the BHEL and other com-
pames under the control of Union Govern-
ment participated in the tenders floated by
Government of West Bengal for establishing
the Bakreshwar Power Project;

(b) i so, the outcome thereof; and

(c) i not, the reasons for their non-
participation?

THE MINISTER OF STATE IN THE
DEPARTMENT. OF POWER IN THE MIN-
ISTRY OF ENERGY (SHR! KALPNATH
RAI): (a) to (c). M/s Bharat Heavy Electricals
Ltd. (BHEL) have intimated that while ten-
ders have not been floated in respect of the
Bakreshwar thermal Power project, they
have been asked by the State authorities to
submit their bid for turbine, generator and
associated equipment for 3x210 MW units.
M/s BHEL propose to submit their offer in
April, 1989.

Aid For idduki Project in Kerala

3518. SHRIN. DENNIS: Will the Minis-
ter of ENERGY be pleased to state:

(a) whether Union Government pro-
pose to give financial aid for the Idukki power
project in Kerala;

(b) whether foreign aid for this project is
also to be increased; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI):
(a) to (c) The ldukki Hydroelectric Project
Stage-ll, with an installed capacity of 3x130
MW, in Kerala, has been implemented with
Canadian assistance. The Canadian Inter-
national Development Agency (CIDA)
agreed to provide a loan of 52 million Cana-
dian dollars and a grant of 7.3 million Cana-
dian dollars for this purpose. The grant was
later enhanced to 8.3 million Canadian dol-
lars. The project was, however, completed in
August, 1986, utilising a loan of about 32
million Canadian dollars and grant of 8.3
million Canadian dollars. in order to utilise
the balance assistance it is proposed to
instal Var Compensation equipment for
transmission and distribution network, tur-
bine testing and dam monitoring facilities
etc, as an extension of ldukki Project Works.
The grant component has been increased to
11.8 million Canadian dollars by the CIDA.

STD Facility in District veadquarters

3519. SHRIANANTA PRASAD SETHI:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of districts in the country
having multi circuit transmission medium,
State-wise;

(b) the number of district headquarters
having STD facility to State Capitals and
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other parts of the country as on 30th Janu-
ary, 1989; and

(c) the reasons for the gap, if any, in the
provision of transmission medium and STD
facilty and when it will be made up?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Total No. of
District Headquarters in the country having
multi circuit transmission medium is 348.
State-wise break up is given inthe statement
below.

(b) the number of District headquarters
having STL facility are 295.

{c) Reasons for non-provision of STD ill
date are as under—

()  Non-automatisation of local
exchanges by appropriate

type;

(i)  Non- availability of suitable
transmission equipments;
and

(i)  Non-availability of Trunk Auto-
matic Exchanges. It is
planned to cover all District
Headquarters by March, 1930
subject to availability of equip-
ment.

STATEMENT

Position of DHOs As on 30-1-89

SI.No. Name of State Total No. of Total No. of DHQs
DHQs connected to state
Capital
1 2 4
1. Assam 19 13
2. Andhra Pradesh 23 23
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1 2 3 4
3. Arunachal 1 9
4 Bihar 3¢ 26
5. Goa 1 1
6. Gujrat 19 19
7. Haryana 12 9
8. H.P. 12 9
9. J&K 14 12
0. Karnataka 20 20
11. Kerala 14 14
12. M.P. 45 28
13. Maharashtra 31 27
14, Manipur 8 5
15. Mizoram 3 3
16. Meghalaya 5 3
17. Nagaland 7 7
18. Orissa 13 7
19. Punjab 12 10
20. Rajasthan 27 13
21. Sikkim 4 1
22. Tamil Nadu 20 20
23, Tripura 3 3
24, U.P. 57 42
25. West Bengal 17 14
26. Union Territory 12 10
448 348
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Dadrl Thermal Power Project

3520. SHRIMANVENDRA SINGH: Will
the Minister of ENERGY be pleased to state:

(a) the details of various quotations
received by the National Thermal Powar
Corporation for fabrication of tanks for Dadri
Thermal Power Project; and

(b) the reasons for awarding this con-
tract to the highest bidder?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI):
(@) and (b). No separate contract was
awarded for the fabrication of tanks for the
National Capital Thermal Power Project
which is being implemented by the NTPC at
Dadri. The same was part of the scope of
work under other contracts relating to low
pressure poping, fuel oil handling plant,
demineralisation plant, etc. in all of which the
work was awarded to the lowest evaluated
bidder.

Coal Gassification Projects in Gujarat

3521. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI: Will the Minister of
ENERGY be pleased 1o state:

(a) the results of pilot scale coal gassifi-
cation project in north Gujarat;

(b) when itis proposed to undertake the
gassification of underground coal on com-
mercial scale in Gujarat; and

(c) the cost of production of 1000 cubic
metre gas when exploited from petroleum
gasfields and gassification of underground
coal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C. K. JAFFER
SHARIEF): (a) Various studies required for
pilot project have been carried out and de-
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signing and engineering for the infrastruc-
ture facilities is in progress.

(b) and (c). Questions relating to com-
mercial scale operations and the relative
cost of gas to be produced can be decided
only after the technical feasibility of gasifica-
tion of underground coal in Gujarat is estab-
lished.

[ Translation]
Wrong Electricity Bills in Delhi

3522. SHRI SARFARAZ AHMED: Will
the Minister of ENERGY be pleased to state:

(a) the number of complaints received
about mistakes in electricity bills after the
introduction of computer system in DESU
and NDMC for preparing these bills;

(b) how much time was taken in rectify-
ing each such mistakes;

(c) the remedial measures taken by
Government to check this practice;

(d) the names of the companies with
which agreements have been signed for
preparing electricity bills by computers and
the detail of the agreements reached; and

(e) the amount paid to the concerned
companies for this job till date?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAI):
(a)to (e). The information is being collected
and will be laid on the Table of the House.

[English]
Supply of Raw Materials to Bidi
Manufacturing Units
3523. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of INDUSTRY be pleased to state:
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(a) whetherthe production in Bidi Manu-
facturing units in Southem region has suf-
fered a great set back due to the shortage of
raw materials; and

(b) if so, the steps taken to make raw
materials available to these Units?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). A reference was received from the
Government of Tamil Nadu about a possible
shortage of Tendu leaves for the bidi manu-
facturing units. The matter was taken up with
the Government of Madhya Pradesh who
had sent a High Power Team to Tamil Nadu
which had discussions with the representa-
tives of the industry and Government re-
garding suitable measures to ensure the
supply of raw materials to the bidi manufac-
turing units in Tamil Nadu.

Woria sank Assistance to Oil Compa-
nles

3524. SHRIHARIHAR SOREN: Wil!the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the total amount of World Bank
assistance availed of by different oil compa-
nies for different purposes during the last
three years;

(b) whether some oil companies are
likely to get more assistance from World
Bank during 1989-90; and

(c) it so, the purpose for which World
Bank assistance is required?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATUY-
RAL GAS (SHRI BRAHMADUTT): (a) Total
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amount of World Bank loan, provided
through the Government, to different oil
companies during the last three years from
1985-86 to 1987-88 was about Rs. 418
crores.

(b) Yes, Sir.

(c) The assistance is required for explo-
ration and development activities in the field
of oil and natural gas and also in the field of
refining and marketing of petroleum prod-
ucts.

Average Area Covered by a Post Office

3525. SHRI SYED SHAHABUDDIN:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the average area per post office in
sq. kms in various States/Union Territories
as on 1 January, 1985 and 1 Januarv, 1989,
state-wise:

(b) the average population covered per
post office state-wise, according to 1981
census and the corresponding figure for the
country as a whole on 1 January, 1985 and
1 January, 1989; and

(c) the total number of new post offices,
branch post offices,sub post offices opened
during the current Five Year Plan, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
informationis given inthe statement-1 below.

(c) The information is given in the state-
ment Il below.
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STATEMENT-I
Sl. No. State/Union Territory Average Area per Average population per
Post Office(Sq. Kms.) Post Office
ason ason ason as on
1.1.1985  1.1.1989 1.1.1985  1.1.1989
1 2 3 4 5 6
1. Andhra Pradesh 16.78 17.06 3267 3322
2. Assam 23.79 23.45 5988 5943
3. Arunachal Pradesh 350.38 348.91 2643 2632
4 Bihar 15.99 15.85 6421 6366
5. Goa 15.60 16.90 4232 4580
6. Gujarat 22.84 22.98 3961 3985
7. Haryana ‘8.03 18.00 5272 5263
8. Himachal Pradesh 22.81 22.86 1754 1750
9. Jammu & Kashmir 153.69 151.90 4106 4092
10. Karnataka 20.09 20.18 3890 3907
11. Kerala 8.21 8.15 5385 5328
12. Madhya Pradesh 42.24 41.86 5004 4958
13. Maharashtra 26.10 26.60 5322 5417
14, Manipur 41.94 41.24 2665 2621
15. Meghalaya 53.93 53.93 3184 3195
16. Mizoram 74.26 71.21 1738 1668
17. Nagaland 65.01 64.50 3038 3015
18. Orissa 20.65 20.64 3497 3495
19, Punjab 13.37 13.48 4457 4496
20. Rajasthan 35.57 35.50 3562 3555
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1 2 3 4 5 6
21, Sikkam 55.87 55.76 2486 2486
22. Tamil Nadu 10.91 10.92 4189 4114
23. Tirpura 16.98 16.87 3327 3306
24, Uttar Pradesh 16.25 16.22 6119 6108
25. West Bengal 10.98 10.81 6708 6638

Union Territories

26. Andaman & Nicobar

Islands 106.32 103.66 2414 2353
27.  Chandigarh 2.59 2.53 10264 10036
28.  Delhi 2.51 2.81 10525 11803
29. Dadar Nagar Haveli 12.82 12.82 3886 3886
30.  Lakshadweep 2.86 2.86 4024 4024
31.  Pondicherry 4.82 4.82 6005 6005
32.  Mahe 2.25 2.25 4606 4606

STATEMENT. Il
Seventh Plan

1985-86/1986-87/1987/88/1988-89 (Upto 27-3-1989)

Number of New Post Offices Opened

Sl No. State/Union Territory Sub Post Offices Branch Post Offices
1 2 3 4
1. Andhra Pradesh 6 125
2. Assam 3 256
3. Arunachal Pradesh — 7

4. Bihar 1 337
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1 2 3 4
5. Goa — 12
6. Guijarat 7 90
7. Haryana 5 33
8. Himachal Pradesh 2 41
9. Jammu & Kashmir 3 71
10. Karnataka 7 107
1. Kerala — 114
12. Madhya Pradesh 8 336
13. Maharashtra 6 126
14. Manipur — 28
15. Meghalaya — 30
16. Mizoram — 41
17. Nagaland — 6
18. Orissa 3 60
19. Punjab 3 3
20. Rajasthan — 127
21. Sikkim — 18
22, Tamil Nadu 9 74
23. Tripura — 25
24. Uttar Pradesh 7 626
25. West Bengal 5 202

Union Territories
26. Andaman & Nicobar Islands 1 16
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1 2 3 4
27. Chandigarh — -
28. Delhi 1 —
29. Dadar and Nagar Haveli — —_
30. Daman & Diu — —
31. Lakshadweep —_ —_
32. Pondicherry — —

87 2911

Note: The above figures included Post Offices sanctioned in February/March, 1989 some
of which have not yet been opened but may be opened shortly.

Establishment of Tool Room Project at
Bhubaneswar

3526. SHRIMATI JAYANT! PATNAIK:
Wilithe Minister of INDUSTRY be pleased to
state:

(a) whether the proposal for establish-
ment of a full fledged tool room project at
Bhubaneswar is pending before his Ministry
since March 1985;

(b} if so, the reasons thereof; and

(c) the steps taken by Government to
give early approval to above proposai?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT I[N THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) A
proposal for establishment of a tool room at
Bhubaneswar is under consideration of
Government of India.

(b) Assistance for the project is being
negotiated with a foreign government
agency who have completed the appraisal of

the project proposal.

(c) The proposal is at an advanced
stage of consideration.

Compensation paid to Consumers by
CIL and BCCL

3527. SHRIR. P. DAS: Wil the Minister
of ENERGY be pleased to state the penalty
or compensation paid by the Coal India Ltd.
(CIL) and the Bharat Coking Coal Ltd.
(BCCL) since 1985-86 dus to the supply of
inferior grade coal to the consumers, year-
wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C. K. JAFFER
SHARIEF): The information is being col-
lected and will be laid on the Table of the
House.

STD Facility in West Godavarl and
Khammam in Andhra Pradesh.

3528. SHRI SODE RAMAIAH: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether there is a proposal for pro-
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viding STD facility in West Godavari and
Khammam Districts in 1989-90 or 1990-91;

and

(b) if so, the names of places wherd
STD will be made available?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
following additional stations are proposed to
be provided with STD facility by 1991. West
Godavari District-Akiveedu, Narasapur, At-
tili. Khammam District-Bhadrachalam.

Telephone Connections in
Raghunathgan] in West Bengal

3529. SHRI ZAINAL ABEDIN: Wiil the
Minister of COMMUNICATIONS be pleased
to state: P

(a) the number of pending applications
for telephone connections under
Raghunathganj Telephone Exchange in
West Bengal

(b) the reasons of pendency for years
together;

{c) how many new connections are
likely to be provided by the end of the Sev-
enth Plan; and

(d) the steps Government propose to
take for the modernisation of the Telephone
Exchanges?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) to (c). There
were 12 applicants on the waiting list for
telephone connections as on 31.1.89 in
Raghuathganj telephone exchange. Out of
12, three were registered in September 87
and the rest during 1988. Due to technical
difficulties arising on account of long dis-
tances involved, five connections could not
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be provided. The Construction wori: is under
progress. The existing waiting list is pro-
posed to be cleared by the end of Seventh
plan.

(d) ltis proposed to replace the existing
manual exchange by 512 port digital elec-
tronic exchange during the 8th Plan.

Consultation with MPs for Setting up
TV/AIR Centres

3530. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether local Members of Parlia-
ment (Lok Sabha) are consulted by Govern-
ment formally regarding the location/instal-
lation of the T.V. transmitters and Radio
stations;

(b) if not, the reasons therefor; and

(c) whether arrangements would be
made for taking into account the views of the
local M.P.s?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING (SHR
H.K.L. BHAGAT): (a) to (c). The location/
installation of the TV transmitters and Radio
Stations is decided purely on technical con-
siderations, the main objective being maxi-
mum coverage in the country. Views and
suggestions received from local members of
Parliament are given due consideration
while formulating plan proposals.

[ Translation]
Housing Facilities to P & T Employees
3551. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether housing facilities are being
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provided to the Posts and Telecommunica-
tions Departments employees in Delhi;

(b) it so, the procedure adopted in their
allotment;

(c) the appointment year of the smploy-
ees up to which allotment has been made
and the appointment year of those employ-
ees to whom the allotment is going to be
mads;

(d) whether it is a fact that out of turn
allotment is also made on priority basis; and
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(e) if so, the officers competent to give
out of turn allotment and the list of those
employees who have been made allotment
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes Sir.

(b)The quarters are allotted by senior-
ity. Applications on the prescribed form are
called for from the employees for preparing
the waiting list every year.

(c) Typeof Appointment year of the Appointment year of the
Qunter employees up to which the employees to whom the
allotment has been made. allotment is being made.
Telecom Pool
Ty. | 1972 1973
Ty. Il 1961 1962
Ty. Il (b) 1962 1963
(transferable)
Ty. 1. (c) 1955 1956
(Non-transferable)
Ty. V. 1961 1962

Ty. V & above. see note below:

tyote: Type-V & above houses are allotted on the basis of seniority inthe pay scale of Rs.
3600/ or above. Officers who got this scale in 1981 have been covered.

GMM GMM/CTO Pools
1 2
Ty. ‘A 24.10.80 October' 81
Ty. B 26.08.75 August’ 76,
Ty.'C”

(non-transferable) 27.06.56 June '57,
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1 2
Ty.'C
(Transferable) 12.05.70 May, 71
Ty. D’ upto 14.09.70 Sept. '71
C.T.O.
Ty.'A January '68 January '69.
Ty. ‘B’ December '57 December '58
Ty.'C April '54 April '55.
(non-transferable)
Ty.'C — —_
(transferable) — —_
Ty. D — —
POSTAL POOL
(Non gazetted)
Ty. 1. 1963 1964
Ty. Il 1962 1963
Ty . 1958 1959
POSTAL POOL
(Gazetted)
Ty. IV. 1985 No waiting list
Ty. V. _ -do-
RMS (NT) POOL-NON-TRANSFERABLE
Ty. I 1965 1966
Ty. Il 1968 1969
Ty. Il 1955 1956



107 Written Answers MARCH 28, 1989 Written Answers 108

1 2

RMS (T) Pool-Transferable
Ty. L Nil Nil
Ty. Il 1957 1958
Ty Il 1961 1962

PMG (Circle Office) Pool
Ty. L. 1963 1964
Ty. Il 1972 1973
Ty. Il Nil Nil

DA (P) Pool
Ty. L Nil Nil
Ty. L. 1960 1961
Ty. 1L Nil Nil

Further allotment of quarters depends
on the availability of vacant quarters.

(d) Yes, Sir.

(e) (1)

(2) by Minister of Communica-
tions/Minister of State of
Communications on over rid-
ing priority basis.

Out of turn allotment is made Note: List of employees who have been

by Houses allotment commit-

< .tee on. specified medical

allotted quarters Pool-wise during the
last given the three years are given in

grounds; the =t =ment below.
Type 1.
SI.No. Name Designatib;n/
1 2 : 3
1 Sh. Sanjay Kumar R/ Mazdoor
2. Sh. Anand Mani Peon
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1 2 3
3. Sh. Daya Kishan -do-
4, Sh. P.Raju -do-
5. Sh. Pramod Kumar ~do-
6. Smt. Kastai Devi -do-
Type. Il
1. Sh. R. P. Sharma
2. Sh. Puran Singh Lorry Driver
3. Smt. Sunita Gupta L.D.C.
4, Smt. Pushpa Rani P.A.
5. Sh. V. K. Sharma AEA.
6. Smt. Bhaghnani Devi T.0O.
7. Sh. Harka Singh Off. Asstt.
8. Sh. D. P. Dhasmana J.E.
9. Sh. R.S. Solanki L.D.C.
10. Smt. Bimla T.O.
1. Sh. J.P. Singh J.E.
12. Smt. Anita Rana L.T.O.
13. Sh. D. D. Singh TO.
14. Sh. H. P. Sharma T.0.
15. Km. Mohani T.O.
16. Sh. Bhawan Singh LM.
17. Smt. Amirit Virdn u.D.C
18. Smt. K.R. Singh L.D.C.
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1 2 3

19. Smt. M. M. Kaur Supwr. (S/S)

20. Sh. Brij Kishore T.0

21. Smt. Sheela Devi T.O.

22, Sh. Lallan Singh eTA

23. Sh. A.P. Singh up.c

24. Sh Chender Prakash unb.C

25. Sh. M. S. Rawat v Tech.

26. Sh. K.D. Vats T/Supvr.

27. Sh. Manohar Lal L.D.C.

28. Smt. S. K. Ashok TO

29. Sh. C.P. Singh TO.

30. Sh. lyer Mahalakshmi L.D.C.

31. Smt. Mamta Chauhan L.D.C.

32. Smt. Rita Dani u.n.C.

33. Sh. A P. Nathani T.O.

34. Sh. Suresh Kumar T.0.

35. Smt. Usha Rani T.0.

36. Miss Jasbir Kaur T.0.

37. Sh. C.C. Singh T.0.

38. Sh. Hemant Kumar T.O.

39. Sh. Jandu Ram L.M.

40. Sh. K.D. Upadhya

41, Sh. R.P. Pandey Tech.
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1 2 3

42. Sh. Ravender Kumar Driver

43. Smt. H.K. Mishra T.O.

44, Sh. J. N. Singh T.O.

45. Sh. H. D. Sharma u.nD.C.

46. Sh. Saroop Singh L.D.C.

47. Smt. Shakuntla Pradhan L.D.C.

48, Sh. V. K. Kadirvelu u.n.c

Type-Iil
1. Sh. G. P. Singh J.E.
2. Smt. Vimal Wadhwa Obs. Supvr.
3. Sh. Kamalijit Singh T/ Super.
4 Sh. A.K. Chibber J.E.
5. Sh. K. K. Verma J.E.
6. Sh. K. K. Mittal T/ Supvr.
7. Sh. Anil Kumar J.E.
8. Smt. Urmila Sharma T.0.
Type-1V
1. Sh. A. K. Srivastava D.E.
List of Quarters Sanctioned by Corporate Office period From 1.3.86 to
28.2.89
Sl No. Name Designation

1. Sh. U. R. Rai Tech. Super.
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List of Quarters Sanctioned by H.A.C.period From 1.3.86 to 28.2 89

Type-/

SI. No. Name Designation
1. Sh. L.S. Rai RM
2. Sh. Gopal Singh -do-

3. Sh. Bachan Singh -do-

Type -1l

1. Ms. Karuna Bala LD.C.
2. Sh. Tikam Singh u.D.C.
3. Smt. Shashi Bedi uU.D.C
4 Sh. Jose KP LD.C
5. Sh. Murli Dhar L.D.C.
6. Sh. Uma Shankar L.D.C
7. Sh. Ved Pal Singh L.D.C.

List of Quarters Sanctioned on Priority Period From 1.1.1986 to 28.2.1989 (GMM POOL)

Si. No. Name Designation
1 2 3
1. Shri Sarvender Kumar Peon to M(TO)
2. Shri Madan Singh Negi Peon
3. Shri Mohan Singh-ll S.S.
4 Shri Mahabir Singh LD.C.
5. Shri Bikram Singh AE. (QA)
6. Shri Surinder Kumar Raina TA.
7. ° Shri Bhagireth Prasad Peon
8. Shri Zile Singh Peon M(C)
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1 2 3
9. Shri Prahlad Bhagat Staff Car Driver
10. Shri Mahabir Singh L.D.C.
1. Shri R.K. Mathuria JE(C)
12. Smt. Promila Sachdeva Office Asstt.
13. Smt. Poonam Juneja ADG (NB/T)
14. Shri P. Raju Peon
15. Shri Umed Singh T™O
16. Shri Surinder Singh Lift Operator
17. Smt. Parveen Sharma Lady Employee
18. Shri S. Rajenderan ADG (MVT)
19. Shri Kanhaiya Lal Sah Peon
20. Shri Trilochan Prasad S.S.
21. Shri N. K. Sharma Staff No. 208, Kidwai
Bhavan, New Delhi.
22. Shri Ram Singh Peon
23. Vikram Singh Peon
24. Shri Pramod Kumar Peon
25. Shri Mohinder prasad Sharma Incharge CS/TL
26. Shri Rajender Sweeper
27. Shri Puram Bhagat Peon
28. Shri G. P. Samant LD.C
29. Shri Vinay Kumar L.D.C.
30. Ms. Helen Tamang T/Women
31. Shri Ram Daras TMan
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1 2 3
32. Shri Tilak Raj Steno Gr. ‘C’
List of the G.M.M. Pool uarters aliotted,

SI. No. Name & Designation Type of Quarter
1. Shri V. B. Singh, Tech. I
2 Shri. S. B. Bensal, JE Il
3. Shri D. K. Jain, JE 1
4. Shri Sahi Ram, Driver l
5. Shri Dhan Raj Jaipal, AE il
6. Shri B. K. Agrawal, DET i
7. Shri Devinder Singh, DET ]|
8. Shri Amar Nath, Driver | !
9. Sh. Kishore Kumar, Driver |

List of the C.T.O. Pool quarters allotted

Sl. No. Name & Designation Type of quarters
1. Sh. Om Parkash, TMan (i) |
2. Sh. Rajendra Prasad, TMan (1) |
3. Sh. Tara Singh T/Man (1) |
4 Sh. B.M.S. Chhonkar, T/Asstt. il
5. Sh. M. M. Verghese, C/STL I
6. Smt. Pushpa Gupta, C/STL ]
7. Sh. Man Mohan Pant, Z/Asstt. i
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List of employees who have been alotted quarters in Postal Wing.

122

(a)
1.

2.

10.
1.
12.

13.

(b)

1.

By House allotment Committee:

Shri Atma Ram, PA NDHO

Shri Achhey Ram, PA, Karol Bagh P.O.

Shri R.B.S. Yadav, SA, Airmail Stg. Division

Shri Ram Chand

Shri O.P. Gupta

Shri Bhagawan Singh Rawat

Shri Bahadur Singh Meena, SA, Airmail Stg. Division
Shri Radhey Shyam

Shri Banwari Lal Sharma 11 Postman Lodi Road, P.O.
Shri Suraj Pal Sharma, Postman Janakpuri P.O.

Shri Dev Singh, Mailman, Airmail Stg. Division

Shri Harminder Singh, Postman, Srinivaspuri P.O.

Shri G.C. Bhatt, Warrant Officer C./O APS

On Priority basis

Mrs. Pushpa Anand

Mrs. Raja Laxmi UDC, O/0O PMG, Delhi Circle
Shri Shamsher Singh |

Shri N. K. Gupta, PA, Dslhi GPO

Shri G. V. Shivani, PA, Darya Ganj P.O.

Shri Rajkumar, Driver, MMS

Shri Raj Mani Dubsy, PA, Central Division.

Shri D. Jeevaraj, LDC, personal Staff of M (C)
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9. Shri K.P. Singh, UDC, Postal Electrical Circle.

10. Smt. Shanti Devi, Farash, New Delhi HPO

11. Shri Darban Singh, Postman, Pushpa Bhavan P.O.

12. Shri Dal Chand, JAO, O/O DA(P)

13. Shri Ashrafi Sah, Staff Car ‘Driver, Deptt. of Posts.

14. Shri Dinesh Chander Sharma, Hindi Steno, personal Staff of Minister of
State (C)

15. Shri. Ram Kumar Bairiya, LDC, Personal Staff of M (C)

16. Shri Harsh Singh, peon, Personal Staff of M (C)

17. Smt. Kamini Devi, Postal Asstt., Delhi GPO.

18. Shrim SNP Yadav, LDC, personal Staff of M (C)

19. Ramesh Parsad, Mail Man, Airmail Stg. Office.

20. Shri. V. Sudarsana Rao, UDC, Personal Staff of M(C)

21, Shri A. B. Pant, peon, Personal Staff of M (C)

22. Shrimati Arvind Kaur, Postal Asstt. New Delhi HO.
[English] sion,;

Cases of Immovable property Before
M.R.T.P. Commission

3532. SHRI KESHORAO PARDHI: Will
the Minister of INDUSTRY be pleased to
refer to the reply given on 2 August, 1988 to
Unstarred Question No. 1025 regarding
cases of immovable property before M.R.
T.P. Commission and state:

(a) the latest position regarding the
investigations being conducted by the Direc-
tor General of Investigation and Registration
into the cases ordered by the Monopolies
and Restrictive Trade practices Commis-

(b) the reasons for delay in completing
the investigations; and

(c) the date by which investigations
would be completed and submitted to the
M.R.T.P. Commission?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c).
In the case of Jain a Properties Pvt. Ltd.,
New Delhi, the MRTP Commission, on the
basis of preliminary Investigation Report
filed by the DGI&R, has issued directions for
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sending a nouce of inquiry. In all other 11
cases, investigations by DGI&R are still in
progress. Efforts are being made by him to
complete the investigations expeditiously.
The time involved in completion of the inves-
tigation varies from case to case depending
uponthe nature of the issues, conduct of the
parties etc.

TV LPT at Jamjodhpur, Gujarat

3533. SHRI BHARAT KUMAR OD-
EDRA: Wil the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether TV programmes from Relay
Centres at Porbandar and Rajkot are not
visible in Jamjodhpur and surrounding areas
and the public of these areas is deprived of
the TV programmes;

(b) whether it 1s proposed to set up a
Lower Power Transmitter at Jamjodhpur in
the beginning of Eighth Plan; and

(c) if s0, the details thereof and when?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K. L. BHAGAT): (a) As Jamjodhpur
lies on the fringe of the service area of the
high power TV transmitter functioning at
Rajkot and outside the coverage area of the
low power TV transmitter at Porbander, it is
not expected to receive satisfactory service
from these transmitters.

(b) and (c). It is not yet the staga to firm

up the Eighth Plan proposals for Doord-
arshan.

Transfer of Subject of Drugs
3534. SHRIP.R.S. VENKATESAN: Will

the Minister of INDUSTRY be pleased to
state:
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(a) whether several voluntary agencies
have been pleadingtotransferthe subject of
drugs, its policy formulation and implemen-
tation to the Ministry of Health and Family
Welfare as is the case in the developed
countries; and

(b) it so, the action taken thereon?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) and (b). To the
extent information available, no specific
representation to this effect has been re-
ceived in the Ministry in the recent past.

[ Translation]
Assistance to Bhopal Gas Victims

3535. SHRI K.N. PRADHAN: Will the
Minister of INDUSTRY be pleased to state:

(a) the steps taken by Government so
far to provide assistance to the victims of
Bhopal Gas tragedy;

(b) the contribution of the Union Gov-
ernment to the State Government for provid-
ing rehabilitation and medical aid etc. to
them;

(c) whether Madhya Pradesh Govern-
ment has presented any work plan to Union
Government; and

(d) if so, when it was presented the
outlines thereof and the decisions taken by
Union Government thereon?

THE MINISTER OF INDUSTRY (SHRI!
J. VENGALA RAO): (a) to (d). The Govern-
ment of Madhya Pradesh have taken a
number of steps to provide comprehensive
relief and rehabilitation to the victims of the
Bhopal gas tragedy. These include relief
measures like ex-gratia payment to the next
kin of the dead as well as the affected
families, including widows and distributes,
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and nutritional support to children and lactat-
ing mothers. New medical institutions have
been established and existing medical facili-
ties have been strengthened to provide ef-
fective medical treatment to the victims.
Steps have also been taken to rehabilitate
the victims by providing them with training
and employment facilities and providing
loans/subsidies for self-employment. Steps
have also been taken to improve the imme-
diate environment of the affected localities.

The Central Government has so far
given Rs. 91.62 crores to the State Govern-
ment as medium term loan.

The Government of Madhya Pradesh
submitted a long term Action Plan for the
rehabilitation of the victims in June, 1988.
The Action Plan has been examined and Is
receiving the consideration of the Govern-
ment. However the existing programmaes on
relief and rehabiliation are continuing.

Requirement, Production and Price
reduction of Insulin

3536. SHRI V. S. KRISHNA IYER: Will
the Minister of INDUSTRY be pleased to
state:

(a) the total requirement of Insulin in the
country;

(b) the number of companies manufac-
turing Insulin in the country and their annual
production;

(c) whether the poor diabetic patients
are facing great hardship due to high cost of
Insulin; and

(d) if so, the steps Government propose
to take to reduce the cost of Insulin?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) The working Group
on Drugs and Pharmaceuticals for the 7th
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Five year plan had estimated a demand of
4080 MU for Insulin by 1988-89.

(b) M/s Boots (India) Ltd. , is manufac-
turing Insulin in the country and its produc-
tion during 1987-88 was 3148 MU.

(c) 'and (d). Insulin being a price con-
trolled drug falling under category-il, the
prices are regulated as per the provisions of
DPCO, 1987.

Setting up of TV Transposer at
Visakhapatnam

3537. SHRI BHATTAM SRIRAMA
MURTY: Wilithe Minister of INFORMATION
AND BROADCASTING be pleased to refer
to the reply given on 29 November, 1988 to
Unstarred Question No. 2369 regarding fail-
ure of HPT tower at Simhachalam covering
Visakhapatnam and state:

(a) whether the transposer to rectify the
defect of HPT Tower at Simhachalam has
since been installed;

(b) if not, the reasons for delay in install-
ing the equipment;

(c) the stage at'which the matter stands
at present and the steps taken to expedite
the installation of the transposer; and

(d) when it is likely to start functioning?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K. L. BHAGAT): (a) No. Sir.

(b)to (d). The delay in installation of the
Transposer at Visakhapatnam was caused
by the inability of the indigenous manufac-
turer to supply the equipment in time. The
equipment has,however, been supplied now
and is expected to be installed and commis-
sioned into service shortly.
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Yelahanka Diesel Generating Project,
Karnataka

3538. SHRI NARASING SURYA-
VANSI: Wil the Minister of ENERGY be
pleased to state:

(a) whether Karnataka Government
has requested Union Government for supply
of credit line for financing the Yelahanka
diesel generation project; and

(b) if so, the action taken in this regard?

THE MINISTER OF STATE IN THE
DEPTT. OF POWER IN THE MINISTRY OF
ENERGY (SHRI KALPNATH RAl): (a) and
(b). The Karnataka Electricity Board have
forwarded a proposal to the Power Finance
Corporation seeking assistance for meeting
the foreign exchange costs of the equipment
proposed to be purchased for the yelahanka
diesel generating project. No final decision
has been taken in the matter.

Haldia Petrochemical project
3539. KUMARI MAMATA BANERJEE:
Willthe Minister of INDUSTRY be pleased to

state:

(a) the present position of petrochemi-
cal project at Haldia in West Bengal; and

(b) when the project is expected to be
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THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) and (b). As far as
Ministry of Industry is goncerned, necessary
approvals for the project including extension
in the validity of the letter of intent and in the
foreign collaboration approvals have been
given from time to time.

Power rinance Corporation Loan to
States

3540. SHRI G. BHOOPATHY: Will the
Minister of ENERGY be pleased to state:

(a) whether the Power Finance Corpo-
ration (PFC) is extending loans to the State
Electricity Boards to complete their existing
power projects;

(b) if so, the terms and conditions of
such loans; and

(c) the support being offered by the PFC
to States to complete their power projects?

THE MINISTER OF STATE IN THE
DEPTT. OF POWER IN THE MINISTRY OF
ENERGY( SHRI KALPNATH RAI): (a) Yes,
Sir.

(b) and (c). The position ason March 15,
1989 for ongoing generation projects is as
below.

Period of loan  Moratornium Interest + service charges Amount sanctioned
(Years) (Years) (% per annum) " (Rs. in crores)
7 2 12.5 486.65

Grievances of Public Sector Employees

3541. SHRI HANNAN MOLLAH: Wil

the Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware of
the discontentment among the public sector
employees in the country;

(b) if so, what are their grievances at
present; and
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(c)the steps Government have taken or
propose to take to redress their grievances?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAQ): (a) to (c). The main
reason for the discontentment among the
public sector employeesinthe delay in finali-
sation of long term wage settlements. Gov-
ernment have already laid down a wage
policy and the Managements of public sector
enterprises and the workers have to finalise
wage settlements within the parameters of
the wage policy bilaterally. However Gowt.
have also emphasised the need for the
PSUs to finalise the wage settlements
quickly.

[ Translation)
Scooters India Limited, Lucknow

3542. SHRI RAM PUJAN PATEL: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether Scooters India Limited,
Lucknow, a public sector undertaking has
been sold to a private sector company;

(b) it so, the value of assets sold or
transferred;

(c) the area of land occupied by the
company, the area of land which was ac-
quired from farmers and the amount of
compensation which was paid to the farm-
ars;

(d) the value of machinery installed in
Scooters India Ltd., Lucknow and the price
on which the machinery has been sold;

(e) whether the money to be paid by the
purchaser has been arranged through
banks; and

(f) if so, the details thereof?
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THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) No, Sr.

(b). Does not arise.

(c) Scooters India itd. (SIL) holds
147.99 acre of land on less basis from U.P.
State Industrial Davelopment Corporation.
The land was not directly acquired by the
company from the farmers.

(d) Gross and net value of plant and
machinery, excluding furniture, fittings etc.,
is Rs. 19.28 crore and Rs. 4.50 crore respec-
tively. The machinery has not yet been sold.

(e) and (f). Do not arise.

Proposal to Record Lives of Freedom
Fighters

3543. DR. PHULRENU GUHA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whetherthere is a proposalto record
lives of freedom fighters;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). Yes,
Sir. Both All India Radio and Doordarshan
regularly record interviews with freedom
fighters and broadcast/telecast them from
time to time. All India Radio Stations/Doord-
arshan Kendras are making all efforts to
locate freedom fighters in their area and
record them. Programmes on the lives and
contributions of eminent freedom fighters
are also broadcastielecast on the occasion
of important anniversaries keeping in view
their significant contributions to the country’s
Freedom Struggle. During the last 1/1/2
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years ending October, 1988, 1297 freedom
fighters have been recorded at different All
India Radio Stations.

(c) Does not arise.
Supply of Gas From Bombay High

3544. SHRI HUSSAIN DALWAL: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the quantum of gas available from
Bombay High for distribution;

(b) the quantum of gas allocated to
Maharashtra from the available gas;

(c) other State to whom gas supply
through the pipeline has been committed
and the quantum or allocation made; and

(d) the basis on which these allocations
are made?

TH E MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) the
quantum of gas presently available from
Bombay High for distribution is about 16-17
MMCMD.

(b) About 12.50 MMCMD of gas has
been committed to various projects in the
Maharashtra State. In addition gas on a fall
back basis has also been committed to the
extent of 4.5 MMCMD.

(c) Gas has been committed for various
projects in Guijarat, Rajasthan, M.P., U.P.
and Delhi. Gas for these projects is pro-
posed to be supplied mainly from fields other
than Bomaby High, however, surplus gas
from Bombay is being supplied till such time
as this is available. The total commitments
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for various projects in these four States and
Delhi is 26.1 MMCMD.

(d) Allocation of gas made to various
States depending upon the availability of
gas techni-economic considerations under-
lying the need to optimise the use of gas.

Vijayawada Thermal power Station
Phase-ll

3545. SHRI M. RAGHUMA REDDY:
Will the Minister of ENERGY be pleased to
state:

(a) the amount allotted for the comple-
tion of the Vijayawada Thermal power Sta-
tion Phase-ll;

(b) the quantity of power to be gener-
ated from Vijayawada Thermal Power Sta-
tion after the completion of Phase-II; and

(c) the details of power distribution from
there?

THE MINISTER OF STATE IN THE
DEPTT. OF POWER IN THE MINISTRY OF
ENERGY (SHRIKALP NATHRAI): (a)to (c).
A capacity addition of 420 MW is envisaged
on completion of the Vijayawada Thermal
Power Station Phase-il. An expenditure of
Rs. 215.20 crores had been incurred up to
March, 1988; and expenditure of Rs. 119
crores is anticipated during 1988-89. An
outlay of Rs. 90 crores has been recom-
mended for the year 1989-90.

The following additional 220 KV lines
are under construction to evacuate the full
output of power from the Vijayawada Ther-
mal Power Station Phase-ll and feed it into
the Andhra Pradesh State Electricity Board
grid:—
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(1) Vijayawada —

(ii) Vijayawada TPS —

Rondapalli 220 RV single circuit on
double circuit towers.

Vijayawada 400 KV Sub-Station
220 KV Double circuit{with twin
‘Moose’ conductor.

(iii) Looping in and Looping out of one of the circuits of the circuits of the Vijayzwada-
Nagar juna sagar 220 KV DoubigCircutt line at Guntur

Interception of Messages

3546. SHRIC. JANGAREDDY: Wilithe
Minister of COMMUNICATIONS be pleased
to state:

(a) whether interception of messages
under the Indian Telegraph Act, 1985 is
permissible subject to certain restrictions; if
. 80, what are those restrictions;

(b) whether Government are consider-
ing to amend certain procedural and other
matters relating to interception; and

(c)if so, the details thereof including the
follow up steps taken/

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
G!RDHAR GOMANGO): (a) Yes, Sir,. Ac-
cording to Section 5 (2) of the India-n Tele-
gr>nit Act, 1985 on the occurrence of any
putlic emergency, or in the interest of public
safety the Central Government or a State
Government or any officer specifically au-
thorised in this behalf by the Central Govern-
ment or State Government, mav, if satistied
that it is necessary or expedient so 1o do in
the interests of the sovereignty and intagrity
of India, the security of the States or public
order or for preventing incitement to the
Writing, by order, direct interception of any
message, ircludiry ‘gl ephonic conve-rsa-
tion.

(b) and (c)The provisions of the Indian
Telegraph Act, 1985 are under review.

However, proposals have not yet been final-
ised.

[ Translation)

Linking of All District Headquarters by
S.T.D. in Uttar Pradesh

3547. SHRIHARISH RAWAT:
DR. A K. PATEL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether all the district headquarters
and cities in U.P. having a population of
more than one lakh have been linked with
Delhi and the State capital through S.T.D.;

(b) it not, the number of district head-
quarters and such cities which are yet to be
provided with STD facility;

(c) whether a programme has been
chalked ot.i to Iink district headquarters and
such cities by S.T.D.; and

{d) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir.

(b). 14 District Headquarters (excluding
new District Headquarters) & 2 other cities

are yet to be provided STD facility.

(c) Yes, Sir. A programme has been
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drawn up to provide S.T.D. to all District
headquarters.

(d) All the 14 District Headquarters are
planned to be provided with this facility by
March, 1990. subject to availability of equip-
ment.

[English]
Public Telephones in Rural Areas

3548. SHRI BHADRESWAR TANTI:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether government contemplate to
augment rural telecommunication system
with more public telephones; and

(b) if so,the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes Sir.

(b) 3,000 Long Distance Public 1ele-
phones are planned to be opened during
1989-90.

[Translation)

SC and ST empioyees Unlons In
Departments Posts and Telecommuni-
calions

3549. SHRI R. P. SUMAN: Will the
Minister of COMMUNICATIONS be pleased
‘0 state:

(a) whether there are more than one
facognised unions in the departments of
Posts and Telecommunications, if so, the
names thereof; and

(b) the namus of the Scheduled Castes
and Scheduled Tribes employees unions
working atthe national level in these depart-
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ments?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRDHAR GOMANGO): (a) Yes, Sir. A list of
recognised Unions in the Department of
Posts/Telecom is given in the statement
below.

(b) No SC/ST Employees Unions have
been recognised under the provisions of
rules regarding recognition of service asso-
ciations and Unions.

STATEMENT
List of Recognised Unions in the Deptt. of
Posts
1. National Federation of Postal

Employees, UD-7, P &T Quar-
ters, Dev Nagar,

New Delhi.

2. All India Postal Employees
Union Class-lli Dada Ghosh
Bhawan, 2151/1, New Patal
Nagar, New Delhi.

3. All India Postal Employees
Union Poatmen & Class-IV 10,
Vithal Bhai Patel House, Rafi
Marg, New Delhi.

4.  Allindia RMS & MMS Employ-
ees Union Class-lll, D-2, Baird
Road, New Delhi-110001.

5. All India RMS & MMS Employ-
ees Union Mailguards & Class—
IV, C-1/2 Baird Road, New Delhl-
110001.

6. All India Postal administrative
Office Employees Union, (Group
C&D)(CHQ), C-1/2 Baird Road,
New Delhi-110001.
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13.

14,

15.

16.

17.
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Federation of National Postal
Organisations, T-24, Atul Grove
Road, New Delhi-110001.

National Union of Extra Depart-
mental Agents, T-24, Atul Grove
Road, New Delhi-110001.

National Union of Postal Em-
ployees Class-lll, T-24, Atul
Grove Road, New Delhi.
110001.

National Union of Postal Em-
ployees Postmen & Class -1V,
CHQ, Dalvi Sadan, Khurshid
Square, Civil Lines, Delhi-
110054.

National Union of RMS &MMS
Employees Class-lil, T-24, Atul
Grove Road, New Delhi-
110001.

National Union of RMS Employ-
ees Mailguards & Class —IV,
CHQ.

All India Postal Administrative
Offices Association.

Bharatiya Postal employees
Federation, CHQ, 12, Lumsden
Square, Scindia Road, New
Delhi-110001.

Bhartiya Postal Employees
Union Class-lll, CHQ, 12,
Lumsden Square, Scindia Road,
New Delhi-110001.

Bharatiya Postal Administrative
Offices Employees Union Group
C&D (CHQ) 21, Kallukaran
Street, Mylapore, Madras-
600004.

Bhartiya Postal Employees
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Union Postmen & Class-IV
CHQ, 12, Lamsden Square,
Scindia Road, New Deglhi-
110001.

Bhartiya Extra Departmental
Employees Union CHQ, 12,
Lumsden Square, Scindia Road,
New Delhi-110001.

Bhartiya RMS & MMS Employ-
ees Union Mailguards & Class-
IV CHQ, 12, Luasden Square,
Scindia Road, New Delhi-
110001,

Bhartiya RMS &MMS Empiloy-
ees Union Class-Ill, 30, Dhar-
ampeth Society, Jaiprakash
Nagar (Khamla) Nagpur-
440025 (Maharashtra).

All India Postal & RMS Account-
ants Association, CHQ, 59/60,
Bagmari Road, BRS-3, Block-4
Flat-17, Calcutta-700054.

All India Association of Inspec-
tors and ASPOs, A-3/1, P &T
Quarters, K.V. Sandra, Banga-
lore-560032.

All India Savings Bank Control
Employses Union, CHQ, GH-
12-2-19, Atul Grove Road, New
Delhi 110001.

All India Association of postal
Supervisors (General Line)
CHQ, 28-A, Mettu Makkan
Street, Salem-636001

All India postal Accounts Em-
ployees Association, CHQ, 4B/
6, Ganga Ram Hospital Marg,
New Delhi-110060.

All India RMS Asstt. Supdts. and
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Inspectors Association, CHQ,
MP T-515, Sarojini Nagar, New
Delhi-110023.

Postal officers Association, (In-
dia) (CHQ), 920 Baba Kharak
Singh Marg, New Delhi-110001

All India Association of Post-
masters (Gazetted & HSG) CHQ
(Temp.) at 433-Sector 9, an-
chukula -134109.

India Postal Service Association
(CHQ), Room No. 342, Dak Tar
Bhawan, parliament Street, New
Delhi-110001.

List of Recognised Unions in the Depart-

ment of Telecom

National Federation of Telecom
Employees, C-1/2 Baird Road,
New Delhi.

All India Telegraphs Engineer-
ing Employees, Union Class |l
Dada Ghosh Bhavan, Opp.
Shadipur Bus Depot, 1, Patel
Road, New Delhi.

All India Telegraph Engineering
employees Union Line staff and
Class IV (CHQ) Dada Ghosh
Bhavan, 1, Patel Road, New
Delhi

All India Telegraph engineering
Employees Union Line staff and
Class Il CHQ, C-1/2, Baird
Road, New Delhi.

All India Telegraph Traffic Em-
ployees Union Class-IV, CHQ C-
1/2 Baird Road, New Delhi.

All India Telecom. Administra-
tive Offices Employees Union
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Class-lll, C-1/2, Baird Road,
New Delhi-110001.

Federation of National Telecom.
Organisations, T-16, Atual
Grove Road, New Delhi.

All India Telecom. Union Ac-
count officers Association New
Delhi-110023.

All India Telegraph Traffic Minis-
trial Employees Union, T-14,
Atul Grove Road, New Delhi.

National Union of Telegraph
Traffic Employees Class -D No.
47, Thalayari Street, Madras-
60004.

National Union of Telegraph
engineering Employees, Line
staff and Class-IV, at 32-A
Jamaluddin Hussan Street,
Palakarai, Tircuchirapalli-1.

All India P &T Administrative
office, Association, Block No. 3,
Flat No. 6, P & T Staff Quarter,
58/7-A, B.T. Road, Calcutta.

National Union of Telegraph
Engineering Employees Class-
lIl, CHQ. D-9, Telegraph Place,
Bangla Saheb Road, New Delhi-
110001.

Junior engineers Telecommuni-
cations Association (India) 7/55,
Ramesh Nagar, New Delhi-
110015.

National Union of Telegraph
Traffic Employees Class-lll, 88,
Nehari Ka Naka, Kuteka Chobu-
tara, Jaipur.

All India Telegraph Assistant
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17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

Superintendents Associations,
2nd Floor, DTO AQuarters,
Chowk Lucknow-226001.

Al Iindia P&T Civil Wing Non-
Gazetted Employees Union, T-
16, Atul Grove Road, New Delhi-
110001.

All India Telephone Traffic Em-
ployees Association. Sar-
abhaiah Temple Street, Dur-
gapuram, Vijayawada-520003.

Bharatiya Telecom. employees
Federation, T-15, Atul Grove
Road, New Delhi-110001.

Bharatiya Telecom. Administra-
tive Offices Employees Union
Class llland IV, T-15, Atul Grove
Road, New Delhi.

Bhartiya Telegraph Traffic Em-
ployees Union Glass. T-15, Atul
Grove Road, New Dslhi.

Bharatiya Telephone Employ-
ees Union Class Ill, T-15, Atul
Grove Road, New Delhi.
110001.

Bharatiya Telephone Employ-
ees Union Line staff and Class
IV, T-15, Atul Grove Road, New
Delhi-110001.

P&T Mazdoor Union, No. 177-B,
Acharya Jagdish Bose Road,
Shramik Bhavan, Calcutta-
700017.

All India P&T Industrial Workers
Union, 7-Ghokhale Road, Cal-
cutta-700020.

Telephone Workers Union
(Distt. & Workshop) 82, Kukand
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Niwas, Sekharan Ki Road
Mahim, Bombay-400016.

Indian Telecommunication
Service Association, O/0 G.M.
Projects, 2-3, Kilokati, Opp.
Maharani Bagh, New Delhi-
110001.

Telecommunications Engineer-
ing Services Association (India),
CHQ, post Box No. 285, New
Delhi-110001.

Telegraph Tratfic Officers Asso-
ciation, C/O Senior Supdt. Tele-
graph Traffic, Kurnool (Andhra
Pradesh).

All India P&T Accounts & Fi-
nance Service Association, A-7,
Rajaha Culony, Kedambakkam,
Madras-600004.

P&T Accounts & Finance (Gr. A)
Direct Recruits Association,
C.AO. ALTT.C, Ghaziabad.

TRC Scientitic ofticers (Class 1)
Association. TRC Khurshid Lal
Bhavan, New Delhi-110050.

Telecom. Factories Engineers
Association,”O/O General Man-
ager Telecom. Factory, Cal
cutta.

All India Junior Engineers (Civil)
Association, P&T Civil Wing, 36,
C.R. Avenue (3rd floor), Cal-
cutta-700012.

P&T Civil Wing Direct Recruit
Engineers Association, 415-A,
Dak Tar Bhavan, New Delhi-
110001.

All India P&T Engineers Asso-
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ciation Class ll Civil Wing O/O S.
S.W. Telecom. Civil Planning
Circle, 99, lind Floor, Graemes
Road, Murugesa Nauker Office
Madras -600006.

37. P&T Direct Recruits electrical
Engineers, Association P.O.
Building, 2nd floor Netaji Nagar,
New Delhi-110023.

38. Electrical engineers Associa-
tion, P&T Civil Wing (India)
Postal Electrical Circle, Yaswant
Place, Chanakya Puri, New
Delhi.

39. All India P&T Architects Asso-
ciation, 176, Mandakini enclave,
Alaknanda, Kalkaji, New Delhi-
110019.

Oil and Gas Struck at Bantumilli in
Krishna Basin

3550. SHRIS. M. GURADDI:
SHRI MAHENDRA SINGH:
SHRI S. B. SIDNAL:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether large quantities of oil and
gas have been struck in the second well at
Bantumilli in Krishna basin;

(b) if so, the total flow of oil through the
second well; and

(c) the number of wells so far drilled in
the Krishna-Godavari basin and the latest
assessment of potential of oil and gas inthe
basin and the steps for its exploitation?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
b). Oil and gas have been found in the
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second well at Bantumilli North East of.
Machilipatnam. The well during initial testing
produced 100-150 barrels/day of oil and 23
thousand cubic metres/day of gas through
16/64" choke. The extent of reserves will,
however, be known after further drilling of
step out wells.

(c) ONGC have so far drilled 87 wells in
Krishna-Godavari basin (Onshore and Off-
shore). This basin is still under exploratory
stage and the exact potential of the basin will
be known only after it is fully explored.

Oil production has already commenced
from Kaikalur prospect through Early Pro-
duction System (EPS) and an offshore pros-
pects namely Ravva is planned to be put on
EPS during early part of 8th Plan.

Gas is being utilised for various indus
trial consumers Commitment of gas for a
power plant of APSEB has also been made;
a commitment in principle has also been
made for a fertilizer plant at Kakinada.

Rural Telecommunication Corporation

3551. SHRI S. G. GHOLAP: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government contemplate
setting up a Rural Telecommunication Cor-
poration on lines of Rural Electricity Corpo-
ration; and

(b) it so, the details in this regard and
when the Corporation is likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir. There
is no such proposal at present with the
Department.

(b) Does not arise.
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Development of Jellingham uni of Burn
Standard Company Limited

3552. SHRI SATYAGOPAL MISRA:
Willthe Minister of INDUSTRY be pleased to
state;

(a) whether there are any proposals for
the development of the Jellingham unit of the
Burn Standard Company Limited; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) and (b). Yes, Sir.
The Jellingham unit of Burn Standard Co.
Ltd. for the manufacture of off-shore plat-
forms was oringtinally approved by the
Government in 1985 at atotal cost of Rs.
8.44 crores. However, tifl March 1988, BSCL
have incurred ian expenditure of Rs. 24.66
crores approximately. The Jellingham Unit
could still not be fully equipped for the Manu-
facture of complete pla*‘orms. The revised
cost estimates of the project were prepared
in consultation with the Engineers (India)
Ltd. which estimated that a total investment
of Rs. 38.99 crores approximately will be
necessary for the fabrication of three com-
plete platforms. The various pros and cons
of the proposal are being examined by the
Government.

Waiting List for Telephone Connections
in Rajasthan

3553. SHRI VIRDHI CHANDER JAIN:
Will the Minister of COMMUNICATIONS be

pleased fo state:
(a) the number of applications on wait-
ing list for telephone connections in Jaipur,

Barmer and Balotra in Rajasthan;

(b) at what rate per month the waiting list
is being cleared at these places;

(c) the average number of fresh regis-
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trations per month at these places; and

(d) the steps contemplated to ensure
that the ordinary applicants get telephone
connections at these places within two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Number of
applications on waiting list for telephone
connections in Jaipur, Jodhpur, Barmer &
Balotra as on 28th February,1989 were
30586, 8503, 271 and 871 respectively.

(b) All the exchanges at the above
mentioned places are loaded to their opti-
mum capacity. As such no connections are
being released at present.

(c) The average number of fresh regis-
trations per month are at Jaipur; 677, Jodh-
pur: 12 & Balotra: 11.

(d) As per objectives of the Seventh
Five year Plan it is proposed to meet the
average megistered demand in the major
telephone districts such as Jaipur up to
30.9.86 and other large capacity exchange
areas such as Jodhpur up to 1.4.87 and
medium size.exchange areas up to 1.4.88,
by the end of the Seventh Plan period. Instal-
lation of new exchanges and expansion of
existing exchanges are being planned to
meet these objectives.

Worid Bank Loan for purchase of Tele-
Communieation Equipment.

3554. SHRI KAMAL NATH: Will the
Minister of COMMUNICATIONS/ be
pleased 1o state:

(a) the amount of lean approved by the
World Bankfor purchase of telecommunica-
tion equipment by Departmant of Telecom-
munications under the ninth World Bank

project;
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(b) the amaount of loan utilised so far:
and

{c) the reasons for slow utilisation of tha
loan?

THE MINISTER OF STATE IN: THE
MINISTRY OF COMMUNICATIONS (SHR
GIRIDHAR GOMANGO): (a) The amount
approved is US$ 345 Millions.

(b) An amount of about US$ 150 M has
been committed so far.

(c) Efforts are being made to utilise the
anticipated savings.

Keeping in view the eftective date of the
loan, the commitments made so far are
satisfactory.

Development Information on A.LR. TV

3555. SHRI UTTAMRAO PATIL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state the
details of steps taken or proposed to be
taken by Government to disseminate infor-
mation regarding country’s development on
the National Network of A.l.R. and Doord-
arshan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): Both all India Radio
and Doordarshan broadcastfelecast a
number of programmes like documentaries,
features, magazine programmes, news bul-
letins, state news letters, distt. news letters,
talks & discussions and specific audience
programmes for different segments of public
like women, farmers, youth etc. in which
information regarding the country’s develop-
ment is disseminated. These programmes
are broadcastrelecast over the National
Network.
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Setting up of tyre factory in Andhra
Pradesh

3556. SHRI C. SAMBU: Will the Minis-
ter of INDUSTRY be pleased to state:

(a) whether Andhra Pradesh Govern-
ment had sent a proposal for establishment
of a tyre factory at Mangalagiri in Guntur
district; and

(b) if so, the action taken or proposed to
be taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
{(b). The Central Government have issued a
letter of intent in favour of M/s Andhra
Pradesh Automobile Tyres and Tubes Ltd.,
which is a joint venture of Andhra Pradesh
industrial Development Corporation and
Andhra Pradesh State Road Transport Cor-
poration, for production of ten lakh automo-
bile tyres and tubes each per annum at
Mangalagirion 5.2.1985. The validity period
fo the letter of intent has been extended up
to February, 1990 at the request of the
applicants.

Industrial sickness

3557. SHRI MAHENDRA SINGH:
SHRI AJOY BISWAS:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether industrial sickness contin-
ues to be agrave menace to industrial devel-
opment in the country;

(b) if so, the number of sick small scale
and other industries at the end of June 1987,
June 1988 and December 1988;

(c) the amount of institutional credit
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locked up in these units at different stage
indicated above; and

(d) the steps being taken to tackie this
menace effectively?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (d).
The data on sick industrial units in the coun-
try is coliected by Reserve Bank of India and
the latest data in available only up to June,
1987, which reveals the following:

No. of non-SSI Amount outstanding No. of .SSI Amount outstand-
sick units sick units ing
(Rs. crores) (Rs. crores)
1 2 3 4
1057 2680.44 158226 1542.25

The Government of India is already
seized of the problem of industrial sickness
and have taken a number of steps for revival
of sick industrial units inthe country. Some of
the important steps are as follows:—

i) The Govemment have enacted
a comprehensive legislation
namely “The Sick Industrial
Companies (Special Provisions)
Act, 1985". A quasi-judicial body
designated as ‘The Board for
industrial and Financial Recon-
struction (BIFR)' has been setup
under the Act to deal with the
problems of sick industrial com-
panies in an eftective manner,
which has become operational
with effect from the 15th May,
1987.

i) The Reserve Bank of India have
issued guidelines to the banks
for strengthening the monitoring
systems and for arresting indus-
trial sickness at the incipient
stage so that corrective meas-
ures are taken in time.

iy The banks have also been di-
rected by the Reserve Bank of
India to formulate rehabilitation
packages for the revival of po-

tentially viable units. The banks
and financial institutions evolve
rehabilitation packages for the
revival of sick units.

iv) Reserve Bank of India have alto
issued guidelines separately to
the banks indicating parameters
within which banks could grant
reliefs and concessions for reha-
bilitation of potentially viable sick
units without reference to RBI
both in the large and small scale
sectors.

v) Government of India introduced
a Margin Money Scheme with a
view to supplementing the ef-
forts of the State Governments in
reducing the incidence of sick-
ness in the small scale sector.
Under the liberalised scheme
the maximum amount of assis-
tance per unit available to sick
small scale units for rehabilita-
tion has beenincreased from Rs.
20,000 to Rs. 50,000.

Rural Electrification Programme in
Jabalpur

3558. SHRIAJAY MUSHRAN: Willthe
Minister of ENERGY be pleased to state:
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(a) the number of villages electrified in
Jabalpur division during the last three years
under the rural electrification programme,
year-wise,

(b) the number of villages proposed to
be electrified in Jabalpur division during
1989-90; and

(c) the funds allocated for this purpose
year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI):
(a) The number of villages electrified in
Jabalpur Division during the last three years
are asunder.—

Year Number of villages
electrified

1985-86 460

1986-87 | 423

1987-88 592

(b) The Planning Commission has fixed
a target for electrification of 2700 villages in
Madhya Pradesh during 1989-90. The
circle-wise/division-wise/district-wise tar-
gets are finalised at the State level.

(c) Funds for rural electrification are
allocated State-wise by the Planning
Commission. Division-wise allocation of
funds are done by the State Electricity
Board.

Royalty for Telecast of Hindi and
Regional Language Films

3559. SHRI SRIHARI RAO: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there is a difference in the
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royalty paid for Hindi films and regional lan-
guage films telecast on the National Net-
work; and

(b) if sothe details thereof and the
reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BRCADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). All
regional films telecast on the national net-
work on Sunday afternoon are graded ‘A’ for
the purpose of payment of royalty and each
film in colour is paid Rs. 5.00 lakhs, the same
rate as paid foran ‘A’ grade Hindifeature film
in colour telecast on the national network on
the Sunday evening. However, Hindifeature
films are graded in three categories i.e. ‘A,
‘B+’ and ‘B’ and trie royalty is paid at the rate
of Rs. 5.00 lakhs, Rs. 4.00 lakhs and Rs.
3.00 lakhs respectively. Similarly, for the old
cassics, premiere and late night telecasts,
the amount of royalty paid for Hindi and
regional feature films is the same.

Rural Electrification

3560. SHRI AMARSINH RATHAWA:
Will the Minister of ENERGY be pleased to
state:

(a) the target fixed for the electrification
of rural areas in the country during the Sev-
enth Plan;

(b) the achievements made so far,
State-wise;

(c) the areas which remain to be cov-
ered underthe rural electrification schemein
each State; and

(d) the steps being taken to achieve the
target of cent percent rural electrification of
the country?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAl):
(@) The Planning Commission has fixed a
target of electrification of 1,18,101 villages in
the country during the Seventh Five Year
Plan.
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State-wise number of villages electrified as
on 31.1.1989 and villages remaining to be
electrified is given below.

(d) It is expected that cent percent
electrification of villages will be achiéved in
the Eighth Five Year Plan subject to the
availability of financial resources and other

(b) and (c). A statement indicating inputs.
STATEMENT
State-wise total number of villages electrified and remaining to be electrified as on
31.1.1989.
Sl No. States/U.Ts. Achievement as on  Villages remaining to
31.1.1989 be electrified as on
31.1.1989
1 2 3 4
1. Andhra Pradesh 26661 718
2. Arunachal Pradesh 1117 2140
3. Assam 18516 3479
4.  Bihar 42527 (%) 25019
5. Goa 377 (+) @
6.  Gujarat 17891 (++) 1
7. Haryana 6745 @
8.  Himachal Pradesh 16778 (*) @
9.  Jammu & Kashmir 6039 (*) 438
10.  Karnataka 26429 (a) 599
11.  Kerala 1219 @
12. Madhya Pradesh 54039 (*) 17313
13. Maharashtra 38643 711
14.  Manipur 1008 (*) 1027
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1 2 3 4
15.  Meghalaya 1822 (") 3080
16.  Mizoram 274 447
17.  Nagaland 1097 15
18.  Orissa 28648 (*) 17905
19. Punjab 12342 @
20. Rajasthan 23943 11025
21.  Sikkim 326 114
22.  Tamil Nadu 15811 20
23.  Tripura 2389 (*) 2338
24. Uttar Pradesh 76840 35726
25. West Bengal 24153 13871

Total (States) 445634 135986

Total (U.Ts ) 1078 45

Total (All-India) 446712 136031
(@) — Ason31.12.1988 (*) — As per 1971 census.
(@)  — Cent percent villages electrified
(+) — B villages submarged and one village non-feasible.
(++)  — 222 villages are non-feasible.

T.V. Serial on Adult Education (@) whether there is any proposal to

telecast T.V. serials on adult education;
3561. SHRISRIBALLAV PANIGRAHI:
Will the Minister of INFORMATION AND (b) if so, when such T.V. serials are
BROADCASTING be pleased to state: expected to be telecast; and
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{c) the details of the role being played
by Doordarshan in removing illiteracy and
spreading adult education?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) to (c). Doord-
arshan is already co-operating with the
Department of Adult Education in dissemi-
nating adult education through various pro-
gramme formats including serials. One such
serial titled *KHilti Kaliyan’ is already being
telecast on the National network in
Doordarshan’s afternoon transmission
w.e.f.2.3.89. Besides, various Doordarshan
Kendras in the country are also promoting
adult education through appropriate pro-
grammes in their respective regional lan-
guages. Suitable ‘Spots’ are also being tele-
cast over Doordarshan promoting adult liter-
acy. Doordarshan’s strategy is to create an
environment which will motivate viewers to
support the project like ‘Each one Teach
One’. Moreover, programmes of adult edu-
cation are also being telecastunder the Area
Specific Programme in local fanguages and
Hindi in the States of Andhra Pradesh, Bihar,
Gujarat, Kamataka, Maharashtra, Orissa,
Rajasthan and Uttar Pradesh.

Production of drugs

3562. DR. CHANDRA SHEKHAR
TRIPATHI: Will the Minister of INDUSTRY
be pleased to state:

(a) whether his attention has been
drawn to the newsitem captioned “DPCO
impact on out put favourable: BICP” appear-
ing in the Economic Times of 27th January,
1989;

(b) if so, the names of the drugs whose
production have gone up;
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(c) what was the production of each
drug during 1986, 1987 and 1988;

(d) the stage from which each drug is
manufactured; and

(e) what was the price of each durg
before Drugs (Prices Control) Order, 1987
and what is the present price?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) Yes, Sir.

(b) to (e). Details will be complied and
placed on the Table of the House.

Publications of small Newspapers

3563. SHRI LAKSHMAN MALLICK:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of small newspapers
being published and their circulation in the
country as on date, Statewise;

(b) the steps taken by Government to
encourage small newspapers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) Out of 4,131
newspapars which submitted the circulation
figures in their Annual Statements for the
calender year 1987 3,452 newspapers be-
long to the small category and their total
circulation is 1,61,83,000 copies per pub-
lishing day. Statewise statistics are not
maintained.

(b) Certain facilities given to the small
newspapers are given in the Statement be-
low.



4

61

Written Answers

STATEMENT

Facilities to ‘Small’ & ‘Medium Newspa-

per’

A) FACILITIES EXTENDED BY

PRESS REGISTRAR—

Atpresent, the following facilities
are available to small and me-
dium newspapers in matter of
allocation of newsprint etc;

i)  Small newspapers with a
circulation up to 2,000
copies are not required to
give chartered
accountant’s certificate
while applying for allot-
ment of newsprint;

i)  The newspapers with an
annual entitlement of less
than 200A are given the
option to obtain imported
newsprint either in part or
in full;

i)  The newspapers which
are printed on sheetfed
machines are given an
additional 5% of their
entitlement for conver-
sion of reels into sheets;

iv)  Small newspapers with a
circulation up to 5,000
copies are given allow-
ance of 10 to 20% of
copies distributed free,
returned unsold or
printed but neither sold
not distributed free, while
calculating their entitle-
ment of newsprint, and 10
to 15% for newspapers
with circulation between
5,000 copies and 10,000

l)
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copies. In the cast of oth-
ers the percentage is 5 to
10.

v)  The small newspapers
are totally exempted from
payment of customs duty
on imported newsprint
which is Rs. 550/- PMT
Medium newspapers are
required to pay the duty
@ 275/-PMT.

vi)  The newspapers with
annual entitlement of up
to 50 tonnes are allowed
to take the entire quantity
in one or two instalments
as against quarterly allo-
cations.

FACILITIES EXTENDED BY
THE DIRECTORATE OF AD-
VERTISING AND VISUAL PUB-
LICITY

Under the existing advertising
policy of the Government of In-
dia, the following facilities have
been extended to language
newspapers in general and
‘Small and Medium’ newspapers
in particular;

The general eligibility re-
quirement of paid circu-
lation is 1,000 copies
per issue. Relaxation is,
however, permissible in
the case of the follow-
ing:—

a) Specialised/Scientific/
Technical Journals with
a paid circulation of 500
copies per issue;

b) Sanskrit newspaper/jour-
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nals and newspapers/
journals published in
backward, border or
remote areas or in tribal
languages or primarily
meant for tribal readers
with a minimum paid cir-
culation of 500 copies
per issue.

In the matter of print area

also relaxation is per-
missible Newspapers/
journals published in
tribal languages or pri-
mary meant for tribal
readership.

Newspapers’journals
with paid circulation up
to 2000 copies are ex-
empted from the re-
quirement of submitting
certificate of circulation
from charactered ac-
countant etc.

There is parity of rates in
the matter of fixing ad-
vertisement rates i.e. no
discrimination ts made
between the English
newspapers and lan-
guage newspapers.
However, language
papers periodicals up to
a circulation of 10,000
copies enjoy a higher
basic rate than their
counterparts in English.
A large number of small
papers/periodicals
borne on DAVP Media
List fall in this category.

FACILITIES EXTENDED BY
PRESS INFORMATION

BUREAU
Newspapers: The Press Information
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Bureau (PIB), in pursuance of its policy of
providing maore and more services to the
small and medium newspapers, gives a
number of special facilities to them. Besides
making available its general services such
as news releases and features, it has been
supplying other types of news services such
as science digests, agriculture news letters
(Krishi Patrika), ebonoind blocks, charbas
(for Urdu papers only) and illustrated photo
features.

News Services: A number of services
tailored to the needs of small papers have
been introduced. In-depth stories written in
simple and caosule from covering develop-
ments in various spheres such as science,
economic growth, agriculture, health and
family welfare are prepared and supplied to
them in all major languages of the country. A
weekly news digest Gramin Patra Seva pri-
marily meant for small papers was intro-
duced in Hindi in 1977.

Photo Services: The Bureau also sup-
plies illustrated photo features ebonoid
blocks to small papers. The Charba serv-
ices, which consist of Zinc block for use in
Urdu Litho Print, have become quite popu-
lar.

Special Service Cell: The burea has set
up a special service cell at the headquarters
with representatives in Bombay, Calcutta &
Madras. The ceil is entrusted with the task of
preparing field based development stories
and making them available to the language
newspapers. The emphasis is on providing
locally relevant photographs, cardiographs
and ebonoid blocks.

Press, Parties: Organising press par-
ties to various Central Government projects
is another important activity of the Bureau
which enables representatives of the press
to have first hand knowledge of the develop-
mental activity going on in different parts of
the country. Representatives of different
papers are taken at frequent intervals to
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selected projects for this type of special
study. Language and small and medium
newspapers get representation in these
conducted tours.

Accreditation—  Accreditation rules
have been liberalised to extend greater fa-
cilities to small and medium papers. As per
rules, only newspapers with a circulation of
over 5,000 copies are eligible for accredita-
tion. In order, however, to assist the smaller
papers, this condition has been relaxed and
now two or more small newspapers can
jointly seek accreditation for a common cor-
respondent. The rules also provide that
special consideration may be shown to
newspapers devoted to science and tech-
nology and to those published newspapers
devoted to science and technology and to
those published from hilly or backward ar-
eas, or from regions under-developed in
terms of information and communication.
The Bureau's mailing list now contains a
large number of small and medium newspa-
pers as well as correspondents accredited
on their behalf.

Industrial sickness

3564. SHRIUTTAM RATHOD:
SHRI BANWARI LAL PURO-
HIT:
SHRI H.N. NANJE GOWDA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news item
captioned “Industrial sickness onthe rise” as
reported in the Hindustan Times dated 27th
February, 1989;

(b) whether any survey has been con-
ducted in this regard;

() if so, the findings thereof; and

CHAITRA 7, 1911 (SAKA)

Written Answers 166

(d) the steps Union Government pro-
pose to take to solve the problem of Indus-
trial sickness?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes,
Sir.

(b) and (c). The data on sick industrial
unitsinthe country is collected and compiled
by Reserve Bank of India. As per the latest
information available from RBI, the number
of sick SSI units and Non-SSI units are
158226 and 1057 respectively as at the end
of June 1987.

(d) For revival of sick industrial units,
Government of India have got a uniform
policy for the whole country. Some of the
important aspects are as follows:

i) The Government have enacted
a comprehensive legislation
namely “The Sick Industrial
Companies (Special Provisions)
Act, 1985”. A quasi-judicial body
designated as ‘The Board for
Industrial and Financial Recon-
struction (BIFR)' hasbeen setup
under the Act to deal with the
problems of sick industrial com-
panies in an effective manner,
which has become operational
with effect from the 15th May,
1987,

ii) The Reserve Bank of India have
issued guidelines to the banks
for strengthening the monitoring
systems and for arresting indus-
trial sickness at the incipient
stage so that corrective meas-
ures are taken in time.

i) The banks have also been di-
rected by the Reserve Bank of
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India to formulate rehabilitation
packages for the revival of po-
tentially viable units. The banks
and financial institutions evolve
rehabilitation packages for the
revival of sick units.

iv) Reserve Bank of India have also
issued guidelines separately to
the banks indicating parameters
within which banks could grant
reliefs and concessions for reha-
bilitation of potentially viable sick
units without reference to RBI
both in the large and small scale
sectors.

v) Government of India introduced
a Margin Money Scheme with a
view to supplementing the ef-
forts of the State Governments in
reducing the incidence of sick-
ness in the small scale sector.
Under the liberalised scheme
the maximum amount of assis-
tance per unit available to sick
small scale units for rehabilita-
tionhasbeenincreased fromRs.
20,000 to Rs. 50,000.

Promotion of Staff in AlR/Doordarshan

3565. SHRIRAJ KUMAR RAI: Willthe
Mir:ster of INFORMATIN AND BROAD-
CAS 1 ING be pleased to state:

(a) whether Government have notified
in the Gazette the conversion of some cate-
gories of posts in AlR/Doordarshan from
Staff Artist to regular civil posts;

(b) whether such employees fit into
corresponding scales of regular civil Estab-
lishment of Air/Doordarshan;

(c) if so, whether all such staff have
been given promotions etc. under the new

scheme;
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(d) how many of the AIR/TV staff have
gone to courts against the scheme; and

(e) the total number of cases pending at
present in the Central Administrative Tribu-
nal/Supreme Court?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). Yes,
Sir.

(c) Promotions from amongst the erst-
while Staff Artists are made as per the
Recruitment Rules on quota basis.

(d) and (e). In all, 18 cases relating to
various aspects of the scheme have been
filed. Out ofthese, 13 cases are still pending.

[ Translation)

HoldIng of posts of Chairman and
Managing Director of a Company by
one person

3566. SHRISHANTI DHARIWAL.: Will
the Minister of INDUSTRY be pleased to
state:

(a) the number of companies registered
underthe Companies Act, 1956 whereinone
person holds the posts of Chairman as well
as acting Managing Director and is also
holding such posts in other companies;

(b} whether there is a provision for it in
the Companies Act, 1956; and

(c) if not, the action proposed 1o be
taken by Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and

(b). Sub-gection (2) of section 316 of the
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Companies Act, 1956, lays down that a
public company or a private company which
is a subsidiary of a public company may
appoint a person as its managing director, if
heis the managing director of one, and of not
more than one, other company provided that
such appointment is approved by a resolu-
tion passed at a meeting of the Board with
the consent of all the directors present at the
mesting and a specific notice has been given
to allthe directors then in India regarding the
meeting and the resolution. There is no
provision in the Companies Act for registra-
tion of the particulars of the companies
whersin one person holds the posts of chair-
man as well as acting managing director and
is also holding such posts in other compa-
nies and, therefore, such particulars are not
centrally maintained.

(c) Does not arise.
Power Deficlt in Kerala

3567. PROF. K.V. THOMAS: Will the
Minister of ENERGY be pleased to state:

(a) the power deficitin Keraladuringthe
last three years;

(b) the quantity of power supplied from
Central grid to Kerala; and

(c) the charges per unit for the power
supplied from the Central grid?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NATH
RAI): (a) The Power deficit in Kerala during
1986-87, 1987-88 and April, 1988 February,

1989 was 7.6%, 15.3% and 12.3% respec-
tively.

(b) The quantity of power supplied to
Kerala from the Central Grid during 1986-87
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and 1987-88 and April 1988-February 1989
was 472.4 MU, 1080.2 MU and 1180.80 MU

respectively.

(c) Energy charges per unit of electricity
of Central Stations supplied to Kerala during
1987-88 is given below:—

1. Ramagundam .. 43 paise + fuel
price
adjustment
charge

2. Neyveli 52 paise

3. Kalpakkam 44 61 paise.

Concessions to sick units in Punjab

3568. SHRI BALASAHEB VIKHE
PATIL:
SHRI V. TULSIRAM:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Union Government pro-
pose to provide concessions to sick units in
Punjab;

(b) if so, the details thereof;

(c) whether similar concessions will be
given to sick units in other States also; and

(d) i so, the details thereof and if nat,
the reasons therelor®

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) At
present concessions to sick industries are
uniformly applicable to all such units in the
country, including those in Punjab.

(b) to (d). Do not arise.
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Cost of Cruds Oll and Petroleum
Products

3569. SHRI K.P. UNNIKRISHNAN:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the landed cost of crude oil, per
metrictonne, in Indian ports as on 1 January,
1987, 1988 and 1989;

(b) the average cost of production per
metric tonne of domestic crude on the corre-
sponding dates;

(c) the administered prices of petrol,
diesel, kerosene and aviation grade fuel, per
metric tonne, retail prices per litre in different
States on the corresponding dates; and

(d) the number of times administered
prices have been revised in the correspond-
ing periods and the rational behind these
increase?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) The
weighted average landed cost of crude oil
imported during the month of January, 1987,
1988 and 1989 is given below:

January, 1987  — Rs. 1790.90/MT

January, 1988 — Rs. 1733.50MT

January, 1989 — Rs. 1612.20/MT
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(b) The average cost of production of
crude oil per tonne (including statutory lev-
ies) by ONGC and Oil India Limited for the
year 1987-88 was around Rs. 1200.

(c) and (d). The ex-storage point prices
of petrol, diesel, kerosene (for domestic use)
and aviation fuel as on 1.1.1987 are as
follows:

Petrol (MS-87) Rs. 9445.33/MT

Diesel Rs. 3745.62/MT

Kerosene Rs. 2514.66/MT

(for domestic use)

ATF Rs. 6748.93/MT

There has been no change since
January, 1, 1987 in the prices of these prod-
ucts except for petrol, in which case the price
was increased to Rs. 10856.33/MT w.e.i.
9.1.1988. This increase was done in view of
the rapid rise in its consumption and alsc
with a view to helping conserve foreign
exchange.

The retail selling prices of MS-87, HSD
and SKD (other then Industrial use) per litre
for capital cities of the respective states are
given in the statement-l below. The retail
selling prices per litre for ATF (other than
International Airlines) at four Metropolitan
cities i.e. Bombay, Delhi, Calcutta and
Madras are given in the statement-Il below.
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STATEMENT- i

Retail Selling Prices of ATF (Other than
Intemational Airlines)

Name of the city Rs /itre

Bombay 5.26

Delhi 5.26

Caleutta 5.26

Madras 5.26

Note: (i) Theabove prices are ex-airfield,

aexclusive of taxes and local lev-
ies.

(i) The prices as on 1st January
1987, 1988 and 1989 were uni-
form.

Supply of LPG Cylinders for Social
Functions

3570. SHRI P.M. SAYEED: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether there is a proposal to allot
and supply LPG commercial cylinders for
the purpose of marriages and other social
functions;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHAMADUTT): (a) No,
Sir.

(b) Does not arise in view of (a) above.

(c) In view of rastricted availability of
LPG in the country and safety aspects, LPG
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cylinders are not normally being supplied for
marriages and other social functions.

[ Translation]
Production of Oil in Bombay high

3571. PROF. CHANDRA BHANU
DEY!l: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the extent of oil being produced in
the Bombay High; and

(b) the steps being taken by Govern-
ment to augment its production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHR! BRAHMADUTT): (a)
Crude production from Bombay High field
during 1987-88 was 18.48 million tonnes.

(b) The steps to augment the produc-
tion include use of artificial lift, drilling of infill
wells, well simulation, water injection efc.

[English]

Drilling at Kaikalur and Kaza In Krishna
District of Andhra Pradesh

3572. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state:

(a) the outcome of drilling operation by
the Oil and Natural Gas Commission at
Kaikalur, Kaza and other points in Krishna
district of Andhra Pradesh; and

(b) whether Government propose to lay
a gas pipeline connecting Vijayawada city,
Machilipatnam, Gudivada Municipalities
and Samarru Vuyyuru, Kunkipadu major
Panchayats with these ONGC walls, where
gas is found in abundance, for the benefit of
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gas consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) Oil
and gas have been discovered at Kaza,
Kaikalur and Bantumilli prospects in Krishna
district of Andhra Pradesh.

(b) There is no such proposal at pres-
ent. However, ONGC have already laid gas
pipeline connecting Tatipaka to Narsapur
and Narsapur to Tanuku and Kowvur.

Telecast of T.V. Serial ‘Ramayan’ in
Regional Languages

3573. SHRI KADAMBUR
JANARTHANAN: Will the Minister of IN-
FORMATION AND BROADCASTING be
pleased to state:

(a) whether it is proposed to telecast
T.V. serial ‘Ramayan’ in all the regional
languages;

(b) i so, when the T.V. senal will be
telecast from all the regional Doordarahsn
Kendras in their respective languages; and

(c) if not, the reasons therefor?
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-

FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) No, Sir.

(b) Does not arise.
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(c) When a serial goes on the National
network. it is availableto allthe viewers inthe
country.

Revival of Small Scale and Large Sick
Industries

3574, SHRI ANADI CHARAN DAS:
Will the Minister of INDUSTRY be pleased to
state:

(a) the number of small scale and large
industries in the country, State-wise;

(b) the number of sick industries both in
S.S.1 units and large scale units in the coun-
try and nut of it, how many units have been
revived as on 31 January, 1989: and

(c) the total bank credit given for the
revival of these industries?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY QOF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c).
Data on sick industrial units is collected by
Reserve Bank of india. According to the
latest data available trom the RBI, State-
wise data on sick industrial units under the
SSiand Non-SSlcategories, as at the end of
June, 1987, is given in the statement below.

Viability position in respect of Non-SSt
as well as SSl sick industrial units along with
amount outstanding against them is as fol-
lows:—

(As at the end of June, 1887)

No. of Non-  Amount out- No. of SSI Amount outstan-
sick units standing units ding (Rs. crores)
{Rs. crores)
1. Potentially 341 1180.28 12062 342.74
viable
2. Non-viable 521 999.29 139346 1059.91
3. Viability not 195 500.87 6818 139.60
decided
4. Units put under 233 847.55 4980 232.96

~QWrsing programme
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STATEMENT
State-wise data on sick industrial units as at the end of June, 1987

(source : Reserve Bank of India)

Name of the State/ No. of Non.SS| sick units No. of SSI sick units
Union Territory
1 2 3

Andhra Pradesh 66 14064
Assam 6 3542
Bihar 26 7870
Gujarat 115 5211
Haryana 41 1819
Himachal Pradesh 7 665
Jammu & Kashmir — 2290
Karnataka 62 5105
Kerala 27 11805
Maharashtra 238 11457
Madhya Pradesh 30 11053
Orissa 10 7229
Punjab 30 1834
Rajasthan 36 8657
Tamil Nadu 105 25146
Uttar Pradesh 67 16287
West Bengal 146 18129
Goa, 15 1261

Dadra & Nagar Haveli 1 5
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1 3
Arunachal Pradesh — 22
Nagaland —_ 14
Chandigarh 204
Delhi 19 2577
Manipur — 932
Meghalaya 122
Pondicherry 366
Daman & Diu 3
Tripura 556
Sikkim -— 1
Total 1057 158226

Supply of Gas to States to be fulfilled?

3575. SHRI T. BALA GOUD Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the estimated quantity of gas likely
to be supplied to each State during the
current year and the next year through
Hazira-Bijaipur-Jagdishpur pipeline and
through other sources;

(b) the proposals regarding supply of
gas to States for various projects especially
for the production of power;

(c) the names of power projects in
Gujarat for which it has been decided to
supply gas; and

(d) the other demands of Gujarat in this
regard and the time by which these are likely

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)
Supply of gas is made for various projects
located in different States in private, State
and Central sectors. The commitments
made in various States as on date is as
follows:

States MMCMD
Assam 5.70
Tripura 1.06
Tamil Nadu 0.10
Andhra Pradesh 0.60
Maharashtra 12.50



187  Whritten Answers MARCH 28, 1989 Written Answers 188
tries;
States MMCMD
‘ {c) whether India has set up/propose to
Gujarat 8.20 setupor helpin setting up pesticide factories
in any of the participating countries; and
Rajasthan 3.40
(d) i so.the details thereof?
Uttar Pradesh 11.85
THE MINISTER OF INDUSTRY (SHRI -
Madhya Pradesh 1.65 J. VENGALA RAO): (a) to (d). A Regional
' Workship on Quality Control of Pesticides
Delhi 1.00 Formulation was held in India in October/

Actual supply would vary depending upon
offtake by consumers.

(b) A number of requests from various
State Governments have been received for
supply of gas for power, tertilizer, Sponge
Iron and other projects.

(c) 1.5 MMCMBD of gas was committed
for various power projects in 1988 for
Gujarat including 0.7 MMCMD for GTB’ s
projects in Uttaran and Dhuvaran and 0.8
MMCMD for a power project of GIPC.

(d) The Government of Gujarat have
made a number of other requests for gas
based power projects, including one at
Paguthan and one at Pipevav. Supply of gas
for these ~rojects would depend upon the
availability of gas and the requirement of
other users.

Export of Pesticides

3576. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of INDUSTRY be
pleased to state:

(a) whether Hindustan Insecticides
Limited and UNIDO has sponsored a Re-
gional TFraining Workshop for Pesticides in
1987-88;

(b) whether it has led to improved
exports of peslicides to participating coun-

November, 1987 as a part of PEST Pro-
gramme of World Bank in collaboration with
UNIDO/UNDP and FAO under the auspices
of the Regional Network for Production,
Marketing and Control of Pesticides in Asia
and the Pacific (RENPAP). The Programme
was offered as a part of the obligations of
Regional Network Project which is being
coordinated by !ndia. There is no direct
commercial linkage in this Project and no
additional exports have been made on this
account. So far, no request to put up any
pesticide factory from any member country
has been received. However, India has
developed capabilities to set up pesticide
tactories, if requested.

Sickness in Paper Mills

3577. SHRIS.B. SIDNAL:
SHRIG.S. BASAVARAJU:
DR. KRUPASINDHU BHOI:
SHRI HARIHAR SOREN:

Will the Minister of INDUSTRY be

pleased to state:

(a) whether a number of paper mills in
the organised sector are working far below
the installed capacity;

(b) i so,the reasons therefor; and

(c) the assistance proposed to be given
by Government to the paper industry?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
overall capacity utilisation of the Paper In-
dustry in the country during 1988 is esti-
mated at 60%.

(b) The major reasons for under utilisa-
tion of the installed capacity in the Paper
Industry are the inadequate availability of
cellulosic raw materials, technological obso-
lescence, shortage of power and coal, in-
crease in costs of inputs, financial and
managerial problems, etc.

(c) Various reliefs and concessions
have been extended by the Goverrment to
enable the Industry in general to improve its
capacity utilisation and financial viability, as
indicated below:—

() The facility of import of waste
paper and woodlogs, chips and
pulp under OGL is available to

the paper Industry.

(i) The Paper Industry is encout-
aged to use non-conventional
raw materials, and a number of
fiscal concessions have been
granted for use of such raw
materials.

(i) The requirement of Industrial
Licence has been dispensed
with in the case of manufacture
of writing, printing, and wrapping
paper from agricultural residues,
waste and basgge.

(iv) Flexibility has been allowed to
manufacture all varieties of pa-
per and paper-grade pulp, in-
cluding paper board/straw
board, withinthe overall licensed

capacity.
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(v) The scheme of minimum eco-
nomic capacity has been ex-
tended to Paper & Paper Board
Industry (including speciality
papers) based on agricultural
residues as raw material and
minimum economic capacity
fixed at 33,000 tonnes per an-
num.

(vi) With a view to encourage mod-
ernisation and upgradation of
technology by the existing indus-
trial units, facilities are available
under the Technical Develop-
ment Fund Scheme within an
overall ceiling of Rs. 2 crores per
unit per annum, for import of
capital equipment, technical
know-how, Designs and Draw-
ings consultancy services, stc.

(vii) Simplified procedure is followed
for recognition of additional ca-
pacity as aresult of replacement/
modernisation and renovation of
equipment.

(vii) The Institutions and Banks have
been extending need-based re-
liefs and concessions on a case
to case basis and have been
following a liberalised policy
towards modernisation.

(ix) Statutory control over the pro-
duction, price and distribution of
white printing paper has been
removed from January, 1987.

(x) Restrictions on export of paper
and paper board have been
removed.

Amendment to ONGC Act, 1959

3578. SHRI AJOY BISWAS: Will the
Minister of PETTOLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the Qil and Natural Gas
Commission has suggested some amend-
ments in the Oil and Natural Gas Commis-
sion Act, 1959;

(b) if so, the details thereof and when
their suggestions were sent to Government;
and

(c) the reasons for delay in bringing a
legislation before parliament to give effect to
these amendments?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) Yes,
Sir.

(b) The initial proposal of ONGC sug-
gesting amendments to 15 Sections of the
ONGC Act, 1959 was received on
15.7.1986. After detailed discussions,
ONGC restricted the proposal to the amend-
ment of 5 Sections

(c) ONGC has been advised to redraft
one of the amendments.

Telephone Facilities in Rural and
Backward Areas of Gujarat

3579. SHRI RANJITSINGH
GAEKWAD: Willthe Minister of COMMUNI-
CATIONS be pleased to state the plan
worked out for augmenting telephone facili-
ties in rural and backward areas of Gujarat
duringthe Seventh Plan, allocation made for
the purpose and the jarget achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): Plans for aug-
menting telephone facilities in rural and
backward areas of Gujarat during Seventh
Plan are to add 12000 lines switching capac-
ty, and provide 460 Long Distance Public
Telephones.
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As tar as achievements are concerned
9425 Exchange lines and 402 Public Tele-
phones have already been provided. No
separate funds for the rural areas are allo-
cated. These are met from the lump sum
grant placed at the disposal of the circle.

Shares in power from Anandpur Sahlb
Hydel Project UBDC Stage-ll and
Shahpur Kandl Hydel Project

3580. SHRI VISHNU MODI: Will the
Minister ot ENERGY be pleased to state:

(a) whether in terms of an agreement
reached between the Union Energy Minis-
ter, Governor of Punjab and Chief Ministers
of Haryana and Rajasthan on 10 May, 1984,
reference has been made to Supreme Court
for their opinion on the quantum of shares in
the power generated in Anandpur Sahib
Hydel Project, U.B.D.C. Stage-ll and
Shahpur Kandi Hydel Project;

(b) if so, when and whether opinion of
Supreme Court has been received by Gov-
ernment and if so, the details thereof;

(c) if not, the reasons for not complying
with the agreement; and

(d) whether pending verdict of the
Supreme Court, Government propose to
consider allotment of ad hoc shares in cost
and benefits inthe projects already commis-
sioned; and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NATH
RAI): (a) to (c). The question of making a
Reference to the Supreme Court is under
consideration.

(d) No, Sir. The opinion of the Supreme
Court on the reference, when made, would
need to be awaited before allotment of
shares in costs and benefits in the projects
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already commissioned are made.

Setting up of Electronic Remote line
Exchanges During 1989-90

3581. DR. KRUPASINDHU BHOI: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of electronic remote line
exchanges set up in different Metropolitan
cities so far;

(b) whether Government have a pro-
posal to set up some more remote line ex-
changes in 1989-90; and

(c) if so, the number of such exchanges
proposed to be set up in Delhi in 1989-907

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Twenty eight
numbers of electronic remote line ex-
changes have been set up in different Metro-

politan cities viz; '
Delhi 13
Bombay 8
Madras 4
Calcutta 3
(b) Yes, Sir.

(c) Eight number of electronic remote
line exchanges (Main/expansion) are pro-
Posed to be set up in Delhi during 1989-90.

Coverage of M.Ps. in AIR/T.V. News
Bulletins

. 3582. SHRI KAMLA PRASAD SINGH:
Will the Members of INFORMATION AND
BROADCASTING be pleased 1o state:
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(a) whetherthe Members of Parliament
are given adequate coverage in regional |
News Bulletin by A.l.R./Doordarshan;

(b) if so, the details thereof for the last
three years, State-wise; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) to (c). All India
Radio/Doordarshan are guided on the selec-
tion of each news story strictly on the basis
of its news worthiness. The information on
coverage given to Members of Parliament in
Regional News Bulletins by All India Radio
Doordarshan during the last three years
State-wise is not being kept centrally in a
compiled form.

Development of Technology of Machine
Tools

3583. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of INDUSTRY
be pleased to state:

(a) whether an exhibition of Indian
machine tools with International participa-
tion was held in New Delhi;

(b) if so, the highlights of the exhibition;

(c) whether most of the countries have
made steep progress in the technology of
sachine tools;

(d) whether Government propose to
dopt these technologies in the country;

(e) if so, the details thereof; and
(f) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
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OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) Indian
Machine Tools Exhibition with international
participation (IMTEX—89) was held in
Bombay from 2nd to 13th February, 1989.

(b) 810 exhibitors, including 210 inter-
national companies from 19 countries, ex-
hibited an entire range of contemporary
machine tools and allied products such as
CNC, CAD/CAM, laser cutting, industrial
robots and other new generation metal form-
ing and metal cutting machines.

(c)to (e). Itis abasic aspect of Govern-
ment policy to encourage the modernisation
and technological upgradation of our ma-
chine tool industry sothat itis on par with the
rest of the world. Government have provided
fiscal and financial incentives for this pur-
pose and have also assisted the induction of
the latest technology from abroad through
appropriate foreign collaborations. Machine
tool industry has also been included in the
Technology Upgradation Scheme intro-
duced by the Government in September,
1987. In terms of this scheme, apart from
concessional finance, specified items of
capital equipments required for the manu-
facture of machine tools have been allowed
to be imported at a concessional rate of
import duty of 35%. Inthe budget of 1989-90,
the scope of this scheme has been enlarged
to cover commercial tool rooms and the
cutting tool industry. These will help the
machine tool and allied industries to moder-
nise and upgrade technology.

() Does not arise.
Import and Manufacture of Tractors
3584. SHRI GURUDAS KAMAT: Will
the Minister of INDUSTRY be pleased to

state:

(a) the number of tractors manufac-
tured in the country during 1986-87, 1987-88
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and 1989-90; and

(b) the number of tractors imported
during the last three years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS- |

TRY (SHRI M. ARUNACHALAM): (a) The
production of Agricultural Tractors during
the years 1986-87, 1987-88 and 1988-89
(upto December, 1988) is given below:

1986-87 80, 476Nos.
1987-88 91,427Nos.
1988-89 80,849Nos.

(upto Dec. 1988)

1989-90 - Not applicable.

(b) According to Tractor Manutacturers
Association's Report on Tractor Industry in
India, thete has been no import of tractors in
the country during the last three years.

Setting up of Departmental Telegraph
Offices in Sikkim

3585. SHRIMATI D.K. BHANDARI.
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the norms for setting up departmen-
tal telegraph offices;

(b) whether Government propose 10
increase the number of telegraph offices in
Sikkim in accordance with these norms;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS (SHR!
GIRIDHAR GOMANGO): (a) The norm fof
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setting up of a Departmental Telegraph Of-
fice is 500 operations per day.

{b) No, Sir.
(c) Does not arise.

(d) There is a D.T.O. at Gangtok and
there are 25 combined offices in Sikkim. No
combined Office justifies conversion into a
Departmental Telegraph Office in Sikkim in
accordance with the norms.

Electronic Telephone Exchanges in
Trichur (Kerala)

3586. SHRI P.A. ANTONY: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the number of electronic telephone
exchanges in Kerala; and

(b) the progress made in setting up
electronic exchanges in Trichur District?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Presently 10
local electronic telephone exchanges are
working in Kerala.

(b) Following is the progress made in
sefting up electronic exchanges in Trichur
District;

(i) 25000 lines of E 10B type local
electronic telephone exchange
capacity is planned to be added
during the Eighth Plan period,;

(i) Two number of 128 port C-DOT
electronic exchanges have
since been set up;

(i) Two numbers of 128 port C-DOT
electronic exchanges are ex-
pected to be set up during re-

CHAITRA 7, 1911 (SAKA)

Written Answers 198
maining period 1988-89; and

(v} Six EXAX-PAM type electronic
exchanges are expected to be
set up during 1983-90.

LPG Demand in Maharashtra

3587. SHRI PRAKASH V. PATIL:
Will the minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether any assessment has
been made of the demand for LPG in
Maharashtra during the last three years,
district-wise and year-wise;

(b) how this demand has been met,
year-wise;

(c) how much increase was effected
during each of these years in the supply of
gas to Maharashtra from other States; and

(d) the plans to meet the demand of
LPG in full in the towns of Maharashtra?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). Yes, Sir. The oil companies assess the
demand, marketwise, for LPG every year
based on the number of LPG customers
already there and the enroliment proposed
during the year. The demand for LPG of
consumers in Maharashtra has been met by
and large in fullthrough adequate supplies of
the product;

(c) LPG supplies from bottling plants
in other States to Maharashtra during the
past 3 years are given below:

1985-86 1765  MT
1986-87 4877 MT
1987-88 6440 MT
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(d) Efforts are being made to maximise
indigenous LPG production and also aug-
ment supplies though imports to the extent
feasible in order to adequately mest the
demand of LPG in the country including
Maharashtra.

Vacancles in A.l.R., Panaf

3588. SHRI SHANTARAM NAIK: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to the
reply given on 16 August, 1988 to Unstarred
Question No. 2864 regarding vacancies in
AIR, Panaji and state:

(a) the details of vacancies fililed up so
far;

(b) the number of posts still lying vacant
category-wise; and

(c) the time by which the remaining
vacancies will be filled up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). The
filling up of vacant posts at a station is a
continuous process. Fresh vacancies also
arise from time to time due to various rea-
sons. Asondate, againstthe total strength of
179 posts, the posts remaining vacant are
29. These posts are Transmission Execu-
tives—9; Instrumentalists—4; Senior Engi-
neering Assistant, Engineering Assistant,
Security Guard and Motor Drivers—2 each;
Station Engineer, Science Officer,
Extension Officer, Editor (Script), Hindi
Translator, Junior Librarian, Field Reporter
and Peon—one each.

(c) Efforts are continuously made to fill
up vacant posts. It is, however, not possible
to prescribe any time limit.

MARCH 28, 1989

Written Answers 200

Visit of Soviet Team to Kerala for
Thermal Power Plant

3489. SHRISURESH KURUP: Willthe
Minister of ENERGY be pieased to state:

(a) whether a Soviet team of experts
visited Kerala recently to examine suitable
sites for the thermal power plants; and

(b) if so, the details of their visit and the
proposals submitted by them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NATH
RAI): (a) and (b). A Soviet delegation visited
the site of the proposed Kayamkulam Power
Project in Kerala in January, 1989, as a
follow-up measure of the agreement signed
between India and the Soviet Union ~n the
20th November, 1988, according to which
the Soviet Union will assist India in the con-
struction of five power projects, including
Kayamkulam Thermal Power Project {420
MW).

Expert Findings on State Electricity
Boards

3590. SHRIK. RAMAMURTHY: Will the
Minister of ENERGY be pleased to state:

(a) the details of expert findings, includ-
ing those of World Bank on restructuring and
reforming the State Electricity Boards; and

(b) the steps taken to implement these
expert findings to contain the losses of State
Electricity Boards?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NATH
RAl): (a) and (b). The State Electricity
Boarfls are autonomous bodies coming
under the administrative control of the State
Governments. In the recent past no Commit-
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tee has given any findings relating to restruc-
turing and reforming the State Electricity
Boards. However, in pursuance of the
Power Minister's Conference held on
27.2.1988, the Government has appointed a
working Group for suggesting steps for
strengthening of finances for the State Elec-
tricity Boatds.

[ Translation]
S.T.D. Facllity In Gopalgan] in Bihar

3591. SHRI KALI PRASAD PANDEY:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether an electronic exchange
was set up in 1987 in Gopalganj district
head-quarter in Bihar;

(b) whether S.T.D. facility is available in
Siwan, Chhapra, Bettiah and Motihri etc. the
border districts of Gopalganj;

(c) if so, the reasons for not making
available S.T.D. facility so far there;

(d) the time by which S.T.D. facility is
proposed to be made available in Gopal-
ganj; and

(e) the details of the expansion plan of
Gopalganj Electronic Exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
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GIRIDHAR GOMANGO): (a) No, Sr.
(b) Yes, Sir.

(c) to (). Gopalganj exchange has not
been automatised so far. An Electronic
exchange is planned to be installed by
March 1990 subject to availability of equip-
ment. STD facilty will be provided on auto-
matisation of the exchange.

Refining Capaclty and Production of
Crude Oll

3592. SHRISOMNATH RATH: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the total crude oil production and
refining capacity in the country during the
last three years, year-wise;

(b) the likely increase in the crude oil
production and the refining capacity in the
next five years; and

(c) how Government propose to meet
the gap between demand and supply of
crude?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMADUTT): (a)to (c).
The crude oil production and refining capac-
ity in the country during the 7th Plan is as
follows:-

Year Crude Production Refining Capacity
(MTPA) (MTPA)
1985-86 30.17 4755 ' Includes
2 MTPA of
1986-87 30.50 4755 ' swing capacity
* available
1987-88 30.36 4870 ' with HPCL,
‘  Bombay
19088-89 32.18 48.70
(Projected) ‘
1989-90 34.51 51.60

{Projected)
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The crude production plan of ONGC
and Oil India Limited and also the creation of
additional refining capacity requirement for
the Vil Plan period will be finalised along
with the finalisation of the said Five Year
Plan as whole.

Transmisslon of Malayalam Programme

3593. PROF. P.J. KURIEN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there is any plan to extend
the facility for transmission of Malayalam
programmes to all AIR/T.V. centres in Ker-
ala; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). Three
new Radio Stations are being set up in
Kerala underthe VIIFive Year Plan and all of
them will carry mainly programmes in Malay-
alam.

So far as Doordarshan is concerned,
Malayalam programmes produced and tele-
cast from Doordarshan Kendra, Trivandrum
are relayed by the TV transmitters at Cochin
and Calicut which have been linked to
Doordarshan Kendra, Trivandrum through
microwave. However, there is no proposalin
the Vil Plan to link the remaining TV Centres
in Kerala to Doordarshan Kendra Trivan-
drum for relay of programmes.

Discovery of Oll Structures in Southern
India

3594, SHRIV.S. VWAYA RAGHAVAN:
Wil the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether new oil structures have
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been found in Southem parts of the country;
(b) if so, the details thereof;
(c) whether there is any plan for ex-
ploratory work in Kerala in the current year;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes,
Sir.

(b) Since January, 1988, Oil has been
found as under:

Names of structure Name of Basin

Nannilam Cauvery Onland

PY-3 Cauvery Offshore

Bantumilli Krishna-Godavari
On-shore

(c) and (d). There is no plan for oil
exploration in Kerala onland in the current
year. However, in Kerala Konkan offshore
one well namely, CSP-1 is under drilling and
foreign oil companies, namely, M/s. BHP
and Shell have acquired seismic data for
processing and interpreting the same.

Management of Public Sector Compa-
nies Under industry Ministry

3595. SHRIATISH CHANDRA SINHA:
Willthe Minister of INDUSTRY be pleasedto
state:

(a) the composition of boards of direc-
tors, subscribed capital, terms of directors
including the Chairmen-cum-Managing Di-
rectors of all the companies and/or their
subsidiaries under the administrative control
of his Ministry;
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(b) which of these companies are run-
ning in loss and the reasons therefor; and

(c) the action proposed to be taken to
upgrade the management structure and
profitable conduct of their business?

THE MINISTER OF INDUSTRY (SHR!
J. VENGALA RAO): (a) to (c). The informa-
tion is being collected and will be laid on the
Table of the House.

Tax Exemptions to Industries Manufac-
turing Renewable Energy Devices

3596. SHRI H.B. PATIL: Will the Min-
ister of ENERGY be pleased to state:

(a) whether any tax exemptions are
‘granted to industries manufacturing solar
cookers, bio-gas plants, solar heating
plants, photo-voltaic panels, wind mills and
similar renewable energy devices;

(b) if so, the details thereof;

(c) whether union Government provide

any subsidy to industries producing any of
these devices; and

(d) if so, the details of subsidy given in
each case?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) to (d). Yes, Sir. The
incentivestax exemptions introduced so far
in favour of industries include 100% depre-
ciation under Income Tax, concessions in
certain cases under custom duty, central
Excise sales tax/central sales tax, delicen-
sing of industries in these areas in terms of
Industrial (Development & Regulation) Act,
treating certain non-conventional energy
source technologies as priority sector for
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bank loans on soft terms etc. The Govern-
ment has also established Indian Renew-
able Energy Development Agency Limited
to provide loan on softterm to manufacturers
and users of non-conventional energy sys-
tems and devices. For the users of such
devices, subsidies in certain cases at vary-
ing rates are being provided by the Centre as
well as by a few State Governments.

S.T.D. Facility in Kamnataka

3597. SHRIH.B. PATIL: Will the Min-
ister of COMMUNICATIONS be pleased to
state:

(a) the names of the towns in Kamataka
provided with STD facility during the first four
years of the Seventh Plan;

(b) the names of the towns in Karnataka
which are proposed to be brought under
STD during 1989-90; and

(c) the steps being taken to monitor the
proper functioning of STD services in Karna-
taka?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The names of
towns in Kamataka which have been pro-
vided with STD facility during the first four
years of 7th Five Year Plan are given in
statement-| below.

(b) The names of the towns in Karna-
taka which are proposed to be brought under
STD during 1989-90 are given in statement-
Il below.

(c) The steps being taken to monitorthe
proper functioning of STD services in Karna-
taka are given in statement-|l below.
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STATEMENT4
List of Towns in Kamataka which have been Provided with STD Facility During the First
Four Years of 7th Five Year Plan
1. Bantwal 2. Gulbarga 3. Bidar -
4. Bijapur 5. Sirsi 6. Nippani
7. Kolar 8. Whilefield 9. Krishnapur
10. Chickmanglur 11.  Chikballapur 12.  Kittur
13. Hospet 14. Kundapur 15. Bajpe
16. Koppal 17. Ndnjangud 18. Belwadi
19. Guladgud 20. Haver 21.  Hiriyur
22. Channapatna 23. Bangarpet 24. Kolar Gold Field
25. Hebbagudi 26. Ramanagaram 27. Virajpet
28. Gonnikopal 29. Bhatkal.
STATEMENT-lI

Names of the Towns in Kamataka which are Proposed to be Brought Under STD During

1989-90
1. Mandya 2. Hoskote 3. Kengeri
4. Kumta 5. Gangavathi 6. Kampli
7. Gouri Bidanur 8. Tiptur 9. Arsikere
10. Saklespur 11.  Konaje 12.  Jamkhandi
13. Rabkavi.
STATEMENTHII conducted regularly to monitor the
STD performance level.
Steps Being Taken to Monitor the Proper 2. Parameters controlling the per
Functioning of STD Services in Karnataka formance of trunk automatic ex-

changes (TAXs) are regularly
1. Periodic service quality tests are monitored.
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3. Adequacy of circuits is watched
regularly to ease out congestion.
Satellite circuits have also been
provided linking a number of trunk
automatic exchanges.

4. Old electro-mechancial trunk auto-
matic exchanges are being re-
placed by modern electronic autp
exchanges (Digital type).

5. All STD junctions are being tested
daily and at frequent intervals to
ensure high availability.

6. Performance of STD junctions are
regularly monitored through Micro-
processor-based Traffic Record-
ers.

Shortage of Power in Punjab

3598. SHRIKAMAL CHAUDHRY: Will
the Minister of ENERGY be pleased to state:

(a) whether there has been shortage of
power in Punjab during 1987 and 1988;

(b) if so, the number of times there has
been load shedding during these years;

(c) whether there are fixed timings for
supply of power to farmers for agricultural
purposes; and

(d) if so, the steps taken to make
adequate supply of power for agricultural
and domestic purposes in Punjab?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NATH
RAl): (a) and (b). The power shortage in
Punjab during 1987 and 1988 was 6.0% and
2.4% respactively. To contain the demand
within the overall availability, the States
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have to resort to power cuts/restrictions.

(c) Atpresent, 10 hr/day power supply
is being given for agricultural purposes in
Punjab.

(d) Inorder to improve the availability of
power in Punjab, various measures fare
being taken which include expediting
commissioning of additional capacity, maxi-
mising the generation from the existing
capacity, reduction in T&D losses, implem-
entation of energy conservation and de-
mand management measures, assistance
from the neighbouring systems etc. With the
above measures, the power availability to
agriculture and domestic consumers is ex-
pected to improve further.

Setting up of Industries in Punjab

3599. SHRI KAMAL CHAUDHRY: Will
the Minister of INDUSTRY be pleased to
state:

(a) the number of industrial licences/
letters of intent issued for setting up medium
and major industries in Punjab during the
Seventh Plan year-wise;

(b) the location of such industries; and

(c) the number of industries which have
started commercial production so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) Under
the provisions of the Industries (Davelop-
ment & Regulation) Act, the following num-
ber of letters of intent/industrial licencas
were granted, during 1985-86 to 1988-89
(upto January '89) for setting up industries in
Punjab:-
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Year Letters of Intent industrial Licence
1985-86 58 69
1986-87 39 30
1987-88 36 18
1988-89 43 15

(upto January)

(b) Details, such as name and address
of the undenaking, location of the uni,
item(s) of manufacture and capacity etc. in
respect of all letters of intent issued are
published regularly in the 'Monthly Newslet-
ter' by the Indian Investment Centre. Copies
of this publication are being sent to.the
Parliament Library regularly.

(c) Out of atotal number of 132 indus-
trial licences granted during April, 1985 to
January, 1989 for Punjab, 69 were for
“Carry-on-Business”. Since it generally
takes four to five years for an industrial
project to fructify, these industrial licences
would be at various stages of implementa-
tion.

Films Produced by National Film
Development Corporation

3600. SHRI MURLIDHAR MANE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total number of films produced
by the National Film Development Corpora-
tion during the last three years, year-wise,

and

(b) how many of them have not been
released so far?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). Na-
tional Film Development Corporation pro-
duces/finances feature films under four dit-
ferent schemes viz.

(Y 100% financing scheme;

(i) NFDC - Doordarshan Co-produc-
tion Scheme;

(i) Foreign Co-production Scheme;
and

(iv) Loans to film producers

Year-wise number of films sanctioned/under
production/completed/released in respect of
the above mentioned schemes are given in
the statement below.
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LPT Relay Centre at Osmanabad

4601. SHRI MURLIDHAR MANE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the low power T.V. Relay
Centre in Osmanabad (Maharashtra) is
ready for commissioning; and

(b) if so, since when it is ready and the
reasons for delay in its actual functioning?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIH.K.L.
BHAGAT): (a) and (b). The low power T.V.
transmitter at Osmanabad has already been
commissioned into regular service with ef-
fect from 25th February, 1989.

Manufacture of Cars run on Natural Gas

3602. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have signed
Memorandum of Understanding (MOU) with
any country for manufacture of carstorunon
compressed natural gas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

TRY (SHRI M. ARUNACHALAM): (a) No,
Sir.

(b) Does not arise.
LPG Bottling Capacity
3603. SHRI MULLAPPALLY RAMA-

CHANDRAN: Will the Minister of PETRO-

LEUM AND NATURAL GAS be pleased to
state:

CHAITRA 7, 1911 (SAKA)

Written Answers 218

(a) whether Government have increased
the bottling capacity of LPG during 1988-89;

(b) is so, the details thereof;

(c) whether further increase in LPG
bottling capacity is proposed during 1989-
90;

(d) if so, the details thereof;

(e) whether Government had or have
any proposal to set up units for LPG bottling
or for LPG cylinder manufacture in Kerala;
and

(f) i so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMA DUTT): (a) to (d).
Yes, Sir; the total bottling capacity in the
country has been augmented by nearly
3,20,000 MT during 1988-89. This is pro-
posed to be further increased by nearly
2,40,000 MT during the coming year;

(e) and (f). Yes, Sir; the bottling capacity
in Kerala is proposed to be increased by
nearly 60,000 MT.

Taking Over of lilegal Coal Mines

3604. SHRI CHINTAMANI! JENA: Will
the Minister of ENERGY be pleased to state:

(a) whether there are some illegal coal
mines operating in the country;

(b) if so, their number and the states in
which these are located;

(c) whether accidents take place inthese
mines frequently; and

(d) the policy of Government in regard to
take over of these mines?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL (SHRI C.K. JAF-
FER SHARIEF): (a) to (d). Since the coal
belt is vast, sporadic instances of illegal
extraction of coal in a stealthy manner do
occur. However, after the amendment in
1976 of the Coal Mines (Nationalisation) Act
prohibiting any person other than the per-
sons authorsied by the Act from carying on
coal mining in India and prescribing that
illegal mining would be a cognizable offence
punishable with imprisonment for a term
extending upto 3 years and a fine extending
upto Rs. 20,000/- illegal mining of coal has
been curbed to a considerable extent. Such
illegal operations are countered by the vig-
ilance of the nationalised coal companies
and State Governments. Premise locations
and accident rates for such operation cannot
spelt out as they are stealthy and not estab-
lished for any length of time. Since these
sporadic extractions are illegal, the question
of take over does not arise; penal action is
initiated whenever such instances come to
the notice of the coal companies and the
State Governments.

[ Translation)
Production of Crude Oil During 1988

3605. SHRI KAMLA PRASAD RAWAT:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total quantity of crude oil pro-
duced in the country during 1988;

(b) whether assistance of any foreign
companies was also obtained for the pro-
duction of crude oil; and

(c) it so, the names thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)
During the Calender year 1988, the produc-
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tion of crude oil was 31.580 million tonnes,
(b) and (c). Certain foreign companies
are given contracts for production relateq
jobs.
[English]
Production of Tyre and Tubes

3606. SHRIN. DENNIS: Will the Minis.
ter of INDUSTRY be pleased to state:

(a) the details of the major companies
manufacturing tyres and tubes for the use ol
trucks, cars, vans, efc.;

(b) whether these companies are also
exporting their products; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) Major
companies manufacturing tyres and tubes
for the use of trucks, cars, vans etc. are:

1. Apollo Tyres Limited.

2. Bombay Tyres International Lid.
3. Ceat Tyres of India Ltd.

4. Dunlop India Limited.

5. Goodyear India Ltd.

6. J.K. Industries Limited.

7. MRF Limited.

8. Modi Rubber Limited.

9. Premier Tyres Ltd.

10. Vikrant Tyres Ltd.
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(b) Yes, Sir.

(c) Export figures for auto tyres and
tubes during the last three years are:

Year Export (fob
value -
in Rs. crores)
1985-86 47.00
1986-87 59.50
1987-88 58.30

Engagement of Artists at TV Centre,
Madras

3607. SHRIN. DENNIS: Will the Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether same artistes are engaged
for telecast of programmes at Madras T.V.
Centre; and

(b) if so, the reasons therefor and the
steps taken to engage new artistes for differ-
ent programmes?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIH.K.L.
BHAGAT): (a) No, Sir. The artists, who have
been graded by AIR/Doordarshan, are
booked by Doordarshan Kendra, Madras on
rotational basis.

(b) It has always been the endedvour of
Doordarshan to scout for new talents for
which auditions in various disciplines are
arranged from time to time.

Section of Scripts for Sponsored
Programmes of TV Centre, Madras
3608. SHRIN. DENNIS: Will the Min-
ister of INFORMATION AND BROADCAST-
ING be pleased 1o state:
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(a) the criteria and procedure adopted
to select the scripts for the sponsored pro-
grammes at Madras T.V. Centre, and

(b) the procedure of other T.V. Centres
in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). The
criteria and procedure for selection/approval
of sponsored programmes are the same for
all the Kendras. These are as under:

Criteria;

The broad criteria applied for selection
of programmes are thatthey should promote
the socio-cultural values like human unity
and harmony, equal respect to all religions,
rejection of viclence, communal rivalries and
tensions, liberation from superstitions and
prejudices etc. It is also ensured that the
serialis fit for family viewing and at the same
time it entertains, educates/informs.

Procedure:

Initially, all proposals for concept ap-
proval are scrutinised by the concerned
Kendras and then the proposals are submit-
ted to the Selection Committee.

After concepts of the proposed pro-
grammes including synopsis and complete
script of one of the episodes are approved,
Producers are requested to produce a 'Pilot’
and only on the scrutiny and approval of
pilots, a sponsored programme or Serial is
approved. The producers are then asked to
submit four episodes. Time-slotting of the
Programme is done only after that. Once the
Serial has commenced, the producer is
required to provide Doordarshan with four
episodes at any given time. These program-
mes are carefully previewed and any im-
provement/changes or corrections, if re-
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quired, are got done from the producer
concerned before the actual telecast takes
place.

Advisory Boards for TV Centre, Madras

3609. SHRIN. DENNIS: Willthe Min-
ister of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether advisory boards have been
constituted for the Madras T.V. Centre;

(b) the criteria for nominating the
members on these boards and their tenure;
and

(c) whether representation is given to
physically handicapped persons on these
boards?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHR! H.K.L. BHAGAT): (a) Programme
Advisory Committee, Rural Programme
Advisory Committee and Health & Family
Advisory Committee are functioning at the
Madras Kendra of Doordarshan.

(b) Ministry of Information and Broad-
casting nominates the members of Pro-
gramme Advisory Committee on the recom-
mendations of the Kendra and Doordarshan
Headquarters. Fifteen non-officials, repre-
senting various fields for specialisation like
Dance, Drama, Music, Women & Children
Welfare, Sports etc. are selected and nomi-
nated on the committee from within the
coverage Zone of the Kendra in the State in
which Doordarshan Kendra is located. The
tenure is two years. The Director of the
Kendra is the Chairman of the Programme
Advisory Committee. The other two commit-
tess, consisting mostly of officials, are con-
stituted by the Kendras themselves.

(c) There is no specific fixed represen-
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tation for physically handicapped persons.
However, they can also be nominated if they
come under any category of specialisation
prescribed.

Installation of Long Distance Public
Telephonae at Canning in West Bengal

3610. SHRISANAT KUMAR MANDAL:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the progress made so far in the
installation of a Long Distance public tele-
phone with radio equipment (Multi Access
Rural Radio System) at Canning in West
Bengal as the base station; and

(b) the snags in the installation of this
exchange and how it is proposed to cover-
come them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The Scheme
with five LDPTs with base station at Canning
on MARR System is likely to be commis-
sioned within March, 1989. LDPTs at re-
maining places will subsequently be
opened.

(b) Does not arise.

Application of Section 630 of Compa-
nies Act

3611. SHRISANATKUMAR MANDAL:
Willthe Minister of INDUSTRY be pleased to
refer to the reply given on 29th November,
1988 to Unstarred Question No. 2340 re-
garding the application of Section 630 of the
Companies Act and state.

(a) whether the requisite information
has been collected;

(b) if not, the progress made so far in
collecting the information sought for; and
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(c) the action taken on the various
representations made to the Company Law
Board during the last year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY: (a) Yes, Sir.

(b) and (c). Some more information has
been called for from the Registrars of Com-
panies, Bombay and Delhi and the same is
awaited.

Western Offshore Integrated Develop-
ment Plan

3612. SHRISANAT KUMAR MANDAL:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Qil and Natural Gas
Commission has proposed a Rs. 900 crores
western offshore integrated development
plan to act as an emergency back up for the
existing sub-sea oil and gas pipelines;

(b) if so, whether the plan has been
examined from the defence point of view;

(c) if so, the opinion of defence experts
thereon; and

(d) the broad features of this plan and
the stage at which it stands at present?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMADUTT): (a) Yes,
Sir.

(b) to (d). Government have set up an
Expert Group to study all aspects of ONGC's
droposal for a Western Offshore Integrated
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Development.
Production of Two Wheeler Scooters

3613. SHRIMOHANBHAI PATEL:
SHRI SHANTI DHARIWAL:

Will the Minister of INDUSTRY be
pleased to state:

(a) the names of companies manufac-
turing two wheeler scooters in the country
and their respective production capacity at
present;

(b) the number of two wheeler scooters
produced by each company during 1988;

(c) the demand of two wheeler scooters
at present;

(d) whether the demand is decreasing
day by day; and

(e) if so, whether it is proposed to locate
foreign market to export two wheeler scoot-
ers to save this industry?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). A statement is given below.

(c) The Development Council for Auto-
mobile and Allied Industries has projected a
production of 17.48 lakh nos. of all two
wheelers for the year 1989-90.

(d) No, Sir.

(e) Some of the two-wheeler manufac-
turers are aiready exporting their vehicles.
The manufacturers are making efforts to
boost export of their vehicles.
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STATEMENT

Details of major manufacturers of Scooters

Name of the manufacturer Broad banded annual Licensed Production* 1988
capacity of two and three wheelers  (In nos.)

1. Mss. Bajaj Auto Ltd. 5.70 Lakh nos. 361871

2. M/s. LML Ltd. 2 lakh nos. 139609

3. Ms. Maharashtra scooters 2 lakh nos. 92211

4. M’s. Kinetic Honds Motors Ltd. 2 lakh nos. 34940

Manutacturers.

Power Production in Maharashtra

3614. SHRIR.M. BHOYE: Willthe
Minister of ENERGY be pleased to state:

(a) the present total requirement and

production of electricity in Maharashtra;
and

(b) whether Government propose to
give financial assistance to Maharashtra
to augment the power production in the
State?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAI):
(a) The total energy requirement in Mahar-
ashtra during April, 1988 - February, 1989
was 29365 million units. The overall availa-
bility including state’'s own generation was
28486 million units during the same period.

(b) Anoutlay of Rs. 3048.87 crores has
been earmarked for power sector in Mahar-
ashtra during Seventh Plan.

Production figures are based on the Report of Association of Indian Automobile

Bilateral Assistance for Hydro-Electric
and Thermal Power Projects

3615. SHRIANANTAPRASAD SETHI:
Will the Minister of ENERGY be pleased to
state:

(a) whether some countries have of-
fered bilateral assistance for setting up
hydro-electric and thermal power projects;
and

(b) if so, the projects for which such aid
has been solicited and the details of the aid
forthcoming, country-wise and project-
wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NATH
RAI): (a) Yes, Sir.

(b) The details of the aid received for
power projects, country-wise and project-
wise is given in the enclosed Statement.
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STATEMENT
S.No. Name of Project Source of External | Amount of Aid
Assistance
1 2 3 4
1. Vindhyachal STPS St.| USSR About 384 millioln
Roubles.
2. Kahalgaon TPS USSR 224.24 M. Roubles
3. Tehri Power Project USSR 1000 m. Roubles
4. Vindhyachal STPS St. Il USSR 400 m. Roubles
5. Chamera Canada CIDA loan of 217 m.C$
EDC loan of 403 m.C$
6. Rihand STPS St. | U.K Loan of 344 m. + Aid of
117 m.£
7. Korba St. |I ~FRG 190 m.DM (Co-financing)
8. Ramagundam St. }l FRG 140 m.DM (C9-financing)
9. Singrauli St. Ii FRG 240 m.DM (Co-financing)
10. Lower Mettur HE Project OECF 7.6 Billion Japan Yen.
11. Micro Hydel of TNEB OECF 2.0 Billion Japan Yen.
12. Eastern Gandak Project OECF 1.63 Billion Japan Yen.
13. Hirakud HE Project OECF 1.5 Billion Japan Yen.
14, Waestern Yamuna Canal OECF 4.0 Billion Japan Yen.
15. Anpara ‘B’ TPS OECF 24.1 + 14.295 Billion
Japan Yen.
16. Kathalguri Gas Turbine & OECF 43.52 Billion Japan Yen.
Transmission Line
construction.
17. Teesta Canal HEP OECF 8.025 Billion Japan Yen.

18. Lower Borpani HEP OECF 1.7 Billion Japan Yen.
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1 2 4
19. Ujjaini HEP OECF 1.5 Billion Japan Yen.
20. Srisailam LB HEP OECF 26.101 Billion Japan Yen
21, Raichur TPS OECF 23.142 Billion Japan Yen
22. Ghatghar Pumped OECF 11.414 Billion Japan Yen

storage scheme.

Foreign Investment In India

3616. SHRI VIJAY N. PATIL: Will the
Minister of INDUSTRY be pleased to state:

(a) whether the liberalised foreign in-
vestment policy has been favourably re-
sponded;

(b) if so, the countries that are foremost
in making investment;

(c) whether depreciation of the rupee
has atfected foreign investment this year;
and

(d) the fields in which foreign invest-
ment proposals are forthcoming?

THE MINISTER OF STATE FOR IN-
DUSTRIAL DEVELOPMENT IN THE MIN-
IST""r OF INDUSTRY (SHRI M. ARUN-
ACi{ALAM): (a) Yes, Sir.

(b) Countries which have made rela-
tively more investment are USA, FRG, Htaly,
Japan, U.K. and France.

(c) No Sir. No such indication is avail-
able from the figures of foreign investment
during 1988.

(d) The major fields in which foreign
investment has been permitted in 1988 are
electrical equipment, industrial machinery,
chemicals (other than fertilizers), industrial
instruments, machine tools and metallurgi-
cal industries etc.

Installed Capacity of Power Projects

3617. SHRI K. PRADHANL: Will the
Minister of ENERGY be pleased to state:

(a) the installed capacity of hydel and
thermal power projects in the country as on
31 December, 1988 separately Statewise
and Union Territory-wise; and

(b) States which have added to their
installed power capacities during the Sev-
enth Plan period so far and the extent
thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAI):
(a) The requisite information is given in the
statement-| below,

(b) The requisite information is given in
the statement-|l below.
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STATEMENTAH

State/System Wise Thermal, Nuclear and Hydro Generating Capacity as on 31.12.1988

State/System Thermal Nuclear Hydro Total
(MW) (MW) (MW) MW)
1 2 3 4 5

BBMB - - 2705.0 - 2705.0
DELHI 1196.5 - - 1196.5
HARYANA 635.0 - 32.0 667.0
HIMACHAL PRADESH - - 322.9 322.9
JAMMU & KASHMIR 22.5 - 523.0 545.5
PUNJAB 1070.0 - 364.0 1434.0
RAJASTHAN 430.0 440.0 330.0 1200.0
UTTAR PRADESH 6192.5 - 1422.4 76149
GUJARAT 3633.0 : 305.0 3938.0
MADHYA PRADESH 4872.5 - 205.0 5077.5
MAHARASHTRA 5765.0 320.0 1637.0 7722.0
ANDHRA PRADESH 23255 - 2468.7 47942
KARNATAKA 420.0 - 20954 2515.4
KERALA - - 1476.5 1476.5
TAMIL NADU 2730.0 470.0 1799.0 4999.C
BIHAR 1425.0 - 150.0 1575.0
D.V.C. 1655.0 - 104.0 1759.0
ORISSA 470.0 - 890.0 1360.0
WEST BENGAL 2706.0 - 413 27473

JPL. 390.0 - - 390.0
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1 . 2 3 4
SIKKIM . 12.0 12.0
ASSAM 4845 - 484.5
MANIPUR . . 105.0 105.0
MEGHALAYA 275.2 275.2
TRIPURA 10.0 15.0 25.0
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Opening of Post Offices In Rural Areas
of Orlssa

3618. SHRI K. PRADHANI: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether there is any proposal to
open post offices in rural areas in Orissa
during the remaining period of the Seventh
Five Year Plan; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) Sanctions have been issued for
opening of new post offices inthe rural areas
to the extent indicated below:

District Branch Post Offices Sub Post Offices
Balasore 10 -
Balangir 4 -
Kalahandi 2 -
Keonjhar 3 -
Koraput 17 -
Mayurbhanj 1 -
Phulbani 1 -
Puri 1 -
Sambalpur 5 2
Sundargarh 1 -
45 2

In addition, proposals are being proc-
essed for 125 more Post Offices.

Air Stations in Orissa
3619. SHRI K. PRADHANI: Wil the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the number of radio stations up-
graded in Orissa;

(b) the criteria for setting up a new radio

station;

(c) whether any preference is given for
selting up radio stations in rural areas; and

(d) if so, whether there is any proposal
lo set up a radio station at Keonjhar in
Orissa?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) The powerof All
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India transmitter at Cuttack was upgraded
from 20 KW MW in 1974.

(b) The criteria being followed in setting
up of All India Radio Station comprises of
various factors, like providing coverage to
the areas not covered by the signals from
any other existing stations, provision of serv-
ices to hilly, backward, trnbal and border
areas, technical feasibility, extent of resul-
tant coverage to rural and urban population,
availability of programme production and
linkage facilities, the linguistic and cultural
needs and the availability of financial re-
sources.

(c) The 105 new Radio Station pro-
posed to be set up under the 7th Plan will be
located in towns but their coverage will
largely benefit the rural masses.

(d) A Local Radio Station at Keonjhar
has been commissioned into service on
29.11.88.

Payment of Pro-Rata Pensionary
Benefits in R.E.C.

3620. SHRI SHANTILAL PATEL:

SHRIMATI BASAVARAJES-
WARI:

SHRI S.M. GURADDI:

SHRI M.V. CHAN-
DRASEKHARA MUR-
THY:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have brought
parity in the matter of payment of pro-rata
retirement benefits to the Government ser-
vants permanently absorbed in the Central
Public Sector Undertakings and Central
Autonomous bodies;

(b) if so, the reasons for which some
civil servants absorbed in the Rural Electrifi-

MARCH 28, 1989

Written Answers 248

cation Corporation between the period 1972
to 1983 have been denied pro-rata pension-
ary benefits; and

() the remedial steps being taken to
grant them pro-rata pensionary benefits?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAl):
(a) Yes, Sir.

(b) The Government of India orders
bringing about parity are effective from the
date of issue i.e. 31.3.1987. Therefore, the
employees absorbed in Rural Electrification
Corporation between 28th September, 1972
and 31st December, 1983 could not be
covered under the said orders.

(c) In view of the position at (b) the
question does not arise.

Butcher Island Tankage Project of
Bharat Petroleum Corporation Limited
3621. SHRISHANTILAL PATEL:
SHRIMATI BASAVARAJES-

WARI:
SHRIG.S. BASAVARAJU:
SHRI GURUDAS KAMAT:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether some irregularities in the
Butcher Island Tankage Project of the
Bharat Petroleum Corporation have cometo
notice as reported in Free Press Journal
dated 18th January, 1989 under the caption
“Rs. 2 Cr. wasted in BPCL installation”.

(b) if so, the details thereof; and

(c) the action taken againstthose found
responsible for these irregularities?

THE MINISTER OF STATE OF THE
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MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)
Government has seen the report in the Free
Press Journal dated January, 18, 1989. In
the execution of Tankage Project at Butcher
island, M/s Bharat Petroleum Corporation
has followed the procedural norms and no
irregularity has come to notice.

(b) and (c). Do not arise in view of reply
to (a) above.

Use of Coal Gas

3622. SHRIY.S. MAHAJAN: Wil the
Ministe * -NERGY be pleased to state:

(a) whetherthe use of coal gas in small
and medium industrial units is cheaper than
burning of coal and furnace oil and also
causes less pollution; and

(b) if so, the steps taken or proposed to
be taken to persuade the industrial units to
use coal gas?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERCY (SHRI C.K. JAFFER
SHARIEF): (a) In small and medium indus-
trial units, the use of coal gas canbe cheaper
than burning of furnace oil. As for the eco-
nomic of using coal gas compared to direct
burning of coal, this depends upon the spe-
cific purpose for which coal gas or coal is to
be used.

The use of coal gas causes less pollu-
tion compared to both furnace il and direct
combustion of coal.

(b) Council of Scientific and Industrial
Research laboratories have been advocat-
ing the use of coal gas in small and medium
scale industrial units. The Dankuni Coal
Complex being set up by Coal India Limited
will supply 176 million normal cubic metres
of coal gas per year to industrial and other
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consumers in Calcutta metropolitan area.

Cleansing Drive to Ensure Better
Performance In Telecome Services

3623. SHRI V. SREENIVASA
PRASAD:
SHRI M.V.
DRASEKHARA
THY:

CHAN-
MUR-

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have
launched a “cleansing drive” to sack all
“constantly vrring” telecom staff to ensure
better performar.ce in the telephone, telex
and telegraph servicss;

(b) if so, the details thereof and action
taken so far; and

(c) what further steps Government
propose to take to improve the functioning of
the telecom services?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir.

(b) Does not arise.

(c) For improvement of telecom. services,
actions under Mission Better Communica-
tions have been initiated. Main points of
which are:-

(i) Replacement of life-expired
electro-mechanical equipment;

(i) Replacement of faulty tele-

phones by new ones;

(i) Replacementof heavy overhead
alignments by U/G cables;
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(iv) Replacement of fault prone un-
derground cables;

(v) Provision of electronic ex-
changes; and

(vi) Providing Customer Oriented
training to the staff.

Translation)

Loss Suffered Due to IOC Workers’
Strike

3624. SHRI NIRMAL KHATTRI: Will
he Minister of PETROLEUM AND NATU-
3AL GAS be pleased to state the extent of
oss suffered due to the recent strike of the
employees of Indian Oil Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): The
workers of Indian Oil Corporation did not go
on strike recently; however, a section of IOC
workmen resorted to “Work to rule” in the first
week of February 1989, as a result of which
some bottling plants had to be closed down
for a few days leading to temporary disrup-
tion in refill supplies. Bottling of refills in
these plants was lost to the extant of about
19.5% of planned bottling in February 1989.

Conversion of Rudaull Telephone
Exchange into Electronic Exchange

3625. SHRI NIRMAL KHATTRI: Will

the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is proposed to convert
Rudauli Telephone Exchange in Barabanki
district (U.P.) into an electronic exchange;

(b) if so, when itis likely to be done;

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) This is likely to be done during the
Eighth Plan.

(c) Does not arise.

Sale of Maruti cars in Gwalior Trade
Fair

3626. SHRI NIRMAL KHATTRI: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether some concession was
given by the Maruti Udyog Ltd. on the sale of
cars in Gwalior Trade Fair and some com-
plaints of bungling in this regard were also
received;

(b) if so, the reasons theretor; and

(c) the number and names of persons
alongwith their designations who havetaken
this benefit?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAO): (a) No, Sir.

(b) and (c). Do not arise.

UPSC Advertisements to Dally Newspa-
pers

3627. SHRI NIRMAL KHATTRI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any change in the
policy of giving UPSC advertisements to
daily newspapers;

(b) if so, the details thereof;

(c) whether UPSC advertisements are
given to the Hindi daily “Janmorcha” pub-
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lished from Faizabad, U.P.; and
(d) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

(d) The advertisements of UPSC are
issued to various newspapers keeping in
view the Govt. Advertising policy, publicity
requirements and availability of funds.
Therefore, all the newspapers cannot be
given UPSC advertisements.

Policy for Management of Public Sector
Industrial Enterprises

3628. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of INDUSTRY be
pleased to state:

(a) the number of public sector indus-
trial enterprises as on 31st December, 1988;

(b) the number of industrial enterprise’é
out of them functioning for the last five years
and more and have exceeded 85 per cent of

their capacity;

(c) the number of such industrial enter-
prises whose production has never reached
50% of their capacity;

(d) whether Government propose to
adopt a new policy for radical changes inthe
management of these industrial enterprises;

(e) if so, the details thereof; and
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(f) if not, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAQ): (a) There were 233
public sector enterprises as on 31.3.88, for
which date information is available.

(b) 70 public sector production units,
functioning for the last five years or more,
have utilised 85% or more of their capacity
during the year 1987-88.

(c) 13 production units have never
reached 50% of their capacity during the last
five years.

(d)to (f). Presently there are no propos-
als to make any radical changes in the
management of the public sector undertak-
ings. However, the Government has taken
various measures to improve the capacity
utilisation of the public sector production
units. These steps include signing of MOUs,
provision of captive power plant, diversifica-
tion of product-mix, technology upgradation,
R&D, improved maintenance, manage-
ment, modernisation and rehabilitation,
management development, organisational
restructuring, etc.

Violation of Service Rules of Press
Council of India

3629. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether some period has been
prescribed under the Press Council of India
Rules for officials to remain in service of the
Council;

(b) if so, the details thersof;

(c) whether there are officers who are
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being allowed to be in service of the Council
beyond the prescribed period; and

(d) it so, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). Rule
8A(2) of the Press Council Rules 1979 stipu-
lates that an employee shall retire from the
service of the Council on attaining the age of
58 years provided that the Council in special
cases, may, for reasons to be recorded in
writing and with the prior approval of the
Central Government extend the age of
superannuation upto 60 years.

(c) and (d). The Press Council of India
have stated thatthere was noviolation of any
rule in this behalf. Government are further
looking into it as it is the subject matter of an

audit para which is yet to be settled.

Over-Payment to Staff In Press Councll
of India

3630. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether the emoluments to officers
and staff in the Press Council of India are
allowed as recommended by Government;

(b) it not, whether the emoluments are
more than those recommended by Govern-
ment;

(c) if so, the reasons therefor; and

(d) what action has been taken or is
proposed to be taken to effect the recovery
of excess payment of emoluments to the
officers and stafi?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) No, Sir.

(b) Yes, Sir.

(c) In pursuance of Section 26(b) of the
Press Council Act, 1978 the Council may
make regulations specifying the terms and
conditions of its employees’ services only
with the prior approval of the Central Gov-
ernment. Further Rule 8A(1) of PCI Rules,
1979 states that all proposals relating to
emolument structure including adoption of
pay scales, allowances, and revision of pay
scales, allowances, and revision thereof,
and creation of posts where the maximum of
pay scale exceeds Rs. 4,500/- p.m. shall be
made only with the prior approval of the
Central Government. In October, 1984,
Government, in accordance with Section
26(b) mentioned above, suggested a re-
vised schedule of pay scales to the posts
proposed by the Council. The matteris yetto
be settled. Incidentally it may be mentioned
that the matter is false subject of an audit
para which is receiving the attention of the
Government.

(d) Does not arise at present.
Setting up of Gas Grid in Assam
SHRI BALWANT SINGH RA-

MOOWALIA:
SHRI MAHENDRA SINGH:

3631.

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Gas Authority of India
Limited has prepared a scheme o set up a
gas grid in Assam to make full use of addi-
tional gas produced there;

(b) if so, the details thereof;
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(c) whether Government have ap-
proved the scheme;

(d) if not, the reasons therefor;

(e) when this scheme was initially
submitted to Government; and

() the time by which Government are
likely to take afinal decision onthe scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMA DUTT): (a) to (f).
GAIL had suggested in 1987 that the gas
fields of Oil India and ONGC be linked up and
the pooled gas transported through a trunk
pipeline. This trunk pipeline has now been
proposed upto Amguri where ASEB has
proposed to put up a power plant. The proj-
ect depends mainly on Oil India’s free gas
fields fas the course of supply. Oil India have
been asked to prepare afeasibility report for
the development of these fields. A final
decision on the grid would depend upon the
techno-economic viability of the linked gas
production and utilisation projects.

(English]
TV Relay Centres in Gujarat

3632. DR. DIGVIJAY SINH: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) thenew T.V. relay centres proposed
1o be set up in Gujarat in 1989;

(b) whether out of these there will be
any T.V. centre of 1 K.W. power; and

(c) if not, the reasons thereof?

~ THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) Besides the low
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power (100 W) TV transmitters at Valsad,
Porbander and Junagadh already commis-
sioned into service, a low power (100 W) TV
transmitter at Jamnagar and a very low
power (2x10 W) TV transmitter at Kakrapar
in Gujarat are expected to be commissioned
during 1989.

(b) and (c). The approved VIl Plan of
Doordarshan does not include any scheme
for setling up of 1 KW TV transmitter in
Gujarat. However, the project of establish-
ment of a 10 KW transmitter at Bhujis under
implementation.

Interest on Deposit Money for LPG
Cylinders

3633. DR. DIGVIJAY SINH: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether LPG agencies pay any
interest on deposit money against gas cylin-
ders;

(b) if not, the reasons theretor;

(c} whether Government propose to
issue direction to gas dealers to pay interest
on these deposits; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) No,
Sir.

(b)to (d). The security deposit collected
from the customers is utilised for replenish-
ment of cylinders and for operating and
maintaining LPG facilities at a satisfactory
level. For every cylinder and regulator pro-
vided to the customer, the oil industry has to
maintain a supply of 1.6 cylinders and 1.1
regulators and, therefore, no interest on the
security deposit is payable.
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Guidelines on Use of Power

3634. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of ENERGY be
pleased to state:

(a) the extent of power being used for
luxurious purposes in different States;

(b) whether Government have formu-
lated any guidelines to avoid luxurious use of
power in the background of power shortage
in the country; and

(c) if s0, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAI):
(@) to (c). The required information is not
being collated. Most of the States and Union
Territories have adopted graded tariff struc-
tures to discourage excessive use of power
for unproductive/luxurious use.
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Assistance from Japan for Power

Projects
3635. SHRIMATI BASAVARAJES-
WARI: Wil the Minister of ENERGY be

pleased to state:

(a) whether Union Government are
posing some power projects for assistance
from the Overseas Economic Co-operation
Fund of Japan during 1989-90;

(b) if so, the details thereot; and

(c) the amount of assistance proposed
to be sought?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAI):
(a) Yes, Sir.

(b) and (c). Six power generation proj-
ects with following details have been posed
for Overseas Economic Cooperation Fund
(OECF) of Japan assistance during 1989-
90:-

S.No Name of Project Capacity Location
1 2 3 4
1. Larji HEP 3x42 MW Himachal Pradesh
2. Uhl HE Project 4x17.5 MW Himachal Pradesh
3. Vishnu Prayag HE Project 4x120 MW u.p.
4. Basin Bridge GT Power 4x30 MW Tamil Nadu
Project
5. Bhawani Kattalai HEP 6x15 MW Tamil Nadu
6. Gandhar Gas based station 600 MW Gujarat

The amount of assistance proposed to
be soughtforthese projects willbe in respect
of the foreign exchange component and a
part of local costs.

Allotment of Coal to Andhra Pradesh
from Singareni Collieries
3636. SHIR M. RAGHUMA REDDY .
Will the Minister of ENERGY be pleased to
state :
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(a) the quantity of coal extracted from
Singareni collieries yearly and the quantity
allotted to Andhra Pradesh out of it; and

(b)the criteria adopted for this purpose?

THE MINISTER OF ENERGY (SHR|
VASANT SATHE): (a) Singareni Collieries
Co. Ltd. produced 16.40 million tonnes of
coal during 1987-88 of which 10.59 million
tonnes was allotted to various consumers
located in Andhra Pradesh.

(b) About 85% of the total coal produc-
tion in the company is allotted to core sector
industries as per recommendations of the
Standing Linkage Committee of the Govern-
ment of India. Allocations to non-core sector
is made by the company on the basis of the
technical and scientific norms fixed by the
company and also in consultation with the
Industries Departments of the concerned
States.
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3637. SHRIM. RAGHUMA REDDY:

SHRI DHARAM PAL SINGH
MALIK:

SHRI PRAKASH CHANDRA:

Will tis Minister of PETROLEUM AND
NATURAL GAS be pleased 1o state:

(a) the estimated production and con-
sumption of petrol and LPG in the country at
present;

(b) whether Government propose to
import more LPG and petrol during 1989-90
to meet the demand; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The
estimated production and consumption of
petrol and LPG in the country is given below:

Quantity ; ‘000’ Tonnes

Product 1988-89

Production Consumption
Petrol 3136 3055
LPG 1750 1963

(b) and (c). A quantity of 300,000 MT's of
LPG is proposed to be imported during the
financial year 1989-90. There is, however,
no proposal to import petrol during the above
period.

Agarbathi Industry
3638. SHRINARSING SURYAVANSI:

Willthe Minister of INDUSTRY be pleased to
state:

(a) whether the All India Agarba'hi
Manufacturers Association has complained
of problems about non-avalat ity of raw
material which may result in closure of hun-
dreds of units as reported in the ‘Deccan
Herald’ dated 31 January, 1929; and

(b) 1t so, the remedial neasures p.
posed by Government to save this indust y?

THE MINISTER OF STATE IN Til
DEPARTMENT OF INDUSTRIAL DEVEL
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OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) Yes
Sir. Representations have been received
from All India Agarbathi Manufacturers
Association about non-availability of raw
materials mainly Jigat, a forest based prod-
uct.

(b) Agarbathi manufacturers in Karna-
taka have been allowed to bring in Jigat from
other Statestotacilitate its easy availability.
Govt. of Karnataka is also contemplating to
promote plantation of Machilus Makarantha
in non forest areas to ensure long term
availability of Jigat.

Training Programme for Telecom Staff

3639. SHRINARSING SURYAVANSI:
Will the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether a systematic training and
upgradation programme is proposed to be
introduced for telecom staff to keep pace
with the technological innovations being
inducted into the services; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Systematic
training programme for updating the knowl-
edge & skill of staff of the department of
Telecommunications is already existing. For
all the new technologies that are introduced
in the department, the required number of
staff are trained in advance before they are
put in use.

(b) Details of staff training are
furnished below:

- No. of staff trained
in new systems
introduced

- No. of staff
proposed
to be trained

in in
1987 1988
520 607
Tiil Between
1961 1992-95
4000 10,500

Pay Scales of Public Sector Executives

3640. SHR! C. JANGA REDDY: Will
the Minister of INDUSTRY be pleased to
state.

{a) the name: of public undertakings
which have revised the pay scales of their
Executives since January 1987 alone with
their old and new grades, date of revision,
old and new dearness allowances as on
date; and

(b) the current rate of dearness allow-
ance being paidto the executives of National
Thermal Power Corporation (NTPC), Indian

O1l Corporation (IOC), Indian Airlines Corpo-
ration (IAC), Oil and Natural Gas Commis-
sion (ONGC), Bharat Heavy Electricals
Limited (BHEL) and National Hydroelectric
Power Corporation (NHPC) in the slabs of
basic pay up to Rs. 2000, up to Rs. 3000,
upto Rs 4000 and up to Rs. 6000 per
month?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO)' (a) None of the Public
Enterprises under the control of the Central
Govt. have revised the pay scales of their
executives since 1987.

(b) Exacutves in PEs like NTPC, 10C,
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IAC, ONGC, BHEL are being paid DA @ Rs.
1059.45 w.e.f. 1.1.89 under the Industrial
DA formula, NHPC executives are in recsipt
of DA under the 3rd CPC DA formula.

[ Translation)

Telephone Service in Haldwani Town In
Uttar Pradesh

3641. SHRI HARISH RAWAT: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the telephone service of
Haldwanitown of Uttar Pradesh in very poor;

(b) if so, the steps proposed to be taken
to set up an electronic telephone exchange
in this town; and

(c) when it is likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
telephone service in Haldwani two of Uttar
Pradesh is generally satisfactory. Howaver,
to improve the service further an Electronic
G-DOT type exchange of 1500 lines has
been allotted for the year 1992-93.

(c) The proposed G-DOT type electronic
exchange is likely to be commissioned by
the end of Eighth Plan period.

S.T.D. Facility of Dharchula and
Munsiari Towns

3642. SHRI HARISH RAWAT: Wil the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether Dharchula and Munsiari,
the two border towns are not connaected with
district headquarters by STD facility;

(b) if so, whether Government propose
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to set up an earth satsllite station to provide
STD facility in Dharchula and Munsiari, and

(c) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGOQ): (a) Yes, Sir.

(b) and (c). It will be considered during
the Eighth Plan.

[English]

Arrangements at Gujarat Ports for
Supplying Bunkers

3643. SHRIHARISH RAWAT: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state;

(a) the arrangements of the oil compa-
nies at Gujarat ports for supply of bunkers
and the percentage of ships touching
Gujarat ports and fuelled there;

(b) the amount of foreign exchange
saved by fuelling ships at Gujarat ports;

(c) the plans and goals to fuel ships on
voyage from Guijarat to Gulf and Red Sea

ports; and

(d) whether Indian registered tankers
plying between Gujarat ports to Gulf and
Red Sea ports utilise these facilities and
save foreign exchange and if so, the what
extent?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) In
the state of Gujarat, Bunkering facilities are
already available at Kandla and Okha ports.
Since February 1989, additional facilties to
supply bunkers at Bedi, Jamnagar, Salaya
and Wadinar have also been installed.
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(b) In the year 1988, the foreign ex-
change saved was approximately Rs. 1.55
crores.

(c) Withthe installation of the bunkering
facilities at Bedi, Jamnagar, Salaya and
Wadinar in addition tofacilities already avail-
able at Kandia and Okha since February
1989, the ships calling from Gulf and Red
Sea ports can also be bunkered at these

ports.

(d) Indian registered tankers are al-
ready utilising the bunkering facilities at
Kandla and Okha. All shipping companies
have been informed about the availability of
the facilities at Bedi, Jamnagar, Salaya and
Wadinar. At the ports where the facilities
have been provided recently, the foreign
exchange saving can not be quantified at
present.

Equity Expansion by Coal India Limited

3644. SHR! BHADRESWAR TANTI.
Will the Minister of ENERGY be pleased to
state:

(a) whether the Coal India Limited has
a proposal for equity expansion;

(b) whether such equity expansion has
become necessary to enable the Coal India
Limited to implement more projects in the
coming years; and

(c) it so, the details thereof?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) Not at present, Sir.

(b) and (c): The present authorised
capital of Coal India Limited is Rs. 6,000
crores which is considered quite sufficient
for its present day operational and develop-
ment responsibilities,
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import of Computers for Processing
Seismic Information

3645. SHRI BHADRESWAR TANTI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government have im-
ported highly sophisticated geophysical
computers to process seismic information
obtained in the exploration and operation of
oil and gas fields; and

(b) if so, the number of such computers
imported during the last two years and the
amount spent thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) (a) and
(b). ONGC has imported five computers for
the purpose at an approximate cost of Rs.
36.29 crores.

Appointment of dealers by Maruti
Udyog Lid.

3646. SHRI BHADRESWAR TANTI:
Willthe Minister of INDUSTRY be pleased to
state:

(a) whether some dealers have been

appointed by the Maruti Udyog Ltd, during
the last two years in various parts of the
country; and

(b) ¥ so, the criteria adopted for the
appointment of dealers?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) Yes, Sir.

(b) The main criteria adopted for ap-
pointing dealers are ability of the party to:-

(i) Provide a standard of customer serv-
ice in accordance with Maruti policies;
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(i) Maximise the market share;

(iii) Project and develop the highest pos-
sible image of the Company. Dealers are
appointed by the Board of Maruti Udyog Ltd.
on the basis of applications received, after
an open advertisement and evaluation of
capabilities by the Company.

import of Aviation Fuel
3647. SHRI BHADRESWAR TANTI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the aviation fuel is im-
ported;

(b) if so, the amount of foreign ex-
change involved;
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(c) the landing charges paid by aircraft
in India; and

(d) the measures taken to reduce de-
pendence on the import of this fuel?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) Yes,
Sir.

(b) The value of imnort of ATF was
about 16.76 crores during the year 1987-88.

(c) A statement is given below.

(d) Only marginal quantities of aviation
fuel are imported to meet periodic shortfalls
due to refinery shutdowns or logistics re-
quirements.
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Renovation of Talcher Thermal Power
Station in Orissa

3648. SHRIMATI JAYANTI PATNAIK:
Will the Minister of ENERGY be pleased to
state:

(a) whether the renovation work of
Talcher Thermal Power Station in Orissa
under the Centrally sponsored Renovation
and Modemisation Programme has started;

(b) if so, the date since when renovation
work has been undertaken; and

{(c) the amount spent so far and the
progress made in the renovation work?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAl)
: (a) Yes, Sir.

(b) and (c). The renovation work was
started in 1984-85. An amount of Rs. 19.74
crores had been spent till January, 1989;
about 57% of the activities have been com-
pleted and the remaining works are in di*ar-
ent stages of execution.

Replacement of Wood with Plastic in
Manufacturing Furniture

3649. SHRIMATI JAYANTI PATNAIK:
Willthe Minister of INDUSTRY be pleased to
state:

(a) whether it is proposed to substitute
wood with plastic in the manufacture of fur-
niture, wherever possible;

(b) whether the Bureau of Indian Stan-
dards (BIS) has worked out the quality stipu-
lations required for plastic furniture;

(c) if so, the steps taken by the Bureau
of Indian Standard in that direction; and
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(d) the details of study made by the
Department of Chemicals and Petrochemi-
cals on replacing wood with plastic in the
furniture?

MINISTER OF INDUSTRY (SHRI J.
VENGAL RAO): (a) The Government of
India is thinking of introducing plastic furni-
ture in Government Offices and Public Sec-
tor Undertakings.

(b) and (c). The Bureau of Indian Stan-
dards (BIS) has been asked for standardisa-
tion of office plastic furniture.

(d) The Working Group set up by the
Department of Chemicals and Petrochemi-
cals in the matter suggested rationalisation
offiscal levies, issue of policy directives to all
departments as well as public sector units for
encouraging the use of plastic furniture
items, upgrading technology, product devel-
opment, etc., passing on the benefit of any
fiscal initiative to the consumer by the indus-
try, etc.

Losses in Central Coalfields Limited

3650. SHRIMATIJAYANTI PATNAIK:
Will the Minister of ENERGY be pleased to
state:-

(a) whether the Central Coalfields
Limited has been incurring losses;

(b) if so, since when and the approxi-
mate loss incurred annually during the last
three years; and

(c) the details of the efforts made by
government to improve the performance of
the Central Coalfields Limited?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b). From 1975-
76to 1984-85, the Central Coalfields Limited
has been earning profit except during the
years 1977-78 and 1978-79 when it suffered
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losses. It started incurring losses from 1985-
86 onwards. Losses suffered by CCL during
the last three years were as follows:-
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Year Loss suffered
(Rs. in crores)
1985-86 83.24
1986-87 68.67
1987-88 90.43

Note:- From 1.4.1986 some coalmines of
CCL were taken over by two new coal
companies namely,
Northern Coalfields Ltd., and South
Eastern Coalfields Limitad.

(c) Some of the important steps taken
to improve the efficiency of Coal India
Limited and its subsidiaries including CCL
are briefly indicated below:-

() Increase in production and
productivity with special emphasis on
underground mines.

(i) Improvement up availability and
utilisation of equipment by providing
adequate workshop support, improved
management of spares and timely rehabili-
tation of equipment.

(i) Improved manpower planning,
including deployment of surplus workers
and restricting intake of new employees in
non-productive categories.

(iv) Economy in the consumption of
spares and various other inputs by improv-
ing blasting efficiency, power factor and
improved inventory control.

(v) Improved monitoring of cost reduc-
tion measures.

(vi) Efforts are being made to reduce
the total outstanding against major consum-
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ars like State Electricity Boards.

(vii} A number of systems improvement
and managerial measures have been
adopted to improve efficiency of operations.

(viii) Efforts toward reorganisation of
aexisting mines to improve productivity.

Exclusive Distributors for Non-Domes-
tic Indane LPG in Bangalore

3651. SHRIV.S. KRISHNA IYER: Wili
the Minister of PETROLEUM AND NATU-
RAL GAS be p'easert to state:

(a) the number of non-domestic refills
supplied by Indane distributors in Bangalore
per month;

(b) the number of exclusive distributors
for non-domestic (Blue Band) Indane cylin-
ders appointed in Bangalore;

(c) whether the exclusive distributors
for non-domestic cylinders in Bangalore are
dealing both in domestic and non-domestic
LPG cylinders; and

{d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a)
Nearly 22,400 refills are being supplied
every month to non-domestic consumers by
Indane distributors in Bangalore;

(b) Nil, Sir;
(c) and (d). Do not arise in view of (b)
above.

Setting up of new Units by ITI, Banga-
lore

3652. SHRIV.S. KRISHNA IYER: Will
the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether a High Power Committee
has recommended for setting up ESS I, i,
and IV Units by the Indian Telephone Indus-
tries, Bangalore; and

(b) if so, the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). Yes,
Sir. ESS-llhas presently been earmarked for
production of indigenous C-DOT technology
under development. Depending upon the
assessed gap between the demand and
indigenous availability, proposal for another
justified unit, ESS-IIl has been made.

Short Supply of LPG in Bangalore City

3653. SHRI V.S, KRISHNA IYER: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whetherthere has been short supply
of LPG refills of Hindustan Petroleum and
Bharat Gas in Bangalore city since January
1989;

(b) if so, forhow many days a consumer
has to wait to get the refill; and

(c) the steps taken to ensure regular
supply of LPG refills by these companies
there?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RALGAS (SHRIBRAHMADUTT): (a)to (c).
A backlog in supply of LPG refills had devel-
oped temporarily in several parts of the
country, including in Bangalore city, recently
on account of shortfall in the bulk availability
of LPG, apart from movement, industrial
relations and other operational constraints.
Withthe measures already initiated, the situ-
ation has since considerably improved.
Efforts are being made to maximise indige-
nous LPG production and also augment
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supplies through imports to the extent fea-
sible. The situation is being closely moni-
tored by the oil industry with a view to ensur-
ing regular supplies to the consumers.

Domestic and Non-Domestic LPG
Dealers In Bangalore City

3654. SHRIV.S. KRISHNA IYER: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the number of domestic and non-
domestic LPG dealers of Indane Gas in
Bangalore city;

(b) the number of new dealers ap-
pointed during 1988;

(c) the names of the LPG dealers who
are dealing with both domestic and non-
domestic (commercial) connections in Ban-
galore city; and

(d) whether there is any proposal to
give domestic and non-domestic Indane
LPG dealerships, separately?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) Out
of the total 47 LPG distributors in Bangalore
city as on 1.3.1989, 20 distributorships be-
long to Indian Oil Corporation. While 18 of
these cater bothto domestic and nondomes-
tic customers, 2 LPG distributorships cater
only to domestic customers;

(b) During the calender year 1988, one
new distributor has been appointed in Ban-
galore city;

(c) The names of LPG distributors
dealing with both domestic and non-domes-
tic customers on an oil industry basis are:

1)  Anugraha Agencies
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2)
3)
4)
5)
6)
7)
8)
9)
10)
1)
12)
13)
14)
15)
16)
17)
18)

19)

20)
21)
22)
23)
24)

25)
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Ganapatthyraja Enterprises

Harsha Enterprises
Rohan Gas Distributors
B.G.K. Agencies
Mahalakshmi Enterprises
Ashirwad Enterprise
Aksha Gases

Avinash Gas Agency
Bangalore Gas Company
(.S. Murthy & Sons

Ideal Enterprise

Karthik Agency

Kanishka Gas Agency
Ram Agency

Ravi Enterprise

Manju Distributor

Murali Enterprise

Manrath Enterprise

Maheshwari Agency
Shakthi Enterprise
Shakthi Gas Distributor

Vinay Enterprise

Shri Venkateshwara Enterprise

Indu Gas Agencies
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26)
27)
28)

29)

30)

36)
37)
38)
39)
40)
A1)

42)
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Krishna Gas Agency
Lalitha Gas Agency
B.V.S. Enterprises

Himu distributors

Mohan Gas Service

Raja Enterprises

Kavita Enterprises
Raghavendra Enterprises
Vishwambara Enterprises
Cauveri Indane Gas Agencies
Vasanth Enterpises
Anath Gas

Shri Gridhar Agencies
Madhu Agencies

D.K. Agencies

Shri Vinayaka Agencies
Sheela Agencies .

Sarashana Enterprises

Gopi Agencies

India Garage

(d) One Indane distributorship has

been proposed in 1987-88 . Marketing
Plan exclusively for non-domestic custom-

ers in Bangalore city.
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Liberalisation of industrial policy

3655. SHRIMURLIDHAR MANE: Wili
be Minister of INDUSTRY be pleased to
state:

(a) whether the industrial policy is pro-
posed to be further liberalised to open the
industry to foreign competition; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) and
(b). The basic objectives of the liberalisation
measures are to accelerate industrial growth
on the one hand and to enhance the effi-
ciency and competitiveness of our industry
on the other. These measures have started
yielding positive results. Modernisation and
technology upgradation, cost reduction,
quality improvement and consumer satis-
faction are recsiving increasing attention on
the part of the industry under competitive
pressures. Liberalisation of industrial policy
and procedures for promoting these objec-
tives is a continuous process and specific
measures are taken according to the chang-
ing needs and circumstances.

Depletion of Oil Reserves

3656. SHRI MURLIDHAR MANE: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether according to a survey
conducted recently the oil reserves in the
country will exhaust in the next twenty years
if the present rate of drilling is maintained,

(b) If so, the steps being taken or
proposed in this regard; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMADUTT): (a)to(c).
The balance recoverable crude oil reserves
as onJanuary 1, 1988 was about 640 million
tonnes as against about 500 million tonnes
onJanuary 1, 1985. The reserves undergo
continuous changes depending upon new
accretions and depletions. Continuous ex-
ploration efforts are made to discover new
reserves There is no question of exhaustion
of the oil reserves within a particular time
frame so long the rate of accretions to re-
serves is higher than the rate of depletion of
reserves.

Foreign participation in manufacture of
consumer goods

3657. SHRI SYED SHAHABUDDIN:
Will the Minister of INDUSTRY be pleased
to state:

(a) the steps being taken or proposed to
be taken o reduce foreign participation in the
manufacture of consumer goods;

(b) the estimated investment in the

organised sector manufacturing consumer
goods;

(c) the estimated foreign investment
therein; and

(d) the estimated annual outgo by way
of profit and dividend, royalty and designer;s
fees etc.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a)
Government’s policy is that foreign collabo-
ration, financial or technical , for the manu-
facture of consumer products is not ordinar-
ily necessary. However, foreign collabora-
tion for the manutacture of consumer prod-
ucts is considered on merits if such collabo-
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ration is justified taking into consideration
factors such as nature of technology in-
volved, availability of indigenous technology
potential for export earnings and the like.

(b) and (c). According to the latest data
available or per the Annual Survey of Indus-
try (ASI) for 1984-85, capital investment in
selected consumer goods manufacturing
units was approximately Rs. 15060 crores.
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Information on the extent of foreign invest-
ment in the total investment in the consumer
goods sector is not maintained.

(d) Sector-wise information regarding
the out-go by way of remittances is not
compiled. A statement showing remittances
made to foreign companies on account of
profits, dividents, royalty, technical know-
how, and interest for the year 1985-86 and
1986-87 is given in the statement below.
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Arrears of Telephone Bills

3658. DR. A.K. PATEL: Wil the Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) The arrears of telephone bills as on
31 January, 1989 towards each of the Ex-
MPs, former Ministers, Ex-Governors, and
also the pofitical parties which are recogni-
sed by the Election Commission at the
Central/State levels; and

(b) since when each of these arrears is
due?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
information is being collected and wili be laid
on the Table of the House.

I.D.M.A. Representation

3659. DR. A.K. PATEL : Will the Minis-
ter of INDUSTRY be pleased to state:

(a) whether Union Government have
received any representation from the Indian
Drug Manufacturers Association;

(b) if so, the details of the representa-
tion; and

(c) the action taken by Government
thereon so far?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a)to (c). A number of
representations from the Industry, including
IDMA, are received frequently on the sub-
jects of licensing, Import, Export and Pricing
Policies etc. Necessary action is taken as
and whaen required.

Change in Timings for Telecast of Flims

3661. SHRI SRIHARI RAO: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:
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(a) whetherthe films industry of Andhra
Pradesh has requested for change in the
timings of feature films being telecast by
Doordarshan on Saturdays and Sundays;
and

(b) If so, the action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI HK.L. BHAGAT): (a) and (b). In a
memorandum, the Andhra Pradesh Film
Chamber of Commerce has suggested that
the regional feature films telecast on the
national network on Sunday afternoon
might be shifted to Saturday night at 9.50
p.m. Doordarshan already utilises the Sat-
urday 9.50 p.m. slot for telecast of foreign
feature films, old classics films, tele-films
and teleplays. Further, regional language
feature films are also telecast by regional
Kendras on Saturdays evening. For these
reasons, it is not possible to agree to the
suggestion of the Andhra Film Chamber of
Commerce.

Oil Exploration undertaken by ONGC

3662. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) The States where the Oil and Natu-
ral Gas Commission has undertaken oil
exploration programme;

(b) whether the ONGC has any pro-
posal to take up oil exploration on the on-
shore and offshore of Mahanadi basin in
Orissa; and

(c) if so, the details thereof and the
steps taken by the ONGC in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a)
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ONGC have undertaken exploration of
hydrocarbons in the following states:

Assam

- Nagaland

- Mizoram

- Manipur

- Meghalaya

- Tripura
Bengal
Bihar

- Utiar Pradesh

- Himachal Pradesh
Haryana
Jammu & Kashmir
Madhya Pradesh
Rajasthan

- Guijarat
Tamilnadu

- Andhra Pradesh and
Woest Coast - East Coasl

(b) ONGC have on such proposal atthe
moment.
(c) Does not arise.

Overseas Oil Exploration by
ONGC

3663 SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of PETROLEUM & NATU-
RAL GAS be pleased to state:
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(a) whether the Oil & Natural Gas
Commission has taken contracts to under-
take oil exploration in some countries under
its overseas oil operation programme;

(b) if so. the names of the countries
where the ONGC has taken up oil operation
programme;

(c) whether the ONGC has also nego-
tiatin with Malaysia for oil exploration; and

(d) if so, the total amount of contract
received from that country for oil explora-
tion?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM & NATURAL
GAS (SHRI BRAHMADUTT): (a) and (b).
Hydreccarbons India Ltd., a wholly owned
subsidiary of Oil & Natural Gas Commission,
has signed a contract on 19th May, 1988
with Petrovietnam, a national Oil Company
of the Socialist Republic of Vietnam, for
exploration in designated offshore areas in
that country.

(c) No, Srr.
(d) Does not arise.

Setting up of Plastic Raw Material Bank
at Paradeep

3664. SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of INDUSTRY be pleased to
state:

(a) whether there is scarcity of plastic
raw materials in the country, particularly in
Orissa;

(b) whether there is a proposalto setup
a plastic raw material bank at Paradeep in
Orissa to meet the requirements of raw
materials for plastic and other petrochemical
industries; and
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(c) ¥ so, the steps taken therefor and
when it is expected to be sat up?

MINISTER OF INDUSTRY (SHRI J.
VENGALA RAQ): (a) At present the overall
domestic availability of plastic raw materials
is not adequate to meet the requirements of
plastic processing units in the country in-
cluding Orissa.

(b) and (c). A proposal has been re-
ceived from the Government of Orissa for
setting up of facilities for storage and han-
dling of petrochemical intearmediates at Par-
adeep port. A Committee has been setupto
examine the proposal.

[Translation]
Fire in A.lLR., New Delhi

3665. DR. CHANDRA SHEKHAR
TRIPATHI:
SHRI KAMLA PRASAD RA-
WAT:

Wili the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether affre broke out in the gen-
arator room of All India Radio New Delhi in
January, 1989;

(b) if so, the cause of fire and extent of
loss suffered;

(c) whether the transmission was also
affected as a result thereof; and

(d) whether an enquiry has been con-
ducted into this incident and if so, the details
thereot?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) to (d). On
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8.1.89, at 1833 hrs, power supply failed on
both feeders of power supply to the Broad-
casting House, AIR, New Delhi. The standby
Diesel Generator was started immediately.
After 10 minutes of running of the diesel
generator, heavy smoke was observed in
the Generator Room. The diesel generator
was switched off at 1843 hrs. and fire was
extinguished by using local fire
extinguishers. On inspection it was ob-
servad that rope wound on the exhaust pipe
of diesel generator set had caught fire. This
was removed and the diesel generator was
tested and found in good running condition.

There was a breakdown of broadcast
service from 1843 hrsto 1847 hrs, 1848 hrs
to 1905 hrs and 1915 hrsto 1921 hrs at AIR,
Delhi.

Effect on Telefiims on Clnema

3666. DR. CHANDRA SHEKHAR
TRIPATHI: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) whether telefiims are having an
adverse effect on the cinema;

(b) if so, whether Government propose
to take any steps to safeguard the interests
of the cinema;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) The Ministry
has not comer across any study which would
warrant any such conclusion.

(b) to (d). Do not arise.
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Allocation of Power

3667. SHRI LAKSHMAN MALLICK:
Will the Minister of ENERGY be pleased to
state:

(a) the percentage of power allocated
for industry, agriculture and domestic sec-
tors out of the total power generated in the
country; and

(b) whether power supply for agricul-
tural sector is inadequate resulting in loss of
agricultural production?

THE MINISTER OF STATE IN THE
DEPTT. OF POWER IN THE MINISTRY OF
ENERGY (SHRIKALP NATH RAI): (a) The
required information is as under:-
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(b). Agricultural production dependson
anumber of factors and power supply is only
one of them. The supply of power to various
categories of consumers is decided by the
State authorities keeping in view the overall
demand for power and its availability. At
present, agricultural consumers are being
supplied a minimum of 8 hours/day of power.

Pending Applications for Telephone
Connections Iin Tamll Nadu

3668. SHRI P.R.S. VENKATESAN:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applications pending
for new telephone connections in Tamil
Nadu, district-wise;

(b) the number of applications pending
in South Arcot District, Salem and Tanjore

Category Percentage districts; and
consumption
During 1986-67 (c) the time by which pending applica-
Industrial 52.5 tions are likely to be cleared?
Agricultural 20.7
_ THE MINISTER OF STATE IN THE
Domestic 14.2 MINISTRY OF COMMUNICATIONS (SHRI
Commercial 59 GIRIDHAR GOMANGO): (a) The number of
applications for new telephone connections
Others 6.7 pending in Tamil Nadu, Revenue District-
TOTAL 100.0 wise as on 31.12.88 is given as under:
S.No. Revenue Distt. Waiting list
1 2 3
1. Chengalpattu 1417
2. Coimbatore 17429
3 Chidambaranar 809
4. Dharmapuri 1165
5. Anna 939
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1 2 3
6. Nilgiris 1060
7. Thanjavur 2461
8. Trichy 3920
9. Pudukottai 521
10. South Arcot 1332
1. North Arcot 2720
12. Ramanathapuram 457
13. Kam—arjar 1420
14 Kanyakumari 1451
15. Madurai 5007
16. Nellai Kattabhommam 954
17. Persupon Muthuramlingam 395
18. Periyar 4267
19, Pondicherry 2211
20. Salem 3503

(b) The number of applications pending district wise are:-

1. South Arcot 1332
2. North Arcot 2720
3. Salem 3503
4, Thankapur 2461

(c) The waiting list of applicants regis-  Modernisation of Telephone Exchanges
tered as an average upto 1.4.87 (for MAX | in Tamil Nadu
Exchanges), 1.4.88 (for MAX |l Exchanges)
and 1.4.90 (for MAX lll Excahnges) are likely
to be cleared by the end of Seventh Five 3669. SHRI P.R.S. VENKATESAN:
Year Plan and remaining in early years of  Will the Minister of COMMUNICATIONS be

Eighth Five year Plan. pleased to state:
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(a) whether any plan has been drawn
up for he modernisation of telephone ex-
changes in Tamil Nadu; and

(b) if so, the details of the telephone
exchanges proposed to be modernised?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
information is being collected and will be laid
on the Table of the House.

Motor Spare Parts Davelopment Centre
at Madras

3670. SHRI P.R.S. VENKATESAN:
Willthe Minister of INDUSTRY be pleased to
state:

(a) whether Tamil Nadu Government
has sent a proposalto establish Motor Spare
Parts Development Centre at Madras;

(b) if so, the details thereof and when
the proposal was sent to the Union Govern-
ment; and

(c) the reaction of Union Government
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) Yes,
Sir.

(b) A proposal was sent by the Govern-
ment of Tamilnadu in April, 1987. It envis-
aged a total project cost of Rs. 431.84 [akhs,
the contribution from the State Govt. and the
Central Govt. being Rs. 60 lakhs and Rs.
371.84 lakhs respectively.

(c) The proposal has not been consid-
ered by Gowt. for reasons of economy and
other factors.
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[ Translation]
Study on Pricing Policy by ONGC

3671. SHRI SHANTI DHARIWAL.
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Oil and Natural Gas
Commission has made a study about their
pricing policy and sent its suggestions to
Government; and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). ONGC has made certain suggestions
relating to crude price increase. Govern-
ment have not taken a decision to increase
crude price.

Installation of Telephone Exchanges in
Rural Areas

3672. SHRISHANTIDHARIWAL: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the criteria for sanctioning tele-
phone exchanges in the rural areas;

(b) the minimum number of intending
subscribers necessary for sanctioning a
telephone exchange in the rural areas,

(c) the number of requests for installing
telphone exchanges received by Govern-
ment from the minimum required number of
applicants, State-wise; and

(d) the action taken thereon so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) Tele-
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phone exchanges are sanctioned on the
basis of a minimum registered demand as
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follows:
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Minimum Registered Demand Capacity of Exchange
1. 5 9
2. 10 25
3. 23 50
4. 46 100

(c) and (d) Information is given in the

statement below:-

STATEMENT

No. of Requests received
for opening new telephone
exchanges satisfying minimum

No of exchanges
opened so far.

demand criteria.
1 2 3 4
1. Andhra Pradesh 20 14
2. Bihar 13 13
3. Gujarat 57 28
4, Jammu & Kashmir 12 3
5. Karnataka 166 66
6. Kerala 8 1
7. Madhya Pradesh 70 50
8. Maharashtra 183 21
9. North-East NIL NIL
10. Assam 7 1
1. Haryana 20 14
12. Himachal Pradesh 27 16
13. Punjab 86 10
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1 2 3 4
14. Orissa 25 15
15. Rajasthan 110 35
16. Tamiinadu 12 4
17. Uttar Pradesh 30 25
18. West Bengal 37 4
[English] (t) i not, the reasons therefor; and
Capacity utilisation of HMT Limited (c) the steps being taken to improve
their capacity utilisation?

3673. PROF. K.V. THOMAS: Will the
Minister of INDUSTRY be pleased to state:

(@) whether all the units of the HMT
Limited have achieved full capacity utilisa-
tion;

THE MINISTER OF INDUSTRY (SHRI
J. VENGALA RAQ): (a) Till end of February
1989, the capacity utilisation for the year
1988-89 of differentbusiness groups of HMT
is as follows:

1. Machine Tools
2. Watches

3. Tractors

4. Dairy Machinery
5. Lamps

- 86%

- 97%

- 100%

- 53%

- 69%

(b) The main reasons for lower capacity
utilisation have been change in product-mix,
raw material shortage, market constraints,
severe competition and power shortages.

(c) The steps being taken to improve
the capacity utilisation are closer monitoring
of raw material supplies and obtaining of
more orders from the market.

Over Billing of Telephones in Delhi

3674. PROF. K.V. THOMAS: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the number of complaints regarding
over billing of telephones received by the
Mahanagar Telephone Nigam Limited,
Delhi during 1988-89; and
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(b) the number of complaints disposed
of so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO):(a) The numberof
complaints regarding over billing of tele-
phones received by MTNL Delhi during the
year 1988-89 upto 31st January 1989 is
19332 against 1995250 bills, which works
out to 0.97%.

(b) Out of 19332 complaints received,
16791 complaints have been disposed of
during the same period. Of these, no justifi-
cation for rebate was found in 13,511 cases.

Setting up of industries by NRis in
Kerala

3675. PROF. K.V. THOMAS: Will the
Minister of INDUSTRY be pleased to state:

(a) whether non-resident Indians have
applied to Union Government for setting up
Industries in Kerala; and

(b) if so, the number of such applica-
tions received as on 31 January 19897

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT IN THE MINISTRY OF INDUSTRY
(SHRI M. ARUNACHALAM): (a) and (b).
Since setting up of the Special Approval
Committee (NRI) in Nov., 1983, a total of 8
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applications were received from the non-
resident Indians for grant of industrial §-
cence o set up units in Kerala.

Conversion of Telephones Exchanges
into Electronic Exchanges

3676. SHRI BALASAHIB VIKHE PA-
TIL: Will the Minister of COMMUNICATION
be pleased to state:

(a) the number of telephone exchanges
converted into electronic exchanges state-
wise;

(b) the details of exchanges which are
still old and outdated; and

(c) the time by which all the exchanges
in the country will be converted into elec-
tronic exchanges?

THE MINISTRY OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) 235 ex-
changes have been converted into Elac-
tronic Exchanges. State-wise details are
given in the statement below.

(b) Information is being collected and
will be placed on the Table of the House.

(c) The replacement programme is a
continuous process depending on the
availability of resources.
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STATEMENT
Name of State No of Exchanges converted
into Electronic Exchanges
1 2

Mizoram 1

Andhra Pradesh 26

Assam 6

Bihar 7

Gujarat 12

Karnataka 19

Nagaland 1

Kerala 12

Arunachal Pradesh 1

Maharashtra 17

Delhi (U.T.) 14

Manipur 1

Punjab 5

Uttar Pradesh 28

Haryana 2

Rajasthan 14

Tamil Nadu 19

Andaman & Nicobar (U.T) 1

Pondicherry (U.T) 2

West Bengal 9

Himachal Pradesh 6
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1 2
Jammu & Kashmir
Lakshadweep (U.T) 1
Madhya Pradesh 21
Orissa 7

235

Transfer of Gas Connections

3677. SHRIANANTAPRASAD SETHI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the oil companies allow the
LPG customerstotransfer their gas connec-
tions in the names of their close blood rela-
tions in the event of their marriage of leaving
the station for along period;

(b) if so, the details in this regard
company-wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) and
(b): Normally, LPG connections are non-
transferable. While there is no question of
regularisation of connections obtained
through fraudulent means, the facility of
transfer is available to the heir/successor in
the event of death of a customer or to a
person in possession of the connection and
documents pertaining to it on production of
an authorisation letter from the owner and
deposit of security at the currently prevailing
rate by the prospective transferee;

{c) Does not arise in view of (a) & (b)
above.

Scheduled Industries under industries
(Development and Regulation) Act 1951

3678. SHRIK.P. UNNIKRISHNAN: Will
the Minister of INDUSTRY be pleased to
state:

(a) the scheduled industries covered by
or under the purview of the Industries (De-
velopment and Regulation) Act, 1951 as on
1 January, 1985;

(b) the details of industries which have
been dropped from the schedule sine 1st
January 1985;

(c) the other changes brought about in
the regulatory frame-work and the Industries
(Development and Regulation) Act, 1951
since 1st January, 1985; and

(d) how the process of delicensing and
consequent changes have helped in the
fulfillment of the direction and size of indus-
trial investmentinto desired channels, as per
Plan priorities and in the growth of an inde-
pendent and self-reliant economy?

THE MINISTER STATE IN THE DE-
PARTMENT OF INDUSTRIAL DEVELOP-
MENT IN THE MINSITRY OF INDUSTRY
(SHRIM. ARUNACHALAM) (a) The indus-
tries covered under the First Schedule to the
IDR Actas on 1stJanuary, 1985 aregiven in
the statement below.
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(b) No industry has been dropped from initial validity period of LOls upto 3

the First Schedule to the IDR Act since
January, 1985.

(c) Government have initiated a num-
" ber of measures to reduce unnecessary
regulatory controls and to streamline indus-
trial approval procedures. Among the impor-
tant measures taken by the government are
the following:

1. De-licensing of industries upto an
investment limit of Rs. 50 crores for
non-MRTP/non -FERA companies

2. De-licensing of specific industries
for both non-MRTP/non-FERA and
MRTP/FERA companies

3. Broad-banding of industries

4. Automatic approval of minimum
economic scales of capacity.

5. Maximisation of production with
existing manufacturing facilities
and automatic endorsement of
maximum capacity so achieved.

6. Re-endorsement of capacity
based on 80% capacity utilisation
in the past.

7. Re-endorsement of capacity
based on modernisation and tech-
nology upgradation.

8. Liberalisation of Technical Devel-
opment Fund Scheme (TDF).

9. Introduction of Technology Upgra-
dation Scheme (TUS).

10. Exemption of industries under
Section 22 (A) of the MRTP Act.

11. Procedural simplification of indus-
trial approvals including increasing

years.

12. Procedural simplification of foreign
collaboration and capital foods
approval procedures.

(d) The measures taken by Govern-
ment have started yielding positive results.
Since 1984 the industrial growth has consis-
tently been around 8% per annum. Under
competitive pressures, industry is paying
increasing attention to cost reduction, qual-
ity improvement and technology upgrada-
tion. Its capacity to face the competition
prevailing in the external markets is also
getting strengthened. On the whole, this
process is contributing to the establishment
of an efficient and elf-reliant industrial base.

STATEMENT

THE FIST SCHEDULE

Any industry engaged in the manutac-
ture or production of any of the articles’
mentioned under each of the following head-
ings or sub-headings, namely:-
1.METALLURGICAL INDUSTRIES

A. FERROUS
(1) Iron and Steel (Metal)

(2) Ferro-alloys

(3) lron and Steel castings and forg-
ings

(4) Iron and steel structurals
(5) lron and steel pipes

(6) Special steels

(7) Other products of iron and steel
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(4) Electrical lamps
B. NON-FERROUS
(5) Electrical fumaces
(1) Precious metals, including gold
and silver, and their alloys (6) Electrical cables and wires
(1A) Other non-ferrous metals and (7) X-ray equipment
their alloys
(8) Electronic equipment
(2) Semi-manufacturers and manu-
facturers (9) Household appliances such as
electric irons, heaters and the like
2 Fuels
(10) Storage batteries
(1) Coal, lignite, coke and their de-
rivatives (11) Dry colls
(2) Mineral Qil (crude oil), motor and TELECOMMUNICATIONS
aviation spirit, diesel oil kerosene
oil, fuel oil, diverse hydrobarbon (1) Telephones
oils and their blends including
synthetic fuels, lubricating oils (2) Telegraph equipment

and the like

(38) Fuel gases - (coal gas, natural
gas and the like)

3.Boilers and Steam Generating Plants

Boilers
and steam generating plants

4. Prime Movers other than Electrical
Generators

(1) Steam engines and turbines
(2) Internal combustion engines
5. ELECTRICAL EQUIPMENT
(1) Equipment for generation, trans-
mission and distribution of elec-
tricity including transtormers.

(2) Electrical motors

(3) Electrical fans

3)

(4)

(5)
(6)

)
(@)

(3)
4)
)

Wireless communication appara-
tus

Radio receivers, including ampli-
fying and public address equip-
ment

Telavision sets

Teleprinters

Transportation

Aircraft

Ships and other vessels drawn by
power

Railway locomotives
Railway rolling stock
Automobiles (motor cars, buses,

trucks, motorcyles, scooters and
the like)
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(6)
(7)

Bicycles

Other, such as fork life trucks and
the like

8.INDUSTRIALMACHINERY

A

(1)

(2)

(3)

(1)

Major items of specialised equip-
ment used in specific industries

Textile machinery (such as spin-
ning frames, carding machines,
powerlooms and the like) includ-
ing textile accessories

Jute machinery

Rayon machinery

Sugar machinery

Tea machinery

Mining machinery

Metallurgical machinery

Cement machinery

Chemical machinery
Pharmaceuticals machinery
Paper machinery

Generalitems of machinery used
in several industnies, such as the
equipment required for various

“unit processes”

Size reduction equipment - cruis-
ers, ball mills and the like

Conveying equipment - bucket
elevators, skip hoists, cranes,
derricks and the like

Size separation units - Screens,

10.
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classifiers and the like

Mixes and reactors -kneading
mills, turbo mixers and the like

Filtration equipment -filter
presses, rotary filters and the like

Centrifugal machines
Evaporators
Distillation equipment
Crystallisers

Driers

Power driven pumps -reciprocat-
ing, centrifual and the like

Air and gas compressors and
vacuum pipes (excluding electri-

cal furnaces)

Refrigeration plants for industrial
use

Fire fighting equipment and the
appliances including fire engines

Other items of Industrial Machin-
ery

Ball, roller and tapered bearings
Speed reduction units

Grinding wheels and abrasives
Machine Tools

Machine tools

Agricultural Machinery

Tractors, harvesters and the like
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@)

1.
12.

M
(2)
(3)
(4)
()
(6)

13.

(1
(@)
(3)
(4)
(5)
(6)
14.

(1)

15.

(1)

@
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Agricultural implements

Earth-Moving Machinery

(1) Bulldozers, dumpers, scrapers,

loaders, shovels, drag lines,
bucket wheel excavators, road
rollers and the like

Miscellaneous Mechanical and Engineering Industries

Plastic moulded goods
Hand tools, small tools and the like
Razor blades

Pressure Cookers

Cutlery

Steel furniture

Commercial, Office and House-
hold Equipment

Typewriters

Calculating machines

Air conditioners and refrigerators
Vacuum cleaners

Sewing and knitting machines
Hurricane lanterns

Maedical and Surgical Appliancies

Surgical instruments -sterilisers,
incubators and the like

Industrial Instruments

Water meters, steam meters,
electricity meters and the like

Indicating, recording and regulat-
ing devices for pressure, tem-
perature, rate of flow, weights,
levels and the like

Addedvide | (D&R)
Amendment Act, 1979
(i) of 1979 w.e f.
30.12.78

3
16.
(1)

17.

(1)

18.
(1)
(@)
3)
19.
(1)
(2)

(3)

Waeighing machines
Scientific Instruments
Scientific instruments

Mathematical,Surveying and
Drawing Instruments

Mathematical, surveying and
drawing instruments

Fertilisers

Inorganic fertisers

Organic fertilisers

Mixed fertilisers

Chemical (other than Fertilisers)
Inorganic heavy chemicals

Organic heavy chemicals

Fine chemicals including photo-
graphic chemicals
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(5)
(6)
7

(8)
(9)

(12)
(13)
(14)

20.

21.

(1)
22.

(1)

23,
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Synthetic resins and plastics (1)
Paints, varnishes and enamels
Synthetic rubbers (2)

Man-made fibres including regen-
erated cellulose-rayon, nylon and
the like

3)

Coke opera by-products

(4)
Coal tar distillation products like
naphthalene, anthracene and the

like (5)

Explosive, including gun power
and safety fuses

Insecticides, fungicides, weedi- 24.

cides and the like

Textile auxiliaries

Sizing materials including starch
Miscellaneous chemicals

Photographic Raw Film and Pa-
per

Cinema film

Photographic amateur fiim
Photographic printing paper
Dye-stufts 25.
Dye-stuffs (1)
Drugs and Pharmaceuticals 26.

Drugs and Pharmaceuticals

Textiles (including those dyed,
printed or otherwise processed):

(2)
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made wholly or in part of cotton,
including cottonyarn, hosiery and
rope

made wholly or in part of jute,
including jute, twine and rope

made wholly or in part of wool,
including wool tops, woolen yam,
hosiery, carpets and druggets

made wholly or in part of silk,
including silk yarn and hosiery

made wholly or in part of syn-
thetic, artificial (man-made)
fibres, including yarn and hosiety
of such fibres

Paper and Pulp including Paper
Products

Paper -writing, printing and wrap-
ping

Newsprint

Paper board and straw board
Paper for packaging (corrugated
paper, craft paper, paper bags,

paper containers and the like)

Pulp -wood pulp, mechanical,
chemical, including dissolving

pulp

Sugar

Sugar

Fermentation Industries
Alcohol

Other products of fermentation
industries
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27.

28.

29.

(1)

(2)

(3)

()

(1)

(2)

(1)
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Food Processing Industries
Canned fruits and fruit products
Milk foods

Malted foods

Flour

Other processed foods
Vegetable Oils and Vanspathi

Vegetable oils, including solvent
extracted oils

Vanaspathi

Soaps, Cosmetics and Toilet
Preparations

Soaps

Glycerine
Cosmetics
Perfumery

Toilet preparations
Rubber Goods
Tyres and tubes

Surgical and medical products
including prophylactics

Footwear
Other rubber goods

Leather, Leather Goods and Pick-
ers

Leather leather goods and pick-
aers

32.

33.

34.

35.
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Glue and Gelatin
Glue and gelatin
Glass

Hollow ware

Sheet and plate glass
Optical glass

Glass wool
Laboratory ware
Miscelianeous ware
Ceramics

Fire bricks
Refractories

Furnace lining bricks -acidic,
basic and neutral

China ware and pottery

Sanitary ware

insulators

Tiles

Graphite Ceramics (from

30.12.78 Amendment Act, 17 of
1979)

Cement and Gypsum Products
Portland cement

Asbstos cement

Insulating boards

Gypsum boards, wall boards and
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the like
36. Timber Products
(1) Plywood

(2) Hardboard, including fibre-board,
chip -board and the like

(38) Matches

(4) Miscellaneous (furniture compo-
nents, bobbins, shuttles and the
like)

37. Defence Industries
(1) Arms and ammunition
38. Miscellaneous Industries

(1) Cigarettes

(2) Linoleum, whether| by 17 of
felt based or jute ]1 979
based rom30.12.78

(3) Zipfasteners
(4) Oil Stoves

(5) Printing, including litho
printing industry

Explanation 1. - The articles specified
under each of the headings Nos.
3,4,5,6,7,8,9,10,11, and 13 shall inciude
their component parts and accessories.

Explanation 2. - The articles specified
under each of the headings Nos. 18, 19, 21
and 22 shall includes the intermediates

required for their manufacture.

Investment by Foreign Companles

3679. SHRIK.P. UNNIKRISHNAN: Will
the Minister of INDUSTRY be pleased to
state:
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(a) the number of foreing companies
(asdefined under Section 591 of the Compa-
nies Act of 1956), operating in India in March
1986, 1987 and 1988;

(b) the total amount of foreign capital
(including loans) invested by these compa-
nies in corporate industrial and commercial
enterprises in Indians on March, 1986, 1987
and 1988;

(c) the main dispersal of investment by
these companies in different groups of in-
dustries;

(d) the total amount remitted aboard
by these foreing companies on account of
Head Office and administrative expenses,
by way of profits'/dividends, royalty, techni-
cal know how and interest for the corre-
sponding period; and

(e) the relaxationl if any provided to the
foreign companies since March 1986 for
their operations in India?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
number of foreign companies which have
established a place of business within India
ard have delivered to the Registrar of com-
panies for registration of documents referred
to in Section 592 of the Companies Act were
as under:

Ason31.3.1986 - 335

Ason31.3.1988 - 401

Ason 31.3.1987 - 371

(b) to (d) The requisite intormation is
being coliected & will be i«id on the Table of

the House.

(e) Number of exemptions granted by
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the Company Law Board under provi-
sions of Section 594 (1) of the Companies
Act to foreign companies from filing Indian
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business accounts or to file such accounts
with some modifications are as under:-

Year Number of cases approved under Section 594 of the Act
1986-87 13
1987-88 21

Production of Cars and Jeeps

3680. SHRI. K.P. UNNIKRISHNAN:
Will the Minister of Industry be pleased to
state:

(a) the month-wise production of Am-
bassador (petrol and diesel) premier 118-
NE, Standard Cars, Maruti cars and Gypsies
(jeeps), and Mahendra jeeps (petrol & Die-
sel) during the years 1987 and 1988 and
projections for 1989 and 1990;

(b) the installed capacity for production
and percentage of capacity utilisation in
each unit;

(c) the number of above cars and ve-
nicles sold in the four metropolitan cities and
different States during the same period and
price at which sold,;

(d) the projected demand for passen-
gers cars/jeeps in 1990; a nd

(e) the steps proposed to meet the
requirements?

THE MINISTER OF\ STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (e).
the information is being collected and will be
laid on the Table of the House.

Survey for Oil and Gas

SHRI CHINTAMANI JENA:
SHRI MOHANBHAI PATEL:

3681.
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of the areas surveyed for
exploration of oil during the last three years;

(b) the results achieved so far, and

(c) whether any foreign assistance was
sought therefore; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)
During the last three years, surveys have
been conducted in the following sedimen-
tary basins and sub-basins:—

Upper Assam

Assam Arakan

Manipur

Arunachal Pradesh

Orissa

Andaman
Mizoram
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Meghalaya
Bengal

Ganga Valley & Himalayan
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Cauvery

(b) The result of most of these surveys
will be known only after they are interpreted/
assessed. However, some promising areas

foot hills have been identified.
(¢) and (d). Yes, Sir.
Vindhyan
In order to supplement the oil explora-
Cambay tion activities of the national oil companies
viz ONGC/Qil, Production Sharing Con-
Rajasthan tracts for oil exploration in nine offshore
blocks of India have been signed with the
Krishna-Godavari/East & foreign oil companies details are as fol-
Waest Coast lows:—
Name of Company Name of block Basin/Sub Basin
Chevr on Texaco KG-OS-| Krishna-Godavari
KG-OS-Vii -do -
P-OS- I Palar
MN-OS-I Mahanadi
BHP KK-OS-VI Kerala-Kon Kan
Shell KK-OS-i -do -
KK-OS-IvV
IPC KG-0OS-lV Krishna-Godavari
AMOCO KG-CS-V - do -

T.V. Studio at Nagpur

3682. SHRIBANWARILAL PUROHIT:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state-

(a) whetherthere is any proposal to set
up a T.V Studio at Nagpur;

(b} if so, the location thereof and the
amount earm~rked for the purpose; and

(c) wnen the construction wetk e likely
to start?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI. H.K.L. BHAGAT): (a) to (c). A pro-
gramme Generation Facility Centre already
exists at Nagpur. lts upgradation to a full-
fledged TV Studio Centre is dependent on
availabilty of funds under the VIIi Plan of



329  Written Answers
Doordarshan.

Replacement of Telephone Exchanges
by Digital Electronic Exchanges

3683. SHRI BANWARI LAL PURO-
HIT:
SHRI H.N. NANJE GOWDA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whetherthe Mahanagar Telephone
Nigam Limited, Delhi propose to replace
strowger electro-mechanical telephone
exchanges in its rural areas by digital elec-
tronic exchanges;

(b) if s0, the reasons for replacing these
exchanges; and

(c) to what extent the digital electronic
exchanges would serve better than the elec-
tro-mechanical telephone exchangs?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b).
Strowger telephone exchanges working in
rural areas of Delhi Telephones have al-
ready been replaced by Remote Line Units
working from Digital Electronic Exchanges
in order to improve the telecommunication
services.

(c) Thisis a considerable improvement
in the quality of telecommunication services
provided by the digital electronic exchanges.

Improvement In Postal Services

3684. SHRI VIUAYN. PATIL: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the Department of Posts
has received a very low priority in National
Planning of postal services;
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(b) i so, how far it has restIted in the
deterioration in the quality of postal services
and

(c) what technological improvements
are proposed to be introduced in the postal
services?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir. The
maere factthatthe total number of post offices
in India has increased from 26,106 as on
31.3.1951t0 1, 46, 929 by March, 1989 does
not support such a statement.

(b) Does not arise.

(c) The technological improvements
proposed to be introduced are as follows:

(a) Installation of high speed sorting
equipment in Bombay to begin
with and later in other major cit-
ies.

(b) High speed Franking of mail
posted in large post offices.

(c) Installation of muiti-purpose
postal machines at postal ma-
chines at post office countries in
the major cities.

(d) Computerisation of Postal
operations such as money order
pairing, Post Life Insurance
business and Savings Bank
accounts.

(e) Introduction of quality stamps
and seals made from new mate-
rials such as polymer.

Theft in Doordarshan, New Delhi

3685. SHRI P.M. SAYEED: Will the
Minister of INFORMATION AND BROAD:
CASTING be pleased to state:
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(a) whether there was a case of theft/
embezzlement of Rs. 45000/- in a Doord-
arshan office, New Delhi in August, 1988;

(b) if so,the details thereof;

(c) whether the case has been investi-
gated, if so, at what level and the findings
thereof and the action taken or proposed to
recover the amount; and

(d) whether some amount of loss is
being deducted informally from the salary of
some employees every month to make up
the loss?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). An
amount of Rs. 34,168 was found missing
from Cashier's almirah, in Doordarshan
Kendra, Delhi in the month of September,
1988.

(c) An FIR has been lodged with the
police authorities on 5.9.1988.

(d) No, Sir.
Opening of Post Offices in Kerala

3686. SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Minister of COMMU-
NICATIONS be pleased to state:

(a) the total number of Post Offices in
each District of Kerala;

(b) the number of Post Office in each
District in proportion to population of the
districts respectively;

(c) whether representations have been
received for opening more Post Offices in
Cannanore, Wynad and Kasargod Districts;

(d) if so, whether Government propose
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to open more post offices in Kerala during
1989; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

(d) Yes, Sir.
(e) The District-wise number of new

Post Office sanctioned in Kerala so far,
during 1989 is as follows:

District Number of
Post Offices

1 2
Kasargod 4
Cannanore 9
Calicut 8
Malappuram 6
Wynad 4
Paighat 1
Trichur 2
Ernakulam €
Idukki 16
Kottayam 3
Alleppey 4
Pathanamthitta 6
Quilon 2
Trivandrum 7

~ 80
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Setting up of V.L.P.T. in the Country

3687. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the number of very low power trans-
mitters (V.L.P.T.) set up in the country during
1987 and 1988, respactively;

(b) the details of locations ot very low
power T.V. transmitters set up and function-
ing in the southem states;

(c) whether Government propose to set
up new VLPTsor othertransmitters in Kerala
during 1989;

(d) if 0, the details of proposed loca-

tions and capacity of thd proposed transmit-
ters; and

(e) whether all areas in Cannanore
District and Wynad' District of Kerala will be
covered under the T.V. Network during
19897

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) The number of
very low power (2x10W) transmitters set up
in the country during 1987 and 1988 are
saeven and eighteen respectively.

{b) The very low power TV transmitters
installed so far in the southem region of the
country are located in the Union Territories
of Andaman and Nicobar Islands, La-
kshadweep Islands and Pondicherry.

(c)and (d). Yes, Sir. Two low power TV
transmitters (100 W) one each at idukki and
Pathanamthitta in Kerala are envisaged to
be set up during 1989.

(e) The high power (10 KW) TV trens-

mitter under implementation at Calicut as
part of the VI Plan in replacement of the
existing low power (100 W) TV transmitter,
when commissioned into service, is ex-
pected to provide service, wholly or partially
to a number of districts in Kerala including
Cannanore and Wynad.

[ Transiation)
Shortage of LPG In Bthar

3688. PROF. CHANDRA BHANU
DEVI: Wil the Minister of PETROLEUM
AND NATURAL GAS be pleased to staté:

(a) whether there is shortage of LPG in
every town of Bihar and the consumers do
not get the supply in time; and

(b) it so, the steps taken or proposed to
be taken to remove the shortage?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMADUTT): (a)and
(b). A backlog in supply of LPG refills had
developed temporarily in several parts of the
country, including in Bihar, recently on ac-
count of shorttall in the bulk availebility of
LPG, apart from movement, industrial rela-
tions and other operational constraints. With
the measures already initiated, the situation
has since considerably improved. Efforts are
being made to maximise indigenous LPG
production and also augment supplies
through imports 1o the extent feasible. The
situation is being closely monitored by the oil
industry with a view to ensuring regular
supplies to the consumers.

[English]
Convergence of Computers and
Telecommunications

3689. PROF. NARAIN CHAND PAR-
ASHAR: Willthe Minister of COMMUNICA-
TIONS be pleased to state:
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(a) whether the Department of Tele-
communications has taken note of the con-
vergence of Computers and Telecommuni-
cations in the advanced countries;

(b) if so, whether this convergence has
been made use of by the Indian Telecommu-
nication Engineers in’ spreading the tele-
communications net work in the country;

(c) if so, the details thereof; and

(d) if not, the reasons thereof and
whether the new technology would be used
in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). Yes,
Sir.

(c) The requisite information is given in
the Statement below.

(d) Does not arise.

STATEMENT

A large number of computer controlled
local, tandem and telex exchanges using
stored programmes and subscriber related
Data bases, of Analog and Digital architec-
ture, have been introduced in the last five
years in the country. Store and forward
message switches have been commis-
sioned in the telegraph net-work. These
measures have resulted in the higher effi-
ciency in local telephone switching, STD call
switching, Telex calls and in the public tele-
graph network. One Remote Area Business
Network, using the INSAT 1C and packet
switching technology is being introduced
shortly. Services like Directory enquiry, tele-
phone billing and accounting, and Tele-
phone Fault Repair services have also been
computerised in bigger installations.
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Manufacture of Line Material for
Telecommunications

3690. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the telecommunication
Development in the country has been ad-
versely affected due to non-supply of pigiron
in sufficient quantity by SA!L to the manufac-
turers of line material;

(b) if so,the extent of short-fall in the
supply of pig-iron to the manufacturers;

(c) whether the Department of Tele-
communications has taken up the matter
with the Ministry of Steel and Mines; and

(d) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir. The
development of Telecommunication has
been affected to some extent.

(b) The total requirement for the year
88-89 was 37,500 M.T. Against this, the
allotment given by Sail was 21,000 M.T.
However the total quantity supplied upto
Jan. 89 was 5421 M.T.

(c) Yes, Sir.

(d) The case was taken up with the Joint
Secretary, Ministry of Steel. The case was
also taken up in the Joint Plant Committee
Meeting held at Calcutta. In the Joint Plant
Committee Meeting assurance was given to
meet the backlog of the telecom department
by March, 1989.
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Installation of Rural Exchanges

3691. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(@) the number of Telephone Ex-
changes, category-wise, in each Telecom-
munication Circle/District (Metro., Major and
Minor) in the country as on 1 January, 1989;

(b) whether itis proposed to pay special
attention to the installation of exchanges in
such States, where at a number of places in
the rural areas over 10 parties have made
final payments for over one year; and

(c) if so, the programme for the installa-
tion of rural exchanges in such States along-
with the number of such cases, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): Theinformation is
being collected and will be placed on the
Table of the House.

Panchayat Dak Sewaks

3692. PROF. NARAIN CHAND PAR-
ASHAR: Willthe Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the scheme of Panchayat
Dak Sewaks introduced in the country has
been opposed by the departmental unions;
and

(b) if so, the reasons therefor and the
reaction of the Department of Posts thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The National
Federation of Postal Employees has, in a
Charter of Demands submitted on
13.2.1989, inter-alia asked for dropping of
the scheme of Panchayat Dak Sewaks.
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(b) The reasons have not yet been
explained. However, the Department have
already assured the Staff side of the Depart-
mental Council of JCM that the interests of
extra departmental employees in the rural
areas will not be adversely affected by the
implementation of the scheme.

S.T.D. Facllity in Telephone Exchanges
In Kerala

3693. SHRI VAKKOM PU-
RUSHOTHAMAN:  Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the telephone exchanges in Kerala
which have equipped capacity of more than
1000 lines;

(b) whetherthe objective ofthe Seventh
Plan is to provide S.T.D. facility to all tele-
phone exchanges having equipped capacity
of more than 1000 lines;

(c) if so, whether all such telephone
exchanges in Kerala have been provided
with S.T.D. facility; and

(d) if not, the places which are yetto be
provided with S.T.D. facility and the time by
which these will be connected?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The informa-
tion is given in the statement below.

(b) Yes, Sir.

(c) No, Sir.

(d) Kasargod is the only station in
Kerala under this category which is yet to be
provided with STD facility. The station is
planned to be given this facility by March,
1990.
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STATEMENT
List of Telephone Exchanges in Kerala
with Capacily of more than 1000 lines
Sl No. Name of Exchanges
1 2
1 Alleppey
2 Kayakulam
3 Badagara
4, Calicut
5. Cannanore
6. Tellicherry
7. Alwaye
8. Ekmcochin
9. Ernakulam-|
10. Ernakulam-li
1. Ernakulam-Kalanassery
12. EKM-Tripunitura
13. EKM-Palarivaton
14. EKM-Island
15. Perumbavoor
16. Thodupuzha
17. Kasaragod
18. Changancherry
19. Kanjikuzhi
20. Kottayam Unit-|

1 2
21, Kottayam Unit-l
22. Palghat
23. Tiruvalia
24, Quilon
25. Quilon (CHNKADA)
26. Irinjakuda
27. Kunnamkulam
28. Trichur
29. TVM-Kaithamukku
30. TVM-Sreekariyam
31. Trivandrum
Upgradation of Post Office at Kan-
ichukulangara in Kerala

3694. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether there was a proposai to
upgrade the Post Office at Kanichukulan-
gara in Alleppey District, Kerala;

(b) whether construction of a depart-
mental building for post office was started
some time back and then stopped;

(c) if sothe reasons therefor; and
(d) when the construction of the build-

ing would be resumed and completed?

THE MINISTER OF STATE IN THE

MINISTRY OFf COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.
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(b) No, Sir, no such construction was
taken up by the Department,

(c) and (d). Do not arise.
Revised Tariff for STD Calis

3695. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government propose to
further reduce the tariff for STD calls within
the country during late night hours;

(b) if so, the details thereof; and

(c) the time by which the revised tariff is
expected to come into force?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (2) Yes, Sir.

(b) Tariff for national STD calls will be
reduced from about 50 per cent of the normal
charges to nearly 25 percent of the normal
charges during the period form 2200 hours
to 0600 hours.

(c) Revised tariff comes intoforce w.e.f.

CHAITRA 7, 1911 (SAKA)

Written Answers 342
1.4.89.
Export of Indian Flims

3696. SHRI KAMAL CHAUDHRY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of Indian films exported
during 1988 along with the names of the
countries and the earnings therefrom; and

(b) the method/criteria adopted for se-
lecting the films for export?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) The names of
the Indian feature films exported by the

National Fim Development Corporation

during the year 1988-89 (Upto February,
1989) alongwith the names of the countries

and the eamings therefrom are given in the
statement below. The export documents are
maintained financial year-wise by the Cor-
poration.

(b) Selection of films for export is based
on buyers preference.



344

MARCH 28, 1989 Written Answers

343  Written Answers

00°000'SS Z t IpUIH weebasju) 'S
ebuoo(] iey

00°000°0S 4 b IputH Urey Jey ejer oy deed R4

00°00S'eY § b IpUlH iulsys ‘€

00°00S'2Y A § IPUIH uypuebnes Iy uoueseyQ 2

0000529 | ! IPUH eezez t

Bjjessny

00°'000°29 r4 b IPUtH ewminy 't

00°'109'c9 € b IPUIH ey ey e

SL'I89'EY — b IPUIH Bey |H bey I

uejsiveybyy

9 S 14 € 4 i
seedny Ui enjep ‘SY] Jo 'ON juud jo "oN abenbuen ejul ONIS

(6861 ‘Areruqge— oidn) 68-886 1 1234 6y} 104 uojes)eUrRD J8pun swiy aines) Jo Lodxe 10) passed sjiiq Buiddiys jo syejeq

LNINILVLS



CHAITRA 7, 1911 (SAKA) Written Answers 346

345  Written Answers

£2°2€2'8S IpUH Awemg ‘61
00°000°L¥ 1puity eueer epnyy weefuy ‘81
00°000°SS IpUIH weae L1
00°000‘ ¥ IpUlH eAng ‘91
00°000'S9 IPUIH peeq |eeg soag ‘G
00°000°'29 IpUIH 1y Beeyng wesey 84"
00'115°09 IPUIH e} uoqueD isoQg ‘£l
00°000'EY IputH Blysiy eAeN %3 2k
00'00S'L¥ IPUIH %el lewekep eg jewelen gy
00°000°0S IpUIH eWey-O-ewey ]
00°000'02 IPUIH deeg eiemy ‘6
00°000°6€ IpUIH pesbep IH %3 '8
00°000'0S IpUIH aauby g
00°000'9 IpulH weuep weuep ‘9
9 € FA i




Weitten Answers 348

MARCH 28, 1989

Written Answers

347

seyoi'ie'e

— IPUIH elput N '€
0090 L¥'L - IPUIH emep 2
00°000°2E"1 — IPUtH weeN }
BUIYD

00°L0€'0L'Y 9l
00°LS¥'2Y'e 8 IPUIH Geeyns e
00058'22'2 8 IPulH ejeder Aewelies !
BWING

00°000'00°} v

00°000'SS [ IPUIH ey[ni l1zuep 1AeD IN r4
00'000'S¥ e {PUIH rejel|H oieH )
sopeq.eq

£2'922'28'6 {4
00°08¥'0¥ 2 IPUIH eeding 02

9 S € rA b




Written Answers 350

CHAITRA 7, 1911 (SAKA)

Written Answers

349

00°000°SZ IPUIH BURIOBA '8
00°000°0% IPUIH lizuep iy yeesuy L
00'v2EYY'E IPUIH uBWYSN( @) feqeyon '9
00°000'S/ IPUIH Ael lewedep oS jewelep ‘S
00°000°0Z IPUIH siuem R4
00°005'2S IpUIH weebe-ag '€
00°902'90'| IPUIH wesey| 2
00°000'09 tPUIH uvewn(uy gyt
reqnQ
GO'GBL'SY L1
00'85L'61'2 IPUIH yeysuayeys ‘9
08'E01°05°L IPUIH Hweeg 'S
00'ELP'9L'L IPUIH Agqqog 8%
9 £ 4 b




Written Answers 352

MARCH 28, 1989

Written Answers

351

00°000°01°L IpUIH IueyR) 1Y JByD Jeyo 22
00°000°'SZ"} IPUIH opuewWWoD 12
00°000'01"t IpUtH lesyyny 02
00°000'}16 IPUIH ebuoo( ejer o) JInZ 6l
00°000°0%' L IPUIH lejepy Lyyey ‘81
00°000°'0S‘} IPUIH efjey L)
00°000's8 IpuIH 198 Jooyg ‘91
00°000°'SY’ | IPUIH leqeyo Jekd ‘Gl
00°000°'0S'2 IpUIH LRlIYM 1Y uoseyy A4
00°000'92'¢ 1PUIH Jely wey ‘el
00'880°2¥'2 IpUIH eezqe)| 4!
00°000°'08 IPUIH Asseebuy ey ey gyt
00°000'2¥'2 IpUIH UEITES ‘01
00'000'00'E IPUIH ejezjez 6
9 € 2 |




Written Answers 354

CHAITRA 7, 1811 (SAKA)

Whitten Answers

353

00°000°SZ

IpULH iueys jebuep wog ‘9¢
00°000'00"t IPUIH webueg sefeg "S¢
00°000°02°4 IpPUIH ejsieq ) uoyeuns "ve
00°000°SS IPUIH leiny lwysez ‘€€
00°000'G2'2 IPUIH ebeeyng ed suog '2¢
00°000'0S IpUIH IBuepiepy ‘LE
00°000'06'S IPUIH Aelip "0E
00°000'SY IPUIH UPnA eypuy 62
00°000°'S0‘ 1 IPUIH rewe| 1y jejeH 82
00°000'01°} IPUIH ) Jeqeyop ejoy} L2
00°000'05°2 IPuUIH ysizeeg ‘92
00°000'02'2 IPUIH eleeAeyep 84
00°000'SS IPUiH uepueyy esewey ve
00°000'SS IPUH lledoyg euung "€

9 € r4 b




Written Answers 356

MARCH 28, 1989

Written Answers

355

00°000'S.‘1 IPUIH webeju "0S
00°000°'S.‘} IpUtH qeezs) "6V
00°000'0L'} IPUIH ebuaupy e ;14
00°000'0% IPUIH uejseiqey Ly
00°000°0Z'L IPUlH ueaedeq ‘oF
00°082'99'€ IPUIH [eesiH oieH 'St
00°000'08 IPUIH ueysieyy 844
00°000‘0¥% IPUIH utyeN Jedd ysA eV
00°00001'2 iputH ebuooq Jey yxey Jexejer oy deed 2V
00°000°'0t IpUIH Aejoyg ey bey g87
00°000'S2’L IpUtH 1eXIyS elopy "ov
00°000'S¥ IPUIH Bey 1y euesep "6€
00°000'S9 IPUIH ueedijfig £ '8¢
00°000°0S IPUIH zie4 eI "LE
9 € 4 b




Written Answers 358

CHAITRA 7, 1911 (SAKA)

Written Answers

357

00°000°SE‘L

iputH yosd aeQq 9
00°000'0/ c IpUIH BUBIRYD) ‘€9
00°000'S9 4 IPUIH ayiniy 11zue eakes iy 29
00°000'0€E" L 14 IPUIH ueeqez llsy 19
00°000°S. L 9 IPUIH Iplep 09
00°000°SE‘0L i IPUIH nemseleg eunwep ebueg '6G
00°000°0S 4 IPUH nep ‘8S
00°000°0Y I IPUlH usteye iy juemep LS
00°000'09 c IpUH BWwey-O-ewey ‘99
00°000°'0S c IPUiH eedining ‘'SS
00°000°SY c IPUtH weuep weuep i4°]
00°052'vv 3 IpuiH jeewejeepy ‘€S
00°000°0¥ 4 IpPUIH peeyq Jeen es
00'000°LY" L 4 IpulH aouby ‘s

9 S € c




Written Answers 360

MARCH 28, 1989

Written Answers

359

00°000°0Y

IpUIH IpEYEYIEH 1) UOOUEY 8L
00°000°'09 IPUIH 1Bunyeidnyn e qey ‘1l
00°000°08"1 IPUIH 8g ueyg uleH ejeer 92
00°000°S6 IpUIH wasleA 'S
00°00€'2 IpUiH remea( L
00°000'2 IPUIH weeN eidp Auyop ‘€L
00°000'SY'L IPUIH ning 2L
00°000'0S IPUIH lemys3 gv
00'000'SS IPUIH ejeqebnpy ueyyey 0L
00°000°01°1 IPUIH eleeg jog eY 8yoesg ‘69
00°000°05'2 (PUIH Aeefiysop '89
00°000°G2'1 IpUiH peeg |eeS soog L9
00°000'02°1 IpUIH M Beeyng wesey] '99
00°000°0L‘} IpUIH ueyye] wey ‘69

9 > 2




Written Answers 362

CHAITRA 7, 1911 (SAKA)

Written Answers

361

00°000'0€"} 1er iBeinuy 26
00°000'SE'L Ten weseanelid euiied ‘16
00°000'S9 e uesedy 06
00'000'0S'} Tew webut 68
00°000'00'2 [PUIH Zemy 1y ibep ‘88
00'000'0S ‘e pfeqg epnisjeuu) PA:]
00°000°'0S ‘e EBYle) epnjeAy "8
00'SYe LL‘L Ten ueexqy "8
00°G20'2L'L Tew nyieind exu0 v8
00°000'0S e Aunyued niQ eyi3 ‘€8
00°000°'0€ ‘Tew epeysiuep 28
00°000'0S1 IPUIH ypueybneg iy uouereyy 18
00°000°S/ en weueind equnpnyy ‘08
00°000'St el ueAysig ning ‘6.
] € Z b




Written Answers 364

Written Answers

363

MARCH 28, 1989

00°000°0S

e uyInd augeinyu 'S0 L
00°000'2S‘t ‘e ljesieA volL
00°000°0t llwey WweJeyuleg ei00g ‘€01
00°000'02° 1 e [eioneW 201
00°000°0t e} niey nwwen eyp Lol
00°000'0S Tew weAejeAeseyn ‘004
00°000'0S e stued siied '66
00°000'GS Tew nuoulyied WnuuQ WnuuQ ‘86
00°000'G2"L IPUIH Buepy 1reyg uooy:! L6
00'000'G/ e} weineydleN uby ‘96
00°000°'0S° | IpulH [eliemuey 'S6
00°000°08 ‘el siuua@ unliy b6
00°000'62 e iy|aQg meN ‘€6

9 € 2 b




Written Answers 366

CHAITRA 7, 1911 (SAKA)

Written Answers

365

00°0000L'L

‘Tew NnAelBY| BUUNPIABRNWUUOY 6Ll
00°000'GY lwe] webnhijey ‘811
00'000°GS"1 IpUIH ypnAweieyq FAR?
00°000'0% jlwe | iquey] wnlipnpy feuun 9Ll
00°0S6'80°t e ueliey 'Shi
00°'000'06 ‘TeiN sjoun nuepy Vil
00° LYV'66'2 ipPuIH uBly ysaQ si19] ebuen ELL
00°00¥°'06 ‘e L-1snBny L
00°000'SE Tew wnhseN wnuelN L
00°00S'.¢2'e Tew ic6l oLt
00°000'09 Ten welisebey eweleq weAisebey ‘601
00°000°SZ e Eljeqes, ‘801
00°000°G2’} W welypueyy PALE
00°000°0Y% e eAo9f 901

9 £ 4 t




Written Answers 388

MARCH 28. 1989

Written Answers

367

00'000°09 Tew naefeieyepw ‘€EL
00°000°0L°L Tew weniyod A
00'000°01°L ‘Ten wnyleney wnyiepuey ‘LEL
00°000°0S'v el iwooug IipPNA '0E}
00°000°01'} ‘Tew eINp WeuooWw ‘621
00°000'08 Tew weynhy ‘821
00°000'S6 TewW YNNI LCl
00°09¢'Sy e weyinineind ‘9clt
00°000'06" IpuIH IyleQq meN 'SZL-
00°000°'S9 e eipnweped el
00°0€£2'8S e weleyjuewuerp ‘ecl
00°298'tv ‘Tew isled uowig ecl
00°000'S/ TeW weAysip BpBAIA NIO g4t
00°000'00°L Tew weyxed Weuoopw ‘021
9 £ e }




Written Answers 370

CHAITRA 7, 1911 (SAKA)

Written Answers

369

00°000'01'2 8 14
00°000°'0S 2 b IPUIH bey 1H Bey ‘v
00°000°0S A b IpUIH UeleyQq wered '€
00°000'0% 4 1 IPUIH uezie] Jo einjueApy 2
00'000'0L 4 } IPUH ebe.e) uney] jeesu 15
nnoqilg
00'990'2L'28'| b2 812
00'S68°'S0'E — A IPUIH BYOUOQ eg ueep sey ‘6E1L
00°000'01°} — b ‘Tew eIpNy '8EL
00°000'00'L — b ‘Tew wesynreyd ‘LEL
00°000°'09 — b ‘Tew weded eAypey ‘9E L
00°0¥1'96'€ € € IpUH eeding ‘GEL
00°000'S/'L € € IpUtH uewysn( ele] urep vEL
9 S 14 1> 4 b




Written Answers 372

Written Answers __M_ABpH 28, 1989

371

00°000°'0¥

b IPUlH 98 8A07
eueAno
00°052'S6 c
00°00S'LY l IputH Zemy 1y 1bepp
000522 |88y 8up IPUIH jejeemeH
00°000'S¥y L IPUIH jefestH osoH
BIqueD
§S°S/P'90°'S ]
00'608'88'2 2 IpUIH llemseseg eur wep ebuen
GG'8SE'E8 F4 IPUIH lremes(g
00'8LE'6E b IPUIH leejjelen)
00°000°G6 I IPUIH NiiseN
1dA63
9 14 £ 4




Written Answers 374

CHAITRA 7, 1911 (SAKA)

Written Answers

373

00°000'SY IPUIH Zemy 1y ibep gyt
00°000'GY IPUIH Iueyey 1y Jeys teyn ‘04
00°005'29 IpPUH opuewwo) ‘6
00°00S'ey IpUIH resyyny '8
00'000°0% IpuiH eBuoo( ejef oy winz ‘L
00°000'SE IPUIH lejepy Lyxey ‘9
00°000°2Y IpUIH eliey 'S
00°005'29 IPUIH LeIYY 1M uoieyy v
00°000'0S IPUIH uewysnQg e 1eqeyon '€
00°000'0S IPUIH jelny wey 2
00'000'S IPUIH eezqge) gt
buoy-buoH
00'S9€'2L
00'S9€E'2E IPUIH lesedH 2
9 € 4 !




Written Answers 376

MARCH 28. 1989

Written Answers

375

00'000'0S

PUIH ueeqez Loy LA
00°005'2S IPUIH 1pIeA ‘v
00°000'09°} IPUIH nemseleg eunwep ebue €2
00°000'0¥% IPUIH 1ed 22
00°000'8€ IPUIH lewejeep ‘12
00°00S'LY IPUIH qeeze| ‘02
00°005'29 IPUIH ueaedeq ‘6l
00°000'6 ipUIH ebueyp 1ep ‘81
00°000'SY IPUIH webueg sebeg Ll
00°00S'LV IPUIH ejsieq ey uoyeuno ‘gl
00°000'SY IPUIH Bueep 1eyg uooyy ‘St
00°000'SY IPUIH B3 jeqeyo ejoy | A4
00°000'St IPUIH ysizeeg ‘€l
00°00S'9S IpuIH eleeAeyEN 4!

9 € c b




Written Answers 378

CHAITRA 7, 1911 (SAKA)

Written Answers

377

00°€S8'09'E IPUIH oS ueyg urey ejeer i
eiseuopu|

89°L€S'09°61

00'0S.'2¢ IPUIH IyleQ meN "9€
89°/82'v 1L IPUIH 8J0 1M lpeezy "SE
00°000'SS IPUIH ning "vE
00°000'SY IpUIH Jemyse3 "EE
00'00S'Z¥ IpUIH eleg |og ) eyoes '2€
00°000'09 IPUIH Aeejiysop ‘1€
00°000'09 IpulH uvewysnQ ese} Uiey ‘0€
00°000'0% IPUIH ueyye] wey ‘62
00°005'2S IpUIH yoed AeQ ‘82
00°000°0S IPUIH eueseyn L2
00°000'0S IPUIH eyln\ l1izue eedes IN "92

9 € 2 I




380

Written Answers

MARCH 28, 1989

Written Answers

379

00'000°'£9°E A4 6 IPUIH ueeqez Uapy A4
00°000'€8°E zv 6 IPUIH ebuau e ‘€l
00°000'8S°E rA 4 6 IPUIH resyiny 4!
00°000'68'E A4 6 IPUIH lipuepy ey Jedd gt
00'€2L'0F 4 | IPUIH ¥e) weQq suepw ]!
00°000°0L‘€E L€ 8 IPUH Buew Leyg uooyy (]
00°000'S.‘E A4 6 IPUIH zemy 1y ibep ‘8
00°000'8€ A b IPUIH ieeAued L
00°000°S2'E A7 6 IPUIH ysizeeg '9
00°00L'y |joey om] {PUIH ulysxeq Jenn 'S
00°000'06'2 LE 8 IpUIH efiey 84
00°000'SY'ES A% 6 IpuIH opuewwoy £
00°000°09°¢ zv 6 IPUIH LEJIYM 8y uoneyy| 2
9 S 14 € Z b




Written Answers 382

CHAITRA 7. 1911 (SAKA)

Whitten Answers

381

00'S.8'Ly

1puty”

800D
00°/¥L'8E‘L — — IPUIH eneyn
00°200°'0E'8 oc ol Areyy
00°'8Y.L LY Z b IpuIH hemseleg eunwer ebues ;]
00'29L°LY 4 } IputH ey 1H ey L
00'29L'LS 4 b IPUIH Aing ‘9
00°29.°'LS c I IpuiH iepuejiS Jny %3 S
00°2022L c 3 IPUIH IPEJIYM I udsiey)y R4
00°€80°10'} e 4 IPUIH Eljee)| €
00'i¥ioe'L 4 3 IPUIH Jfeegyeied K4
00°0v6'86 4 3 IPUIH yeysueyeysg 1

bey
00'929'0¥°EY 13314 01
00°000'SY'E .6 8 IPUI{ eBuooQ Je) deey Jexejer o) deed ‘G
9 S 14 € c L




384

Written Answers

MARCH 28, 1989

Written Answers

383

00°129°'0L 2 I IPUIH IPBIIYY 1y UoNBYY
00'.L€S'9S 4 b IPUH eAleH
00°L29'0Z 4 b IPUIH opUBWIWOY
00'989'9¢ 2 1 IPUIH 8g ueyg leH ejeer
00°229'02'} Z b IPUIH siseN

uepiop
00°£00°80°E - [4
00°'820'v¥ — L ‘Bu3 si06e] yjeueipuiqey
00'62€'29 — b ‘bu3 eyppng 8y ewejos
00'059'96°} uud ueo’ IPUIH ieed

“edep
00'8SS°/L'S — c
00'602°LEE — 2 IPUIH leed

9 S 1% € [




386

Written Answers

CHAITHA 7. 1911 (SAKA)

Wrnitten Answers

35

00°000°SS 3 | IPUIH edung 1y deed '8
00°000'0§ | | ipuH eBaiey uney jeesu| L
0C 000°0S Z L IpUIH Ipuepy ey J2Ad ‘9
00°000'0Y 2 } IPUIH lezeylH 'S
00 000°0¢ Z L IpuH wesey| 84
00°000°'09 b L 'pUIH &G ueeyg e elear '€
00°000'St b b IpUIH oya(Q e tey sekd 2
00°000'GY b b 'PUH ooye eiey gt
eAuey

00'SeC'2y 9 91 8
00'95€' LY Z b IPUIH resyiny '8
00'286'v9 2 b IPUIH Iplep L
00°S0S'08° L A [ IPUIH llemseleg eunwep ebues ‘9
9 S 4 € Z b




Written Answers 388

MARCH 28, 1989

Written Answers

387

00'000'0S IPUIH uewysnQ ey feqeyop 44
00'000'09 IPUIH ejezjez 12
00°000'09 IpUIH opuewWLWOY 02
00°00S".Y IPUIH edleH ]!
00°000°'0S IPUIH Yel weQq euep ‘81
00'000'0S IPUH zreBpnyy ‘L)
00°000'0S IPUH uooue)| BY{ jelsepny ‘9l
00°000'0S (PUIH lopulg ‘Si
00°000'0S IPUIH Jewnyny ‘i
00°000'09 IPUIH LBlIYY 1) uoneyy 'l
00°00S'L¥ IPUIH (LIS 4!
00°00S'LP IpulH slefer nswehles gy
00°000'0% IPUIH EENS ]!
00°00S'Z¥ IPUIH leeAued '6

9 £ Z !




390

CHAITRA 7, 1911 (SAKA) Written Answers

Written Answers

389

00°'525'2S

68'9vy'ey

00'ey9'LL'S)

9t

0e

00'ev9'e8
0000005
00'000'0L
00°000°0}°}
00°000°0S
00'000'0S

00'000'0S

IPUlH

tPUIH

IPUlH

IPUIH

IPUIH

IPUIH

IpUIH

IPUIH

elezjez

emea(]

emseieq eunwep ebuen
BIBBAR R

ueaehe

eb U Jepy

eezqgey

IBIAY Wey

respiny

oyiose

uoueqs

‘6¢

‘8¢

Le

LONT.



392

Written Answers

MARCH 28, 1989

Written Answers

391

o Vi fads s

S.mm%%; = IPUIH emseleg eunwer ebuesn ‘i
00'29L'LS | IpUIH asuby e
0028679 } IPUIH qeeza| it
00°005'05 IpUIH obuel ey 01
00'202'2L IPUIH ueaehe(g & 6
00°000'09 g IpUIH BI9OABYRI '8
00°22€'29 2 IPUIH lesyyny y
00'880'LE / ipUIH ueluysn oy leqeyolN 9
00°000°LE Z IPUIH Jelny wey '
00'95%'9¢ 2 IPUIH eezqey| v
00°000°GS | IpUIH eleziez '
00°000'0F b IpUIH wesey| s
00°000'GY b IPUIH eg ueeyg [BH ejeer ol

sninep

9 g € 2 |




Written Answers 394

CHAITRA 7, 1911 (SAKA)

Written Answers

393

00°000°'02 4 L IpUiH eAlunQ n deeyd G
00°000'0% Z b IPUIH r2maaQ 1y youeey R4
00°000°0S Z b IpUIH pejiny €
00°000°'G9 2 b IPUIH legjemen 2
00°000'0S Z b IpUIH 21630 1y indeyg )
000010

00°190°2E'L 1 92 6
00°262'v9 b L 1PUIH UBLGSN(J BI8] UIBW 61
00°000°'0S b b PUIH yoad e ‘81
0071509 Z F IpUIH euejRYD L
00'98€°SY Z b IPLIH e} uoglied isoQq ‘o1
00'286'v9 b b IPUIH IPIEA ‘S
00°005°'9S 4 | IPUH ueeqgnz ey i
9 S 14 € Z L




lm‘lanAnsm 39

MARCH 2, 1989

Written Answers

395

00'005'82 b IPulH UBBQEZ 1Y PIBN '8l
00°000'0L b IPUIH eAleH L}
00°000'S¥ b IPUH eIBYN [RBA BIOW 94
00°000°0S I IPUIH Jipuepy BY JeAd ‘Sl
00°000'09 b IPUIH wesey pd!
00°000'08 b IPUIH opuBWwWo) €l
00°000'S jees ®iix3 1PUIH yeysueysys el
00°000°08 b IPUIH IPEIIYM ) uosEey)| b
00°000'S9 L IPUIH Jeynd iy jeesuy| ‘04
00°000'SY L IPUIH leuysiy iny lewwiy 6
00°000°'0S b IPUIH wemy '8
00'000'8% L IPUIH eowsid iseq 4
00'000°S¥ b IPUIH leyiseN 9

9 1 4 € 4 b




CHAITRA 7, 1911 (SAKA) Written Answers 398

Written Answers

397

00°000'0L IPUIH e|S{e ey uoyeuns 1
00°000°'0S IPUIH fe[emueyy 0E
00°000'SS IPUIH ypuebneg 1y uoureyn 62
00°000'09 IPUIH Zemy 1y lebem ‘82
00°000°SY IPUIH ejer ig L2
00'09.'8Y IPUIH ypueybneg 1y eepy ‘92
00°000°0S IPUIH Ny lwyxez 62
00°000'SS IPUIH YPNA eeypuy e
00°000'0S IPUIH leyd eieH ‘€2
00°0000§ IPUIH BUISBEd UOOYM '2e
00°000'0S IpuIH zeejyeQ 12
00°000'0¥ IpuIH eleyypuy ey jeey 02
00°000'0S IPUIH ie|quies) jeeln) ey ‘61

9 € 2 }




Written Answers 400

MARCH 28, 1989

Written Answers

399

00°000°'08

z IPUIH uenele( Sy
00°000°69 Z IpuIH Jexejer oy deed 844
00°'000'0S r IPUIH e} jewedep) ag jewelen e
00°000'SS 4 IpuIH webueg rebeg k44
00°000°0% 2 IPUIH eunwep ebuey Iy
00'000'LE m IPUIH ad oleyieH ueep 0}
00°000'82 € IPUIH eAigoy ny 11 '6€
00'000'SS e IPUIH Se| weQq eHep '8€
00°000°‘9F 2 IPUIH weljeg wey 'LE
00'000°'0S g IPUIH sueep; '9€
00°000'S9 A IPUIH ebusypy rep 'SE
00°000'S9 Z IPUIH qeezs} 've
00°000'SY e IPUIH lexiys eisy ‘€€
00°000°SY 4 IpuiH Ziey eis (42

9 S € 4 b




Written Answers 402

CHAITRA 7, 1911 (SAKA)

Written Answers

401

oo'0se'le - b IPUIH BIEH UNBY BlOOM UNEY ‘9
00°L20've — I IPUIH sieem ‘S
00°00S'29 b b IPUlH yeysusyeyg R4
00°000's2 — b IPUIH Bunp Liap 13
00°000°'Se — 3 IPUIH Ol9H 2
00°000'2e — I IPUlH jeer 1
eisAere N

00'626'96'S2 L6 8y
00°000°'0S 4 i IPUIH tPteD og ‘0§
00'000'SS [ L IpUlH Jjepe)iS ey Jepenbeyy ‘6%
00°000°0S 2 3 IPUIH wese)y 1) 1eqqeyop ‘8vy
00°000°'0L b L IPUIH IPIBA PA4
ooovp'ie 12 — IPUlH lely wey Rl
S ¥ € 4 b




Written Answers 404

Written Answers MARCH 28, 1989

403

00°0s2°2¥ ey |expe) u3g jwe) ug 61
00°000°01°} flwey IPOOW BYI®NipEE[ 8l
00°000'Se jwey IS tejiddepy pa
00°000'02 nBnje niee|inig E]!
00°00S'8/ jiweyl npeN ey ‘S
00°000'S2 Iwey nddeylep |nxynseuep vl
00°00S'2¢ wey nyinpeed ueAee u3j g
00°000°'02 hwe nsed jeyued 2k
00°000°09 jwe | ejebieAy Jelin0) weues) et
00°082'22 hwe) BEA 8AR|IN Welldy ‘04
00°000°'SP lwe ) ueysis nIno '6
00'000'1L9 1PUIH lemseies eunwe ebuey '8
00°000'22 IpulH ueyey jehd esly 'L

9 € 2 b




406

CHAITRA 7, 1911 (SAKA) Written Answers

405  Wnitten Answers

00'000'0€

l jlwej WeldeN wniiuig uey ‘2e

00°000°0€ I llwey I4yZeA juey] 1yzez ug ‘e
00'tv2'ie') b jwel Weuue,A elypnd ‘0€
00°000'82 3 lwej nuey lee ‘62
00°000°'Ge 3 juej [eXdnyzng njooy ‘8¢
cy'sov'al Sse) SHA om] lwe} (reues A1) COTINY LS
00°000'SY 3 jlwe] efey 1yzinood ‘92
00°000°Sy b lhwe]) webnAijey 'Se
00°000°'SY l el IypaeN |ebu3 nypj ‘ve
00°000'SY b we} ejlAlewees ipuod uey) ‘€2
00°000'0€ | muey Iquey | Bued lquey} Buuyd ‘22
00°000'S€ 1 nwey wequesey ueey) nyy ‘12
00°000°'82 3 e [BXMEeW IAleURN NPBOA ‘0¢
9 14 £ 4 b




Written Answers 403

MARCH 28, 1989

Written Answers

407

00959t 1 1PUIH eezqe)y| '8
00880 LE } IPUIH uewysny 1 eqeyop L
00°000°.L€E 1 IPUIH Jelny wey ‘9
00°000°0S 1 IPUIH ejez|ez 'S
00°0PP'2sS L IpUIH lueyg v
00°2.L8'SY L IPUIH BURIOOA ‘€
00'¥59'9¢ 1 IPUIH wesey| 2
00'2Y6'6e’ } IPUIH g ueeyg UleH sieep gl
S3IAIQIVIN
2y’ L00°2y'E} -
00'005°22
| ey wnpns [exnoyy 'SE
00°005°22
1 et nyjenbeAnin nsuep nioO "vE
00°000°0€E
! ey Iquien reun AeAesey ‘€€
9
14 € 4 I




CHAITRA7, 1911 (SAKA)  Witten Answers 410

409  Written Answers

00°000°'SS IPUIH Bueep 11eyg uooyy 12
00°000'GS IPUIH e 1eqeyop S.oﬁ 02
00°000°0S IPUIH rewey Iy |ejeH ‘6l
00°000'0S IpUlH Jejremue) ‘81
00°000'0S IpUiH yeizeeg "L}
00°000'G9 IPUIH BIOOABURH ‘91
00°Se¥'2S IPUIH Zemy Iy ibem ‘S
00°S2Y'2S IPUIH opuewwey. vl
00°€/9'2E IPUIH resydny ‘el
00°000'SE Iputy 1ejeppy Lyey Th
00'2.8'SY IPUIH 1eqeyop sehy gt
00’8y l'ey IPUIH elieH ol
00'8¥ 16V IPUIH eIy 1Y uoneyy ‘6

9 € b4 f




Written Answers 412

MARCH 28, 1989

Written Answers

411

00°2EL'9S

1pulH yoed aeQg ve
00°000°'SS IpUlH euleys) R 2
00°000'SS IpulH ueeqez Lo K4
00°2SL'¥S ipuiH IpJep ‘1€
00°000'8€ IPUIH nemseJes eunwe ebues "0¢
00'000°0S iputH esuby ‘62
00°CSL'vS IPUIH qeeze] ‘8¢
00°000°'09 IpPUtH eBusyn Je 22
00°'¥00°€ES IpUH Jexiys eiey ‘92
00°000'S9 IpUIH eBuooq iey
Wyeey Jedjjer Oy deed "Se
00°000°0S IPulH leiny lwyyez "ve
00°000°'SS IpUiH webueg tebeg €2
00°L£S°'9S IPUlH Bisieq B} uoyeuny ‘ce
9 € 2 }




Written Answers 414

CHAITRA 7, 1911 (SAKA)

Written Answers

413

66620°28'y (174 ol
00°9SE'9Y 2z ! IpulH wspiny ot
10°0S6°2S A i IpUIH By uoqures) 1soQg ‘6
oo'0lLs'e2 c } IPUIH B) Jeipnyj ewysue)y ‘8
25°L¥5°0S r4 1 IPUIH Ibfeys eays "L
00°S60°'SS 4 i IPUIH eBueupy rep ‘9
25°L¥S'0S A L IPUIH ueediig £ ‘S
96'69V'61 2 1 IPUIH BYyoRWE | k4
96'69¥'6¥ 2 1 IPUIH Jeepejepm €
96°691'6¥ e L IPUIH ninBeyepy 2
00'929'vS r4 L IPUIH Bi8BABYEW L
VIH39IN

00°022'6.'81 SS 9¢
00°000'SS A b IPUIH 1prep oq "9¢
00'000°SS 2 } IPUIH B) uoqires) jsoq ‘SE
-] S 14 € FA L




Written Answers 416

MARCH 28, 1989

Written Answers

415

00°02€'02 uug ueo tpuly e ypuy K4
00°000'S9'9 onewn IPUIH uefewey '}
3HOJVONIS

00°668'68 L Z
00'v09'Ly 2 i IPUIH 18Yys exooug 'S
00°000°2 Z — IPpUIH nemseleg eunuwep ebuesy b
000522 jee1 8uQ IPUIH utely qer ey eAlung >
00°0S6 b — IPUIH lepunwes 2
00°S6S°2y e b IPUIH ee|bunp I
Nvans

00°000'06 4 A
00°00S'2y b b IPUIH wesey 2
00°00S'LY b b IPUlH eg ueeyg uleH ejeer gt
ANV1V3Z M3N
9 S 14 € 4 b




Written Answers 418

CHAITRA 7, 1911 (SAKA)

Written Answers

417

00°000'81}°1

— jwe} iquey ) wnlipnyy feuun ‘91
00°000'CL — pwe} weJleywes 100G ‘Gt
00°000'92 — flwej reuny ahesN akeey) 34!
00°000'02 — fhwey ney ewweN nyp| ‘€l
00°000'09 — hwey weuneyoleN by 2t
00°000'88 — fwe] uele)| jeAe) enoyuood gyt
00°000°12 — fwe} |esyeley eueaejed ']
00°000°02 — fwej |leueAlsq nipuoopy 6
00°000°'0S — pwej jueuiuey jeAy luewuad 8
00'¥€9'8S — ‘6u3 (leas AL) sheq Ipnbep L
00°00S"LY 2 IPUIH lledeswy ‘9
00'9tL2'02 —op— IPUIH ulyeN Ci IZUelN OYM U A ‘S
00'¥0L'€T —op— IPUIH ieed ¥
0s2v6'ze —op— IPUtH uewsng £

9 S € 2 3




MARCH 28. 1989 Written Answers 420

Whritten Answers

419

Al

25'912'v9'61 ve
00°000'2Y ! IPUIH piep ejeyed jeiny lfeyed '82
00°000°'0% 1 pwey nddnyzoyj reep L2
00°000'0S } ey npeeN leey| "9
00°000'0€ b fhwey nliAreuuy Aunxewwog ug "Se
00°000'SE } lwe) ueAieey] uiyleuueyq ‘ve
00°000°05 ! liwre} lireAesnyy ‘€2
00°000°12 b llwey wekepn eAu| IO ee
00°000'9S ! liwey ee) ejebeweuepy 12
00°000°'09 ! ey [expliuey | eyjepeed ‘02
00°000°09 L jwej wnpueAeyzep nyireyzn ‘61
00°000°0S b hwey Aeyieney] rejjos med ‘81
00°000°.8 } iwe] ueAe|eN L)
9 4 € F4 }




CHAITRA 7, 1911 (SAKA) Written Answers 422

Written Answers

421

2s'1vs'os r4 IpulH eBuenpy ey 'S
€L°19L°LS 4 IpUIH ebeyng ed euog b
v9¥ey'es Z IPUIH Zemy 1y ibepm £3
v9¥ey'es 4 IPUIH oS UEeYS ujeH ejeep 2
v9'¥Zy'es 2 IPUIH iexnd 1y jeesy 1
VNNVS
00°000°61"€ 48

00°000°'8S 4 IPUIH iueys jeBuepy woog ‘9
00°000°EY 2 IPUIH leeeg 1) uopeep ‘S
00°000°SY "2 IPUIH ueesu| ey Geer R4
00°000'S/ rA IPUIH ebeeyng ed suog '€
00°000°SY Z IPUIH iBueprep 2
00°000'€S 4 IPUIH eAig o) n1 1@ ‘t
TVO3IN3S

9 S € r4 i




Written Answers 424

MARCH 28, 1989

Weritten Answers

423

(retieg
A'D d'OA Jiewn IPUIH uekewey ‘1
AGNVYIVHL
05°099'62'C 6

00°000°GS c IputH nngy 'S
00'1S1'8E z IPUIH UBWYSNQ BIS JEBA BIOW 4
05'226'SY Z IPUIH e WeeN oJa] euemes( g
00'28S5°0¥ 4 IpuiH leeg ueef e
00°000°05 L IPUIH Jueyey 13 Jeyo Jeyo )
VINVZNVL

ceLLIY'LL'E vi
10°0S6'CS 4 IpUlH nno PA
80°0S6CS c Ipuly ueeqez Us\ 9
9 S € e }




4268

Written Answers

Written Answers

A25

-

CHAITRA 7, 1811 (SAKA)

00°000'0S 4 I IpUIH uelySN( @3 EBqRYON g
00°000'0S 4 l IPUlH hm~,>< uey ‘G
00°000'0S i i IPUIH eezqey k4
(leues "A°1)

00°000'SE osuewn oL IPUIH uveleireyy ‘€
00°000°2S't sgewn VL IPUIH lejez yeys inpeyeg K4
00002’ L2 ww g IPUIH qyes Aessepy )
AN

00°06€2Y . - 1 ipulH qoyeg Aassepy ‘1
NVMIVL

00'09.'v9 € i

00'9S1°L L - IPUIH S ueeyg IeH eleep K4
00'¥09'€9 e i IpuiH ebaiey| uney jeesu| b
avaiNidL

9 S 4 € c 8




Written Answers 428

MARCH 28, 1989

Wnritten Answers

427

04°298'S dio euo lputH nsoQ 02
00°€01°10°C b IpUH peezy ]!
00'000'09 ! IpulH eisted ey yoyeuno '8l
00°000'69 oNeN—N IPUH (leues A1) ey ueyy) L)
00°000'0S b IpulH [eliemuey 9}
00°000'0S } IpuH ysizees ‘Sl
00°000°SY b IpUH ouey eyyo 84!
00°000'0S b IpUlH Zemy 1y ibep ‘€l
00°SP2'02'S 4 ysiybu3 Jepini eyed ey 4!
00°000'09 ! IpulH opuewwo) gy
00°000°09° b IputH telepy LUptey "0l
00°000°09 b IpUH eley ‘6
00'028'LL b IpuIy ejesepy eydMIN '8
00°000°09 ! IpUIH uejIyy 1Y uoseyy L
9 14 € 2 '




Wrilten Answers 430

CHAITRA 7, 1911 (SAKA)

429  Written Answers

00'000'09

b IPUIH qeeze) ‘ve
00'8680°'22 dijo eesyy IPUIH qiieYS ezip ‘€8
00°204'EL dio om. IPUIH 1seny Buiked ‘2e
ov'ese'Ll dijo euQ IPUIH Auoyjuy Jeqgyy sewy L
96'810'9 dyo euQ IPUIH iinewuep "0g
000000 anew—n IPUIH wexus 62
0000009 } IPUIH rexqys eiey ‘82
8LE8l's dipo euQ IPUIH eAue)| Inyoy 22
sy'oEY's: dijo euQ IPUIH lypewes 74
ECEVO'9 dijo euQ IPUIH ujGeN 'S
£8°LSS'S dijo euQ IPUIH lexeuy 've
11'160'9 dijo euQ IpulH ejemeg nifeg "€2
S1°008°0} dijo om) IPUIH izeeq (<4
8y'9EY'S dipo eup IPUIH ouoQ wnH 12
9 4 € r4 L




Written Answers 432

MARCH 28, 1989

Written Answers

431

00'192'82°L

b IPUIH sewe] 8v
00'ivY's di10 euo IPUIH ueWILqY Ly
002¥9'S9’E b ‘Bueg eljeA feley "oF
00'69L'01 dioom) IPUH zeeg ‘Sv
00°058'8 diid 8uQ IPUIH ueAred N 44
00°000'0S ! IPUIH eueIRYD 124
00°000'0S b IPUIH e) uoques 1soQ K24
00°000'09 L IPUIH leGepneg i34
00°000°0S b IPUIH ueeqez Uep "o
00°000'09 b IPUIH 137 "6€
00°02.'L dijo euo IPUIH weeN :>
00'000'¥1°1 € IPUIH emseleg euwnp ebuen "LE
00'062'6.'2 b IPUIH Zepuy "9¢
00'9L¥'LEC b IPUIH looyd ey zebey "SE

9 v € 4 b




Written Answers 434

CHAITRA 7, 1911 (SAKA)

433  Written Answers

00°000°0S'9

i pPutH remued e
00'000'05'9 b IpuiH ysee)| 4
00'0SE'6E"L } IputH yeqng 1
H'S'SN
00°05.°22°01 -
00°000'00°2 oew—n IpuIlH (e s "Al) leseyg eyep K4
00°0S.°L2'E - IpulH ejesey YoIN 1
vsn .
9¥'99S5'v8'9Y 12
00°000°£9 l ‘Bueg elemijnge’y IS
vLiNnO1vd
00°000°CS A jwej weylunyew
nyyel 3 ueyjueysning u3j ‘05
00°000°0S i lwej UBAeley ] uijiewseyd 6
9 14 € 4 4




MARCH 28, 1989 Written Answers 438

435  Whritten Answers

00°0SE'6S'E6 Sl
00°000'S.'9 b IPUH ebekey upig om ‘Sl
00°000°00'9 b ew weseyjueuy g4
00°000'09'9 b nbnje Iysniy wekemg '€l
00°000°09°9 b nBnje ereys 2t
00°000'09'9 b IPUIH espeey b
00°000°0S'9 } IPUIH yedysnd ]
00°000°S.'9 b IPUIH elpu| IN ‘6
00°000°0S'9 b IPUIH pe|ny '8
00°000'00'9 b fwey leBeyuaey eiopepey L
00°000°05'8 b IPUIH esue( eoue( "9
00°000°00'9 I IPUIH eije) feliejuy 'S
00°000°0S'9 § IPUIH oypjeq exuey sedd 8 4
9 4 £ r4 b




Written Answers 438

CHAITRA 7, 1911 (SAKA)

Written Answers

- 437

1S LS50S I IPUIH sAeq 1pnBiepy ‘1
(SYHAVW) VIAVISODO0A

00°09¢'eY onep—n "‘Bug sAeq ipnbrepw ‘4
NVHI

G/°180'99 ! ‘Bug sAeq ipnbrew ‘I
IONVHA

o¥'8es'lo 1 IpUIH Awemg '}
MYHYWN3A

00°02S'SL'L A

00'092'LS i IPUIH woosepy i/
00°09.2°LS I IPUIH eARsS ypsy '}
WVYNL3IA

9 14 € r4 }




MARCH 28, 1989 Written Answers 44

Written Answers

439

02°'ees'8L°L

4 ey nsued jepeeyy L
00°000'ES I lwe ) [eUUNN NYlewelD) ‘9
06°¥1€'00'} 2 ey rewun wejjepesos 'S
0¥"'902'S.'} 14 ey lebewnseyy v
00°669°29°1 14 hwey weyieqes ewwebueyy ‘€
00'SL6'Z 1 e nbBueiny niO weuep A
00'S16'L b Ihwej Wewn3jwny “}
(SYHQVN) ¥XNV IHS
SL'€9L'61 uud ueol IPUIH eyds|g euuMm 0
(VLLNOTVD) ONVINIL

15°298'2L |
00°12€'22 onep—n IPUIH pooypuiqoy ey fey 4
ViiNOTVO
9 14 € 2 b




Written Answers 442

CHAITRA 7, 1911 (SAKA)

Written Answers

441

00'5e6'2L2'L 'wej wehysig niny ‘02
00'910'€0'1 jiwej lquey) eAuied iquwey) euuiy) 61
00°005'26 ey weleyweg eloog ‘81
00°0s2'9¢2'| jwej UeAig|ey] uiylewsreyq ‘21
ob'199's2’L jiwej wesnyiyoreN uby k]
09°2S6'€0°} fhwey eyleyey] iejjosied ‘Sl
00°'001°0¢ ‘Bug einjueApy e|bunp Azein ‘vl
S0'656'8Y° L fwej ueieiie|ep ‘€l
00°'S526'8V'} e} veuue refeuund 4!
oLLLV'LE "Bug sheq 1pnbren b
00'8c2'€0’t ilwej reeuund esypuep ‘ot
05'89%'20°} jlwey weAlsg u3j reuuy ‘6
00'¥15'86 fhwe) wekeypn AU} nIO ‘8
9 € c 8




MARCH 28, 1989 Written Answers 444

443  Written Answers

68°6v¥'66'22

60'¥EZ LY’ ey reneyd ppied ‘22

00'SE6°L2') liwe) Aieiq uiliprey IO 12
9 £ 2 L




445  Written Answers
2nd T.V. Channel at Hyderabad

3697. SHRIT. BALA GOUD: Wili the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there is any proposal to
provide asecond T.V. channel at Hyderabad
in view of the new T.V. studio opened there;

(b) if so, the details thereof and the time
by which it will be set up; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a)to (c). Asperthe
approved scheme under the Plan, the sec-
ond channel service was planned to be intro-
duced in the metropolitan cities of Delhi,
Bombay, Calcutta and Madras only. No
funds have, therefore, been allocated under
the Seventh Plan for introduction of similar
service in any other city.

Low Power Transmitters in A.P. In
Saventh and Eighth Plans

3698. SHRIT. BALA GOUD: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the number of Low Power T.V.
Transmitters proposed to be set up in
Andhra Pradesh during the last year of
Seventh Plan (1989-90) and firstthree years
of Eighth Plan (1990-93),

(b) the percentage of area and popula-
tion to be covered by these stations; and

(c) the percentage of area and popula-
tion likely to be covered by the end of Eighth
Plan?

THE MINISTER OF PARLIAMEN-
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TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) to (c). During
the remaining period of the Seventh Plan,
one high power transmitter, three low power
transmitters and two TV transposers are
envisaged to be set up in Andhra Pradesh.
Besides, one more high power transmitter
envisaged to be set upinthe State, underthe
Seventh Plan, is expected to be commis-
sioned during 1990-91. On commissioning
of these transmitters, TV service is expected
to be available to about 66% area and 77%
population of Andhra Pradesh compared to
the present coverage of 49.7% area and
65.7% population.

It is not yet the stage to firm up the VIII
Plan proposals for Doordarshan.

Work-Load in Telecom Factory, Cal-
cutta

3699. SHRIATISH CHANDRA SINHA:
Will the Minister of COMMUNICATIONS be
pleased to state:

{a) whether the work-load of the Tele-
com Factory, Calcutta, has fallen sharply
due to non-availability of raw materials, etc;

(b) whether a large number of workers
in the factory has been rendered jobless or
surplus as a result thereof; and

(c) the action proposed to be taken to
increase the work-load in the factory imme-
diately?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir. The
work-load has not fallen due to non availabil-
ity of Raw materials.

(b) Does not arise.

(c) Some new products like Pay-
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phones, CD Cabinets etc., are to be manu-
facture at Telecom Factory Calcutta.

Production of Pesticides

3700. SHRI P.R. KUMARAMANGA.-
LAM: Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is shortage of pesti-
cides largely due to exports; and

(b) the production of different pesti-
cides and their exports during the last three
years?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) No, Sir.

(b) Production and exports of pesti-
cides during the last three years are as
follows:

Production Quantity in Tonnes
1985-86 54.92
1986-87 56.30
1987-88 56.92
Exports Value in Crores Rs.
1985-86 39.77
1986-87 34.92
1987-88 40.38

Policy on Newsprint Distribution

3701. SHRI AJOY BISWAS: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased 1o state:

(a) whether Government have formu-
lated a new policy on newsprint distribution;
and
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(b) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) No, Sir.

(b) Does not arise.

S.T.D. Facllity for Bhawani Patna In
Orissa

3702. SHRIJAGANNATH PATTNAIK:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is any proposal to
connect Bhawani Patna in Orissa with
S.T.D. facility; and

(b) if so, the progress made so far and
when the work is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) At present, an emergency earth
station has been provided at Bhawani-Patna
through which an Operator Trunk Dialling
(OTD) Circuit has been provided. A regular
earth station willbe provided and STD facility
given by March 1990.

Power Connections Under R.E. Pro-
gramme

3703. SHRIJAGANNATH PATTNAIK:
Will the Minister of ENERGY be pleased to
state:

(a) whether the Planning Commission
had conducted a survey in regard to the
major difficulties such as frequent power
interruptions, fluctuations in voltage,
absence of repair and delay in providing
connections etc., being experienced by
those who have been provided power con-
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nections in rural areas under the rural elec-
trification programme;

(b) if so, the outcome thereof; and

(c) the action proposed to be taken by
Government thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(@) No survey has been conducted by the
Planning Commission in the recent past.

(b) and (c). Do not arise.
Industries Established in Punjab

3704. SHRIKAMAL CHAUDHRY: Will
the Minister of INDUSTRY be pleased to
state:

(a) the total number of industries set up
in Punjab during the last three years;

(b) the number of persons employed in
those industries;

(c) whether any new industry in likely to
be set up in Punjab during the remaining
period of the current Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) Under
the provisions of the Industries (Develop-
ment & Regulation) Act, 75 industrial li-
cences were granted during 1986 to 1988 for
Punjab. Out of these, 20 industrial licences
were for “Carry-on-Business”. It generally
takes about four tofive years for an industrial
project to fructify. Gestation period, how-
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ever, varies from industry to industry. As
such the above industrial licences would be
at various stages of implementation.

(b) Monitoring of the progress of im-
plementation of industrial licences issued is
done by the State Government and the
Administrative Ministry/Department con-
cerned. Information regarding actual num-
ber of persons employed, is not, centrally
maintained in the Secretariat for Industrial
Approvals, Ministry of Industry.

(c) Yes, Sir. 47 letters of intent have
been issued during 1988 and January, 1989
for setting up of industries in Punjab.

(d) Details, such as name and address
of the undertaking, location of the unit,
item(s) of manufacture and capacity etc. in
respect of all letters of intent issued are
published regularly in the ‘Monthly Newslet-
ter' by the Indian Investment Centre. Copies
of this publication are being sent to the
Parliament Library regularly.

Export of Motor Cycles

3705. DR. PHULRENU GUHA: Willthe
Minister of INDUSTRY be pleased to state’

(a) whether a number of countries have
shown interest in the import of motor cycles
from India: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). During the year 1988, following exports
have been reported by majer manufacturers
of Motorcycle/mopeds:
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Name of the Manufacturer Qty.
1. Mrs. Enfield India Ltd. (50 cc and 350 cc motorcycles) 911
2.  Ms. Escorts Ltd (Rajdoct motorcycles) 14
3.  M/s. TVS-Suzuki Ltd (Mopeds) 5000
4. Mss. Atlas Auto Industries Ltd (Mopeds) 400
5.  M/s. Hero-Honda Motors Ltd (Motorcycles) 10

These vehicles have been exported to UK,
Japan, Luxemburg, Finland, Sweden,
France, Nepal, Denmark, W. Germany,
Netherlands, Bangladesh, Australia, Hun-
gary, Togo, Tunisia, Egypt, Sri Lanka.

Vacancies in Music Section of Air
Vadodara

3706. SHRI RANJITSINGH
GAEKWAD: Willthe Minister of INFORMA-
TION AND BROADCASTING be pleased to
state

(a) the details of the sanctioned posts in
the Music Section of Air Vadodara as on 31
December 1970, 31 December 1980 and 31
December 1988;

(b) the details of the existing vacancies
and the period thereof;

(c) whether there is an acute shortages
of staff in the Music Section and the pro-
grammes fixed for Baroda lapse due to
shortage of music staff; and

(d) the steps taken to fill up the existing
vacancies of artists in AIR, Vadodara?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). The
details of the sanctioned posts and existing
vacancies in Music Section of All India
Radio, Vadodara have been given in the
statement below.

(¢) No, Sir.

(d) The recruitment action for filling up
various vacant posts has been taken.

STATEMENT

A. Details of sanctioned posts in the Music Section of All India Radio, Vadodara:

As on date Sanctioned post

31.12.1970 1. Producer — 1
2.  Composer — 1
3. Instrumentalists — 16

31.12.1980 1. Producer - 1
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As on date Sanctioned post
2.  Composer — 1
3.  Instrumentalists — 15
31.12.1988 1. Programme Executive Music — 1
(converted from Producer’s post)
2.  Composer — 1
3.  Instrumentalists —_ 10

B. Details of the existing vacancies and since when:

Name of the post Number of post Since when vacant
Composer 26.11.1987
Programme Executive 01.01.1988
Instrumentalists () 21.06.1984

(i)  26.01.1986
(i)  27.03.1987
(v)  04.08.1987

(v) 16.01.1989

Foreign Collaboration Proposais

3707. SHRI SYED SHAHABUDDIN:
Willthe Minister of INDUSTRY be pleased to
state:

(a) the number of foreign collaboration
proposals approved during 1988,

(b) the number included therein which
involve foreign capital investment;

(€) the number of proposals approved
in 1986, 1987 and 1988 which have become
operational on 1 January, 1989;

(d) whether most of the proposals
envisage collaboration with European coun-
tries, namely Federal Republic of Germany
(FRG), France, ltaly, Switzerland and U.K.
apart from U.S.A. and Japan; and

(e) if so, the percentage of each ot tiiese
countries, year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). During the year 1988, 926 foreign col-
laboration proposals were approved by the
Government. Out of these, 282 involved
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foreign capital investment.

(c) Total number of foreign collabora-
tions approved during 1986, 1987 and 1988
are 957, 853 and 926 respectively. Follow up
of the approvals and monitoring of their
implementation is the responsibility of the
Admn. Ministries. Nn centralised informa-
tion is available about the number of foreign
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collaborations which have become
operational on 1 January, 1989.

(d) and (e). A statement showing the
country-wise break-up of foreign collabora-
tion approvals in respect of FRG, France,
Italy, Switzerland and U.K., USA and Japan
during the period 1986-88 and their respec-
tive share thereof is given below.
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lssue of Commemorative and Postage
Stamps

3708. SHRI SYED SHAHABUDDIN:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the personalities/events/institutions
which were proposed for commemoration by
the issue of commemorative special post-
age stamps in 1988 but were not included in
the programme; and

(b) the programme for issue of such
stamps during 1989 as has been finalised so
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far?

THE MINISTER OF STATE IN THE
MINISTER OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The informa-
tion is being collected and will be laid on the
Table of the House.

(b) Information in regard to commemo-
rative/special postage stamps already is-
sued so far during 1989 is given in the
statement-l below. The tentativé pro-
gramme for issue of such stamps during
1989 finalised so far is given in the state-
ment-ll below.

STATEMENT- |

Commemorative/Special Postage Stamps already issued so far during 1989

1. 02.01.89
2. 02.01.89
3. 10.01.89
4, 11.01.89
5. 17.01.89
6-9. 20.01.89
10. 31.01.89
1. 8.02.89
12. 13.02.89
15. 15.02 89

14, 08.03.89

Harekrushna Mehtab

Mannathu Padmanabhan

Lok Sabha Secretariat

State Museum Lucknow

Baldev Ramji Mirdha

India-89 (World Philatelic Exhibition)
Don Bosco

3rd Cavalry

Dargah Sharif, Ajmer

President’s Review of the Naval Fleet.

B.G. Kher
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STATEMENT- i
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Tentative stamp issue programme for rest of 1989

Sl. No. Name Tentative vate
1 2 3
March
1. Laxman Nayak 29th
2. Rao Gopal Singh of Kharwa 30th
April
3. Raj Kumari Amrit Kaur 13th
4. S.D. Kitchlew 13th
5. Aliahabad Bank 24th
6. Bishnu Ram Modhi 24th
7. Punjab University, Chandigarh fo be decided
8. Sydenham College, Bombay to be decided
May
9. Sankaracharya agth
10. Asaf Ali 11th
1. Military Farms to be decided
June
12. DAV Movement 1st
13. Kirloskar Group of Industries 20th
14, Dakshin Gangotri PO 21st
15. Indian Cinema to be decided
16. Sayaiji Rao Gaekwad lll to be decided

462
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1 2 3
July

17. CRPF to be decided
August

18. Mohun Gagan Athletic Club/Football 18th

19. Namakkal Kavignar 24th
September

20. Dr. S. Radhakrishnan 5th
October

21. Shyamji Krishan Verma 4th

22. Wild Life 6th

23. Acharya Marendera Deviji 31st

24. Epilepsy Conference to be decided
November

25. Acharya Kriplani 11th

26-27. Pt. Jawaharlal Nehru 14th

28. Sir Gurunath Bowoor 20th

29. Walchand Hirachand 23rd
December

30. Balkrishna Navin 8th

31. Sunder Lal Sharma 20/21st

32. Kamal Ataturk to be decided

33. Folk/Tribal Dances/Arts of India to be decided
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Electrification of Villages in Jalsalmer,
Rajasthan

3709. SHRI VIRDHI CHANDER JAIN:
Will the Minister of ENERGY be pleased to
state:

(a) the number of villages in Jaisalmer
district of Rajasthan electrified so far under
the rural electrification programme;

(b) the number of proposals for electri-
fication of villages in Jaisalmer district sent
by the Rajasthan State Electricity Board to
Union Government under rural electrifica-
tion programme which are still under consid-
eration;

(c) whether the headquarters of Jais-
almer district is not connected with 132 K.V.
line;

(d) if so, the schemes formulated and
steps taken therefor; and

(e) the time by which 132 K.V. line
would be connected to Jaisalmer?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAl):
(a) In Jaisalmer district of Rajasthan, 83
villages have been electrified by the end of
February, 1989.

(b) No proposal is pending with Rural
Electiification Corporation for financial as-
sistance for rural electrification programme.

(c) to (e). At present Jaisalmer is not
connected to the 132 KV transmission sys-
tem of Rajasthan and power to Jaisalmer is
fed over 33 KV lines. The proposal for estab-
lishment of 1x6 MVA, 132/33 KV sub-station
at Jaisalmer and construction of 132 KV
Pokaran-Jaisalmer S/C line was covered by
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Rajasthan State Electricity Board in their
Seventh Plan Project Report for transmis-
sion and transformation works. This project
report at an estimated cost of Rs. 9121 lakhs
has been accorded techno-economic clear-
ance of Central Electricity Authority. The
work cn the 132 KV lines are taken up by
Rajasthan State Electricity Board in a
phased manner depending upon inter-se
priority fixed by the Board and the resources
available with them.

Additlonal Transmission line from
Singraull

3710. SHRI VISHNU MODI; Will the
Minister of ENERGY be pleased to state:

(a) whether the existing transmission
lines from Singrauli inadequate to evacuate
power when Singrauli power station works to
its full installed capacity; and

(b) if so, the steps taken or proposed to
be taken to provide additional transmission
lines?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALP NATH RAI):

(a) No, Sir.
(b) Does not arise.

Allocation of Power of Rajasthan from
Central Power Stations

3711. SHRI VISHNU MOD!: Will the
Minister of ENERGY be pleased to state:

(a) whether the allocation of power of
Rajasthan from Central Power Stations has

been reduced considerably;

(b) if so, the reasons therefor; and

(c) the details of the criteria adopted for
allocation of power to various States/Union
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Territories from the Central Power Stations ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF POWER IN THE MINIS- .

TRY OF ENERGY (SHRIKALP NATH RAl):
{a) to (c). There is no reduction in the firm
allocation to Rajasthan from the Central
Power Stations. The supply of power to
Rajasthan from out of the ‘unallocated’ por-
tion has varied from about 7% to about 20%
during the currentfinancial year sofar, keep-
ing in view the relative power position in the
various States/Union Territories of the Re-
gion.

The criteria adopted for the allocation of
power from the Central Stations are shown
in the statement below.

STATEMENT
Central Sector Thermal Power Projects

(i) 15% power is keptunallocated at
the disposal of the Centre to
meet the urgent requirements of
individual States in the Region
from time to time,

(i) 10% power is allocated to the
“Home State” in which the power
station is located,

(i) The balance 75% power is dis-

tributed amongst the beneficiary

' States in the Region, including

the “Home State”, in accordance

with the energy consumption by,

and the Central Plan assistance

to, the States during the last five

years. The needs of the Union

Territories are also met by ap-
propriate allocation.

Central Sector Hydro-Electric Power
Projects

(i) 15% of the generation capacity

MARCH 28, 1989

Written Answers 468

is kept as “unallocated” at the
disposal of the Central Govern-
ment fo be distributed within the
Region or outside, depending
upon overall requirements;

(i) The *Home State”i.e. where the
project is located is supplied
12% of power from the energy
generated by the powaer station,
free of cost. The ‘energy gener-
ated’ figures for the purpose is
calculated at the bus-bar level,
i.e. after discounting the auxil-
lary consumption but without
taking into account the transmis-
sion line losses; and

(ii) The remaining power (73%) is
distributed between the States
of the Region (including the
*Home State”) on the basis of
Central assistance given to vari-
ous States in the Region during
the last five years and on the
basis of consumption of electric-
ity in the States in the Region in
the last five years, the two fac-
tors being given equal weight-
age.

Funds Raised by ONGC from Japanese
Capital Market

3712. DR. KRUPASINDHU BHOI: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the total amount raised by the Oil
and Natural Gas Commission from Japa-
nese capital market during the last three
years;

(b) whether the Oil and Natural Gas
Commission has taken steps to raise more
funds from Japanese capital market; and

(c) it s0, the projections made therefor
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for 1989-907?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHM ADUTT): (a)to (c).
During the last three financial years, Oil and
Natural Gas Commission has raised in the
Japanese Capital market different loans for
atotal of about Yen 74 Billion. Oil and Natural
Gas Commission also proposes toissue 2nd
Samurai Bond shortly. The projections for
the year 1989-90 are yet to be finalised.

Expansion of Petroleum Sector in
Eighth Plan

3713. DR. KRUPASINDHU BHOI: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state the details of
the various schemes drawn up for the ex-
pansion of petroleum sector in the Eighth
Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): Details
of schemes for expansion of the petroleum
sector in the Eighth Five Year Plan have not
yet been finalised.

Investment in Petrochemical Sector

3714. DR. KRUPASINDHU BHOI: Wil
the Minister of INDUSTRY be pleased to
state:

{a) whether Government have a pro-
posal to give major thrust to the petrochemi-
cal sector during the Eighth Plan; and

(b) if so, the total investment proposed
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to be made in this sector in the Eighth Plan?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) Yes, Sir.

(b) The Eighth Five Year Plan is yet to
be formulated.

Setting up of Telephone Exchanges
during Seventh Plan

3715. SHRI HARIHAR SOREN: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of telephone exchanges
set up in different States during the last three
years;

(b) whether Covernment propose to set
up more telephone exchanges under the
tele-communication programme for the
Seventh Plan; and

(c) if so, the number of telephone ex-
changes proposed to be set up during the
remaining period of the Seventh Plan, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) About 2267
telephone exchanges were set up in differ-
ent States during the last three years.

(b) Yes, Sir.
(c) The number of exchanges planned

to be set up during 1989-90 is given in the
statement below.

STATEMENT

Number of Exchanges Planned to be set up during 1989-90 in various States

1. Andhra Pradesh

2. Bihar

60

20



471  Whitten Answers MARCH 28, 1989 Written Answers 472

3. Gujarat 80
4 Jammu & Kashmir 10
5. Karnataka 170
6. Kerala Nil
7. Madhya Pradesh 45
8. Maharashtra 152
9. North Eastern States (Manipur, Meghalaya, Tripura,
Mizoram,Nagaland and Arunachal Pradesh) 15
10. Assam 30
1. Haryana 60
12. Himachal Pradesh 25
13. Punjab 45
14. Orissa 40
15. Rajasthan 75
16. Tamil Nadu 53
17. Uttar Pradesh 75
18. West Bengal 25
19. Delhi U.T. 6
Tyre and tube industry in Orissa in proved a proposal to set up a tyre and tube
collaboration with USSR industry in QOrissa in collaboration with
USSR;
3716. SHRIHARIHAR SOREN:
SHRIMAT!| JAYANTI PAT- (b) if so, the site selected therefor;
NAIK:

(c) the cost of the plant; and
Will the Minister of INDUSTRY be
pleased to state:
(d) the expected time of its commercial
(a) whether Government have ap- production?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) Gov-
emment have not received any proposal to
set up a tyre and tube industry in Orissa in
colfaboration with USSR.

(b) to (d). Do not arise.
[ Translation}

Setting up of Public Sector Undertaking
in Madhya Pradesh

3717. SHRIMAHENDRA SINGH: Wil
the Minister of INDUSTRY be pleased to
state:

(a) whether Union Govermment pro-
pose to set up any public sector undertaking
in Madhya Pradesh in the near future; and

(b) i so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) There is no proposal
to set up any Central Public Sector Under-
takings in Madhya Pradesh in the remaining
period of the Seventh Plan period.

(b) Does not arise.

Setting up of Petrochemical Complex in
Madhya Pradesh

3718. SHRIMAHENDRA SINGH: Wil
the Minister of INDUSTRY be pleased to
state:

(a) whether Madhya Pradesh Govern-
ment have requested for setting up a petro-
chemical complex in the State based on the
natural gas from Bombay High; and

(b) if so, the present position thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) Yes, Sir.
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(b) Decision on such cases is taken on
techno-economic considerations.

Allotment of LPG Agency in Tamiuk,
West Bengal

3719. SHRI SATYAGOPAL MISRA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to refer to the
reply given on 6 April, 1988 to Unstarred
Question No. 5684 ragarding LPG agency at
Tamluk in District Midnapore, West Bengal
and state:

(a) whether a regular LPG dealer has
been appointed there;

(b) i not, the reasons for delay; and

(c) when a regular LPG dealer will be
appointed there?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(). Letter of Intent in respect of this distribu-
torship has been issued on December 28,
1988.

(b) Does not arise.

Auto Dialling Facility for Local Calis in
Satara District, Maharashtra

3720. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whetherthe subscribers of Wai area
under Satara district in Maharashtra have tc
depend upon telephone exchange for their
local calls causing hardships to them;

(b) whether Government have received
any requests to provide auto dialling facility
for local calls to the subscribers oi Satara
District; and
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(c) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir, Wai
being a Manual Exchange, local calls are put
through by telephone exchange operators
as in case of any other manual exchange.

(b) No specific request has been re-
ceived.

(c) There are a number of manual
exchanges in Maharashtra Circle with ca-
pacity more than that of Wai which are yet to
be automatised. In Satara District there are
6 manual exchanges to be automatised.
These willbe automatised intheirturn during
the Eighth Plan period.

Waiting List for Telephone Connections
at Bhuinj in Maharashtra

3721. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whetherthareis along waiting list for
telephone connections in Bhuinj area under
Satara District of Maharashtra;

(b) if so, the details thereof as on 15th
March, 1989;

(c) whether there is a proposal for
expansion of the existing capacity of tele-
phone exchange at Bhuinj; and

(d) if not, how Government propose to
wipe out the waiting list?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). Ason
15.3.89, 66 persons are on the waiting list for
telephone connections in Bhuinj under Sa-
tara District of Maharashtra. All these appli-
cants are in General category.
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(c) and (d). The present 45 lines ex-
change is proposed to be expanded by 45
lines during the year 89-90 which will give
relief to about 40 waiting list subscribers.
The remaining applicants shall be provided
with telephone connections in early Eighth
Plan period after augmentation of the Ex-

change capacity.
Opening of Post Offices in Villages

3722. SHRI KAMLA PRASAD SINGH:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether during the Sixth Plan it was
targeted to extend the postal and telecom-
munication services to all parts of the coun-

try;

(b) if so, whether the target has been
achieved and all villages with population of
1000 and above provided with post offices;

(c) if not, the details of the villages in
Jaunpur district of Uttar Pradesh having
population of 1000 and above which have
still not been provided with post offices; and

(d) the steps taken to open post offices
in such villages?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The Sixth Plan
(1980-85) envisaged (i) opening of 8000
new post offices and (i) provision of tele-
communication facilities to practically all the
villages with a population of 5,000 inordinary
areas and 2500 or more in hilly/backward
areas depending upon feasibility.

(b) 85.25% of the postal targets and
93% of the telecom. targets were achievad.
Post Offices are opened on the basis of a
grouped population 3,000 in rural areas and
1500 in hilly/ribal areas, subject to the near-
est available post office being not nearer
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than 3 Kms. A single village with a population
of 1,000 does not by itself constitute a unit for
opening of a Post Office.

(c) and (d). The Information is being
collected and will be laid on the Table of the
House.

Departmental S.T.D. Call Offices in
Delhi

3723. SHRIMATI D.K. BHANDARI;
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether some departmental S.T.D.
call offices have been set up in Delhi;

(b) if so, the details regarding function-
ing of these offices;

(c) whether Government propose to set
up more such offices in Delhi in future;

(d) if so, the details thereof and if not,
the reasons therefor;

(e) whether Government propose to set
up such offices in other States also; and

(f) if so,the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) to (f). The
information is being collected and will be laid
down on the Table of the House.

Award for T.V. Serials on Educational
and Cultural Values

3724. SHRIMATI D.K. BHANDARI:
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) whether Government propose to
award best serial shield to T.V. Serials for
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their educational and cultural values;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the steps taken or propésed to
encourage the producers of such T.V. Seri-
als? '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) to (d). A
scheme already exists in Doordarshan un-
derwhich awards (Cash awards and running
shields) are given to various categories of
programmes, including programmes on
educational and cultural themes, produced
by Doordarshan. It is also envisaged to
bring sponsored programmes produced by
private producers under this scheme.

Registration of Titles

3725. SHRI SYED SHAHABUDDIN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of applications for reg-
istration of titles pending with the Registrar of
Newspapers of India on 1st January 1986,
1st January, 1987 and 1st January, 1988;

(b) the number of fresh applications
received during 1986, 1987 and 1988;

(c) the number of applications disposed
of during 1986, 1987 and 1988; and

(d) the number of fresh titles registered
during 1986, 1987 and 19887

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT):
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1986 1987 1988
(a) Nil@ 654 657
b)  15,008@ 14,659 15,283
) 14,354 14,656 15,229
(d) 6,246 7,511 7,625

@ Although the Title cell had no application pending as on 1.1.1986, some applications were
in the pipeline. The same were received in the Title Cell after 31.12.1985 and treated as fresh

receipts for the year 1986.
Accidents in Mines of BCCL

3726. SHRIR.P.DAS: Willthe Minister
of ENERGY be pleased to state:

(a) the number of persons killed in
accidents in the mines of the Bharat Coking
Coal Limited since nationalisation, particu-
larly, in the East Basseniya Colliery;

(b) the number of cases where depend-
ents of the deceased were given employ-
ment and the cases where employment was
not given ; and

(c) the reasons for denying employ-
ment to them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFER
SHARIEF): (a) Inall, 829 persons have died
duetoto accidents inthe mines of the Bharat
Coking Coal Limited since nationalisation,
Of these, six persons died in East Bassuriya
Colliery between 1973 and as of now.

(b) and (c). As a policy, the coal compa-
nies do provide employment and other reha-
bilitation assistance to dependents of those
who die in accidents, except in cases where
there is succession dispute or dependents,
being minor, cannot be offered employment

immediately. In such cases also, on resolu-
tion of the dispute and the minor having
come of age, jobs are provided at appropri-
ate time. In case of East Bassuriya Colliery,
employment has been given in four cases; in
one case nobody has turned up to claim
employment. in the sixth case, relating to an
accident of 1973, the dependent of the de-
ceased employee was only of five years of
age at the time of the accident. He has now
come of age and his case for employment is
being processed by the company.

[ Translation)
Increasa in Price of DMT/PTA

3727. SHRI DINESH GOSWAMI :
SHRI BALWANT SINGH RA-
MOOWALIA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the financial burden on the
polyester staple fibre and yarn industry has
increased due to the recent increase in
prices of Di-methy! Terepthalye and Purified
Terepthalye Acid (DMT, PTA);

(b) whether ployester staple fibre in-
dustry had to bear additional financial bur-
den due to the increase in prices of theseé
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commodities a few months back as well:

(c) whether Government propose to
take some effective steps to check the con-
tinuous increase in the prices of this raw
material; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a)and (b). The DMT and
PTA manufacturers increased their selling
prices more than once between August,
198810 February, 1989. This in turn resulted
in increase in cost of production of polyester
staple fibre, ployester filament year etc.

(c) and (d). Effective from March 1,
1989 the import duty on paraxylene has
been reduced and as a sequel to this, the
DMT and PTA manufacturers have reduced
their selling prices recently to some extent.

[English]

Shortage of raw materials for Zinc
Sulphate Industry

3728. SHRI VISHNU MODI: Will the
Minister of INDUSTRY be pleased to state:

(a) whether Zinc Sulphate Industry is
facing acute shortage of raw material like
Zinc Ash; and

(b) if so, the steps taken or proposedto
be taken by Government to make available
adequately the raw materials to the Industry
on reasonable rates?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL DEVEL- .

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes,
Sir, there have been reports about shortage
of Zinc Ash.

(b) Import of Zinc Ash which is a main
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raw material for Zinc Sulphate Industry has
been allowed under OGL, Custom duty on
Zinc Ash has also been reduced.

Diversification of Business by Peetless
General Finance and Investment
Company

3729. KUMARI MAMATA BANERJEE:
Willthe Minister of INDUSTRY be pleased to
state:

(a) whether the Management of the
Peerless General Finance and Investment
Company Limited is trying to close its main
and original business of small savings and
diversifying into various fields;

(b) if so, the fields in which the Com-
pany is trying to make a dent;

(c) whether the Company has sought
permission from Government in this regard
and whether the permission has since been
granted; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) to (d).
Necessary information is being collected
and will be laid on the Table of the House.

12.05 hrs.

(Interruptions)
[English)]

MR. SPEAKER: | have allowed not
anybody.

(Interruptions)

PROF. MADHU DANDAVATE (Ra-
japur): We are keeping quiet. Please bring
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the House to order and then we will raise the
procedural point.

MR. SPEAKER: Only you are keeping
quiet and not others.

(Interruptions)

SHRIBASUDEB ACHARIA (Barkura):
We are keeping quiet. Gall one by one.

PROF. MADHU DANDAVATE: | will
open my mouth when you call me. Please
bring the House to order. (Interruptions)

MR. SPEAKER: How am lto do it? All
of you are shouting.

PROF. MADHU DANDAVATE: They
are Ruling Party Members. They have no
responsibility for conducting the House?
What is the Parliamentary Affairs Minister
doing? Has he no responsibility to help you
in conducting the House? | want to ask has
the Parliamentary Affairs Minister no re-
sponsibility to help the Speaker to conduct
the House? (Interruptions)

KUMARI MAMATA BANERJEE
(Jadavpur): Youare notour guardian. (/nter-
ruptions)

PROF. MADHU DANDAVATE: | as-
sure you, | will take the responsibility for
maintaining order as far as Opposition
Members are concerned. Ask the Parlia-
mentary Affairs Minister to take the respon-
sibility for the Ruling Party Members.

MR. SPEAKER: Allright. One by one...

(Interruptions)

MR. SPEAKER: What a spectacle, my
God!..

(Interruptions)
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MR. SPEAKER: Ithink | should adjourn
the House now. Should | adjourn the House,
If you don't want to work? Nobody wants to
work here.

SHRI BASUDEB ACHARIA: We want
to work. (Interruptions)

MR. SPEAKER: Without rhyme or
reason, points of order or disorder, all the
time are there. | can settle anything within
the bounds of the rules. Thatis what | can do.
Ifyou justchange therules and say thatthere
should be afree for all, it might be all right for
you. But what can 1 do?

(Interruptions)

MR. SPEAKER: |do not know what is
going to happen in Tamil Nadu or anywhere
else; | only know what is going to happen in
the Parliament here. That is my responsibil-
ity. And the simple thing is that any point of
order or anything else from any side can be
done withinthe bounds of the rules. But ifyou
do not listen and you just want to shout and
think that whatever you say is right, then it is
up to you.

(Interruptions)

AN HON. MEMBER: We agree with
you.

MR. SPEAKER: You do not agree; you
agree when you need it. All right, sit down
now.

Now, let us see what it is. | will ask
somebody, if he is allowed to speak by
others, to say what he wants and what he
puts under the rules. I will first ask him, under
what rule, what section he is going to do it. If
it is permissible under the rules, | will allow
that, otherwise | will disallow that. So simple
it is. But if you go on shouting, | have no
choice except to adjourn the House and go
to my chamber.
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(Interruptions)

MR. SPEAKER: | have not asked any-
one so far.

KUMARI MAMATA BANERJEE: Sir,
under the rules, | want to raise one point qf
order.

MR. SPEAKER: Under which rule?

KUMARI MAMATA BANERJEE: Un-
der Rule 193.

MR. SPEAKER: What is that?
(Interruptions)

MR. SPEAKER: Why are you laugh-
ing? You make a mockery of everything.
Rule 193 says:

“Any member desirous of raising dis-
cussion on a matter of urgent public
importance may give notice...”

Give me a notice. If it is permissible
under the rules, | will allow it.

KUMARIMAMATA BANERJEE: |have
given notice because there is total constitu-
tional breakdown in different parts of the
country.

MR. SPEAKER: |do not know. Not like
this; it is not an explanation here. | will take
it into consideration; if it is permissible under
the rules 1o admit that motion, | will admit it.

KUMARIMAMATA BANERJEE: have
already given notice.

MR. SPEAKER: That s all right. Now,
Prof. Madhu Dandavate.

(Interruptions)

PROF. MADHU DANDAVATE: As you
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have rightly said, silently you listen to
us...(Interruptions)

MR. SPEAKER: Yas, that is what | am
doing.

(/nterruptions)
[ Translation)

MR. SPEAKER: Please don't shout.
Take your seat.

(Interruptions)
MR. SPEAKER: He has heard it once.
He should also be heard once. (Interrup-
tions) You are snouting too much.

[English)

PROF. MADHU DANDAVATE: Sir, |
have given notice...(Interruptions)

[ Translation]

MR. SPEAKER: Please do your work.

-l am bound by rules.

[English]

PROF. MADHU DANDAVATE: Sir, I
have given notice under Rule 222 and 223...
(Interruptions) | will only tell them that these
are not the numbers of the Criminal Proce-
dure Code, butthese are from the Lok Sabha
Rules...(Interruptions)

Under Rules 222 and 223, | have given
a notice. Yesterday, you were kind enough
to tell us that all the documents which were
submitted will be laid on the Table of the
House. That is what the Hon. Minister also
said. | have with me actually the interim
reportand on page 7, at 1.8.3 they have sad
that the Commission...

AN HON. MEMBER: Under what rule,
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is he making his submission?

PROF. MADHU DANDAVATE: Under
Rule 222 and 223...

[ Translation)

MR. SPEAKER: Please listen to me. |
am saying the same thing.

(Interruptions)
[English]

MR. SPEAKER: Why are you unneces-
sarily interrupting? | have allowed him. | will
over-rule or sustain it. Prof. Saheb, do not
argue with them.

PROF. MADHU DANDAVATE: Sir, on
page 7 of the interim report, at 1.8.3...

MR. SPEAKER: ' have got your notice.

PROF. MADHU DANDAVATE: Please
listen to me.

MR. SPEAKER: | have got your notice.

The simple question is...

PROF. MADHU DANDAVATE: 1t is
stated in the interim report that the Commis-
sion has givenfour volumes and we have got
only two volumes. That means, two volumes
have notbeen laid. Itis a breach of privilege.
I have given a notice of breach of privilege.

MR. SPEAKER: Now, listen to me. |
have received your notice. | have already
started and initiated action on it and | will be
letting you know.

(Interruptions)
MR. SPEAKER: You are not to decide

on it. It is my job to do it. Why should you
shout without rhyme or reason?
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(Interruptions) -

MR. SPEAKER: Whatisthe matter with
you?

(Interruptions)

SHRI S. JAIPAL REDDY
(Mahbubnagar): Sir, | have given you a
notice.

MR. SPEAKER: Mr. Jaipal Reddy
under no Rule correspondence is laid and |
have rejected your motion.

SHRI S. JAIPAL REDDY: No, Sr...

MR. SPEAKER: Don't argue with me
now. | have listened and ove;-ruledit. That is
all.

SHRI S. JAIPAL REDDY: Prof. Dan-
davate referred to Interim Report.

MR. SPEAKER: | have over-ruled.

SHRIS JAIPALREDDY: You have not
heard me.

SHRI AMAL DATTA (Diamond Har-
bour): Sir, will you initiate proceedings of
privilege against Mr. Buta Singh for having
misled the House?

[ Translation]

MR. SPEAKER: | have already repliec
him. You also make him understand

[English]

PROF. MADHU DANDAVATE: The
Speaker is on record. Speaker has said that
on my privilege notice he has already initi-
ated action.

MR. SPEAKER: | have already started
my action. As usual, everything will be done.
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SHRI THAMPAN THOMAS (Mav-
elikara): Sir, | have given a notice. (Interrup-
tions)

MR. SPEAKER: Why are you butting in
unnecessarily? Yod take your seat.

(Interruptions)

MR. SPEAKER: | will take my own
decision.

SHRI.BASUDEB ACHARIA: Sir, Iwant
to know whether this Parliament is at the
mercy of the Government. We wanted the
full Report...

MR. SPEAKER: No question. Over-
ruled. Nothing doing. you please sit down.

(Interruptions)
[ Transiation)

MR. SPEAKER: You had promised,
Professor Dandavate...

[English]

You have promised me that you will
keep them in order.

SHRI BASUDEB ACHARIA: Sir, the
Report is not complete.

MR. SPEAKER: That is what | have
already said. | am looking into it.

(Interruptions)

MR. SPEAKER: | have allowed Dr.

Bhoi.
(Interruptions)

[ Trans/ation)

MR. SPEAKER: You were saying just
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now. | am listening to one person
(Interruptions)

[English]

MR. SPEAKER: | have allowed Dr.
Bhoi. Whatever other Hon. Members are
saying will not go on record.

(Interruptions)
[ Trans/ation]

MR. SPEAKER: Please help me by
making him understand.

SHRI BASUDEB ACHARIA: We want
to help you.

MR. SPEAKER: You do not want to
help me, rather you always do otherwise.

[English]

DR. KRUPASINDHU BHOI (Sam-
balpur): Sir, | have tabled a motion under
Rule 184. (Interruptions)

Article 75 (3) of the Constitutionrefersto
the joint responsibility of the Council of Min-
isters and Clause (4) refers to the secrecy of
oath. This has been violated.

MR. SPEAKER: That is the Constitu-
tional provision. This does not refer to any
privilege of the House.

DR. KRUPASINDHU BHOI:  Undet
Rule 184 you have allowed me. (Interrup-
tions)

MR. SPEAKER: | have already stated
that | am taking action.

PROF. MADHU DANDAVATE: Sir, he
says that he is not able to get a copy of the
report. | am supporting his complaint.
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[ Translation]

MR. SPEAKER: | am not afraid of you.
Whatever is possible under the rule.

[English)

Whatever is under the Rule that will be
laid and what is not, will not be laid.

[Translation]

I shall not change the ruling on your say
so.

(hterruptions)
[English]

MR. SPEAKER: You give me some
Rule and | will do it.

SHRI BASUDEB ACHARIA: You first
listen to us.

MR. SPEAKER: I have already listened
to you. You are always shouting unneces-
sarily. Mr. Acharia, you are supposed to be
a Professor, but you study the least and
make the most noise in the House and
without rhyme or reason. | am very shocked
about it.

SHRI BASUDEB ACHARIA: We want
you {o listen to us and then give your ruling.

MR. SPEAKER' | have already listened
and | can only listen on reasons.

SHRI S. JAIPAL REDDY: We have not
even got copies of the Report, Sir. What hind
of Parliament is this? ( Interruptions)

MR. SPEAKER: | cznnot be brow-
beaten by you....

(Interruptions)

MARCH 28, 1989

Written Answers 492

[ Transiation]

MR. SPEAKER: Your threat well not
yield any resutt.

[English]
What is wrong with you?
(Interruptions]

SHRI SOMNATH CHATTERJEE
(Bolpur): We want the copies of these two
volumes.

PROF. MADHU DANDAVATE: Kindly
ask the Minister Sir.

(Interruptions)

SHRI BASUDEB ACHARIA: We have
not received the copies of the Report till now.
The Minister told us that the copies would be
available. Where are they?

[ Translation]

MR. SPEAKER: Buta Singhji it you are
to give the copies,

[English]

THE MINISTER OF HOME AFFAIRS
(SHRIBUTA SINGH): Yesterday, | assured
the hon. Hou. s that we had placed more
number of copies than what was required.
(Interruptions)

Let me complete please.

SHRI SAIFUDDIN CHOWDHARY
(Katwa): Thete were ten holidays. Why were
the copies not 1eady. .{Interruptions)

S. SUTA SINGH: | will ascertain from
the Secretary General how many more
copies are required. | will get them immedi-
ately. | will give them to the Secretary Gen-
eral. | will give them by tomorrow morning.
There will be no problem.
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[ Translation]

MR. SPEAKER: Everyone will get a
copy tomorrow.

[English)

SHRI BASUDEB ACHARIA: We must
have today.

[Translation]

MR. SPEAKER: Copies can be had
tomorrow. What is the problem?

(Interruptions)
[English]

MR. SPEAKER: | am ashamed of the
way you are behaving.

(Interruptions)

DR. DATTA SAMANT(Bombay South
Central): Two days are over and we have not
yet received the copies. The Government
should be ashamed of it...(Interruptions)

SHRI SAIFUDDIN CHOWDHARY:
Government have announced that the Re-
port will be placed before the House infull...

MR. SPEAKER: | have already initiated
action on that. Now i am dealing with some-
thing else.

SHRI M. RAGHUMA REDDY (Nalgonda):l
would like to know whether the Government
would give us an assurance that the copies
would be supplied today...(Interruptions)

[ Translation)

MR. SPEAKER: Copies shall be given
tomorrow. What is the problem?
[English]

DR. DATTA SAMANT: It should be
complete.
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[ Translation)

MR. SPEAKER: The complete Report
shall be given tomorrow.

(Interruptions)

MR. SPEAKER: It cannot be according
to your viewpoint.

[English)]

Whatever is under the law and what-
ever is under the rules will be placed on the
Table of the House.

(Interruptions)
[ Translations]

MR. SPEAKER:I cannot run the House
according to your whims and fancies. lf the
House isto run at your whims andfacies, you
take the responsibility to run to House. Let
me go. Whosoever amongst you wants to
run the House, may come forward.

SHRI BASUDEB ACHARIA: It is you
who has to run the House.

MR. SPEAKER: But you are not allow-
ing me to do so. What should | do?

[English)

You want to take the law into your own
hands!

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY: The
House was adjourned for ten days. What
were they doing?

[ Translation]

MR. SPEAKER: What are talking? (/n-
terruptions) | am giving a ruling. If you want
to listen...(Interruptions) You will get the
copies tomorrow. | know you will not even

read it.
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(Interruptions)

SHRI INDRAJIT GUPTA(Basirhat): |

cannot understand what is going on in the’

House bacause of the shouting. Maybe,
yesterday | understood you wrongly. | do not
know. You suppaqrted the suggestion which
was made that at least one copy each of
these documents should be supplied to the
leaders of various Parties if not to all the
members because you said that you might
not be able to supply the copies to all the
members. But copies must be given to the
leaders of various groups. We have received
anything upto now.

MR. SPEAKER: He has given an assur-
ance that he will give it by tomorrow.

S. BUTA SINGH: As you have kindly asked
me, | have checked it up. Tomormrow | will be
making the copies available to the leaders of

the opposition parties. (/nterruptions)

Sir, the Report is under print And it will take
sometime. By tomorrcw let the Secretary-
General tell me as to how many copies will
be required and | will supply them. (Interrup-
tions)

[ Translation)

MR. SPEAKER: Please listen to what
he wants to say.

[English]

| have never seen such kind of behavi-
our.

(Interruptions)

SHRI BASUDEB ACHARIA: You
should supply copies to every Member.

MR. SPEAKER: You give me in writing
that everybody will read it.

(Interruptions)

SHRI BASUDEB ACHARIA: They took
ten days. But they could not supply the
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copies. (Interruptions)

You supply the copies to each of the
Members, not only to Leadars.

[ Translation]

MR. SPEAKER: | fail to understand why
you are wasting time over such a trivial
matter.

[English)

It is really childish, nothing more than
that.

(Interruptions)

SHRI S. JAIPAL REDDY: May | speak
for a minute? there

[ Translation]
are two issues.

MR. SPEAKER: You have been taking
for an hour.

[English]

SHRI S. JAIPAL REDDY: Substantial
part of the Reporthas been withheld from the
House.

(Interruptions)

MR. SPEAKER: That question is al-
ready under my consideration.

[ Translation]
Please make him understand.
(Interruptions)
[English)
SHRI V. KISHORE CHANDRA S. DEO

(Parvathipuram): What measures have you
taken to sea that the rest of the documents is
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also placed on the Table of the House (/nter-
ruptions)

[Translation)

MR. SPEAKER: Professor Saheb |
shall pass on whatever is given to me.

[English]

SHRI ARIF MOHAMMAD
KHAN(Bahraich): it is a privilege issue. You
are the custodian of the dignity of this House.

MR. SPEAKER: Whatever can be laid
under the rules will be laid.

(Interruptions)

SHRI ARIF MOHAMMAD KHAN: That
is what we want to point out because it has
not been laid in full. (Interruptions)

MR. SPEAKER: | cannot tinker with the
rules. | can only say that whatever can be
done under the rules will be done. That is all.

(Interruptions)

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, your observation may be mis-
understood. You said that whatever is per-
missible under the rules will be laid. Now, it
may imply that what they have not laid is not
allowed to be laid on the Table of the House
under the rules. Kindly don't make such
observations that will give a handle to con-
ceal the Report from us. You have said that
whatever is permissible under the rules they
are laying on the Table. That means what-
aver they have concealed, they are doing so
under the rules.(Interruptions)

SHRI A. CHARLES (Trivandrum):
Whatever he has said without your permis-
sion should not torm part of the record. We
can also shout. We are waiting here. We
seek your protection. We want a clarification
from you. (Interruptions)

SHRI CHANDRA PRATAP NARAIN
SINGH(Padranna): You should not allow all
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these things to go on record. (Interruptions)

[ Translation)

SHRIMANVENDRA SINGH (Mathura):
Farmers have incurred heavy losses due to
rain and hailstorm. | request the Govern-
ment to give them full compensation....

MR. SPEAKER: You have to give a
notice for this.

SHRI MANVENDRA SINGH: And a
discussion should be held in the House on
this matter...

MR. SPEAKER: Please give it in writ-
ing.

SHRI MANVENDRA SINGH: Farmers
haveincurred heavy losses dueto hailstorm.
Please ask the Government....

MR.SPEAKER: Please give it in writing.
This is not the way to do it. A strong man.

[English]

SHRI C.K. JAFFAR SHARIEF (Banga-
lore North): You are the custodian of this
House. You also preside over the Confer-
ances of the Presiding Officers. You preside
over this House...

[ Translation)

MR. SPEAKER: That does not seem to
be the case these days.

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C. K. JAFFAR
SHARIEF): | would like to seek your guid-
ance. The modesty of Indian women is being
attacked in the open House in Tamilnadu.
Have you got something to tell about that?

(Interruptions)
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[Translation]
MR. SPEAKER: You please talk to him.
[ENGLISH]

SHRI C. K. JAFFAR SHARIEF: What
about you?

MR. SPEAKER: | cannot do anything.

SHRIC. K. JAFFAR SHARIEF: You are
the custodian of this House. You preside
over the Conferences of the Presiding Offi-
cers and guide them.

(Interruptions)

MR. SPEAKER: You are not in a mood
to run this House at all. You are wasting the
money of the public exchequer without any
thyme or reason. There is nothing which |

can do about this. | adjourn the House till 2
P.M.

1232 hrs

The Lok Sabha adjourned till Fourteen of
the Clock.

14.03 hrs
The Lok Sabha re-assembled after Lunch
at three minutes past Fourteen of the
Clock.
[MR. DEPUTY-SPEAKER in the Chair]
[English]

ANNOUNCEMENT BY DEPUTY-
SPEAKER

Re: Report of the Thakkar Commission

MR. DEPUTY-SPEAKER: Hon. Mem-
bers, the Speaker has discussed with the
Home Minister and the leaders of the Oppo-
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sition the question whether the complete
report of the Thakkar Commission has been
placed onthe Table of the House. There was
difference of opinion on what constituted the
complete report of the Commission. The
Speaker has therefore, decided to seek the
advice of the Attorney-General in the matter
and thereafter give his final ruling.

(Interruptions)

MR. DEPUTY-SPEAKER: Now we
take up Papers to be laid on the Table.

(Interruptions)

MR. DEPUTY-SPEAKER: The
Speaker has already given his ruling.

(Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
You give a ruling.

MR. DEPUTY-SPEAKER:
ready given.

| have al-
SHRI BASUDEB ACHARIA. You are
sitting in the Chair. (Interruptions)

MR. DEPUTY-SPEAKER: Youcansee
the Speaker.

(Interruptions)*

MR. DEPUTY SPEAKER: Nothing
goes on record.

(Interruptions)*

MR. DEPUTY-SPEAKER: You can go
and see the Speaker.

(Interruptions)*

MR. DEPUTY-SPEAKER: Shri J. Ven-
gal Rao.

*Not recorded.
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14.02 hrs.

PAPERS LAID ON THE TABLE
[English)]

Statement re: Review on and Annual

Report of Tyre Corporation of India Ltd.,

Calcutta for 1987-88 and a statement

showing reasons for delay in laying
these papers.

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): | beg to lay on the
Table:—

(1) Acopy each of the following papers
(Hindi and English versions) uncer
sub-section (1) of section 619 A of
the Companies Act, 1956:—

(i) A statement regarding Review
by the Government on the working
of the Tyre Corporation of India
Limited, Calcutta, for the year
1987-88.

(i) Annual Report of the Tyre
Corporation of India Limited, forthe
year1987-88 along with Audited
Accounts and comments of the
Comptroller and Auditor General
thereon.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above.

[Placed in Library -See No. LT-
7592/89]

Detailed Demands for Grants (Ministry
of energy) for 1989-90

THE MINISTER OF ENERGY (SHRI
VASANT.SATHE): | beg to lay on the Table
a copy of the Detailed Demands for Grants
(Hindi and English versions) of the Ministry
of Energy for 1989-90.

[Placed in Library. See No. LT-7593/
89]
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Annual Report ¢cc. of and Review on
ONGC and its Subsidiary Hydrocarbons
India Ltd., New Delhi for 1987-88

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI P. NAMGYAL): On behalf of Shri
Brahm Dutt, | beg to lay on the Lable:—

(i) Acopy of the Annual Report (Hindi
and English versions) together
with Audited Accounts of the Oil
and Natural Gas Commission for
the year 1987-88 and of its subsidi-
ary viz. Hydrocarbons India Lim-
ited, New Delhi, for the year 1987-
88 1inder sub-section (3) of section
23 read with sub-section (4) of
section 22 of the Oil and Natural
Gas Commission Act, 1959.

(2) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Qil and
Natural Gas Commission for the
year 1987-88 and of its subsidiary
viz. Hydrocarbons India Limited,
New Delhi for the year 1987-88.
[Placed in Library. See No. LT-
7594/89)

Review on and Annual Report of Rural

Electrification Corporation Limited, New

Delhi for 1987-88, National Hydroelectric

Power Corporation Limited, New Delhi,

for 1987-88 and two statement re: delay In
laying these papers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIMATI
SHEILA DIKSHIT): On behalf of Shri
Kalpnath Rai, | beg to lay on the Table:—

(1) Acopyeachofthe following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956:—
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(a) (i) Review by the Government
on the working of the Rural Electri-
fication Corporation Limited, New
Delhi, for the year 1987-88.

(i) Annual Report of the Rural elec-
trification Corporation Limited,
New Delhi, for the year 1987-88
along with Audited Accounts and
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
7595/89)

(b) (i) Review by the Government
on the working of the National
Hydroelectric Power Corporation
Limited, New Delhi, for the year
1987-88.

(i) Annual Report of the National
Hydroelectric Power Corporation
Limited, New Delhi, for the year
1987-88 along with Audited Ac-
counts and comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
7596/89)

(2) Two statements (Hindiand English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT-
7595 and 7596/89]

Notification under Industries (Develop-
ment and Regulation) Act and MRTP, Act
Annual Report of and Statement re: Re-
view on Central Machine Tool Institute,
for 1987-88, Annual Report on working of
Administrative of the Companies Act-for
period ending 31.3.88 and Half yearly
Report of Coir Board, Cochin, for period
14.88 to 30.9.88

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

TRY (SHRI M. ARUNACHALAM): | beg to
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lay on the Table:—

(1) A copy of the Notification No. S.0.
324 (E) (Hindi and English ver-
sions) published in Gazette of India
dated the 30th March, 1988 re-
garding extension of period of take
over of management of Messrs
Alok Udyog Vanaspati and Ply-
wood Limited, Calcutta upto 31st
March, 1989 under sub-section (2)
of section 18A of the Industries
(Development and Regulation)
Act, 1951,

(2) A copy of the Notification No. S.0.
325 (E) (Hindi and English ver-
sions) published in Gazette of India
dated the 30th March, 1988 re-
garding extension of period of take
over of management of Messrs
india Belting and Cotton Mills Lim-
ited, Serampore upto 31st March,
1989 under sub-section (2) of sec-
tion 18AA of the Industries (Devel-
opment and Regulation) Act, 1951.

[Placed in Library. See No. LT-
7597/89)

(3) A copy of the Monopolies and
Restrictive Trade Practices
Commission (Conditions of Serv-
ice of Chairman and Members)
(Amendment) Rules, 1989 (Hindi
and English versions) published in
Notification No. G.S.R. 86 (E) in
Gazette of India dated the 7th
February, 1989 under sub-section
(3) of section 67 of the Monopolies
and Restrictive Trade Practices
Act, 1696.

[Placed in Library. See No. LT-
7598/89]

(4) (i) A copy of the Annual Report
(Hindi and English versions) of the
Central Machine Tool Institute,
Bangalore, for the year 1987-88
along with Audited Accounts.
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(ii) A statement (Hindi and English
versions) regarding Review by the
Government on the working of the
Central Machine Tool Institute,
Bangalore, for the year 1987-88.

[Placed in Library. See No. LT-
7599/89)

(5) A copy of the Annual Report (Hindi
and English versions) on the work-
ing and Administration of the
Companies Act, 1956 for the year
ended the 31st March, 1988 under
section 638 of the said Act.

[Placed in Library. See No. LT-
7600/89]

(6) A copy of the Half-Yearly Report
(Hindi and English versions) of the
Coir Board, Cochin, for the period
from 1st April, 1988 to 30th Sep-
tember, 1988, under section 19 of
the Coir Industry Act, 1953.

[Placed in Library See No. LT-
7601/89)

14.04 hrs.
MATTERS UNDER RULE 377
[ Translation)

() Demand for reviewing Fi-
nance Ministry’s direction to
States for withdrawal of Cen-
tral subsidy for setting up
industries in the ‘no industry’
districts

[ Translation]

SHRI BHISHMA DEV DUBE (Banda):
Mr. Deputy Speaker, Sir, there was a provi-
sion to provide 25 per cent central subsidy
forthe undeveloped and noindustry districts
in U.P. under which a number of industries
were set up by small entrepreneurs in such
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districts but now an administrative order has
been issued by the Finance Ministry of State
Government for withdrawal of this Central
subsidy in respect of about two dozen such
industries. This is also mentioned in the
order that a subsidy which has been sanc-
tioned but has not yet been disbursed be
deemed as cancselled. Thus hundreds of
industries in no industry districts have been
affected by this order and are now on the
verge of their closure.

Theretore, itis requestedtothe Govern-
ment to withdraw such order and make a
review of the cases in which subsidy has
been sanctioned and thus provide relief to
the industries facing financial crisis. (/nter-
ruptions)

[English]

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram): Sir, | am on a point of
order...{Interruptions)

MR. DEPUTY SPEAKER: No point of
order on Matters under Rule 377.

(Interruptions)

MR. DEPUTY-SPEAKER: You meet
the Speaker. It is the Speaker's ruling. |
cannot reopen it.

(ii) Demand for effective steps to
check harassment of the pub-
lic by taxi and scooter-rick-
shaw drivers at the New Delhi
Railway Station

[ Translation)

SHRI GANGA RAM (Firozabad): Mr.
Deputy Speaker, Sir, it has been found that
transport arrangements are not satisfactory
at the New Delhi Railway Station. People
have to face a number of difficulties and
inconvenience when they come out of the
station as a lot of harassment is caus:ad to
them by taxi and scooter-rickshaw drivers.
They are never readytogo a short distance.
The difficulties and inconvenience faced by
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[Sh. Ganga Ram)]

the passengers during night hours are unde-
scribable. Even traffic policemenon duty are
helpless as the taxi and scooter-rickshaw
drivers refuse to obey them and thus the
traffic policemen cannot help but they be-
come silent-viewers of the tortures and in-
convenience caused to the passengers. The
behaviour of these drivers with the general
public is highly objectionable and intoler-
able. If sometimes these taxi and scooter
rickshaw drivers are prepared to carry the
passengers on the insistence of the traffic-
policemen, then on the false pretexts of
mechanical dis-order of their vehicle, they
leave the passengers in midway at such a
place where no other transport-facilities to
reach the places of their destination are
available to them and such passengers
being the helpless lot, have to face the
mental torture. Such a situation is very
shameful for the administration. A lot of
mismanagement is prevalent at New Delhi
Railway Station and that much perhaps
cannot be seen at any other place. It is a
matter of great regret that in this matter,
administration has turned a deaf ear to the
repeated reminders of people’s representa-
tives. If the same situation continues, it will
incite the feelings and wrath of the people
which will go beyond control of the admini-
stration. In view of the seriousness of this
matter, | would, therefore, request the Minis-
try of Home Affairs and Surface Transport to
take urgent and effective steps in this regard.

(ili) Demand for declaring Bikaner
city of Rajasthan a B-2 grade

City

SHRI MANPHOOL SINGH
CHAUDHARY (Bikaner): Mr. Deputy
Speaker, Sir, the population of Bikaner city
of Rajasthan was 4,49,870 in the year 1981-
82 according to the census figures for the
district. As per the mid-term census, esti-
mated on the average per year increase of
10 per cent, today the population of Bikaner
city comes to 5.50 fakh.

According to the Presidential notifica-
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tion, any city developed in an industrial re-
gion with a high cost of living and heavy influx
of tourists along with its importance as a
place of pilgrimage may be upgraded. Re-
cently, Jamangar has been declared as a B-
2grade city. Similarly, accordingto mid-term
census, Gwalior, Jamnagar, Nasik, Vijay-
wada and Ajmer etc. have been declared B-
2 grade cities.

Therefore, from religious and industrial
point of view Bikaner should also be de-
clared a B-2 grade city.

[English]

(iv) Demand for instructing Ra-
jasthan Government for aerial
sowing of indigenous plants
in the soil erosion affected
requires in the State’s Haroti
region

SHRI JUJHAR SINGH (Jhalawar): K
there is any State in the country which is in
greatest need for the preservation and en-
iargement of Forests, it is Rajasthan. Being
adesert State with lessthan 11 per centarea
under Forest Department and a meagre
1.75 per cent under actual Forest cover it
needsto grow more Forests atamuch faster
rate than what is being done at present.

The westerp part of Rajasthan is a
desert. The south eastern and eastern parts
have hills full of rivers and nallas causing
serious soil erosion all over the region.
HAROTI region is most seriously affected by
soil erosion. it has more than 60 per cent of
the total eroded area of the State and the
annual rate of erosion in that area is increas-
ing as a result of loss of forest coyer and
faulty land use policy. The programme of
afforestation is slow, expensive and waste-
ful.

In view of the above facts | request the
Hon'ble Minister of Forest and Environment
tokindly ask the State Government for aerial
sowing of indigenous plants on a large scale
in the ravine areas of HAROTI Region along
therivers, as in Madhya Pradesh. The palet-
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ised seed of indigenous variety sown by air
crafts has shown good prospects of growth
in Madhya Pradesh and it needs to be fol-
lowed in Rajasthan also on a big scale.

(v) Demand for limiting the mar-
gin profit of the Mica Trading
Corporation of India

SHRI P. PENCHALLIAH (Nellore): In-
dia is one of the few countries in the world
which produce and export large quantity of
mica. A good number of labourers, proces-
sores and dealers work round the clock to
produce mica for export to earn foreign
exchange for the country.

Unfortunately, Mica Trading Corpora-
tion of India, the premier trading organisa-
tion, which was set up with a view 1o help all
those who are engaged in the industry and
promote export of mica, is gradually deviat-
ing from its cherished goal. Through MITCO
is earning more than 100 per cent profit, the
workers and small traders are put 10 a lot of
suffering. The major share of profit is being
used for maintenance of its staff, leaving
vary little for the actual producer and proces-
sor. While one can appreciate a profit of 20
per cent for Mica Trading Corporation of
India for its services, any margin above i, is
unjust and unfair and at the cost of small
producers and processors. What is more
important is that private traders pay a higher
price than the price offered by Mica Trading
Corporation of India, thus making Mica Trad-
ing Corporation of India uncompetitive.

| request the Government to intervene
in the matter and fix a policy of how much
Mica Trading Corporation of India deserves
to take out of the value of ready-to export
matarial. This policy pronouncement will go
a long way in doing justice to all concerned
and would boost mica industry as a whole.

(Interruptions)*

MR. DEPUTY SPEAKER: | am listening
to only 377. Nothing is going on record
excepl 377.
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[ Translation]

{vi) Demand fora uniformand job-
oriented education system
throughout the country

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir,
education plays a leading role in changing
the structure of a country and It is a must in
the case of our country. Today, a feeling of
dissatisfaction among the people is rapidly
mounting in absence of a uniform pattern of
education in our country. As the education
being imparted to the children of poor people
in rural areas in not job-oriented, it is causing
the increasing incidence of unemployment
among the youth and resulting in other diver-
sified forms i.e. terrorism, extremism and
anarchy which has endangered the unity
and integrity of the nation. In absence of one
national language for the entire country,
language disputes are rapidly emerging. All
these things find their expression inthe form
of communal riots. |, therefore, urge upon
the Government to bring in a uniform pattern
of education and language so as to preserve
the unity and integrity of the country and to
maintain the steady progress of our country.

[English)

(vi) Demand for increasing the
number of judges and filling
up vacancles in the Allahabad
High Court

DR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad): The number of pending cases
is increasing in Uttar Pradesh. The object of
Government to provide speedy and cheap
justice to millions of litigants seems to be
defeated. No proper and concrete effort has
been made so far to fill up the existing
vacancies. Government has not evolved any
spacificformula for appointment of judges in
High Courts in accordance with the popula
tion of States. Itis surprisingthat Kerala, with
a population of 2 crores, is having 19 judges
in High Court whereas UP which. has a
population of 13 crores has only 62 judges.

*Not recorded.
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[Dr. Chandra Shekhar Tripathi]

I, therefore, request the hon. Law Minis-
ter to increase the strength of judges and fill
up vacancies at the earliest so that people of
Uttar Pradesh may get cheaper and quick
justice.

(vil) Demand for supporting the
people of Afghanistan and
PANP leader Walikhan, for
their grave fighting against
the imperialist and fundamen-
talist forces

SHRI AZIZ QURESHI (Satna): Sir,
Pakistan Awami National Party Leader, Wali
Khan has sought intervention of the United
Nations’ Secretary General to stop blood-
shed in Afghanistan and help create a broad
government through an intra-Afghan dia-
logue.

Wali Khan personifies the noble tradi-
tions of the brave freedom struggle under the
stewardship of Frontier Gandhi, Badshah
Khan. Although the dreams of Badshah
Khan for a united India were shattered, yet
Wali Khan continues to fight a valiant battle
for the cherished ideals of his father. In him
we can witness the ‘Red Shirt Movement’
(Khudai Khidamatgars), still struggling for a
new social order forthe people of that region
which includes Afghanistan too.

It is a great tragedy that imperialist
powers are trying to break their country
through their vast supplies of arms, while the
bleeding Afghanistan in the dire need of
food, medicines, milk and clothes.

While condemning this kind of interven-
tion by imperialist and fundamentalist
forces, | call upon the Government of India,
through this august House, to initiate imme-
diate action and render every possible sup-
port to Wali Khan and his people in his brave
fight against the forces of darkness and
doom and thus uphold the banner of Shri-
mati Indira Gandhi aloft.
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[English]

MR. DEPUTY SPEAKER: Now we shall
take up the Resolution. Shri C. Janga
Reddy...

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, we have not got copies of the
two volumes of the Report. When we shall
get them? (Interruptions)

SHRI ARIF MOHAMMAD KHAN (Ba-
haraich): This is the property of the House. It
is your responsibility...(/nterruptions)

SHRI SOMNATH CHATTERJEE:
When shall we get it?....(Interruptions)it is
your responsibility to take up with the Gov-
ernment. What is your responsibilty?. ....
(Interruptions)

MR. DEPUTY SPEAKER: Already
steps are being taken...

(Interruptions)

SHRI SOMNATH CHATTERJEE:
When shall we get t, we want to know...
(Interruptions)

SHRI ARIF MOHAMMAD KHAN: It is
our right as a Member to get the copies
.....(Interruptions)

MR. DEPUTY SPEAKER: | have called
Mr. Janga Reddy now...

(Interruptions)

MR. DEPUTY SPEAKER: We will take
up your request...

(Interruptions)

SHRI BASUDEB ACHARIA: When are
we going to get the copies?

SHRI SAIFUDDIN CHOWDHARY:
Now it is your responsibility to get the
copies...(Interruptions)
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SHRI ARIF MOHAMMAD KHAN: Sir, it
is your responsibility now to make the copies
available to us.

MR. DEPUTY SPEAKER: We will pro-
vide the copies.

SHRIARIF MOHAMMAD KHAN: When
will you provide?

MR. DEPUTY SPEAKER: We will defi-
nitely provide the copies.

SHRI SAIFUDDIN CHAUDHARY: How
definitely? What does it mean?

MR. DEPUTY SPEAKER: We have to
get them printed and give to you...

(Interruptions)

SHRI1 SAIFUDDIN CHOWDHARY: Are
we going to get this evening? (Interruptions)

MR. DEPUTY SPEAKER: We will take
the responsibility of providing it t&you...

(Interruptions)

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): Mr. Deputy Speaker, Sir,
this morning when the hon. Speaker asked
and Shyi Indrajit Gupta asked that the hon.
leaders of the Opposition should be given
copies of the Report...(Interruptions)

SOME HON. MEMBERS: No,
no...(Interruptions).

S. BUTA SINGH: Let me complete. Sir,
what | am saying is a matter of fact, proceed-
ings of this House....(Interruptions)

Sir, if they allow me, | can complete and
meet their point. Inthe meeting itself, | physi-
cally delivered the copies to the hon. Lead-
ers of the Opposition myself this morning..
(Interruptions) Let me complete. Sir, in the
morning when Shri Arif Mohammad Khan
came to the House, he came with the Report
in his hands and now hae is shouting atthe top
of his voice that he does not have a
copy...(Interruptions) As | assured this
Housae in the morning, by tomorrow | will be

CHAITRA 7, 1911 (SAKA)

Rule 377 514

able to provide copies to mort of th » Mem-
bers who are participating. The copies are
under print. As soon as the printed copies
are available, they will be made available to
almost all the Members who wish to
participate...(Interruptions) | will place them
with the Secretary-General and those who
want fo participate can have it. But, Sir, this,
| should say, is in continuation of their smear
campaign against the Government. The
copies are there in their hands. Shri Arif
Mohammad Khan is having a copy in his
hands and he is shouting that he does not
have the copy. This is something which this
House can't approve of. (Interruptions)

SHRI ARIF MOHAMMAD KHAN: Sir, |
got this copy from the Library. Shall | take it
away for taking photostat copy? Will the
Home Minister speak to the Library? | have
taken this from the Library and | have to
return it ta-the Library now. But | need one
copy. (Interruptions)

S. BUTA SINGH: | can get one copy for
you.

SHRI ARIF MOHAMMAD KHAN: Then
all right. Thank you very much. (Interrup-
tions)

S. BUTA SINGH: Sir, as | said yester-
day, if a reasonable point is made, we can
look into that. Today, Shri indrajit Gupta has
made a reasonable point and | immediately
complied with his point. Now,  wonder whom
should | listen to? Every party has different
issuas and every party has different views. |
have already made available the copies to
the leaders of the opposition parties. But this
kind of slanderous speaking will not help.
(Interruptions)

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, a few weeks back, the
Opposition Members were suspended from
attending the House for raising this issue.
For three days they had been suspended.
Now, why don't you supply the Xerox copies
of the report to the Members? So long as the
machine is available in the Office, why can't
you get the copies of the repont? (Interrup-
tions)
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SHRI M. RAGHUMA REDDY (Nal
gonda): Sir, once this report is laid on the
Table of the House, it becomes the property
of this House. It is the responsibility of the
Lok Sabha to supply copies of the report to
the Members. (Interruptions)

SHRI THAMPAN THOMAS (Mav-
elikara): Sir, | have tabled a moti-on against
the Home Minister. The motion is pending
against him. (Interruptions)

SHRI P.R. KUMARAMANGALAM (Sa-
lam): Sir, ask them whether they wantto run
the House or not. Professor Sahib, you don't
want to allow this House to function. (Inter-

ruptions)

SHRI SAIFUDDIN CHOWDHARY
(Katwa): Sir, you are the custodia.
House. (Interruptions)

MR. DEPUTY-SPEAKER: No no.

SHRI SAIFUDDIN CHOWDHARY: Sir,
he says that copies will be made available to
the hon. Members. But we want copies of the
report from the Lok Sabha Secretariat. (/n-
terruptions)

MR. DEPUTY-SPEAKER: First, all of
you may please sit. Then only | can listen to
you one by one.

(Interruptions)

MR. DEPUTY-SPEAKER: First you
take your seat.

(Interruptions)

MR. DEPUTY-SPEAKER: Go to your
seat. Please listen to me. Already the Minis-
ter has replied.

(Interruptions)

MR. DEPUTY-SPEAKER: You fisten to
me. They are providing adequate number of
copies tomorrow.

SHRI SAIFUDDIN CHOWDHARY:
Why did you allow him to say lke that?
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(Interruptions)

MR. DEPUTY-SPEAKER: No, they are
providing copies tomorrow.

(Interruptions)

MR. DEPUTY-SPEAKER: Tomorrow
they will provide. What more assurance do
you want?

(Interruptions)

MR. DEPUTY-SPEAKER: Tomorrow
you will get the copies. What more assur-
ance do you want?

SHRI SAIFUDDIN CHOWDHARY:
Tomorrow will every one get a copy?

MR. DEPUTY-SPEAKER: You will get.
please sit down.

SHRI SAIFUDDIN CHOWDHARY: Not
only myself, but every one should get.

MR. DEPUTY-SPEAKER: He will pro-
vide copies to others also. Please take your
seat. Mr. Janga Reddy.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Tham-
pan Thomas, we will provide you with cop-
ies. Take your seat.

(Interruptions)

MR. DEPUTY-SPEAKER: We assure
you that you will be provided copies.

(Interruptions)

MR. DEPUTY-SPEAKER: | assure you
that you will get copies.

(Interruptions)

MR. DEPUTY-SPEAKER: We wil give
you copies.

(interruptions)
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SHRI THAMPAN THOMAS: We are
elected by the people to this House. Tha
House is suprems. Do you want fo refer the
privilege question raised by us to the Attor-
ney General? It is not fair, Sir.

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram): | want to make a submis-
sion.

MR. DEPUTY-SPEAKER: Yes, what is
your submission now?

(Interruptions)

SHRIV.KISHORE CHANDRA S. DEO:
if you permit me, | will make a submission.

MR. DEPUTY-SPEAKER: What do you
want?

SHRIV. KISHORE CHANDRA S. DEO:
Mr. Deputy-Speaker, Sir, you called me to
make a submission. Just now the hon. Min-
ister said and you also said that the Leaders
met in the Speakers Chamber and dis-
cussed some thing. | do not know that hap-
pened between the Leaders and the
Speaker. (Interruptions)

MR. DEPUTY-SPEAKER: Do you want
it once again to be read?

SHRI V. KISHORE CHANDRA S. DEO:
Sir, thanks to this Government... (Interrup-
tions) Sir, thanks to these Members includ-
ing Mr. Charles for not having defected. For
having defected, our Party has been de-
recognised. Therefore, nobody from my
Party has been called to the Chamber. For
having defected from the Ruling Party, they
treat us as unattached Members. (/nterrup-
tions). So, | would like to make my submis-
sion here.

Mr. Deputy-Speaker, Sir, first of all |
would like to mention that once a report has
been placed on the Table of the House, it is
your responsibility to see that every Member
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gets a copy. | don't think the Home Minister
has any rightto say this. It is nowthe property
of the House.

S. BUTA SINGH: Sir, as | said this
morning also, evary Member is going to get
this copy. It is under print. Inmediately, as
soon as the copies are available, we will give
them. Why this thing is kept on, | do not
understand.

SHRI SAIFUDDIN CHOWDHARY:
What do you not understand? (Interruptions)

S. BUTA SINGH: This morning | said.
(Irterruptions)

MR.DEPUTY-SPEAKER: Order,
please.

(Interruptions)

SHRIV.KISHORE CHANDRAS.DEO:
My next point is, while it would have been
well within the right of the Government or of
the Home Minister to refer the matter to the
Attorney-General before laying it on the
Table of the House, after it has been laid
here, it becomes the property of the House.
So, you cannot let the Attorney-General
encroach upon the rights and privileges of
the House. (Interruptions) You cannot dilute
the dignity of the House. | want a Ruling.

MR. DEPUTY-SPEAKER: Mr. Janga
Reddy

SHRI SAIFUDDIN CHOWDHARY:
What is your Ruling on that, Sir? (Interrup-
tions)

MR. DEPUTY-SPEAKER: | am not
opening a discussion on these things. Now,
Mr. Janga Reddy.
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STATUTORY RESOLUTION RE DISAP-
PROVAL OF INCOME-TAX (AMEND-
MENT) ORDINANCE, 1989

[English]

SHRI C. JANGA REDDY (Han-
amkonda): Sir,| beg to move:

* That this House disapproves of the
income-tax (Amendment) Ordinance, 1989
{Ordinance No. 1 of 1989) promulgated by
the President on the 24th January, 1989."

(Interruptions)

MR. DEPUTY-SPEAKER: Shri Janga
Reddy.

(Interruptions)
[ Translation)

SHRI C. JANGA REDDY: Mr. Deputy
Speaker, Sir, the ~rdinance that has been
issued by the hon. Minister....(Interruptions)

[English]

SHRI THAMPAN THOMAS (Mav-
elikara): Sir, | am on a point of order. Qur
privilege cannot be at the mercy of the Attor-
ney General. Before we go to the Statutory
Resolution, | would like you to give a ruling
onthat. Canthe privileges of the Members of
this House be at the mercy of the Attomey
General? Kindly give a ruling on that. We are
elected to this august House by the people.
It is a very important issue.

MR. DEPUTY-SPEAKER: There is
nothing wrong in seeking the advice of the
Attorney General. That is my ruling. | have
given my ruling. Please sit down.

SHRI THAMPAN THOMAS: My privi-
lege cannot be decided by the Attorney
General. On the people’s will, | am here.
Attorney General is appointed by the Gov-
emment. A government servant cannot dic-

Government servant. | want a ruling from
you on this. (Interruptions)

MR. DEPUTY-SPEAKER: | gave the
ruling. There is nothing wrong in seeking the
advice of the Attomey General. That is my

ruling.

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram): Thedignity of this House is
being compromised. The rights of this
House are being compromised.

THE MINISTER OF HOME
AFFAIRS(S BUTA SINGH): All these things
said about the Attorney General should not
goon record.

PROF. MADHU DANDAVATE (Ra-
japur): let it be clear. The ruling will be that of
the Speaker. The ruling has to be the
Speaker’s ruling. Nothing is made condi-
tional, whether he will accept the advice of
the Attomey General or not. There is no
question. The Speaker has made it clearthat
he will give the ruling. i

MR. DEPUTY-SPEAKER: Do you want
to hear the ruling? )

SHRI THAMPAN THOMAS: Yes, | want
to hear.

MR. DEPUTY-SPEAKER: This is Kaul
and Shakdher’s practice and Procedure of
Parliament, Third edition, Page 126:

* In order to help Lok Sabha and the
Speaker to decide issues with refer-
ence to legislative proposals before
the House, the Attorney-General has
no occasions addressed the House at
the suggestion of the Speaker or of the
House and given his opinion on the
legal and constitutional aspects of the
matters before the House.”

SHRI V. KISHORE CHANDRAS. DEO:
It is not a legislative matter.

SHRI ARIF MOHAMMAD KHAN (Bah-
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SHRI THAMPAN THOMAS: This is the
supreme power of this House and dignity of
this Houss. (/nterruptions)

MR. DEPUTY-SPEAKER: You please
further hear me.

“...The Attorney-General may attend
the House...on a motion passed by the
House or in response to a request by
the Speaker if he wishes to hear himon
any matter before the House.”

So, what is wrong is that? There is
nothing wrong. On any matter before the
House, the speaker can seek the advice of
the Attorney General. There is nothing
wrong. No. question. Please sit down.

\Interruptions)

MR. DEPUTY-SPEAKER: Do not chal-
lenge the ruling. Already | have given my
ruling. Do not raise a point of order on the
same ruling.

(Interruptions)

SHRI THAMPAN THOMAS: it is not on
your ruling that | raise the point. The right of
privilege is germane to a Member. That is a
right which he gets as privilege. It is not a
legislative business coming before the
House. On a legislative matter which is
pending in the House, you can seek advice
from the Attorney General. But a matter
which is a right. an in-born right by virtue of
being a Member cannot be sanctioned, an
opinioncannot be sought or it from the Atior-
ney General. Therefore, that clause is not
applicable here.

(Interruptions)*

MR. DEPUTY-SPEAKER: Nothing
goes on record.

{Interruptions)*

MR. DEPUTY-SPEAKER: You cannot
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discuss my ruling. | gave my ruling. Shri C.
Janga Reddy to speak.

(Interruptions)*

MR. DEPUTY-SPEAKER: Nothing
goas on record. | am not allowing. | am not
giving my permission. | have given my ruling.

(Interruptions)*

S. BUTA SINGH: Mr. Deputy Speaker,
Sir, let me make a very humble submission.
This morning, when this House was ad-
journed by the Hon. Speaker, there was a
meeting in his Chamber in which the Lead-
ers of the Opposition, myself, the hon. Min-
ister for Parliamentary Affairs, were all dis-
cussing together, and we came to a conclu-
sion unanimously which you were pleasedto
read as soon as you entered this House. | do
not know whether this way we are going to
run this country and this Parliament. ltwas a
unanimous decision which was arrived at.

SHRIV. KISHORE CHANDRA S.DEO:
What was the unanimous decision?

S. BUTA SINGH: What | am putting
before you and this House is that a unani-
mous decision was arrived at. The hon.
Leaders of the Opposition are sitting here.
Afterthat, the Hon. Speaker disposed of that
matter by giving you that message which you
had kindly read in this House. | do not think
that beyond that and after that there is any

point.

SHRIBASUDEB ACHARIA: There was
no unanimous decision on the matter. We
wanted that Government should clarify the
position on that.

S. BUTA SINGH: lf that is their interpre-
tation, | have nothing to do with it. Itook itthat
itwas a unanimous decision and Irepeatthat
it was a unanimous decision in which Shri
Basudeb Acharia, Prof. Madhu Dandavate,
Shri Inderjit Gupta were there and every-
body was present. The hon. Speaker was
pleased to say that this was an end of the
matter and that he would come to the House

-

*Not recorded



5§23 St Resl. re.
Disapproval of

[S. Buta Singh)

after talking to the Attorney-General. Now, |
do not know for what the House is being held
to ransom and not being allowed to dispose
of its business. | would request you to kindly
prevail upon the Opposition. I this is the
fashion, we cannot run the business of this
House and for that matter the country will
stand 1o lose. (Interruptions)

SHRI INDRAJIT GUPTA (Basirhat): |
was a participant in that meeting this morn-
ing. Now the hon. Home Minister has chosen
to say something about it. He should have
spoken earlier. | was waiting for that. Any-
way, if there is any misunderstanding, |
should make clear what happened in that
meeting. There is a difference of opinion
between the Government and the Members
of the Opposition. (Interruptions) There is a
difference regarding what is meant by the
‘Report’. The Report has been laid on the
Table of the House and, as Members here
have said, there is reference in the Report
itself to a certain number of volumes contain-
ing so many pages and all that. | cannot say
what that contains because | have not had
the opportunity to look at that Report yet.
Then, Sir, the hon. Home Minister explained
as he has explained now. | requested him
then also that he should explain it in the
House also. He said that according to him a
new case was going o be starled against
certain people on the basis of the investiga-
tions of the SIT held after the Commission's
Report was submitted. And, as a result of
that some evidence has been found, accord-
ing to him, to start a new case of a wider
conspiracy behind the murder of Mrs. Indira
Gandhi and certain people will be prose-
cuted and proceeded against and therefore
the Government feels that certain portions of
the Report, it made public, may prejudice
those proceedings which they are going to
start. Now, we do notknow what these things
are. Then, we were insisting, as Members
are insisting here, that now that it has been
decided to put the Report on the Table, the
entire Report should be made public. Butthe
Government and the hon. Home Minister
went on insisting that so as not to prejudice
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the proceedings in the case which is going to
begin now, certain matters may have to be
kept confidential. This was the difference
which could not be resolved. | also want to
ask these hon. Members who are my col-
leagues one thing. If the hon. Speaker de-
cides that he wants the advice of the Attor-
ney-General on this point, if he wants to
show him those records and documents and
ask him whether in this opinion these things
cannot be revealed because they will preju-
dice the turther proceedings, can we prevent
him?

SHRI G. M. BANATWALLA (Ponnani):
That is a new point that has now been
brought before this House. (Interruptions)

SHRI INDRAJIT GUPTA: This is a new
point as to what is to be done. Suppose the
hon. Speaker in his wisdom feels that he
must consult the Attorney-General and seek
his advice, can we prevent him? We cannot
prevent him. So, whether he will accept the
Attorney-General's advice or not accept his
advice, that is the hon. Speaker's preroga-
tive and that is not ours. Ultimately, it is not
the Attorney-General who can decide and
deliver a decision in this House. it is the hon.
Speaker who wil have to give his ruling
(Interruptions)

SHRI G. M. BANATWALLA: It has got
nothing to do with breach of privilege.
Breach of privilege is different from jeopar-
dising the case. That is a different aspect
altogether. (Interruptions)

SHRIINDRAJITGUPTA: Ifitis abreach
of privilege for which there is a good case
one can argue that there is a breach of
privilege. The hon. Speaker is also, | sup-
pose, conscious of that. otherwise, he will
give a ruling which will amount to breach of
our privilege.

SHRI G. M. BANATWALLA: There is
more confusion.

SHRI INDRAJIT GUPTA: There is no
confusion. They have decided on a certain
course. The hon. Speaker has decided that
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he cannot resolve this difference between
the Government and the Opposition without
first consulting the Attorney-General and
taking his advice. (Interruptions) There is no
question of the Attorney-General encroach-
ing upon the rights and privileges of this
House.

SHRIBASUDEB ACHARIA: We are not
a panty to that decision. (Interruptions)

SHRI INDRAJIT GUPTA: Whatever
advice the Attorney General wants to give, it
is up to the Speaker to accept it or not. The
Speaker will have to come to the House and
give his ruling.(Interruptions)

S. BUTA SINGH: Mr. Deputy-Speaker,
Sir, | do not wish to add to what Shri Indrajit
Gupta has said. This is according to him.
This is the version of Shri Indrajit Gupta. But
| stated before the hon. Speaker that what
has constituted the report had been placed
before the House.

SOME HON. MEMBERS: No, no.

S. BUTA SINGH: There is no portion
which has been left out. And the hon.
Speaker wanted to consult the Attorney
General and at that point of time, Shri Indrajit
Gupta and all others. (Interruptions)

After the hon. Speaker gives me the
permission, | will tell before this House. We
are not hiding anything. It is not correctto say
like that. | repudiate what Shri Acharia is
saying. At the appropriate time, when the
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Speaker permits, | will come to this House.
(Interruptions)

But, Sir, what | was trying to submit to
this august House is that if the opposition
leaders, hon. Speaker and the Government
sitting together evolve a common approach,
then I do not think this august House should
waste its time and continue this thing. (/nter-
ruptions)

It is a common approach, unanimously
accepted and about which the Speaker has
sent you the message. | fail in argument
when my hon. Members opposite. This was
the common approach agreed to in the pres-
ence of hon. Speaker. The formulation was
read outtothe hon. Members and they made
verbal corrections and this formulation was
accepted unanimously. This is my submis-
sion. (Interruptions)

MR. DEPUTY-SPEAKER: If you on
speaking like this, | have to adjourn the
House. | cannot go on sitting like this.

(Interruptions)

MR. DEPUTY-SPEAKER: | adjourn the
Housa. The House stands adjournad to re-
assemble tomorrow at 11.00 A.M.

14.46 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, March 29,
1989/Chaitra 8, 1911 (Saka)
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